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 8,  884  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Phizo  in  Pakistan

 +
 (  Shri  Hem  Baru::
 |  Shri  S.  M.  Banerjee:
 |  Shri  Warior:
 |  Shri  Daji:

 Shri  E.  Madhusudan  Rao:
 *2ll4.  ५  Shri  P.  K.  Deo:

 |  Shri  Rameshwar  Tantia:
 Shri  P.  R.  Chakraverti:

 |  Shri  A.  V.  Raghavan:
 |  Shri  Pottekkatt:
 [  Shri  P.  0.  Borooah:

 Will  the  Prime  Minister  be  pleased
 vo  state:

 (a)  whether  it  is  u  fact  that  Mr.
 Phizo,  rebel  Naga  leader,  is  already
 in  Pakistan;

 (b)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  his  state-
 ment  on  the  eve  of  his  departure
 from  London,  is  reported  in  the
 Hindustan  Times  dated  the  20th
 May,  ‘1962;  and

 (c)  if  so,  what  is  the  reaction  of
 Government  to  this  incident  as  also
 to  Mr.  Phizo’s  statement?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 S.  C,  Jamir):  (a)  Yes.  Sir.

 (b)  Yes,  Sir.
 782  (Ai)  LSD—.
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 (c)  Phizo  is  making  wild  and  base-

 less  allegations  to  gain  publicity  for
 himself  and  to  boost  his  claim  to
 leadership  which  has  been  repudiated
 by  an  overwhelming  majority  of  the
 Nagas.  Government  are  determined
 to  take  all  measures  necessary  to  see
 that  there  is  no  interference  from
 Phizo  or  any  other  anti-social  ele-
 ments  with  the  peaceful  development
 of  the  State  of  Nagaland.

 Shri  Hem  Barua:  May  I  _  know
 whether  the  attention  of  the  Gov-
 ernment  is  drawn  to  the  fact  that
 Shri  Phizo  has  sent  a  cable  just  on
 the  eve  of  leaving  London  to  the
 Chief  Executive  Officer  of  Nagaland
 which  reads  as  follows:

 “My  dear  friends,  it  wil}  not
 do  to  let  others  kill  our  people;
 let  us  not  plan  to  oppose  each
 other  but  to  discuss  and  come  to
 a  mutual  understanding.  We  must
 settle  our  case  early.”?

 If  so,  may  I  know  whether  Govern-
 ment  propose  to  invite  the  hostiles
 and  to  allow  them  to  be  represented
 in  the  interim  Government  in  Naga-
 land?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehra):
 I  saw  something  like  that  telegram;
 not  identically  the  same  thing,  A  re-
 por,  of  it  came  to  us.  At  the  pre
 sent  moment  there  is  the  provisional
 Government  in  Nagaland  functioning
 and  there  is  no  question  of  inviting
 anybody  to  discuss  with  them.  Soon,
 I  hope  in  this  session,  a  formal  Bill
 for  Naguland  will  come  up  to  give
 them  full  powers  of  a  State

 Shri  Hem  Barua:  May  I  know  whe-
 ther  Government  are  aware  of  the
 rumours  that  are  floating  in  Naga-
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 land  at  present  to  the  effect  that  a
 Parallel  Naga  Government  is  going
 to  be  established  by  Shri  Phizo  in
 Pakistan  as  also  the  fact  that  Shri
 Phizo  has  launched  an  appeal  to  the
 United  Nations?  If  so,  what  steps
 have  the  Government  taken  to  coun-
 teract  this  propaganda  so  that  it  may
 not  step  up  the  dying  embers  of  the
 rebellion  again?

 Shri  Jawaharlal  Nehru:  I  do  not
 know  whether  any  rumours  are  cir-
 culating.  But  something  of  that
 nature  reached  me  from  London,  I
 think,  a  few  days  back  I  stated  that
 the  Pakistan  Government  was  em-
 barrassed  by  these  rumours  and  said
 that  they  did  not  intend  to  give  any
 facility.  I  fee]  the  more  so  because
 President  Ayub  Khan  has  stated  again
 that  they  will  not  offer  any  such  faci-
 lity  to  Shri  Phizo.

 Shri  8  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  Shri
 Phizo,  after  reaching  Karachi,  dis.
 appeared  from  Karachi  and  re-
 appeared  in  Chittagong  and  whether
 he  is  trying  to  enter  Nagaland  and  if
 so  what  steps  are  being  taken  by  the
 Government  to  check  his  entry  into
 Nagaland?

 Shri  Jawaharlal  Nehru:  It  should
 be  known  to  the  House  that  Shri
 Phizo  is  an  absconder  from  justice  and
 if  by  any  chance  he  enters  the  Indian
 territory  he  is  likely  to  be  arrested
 and  tried.  I  can  hardly  tell  the  hon.
 Member  what  steps  we  are  taking  to
 prevent  his  entry  or  to  detain  him  or
 what  we  shall  try  to  do.  It  is  not
 certain—an  odd  person  can_  enter;
 cross  our  vast  territory  and  enter
 India,

 Shri  Warior:  Does  the  Government
 know  the  Press  report  that  Shri
 Phizo  is  consulting  all  the  rebels  who
 had  fled  to  Pakistan  in  order  to  form
 a  sort  of  a  provisional  Government
 there?  If  so,  what  is  the  reaction  of
 the  Government?

 MAY  29,  962  Oral  Answers  7390
 Mr.  Speaker:  He  is  there  and  if  so

 he  may  have  consultations,

 Shri  Warior:  I  want  to  know  whe-
 ther  the  Government  of  India  has
 got  any  information  from  its  Em-
 bassy.

 Shri  Jawaharlal  Nehru:  Govern-
 ment  of  India  do  not  know  exactly
 where  Shri  Phizo  is  except  that  he  is
 in  East  Pakistan  moving  about.  Whe-
 ther  he  is  mecting  the  group  of  Naga
 hostiles  who  went  there,  I  do  not
 know.  It  is  quite  possible  he  might
 have  ‘one  so.  There  are  many  ex-
 planations  of  why  that  group  went
 there,  some  not  very  creditable  to
 them  and  some  idea  of  forming  a
 base  there  but  as  I  said  the  Pakistan
 Government  has  clearly  stated  that
 they  will  not  permit  them  to  carry
 on  any  rebel  activity  there.

 Shri  Daji:  As  is  now  known,  the
 Naga  hostiles  who  escaped  were
 actually  delegates  to  a  convention  and
 Mr.  Phizo  has  gone  to  that  conven-
 tion.  These  are  the  reports,  If  it  is
 so,  may  I  know  whether  the  Gov-
 ernment  of  India  have  protested  to
 the  Government  of  Pakistan  for  allo-
 wing  the  convention  to  be  held  and
 for  Mr.  Phizo  to  enter  Pakistan  and
 attend  this  convention?

 Shri  Jawaharlal  Nehru:  I  am  sorry
 my  knowledge  does  not  go  thus  far:
 whether  he  went  to  attend  a  conven-
 tion.  I  do  not  know  what  conven-
 tion  it  is)  where  it  is  going  to  be
 held,  who  has  sponsored  it.  I  know
 nothing  about  it.

 Shri  Tyagi:  The  Prime  Minister
 was  just  heard  to  say  that  it  is  the
 intention  of  the  Government  to  bring
 forward  a  Bill,  giving  full  State
 powers  to  Nagaland.  I  want  to  know
 whether  the  same  precedent  will  be
 followed  in  the  case  of  other  hill
 tribes  although  they  have  not  started
 any  struggle  about  it.

 Mr.  Speaker:  It  is  a  different  ques-
 tion.
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 Shri  Brajeshwar  Prasad:  Is  there
 any  information  in  the  possession  of
 the  Government  to  support  the  view
 that  the  British  Government  is  sup-
 porting  Mr,  Phizo  both  politically
 and  normally?

 Shri  Jawaharlal  Nehru:  We  have
 No  such  jnformation.  It  must  be
 remembered  that  Mr.  Phizo  is  now  a
 British  citizen;  he  is  not  a  citizen  of
 India  or  of  any  other  country.  He  is
 a  British  citizen.  That  also  presum-
 ably  makes  it  rather  difficult  for  him
 to  function  in  any  part  of  India  ex-
 cept  as  British  citizen.  To  our  know-
 ledge,  no  help  has  been  given  to  him
 morally,  except  the  fact  that  he  is  a
 British  citizen;  I  do  not  know.  The
 individuals  in  England  have,  I  be-
 lieve,  been  giving  him  moral  and
 other  support,

 Shri  7.  0.  Borooah:  May  I  know
 whether  any  arrangement  exists  bet-
 ween  the  Governments  of  Pakistan
 and  India  for  extradition  of  crim!-
 nals?  If  not,  may  I  know  whether  the
 question  of  coming  into  some  —  such
 arrangement  with  Pakistan  is  under
 contemplation  of  the  Government?

 Shri  Jawaharlal]  Nehru:  No,  _  Sir:
 not  at  present.  In  the  last  Parlia-
 ment  a  general  Extradition  Bill  was
 introduced  and  was  referred  to  a
 Joint  Committee  of  the  two  Houses,
 and  the  Joint  Committee  reported,
 and  the  Parliament  ceased  to  be.  So,
 it  will  have  to  be  introduced  afresh
 in  this  Parliament.

 feed)  टाइप राइटिंग  ट्रेनिंग  योजना

 १११६.  श्री  प्रकाशा  बोर  शास्त्री  क्या
 अम  झोर  रोजगार  म्  यह  बता  /  को  का
 करोगे  दि

 (क)  क्या  हिन्दी  टाइप राई टि।  केनिंग
 योजना  के  अन्तरगत  उन्हीं  aT  «  टाइ-
 पिस्टल  को  ज़िन्दों  टाईमिंग  सोचने  &  लिये
 जाना  ्  पेश्नित  हैं  जहां  पत्रव्यवहार  आदि  का
 काम  हिन्द।  मं  ही  होता  हो;
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 (a)  far  कार्यालयों  में  सारा  पत्र-

 व्यवहार  प्रंग्रेजी  में  होता  है  प्रथा  जहां  केवल
 एक  दो  कर्मचारी  ही  हिन्दी  टाइपिंग  जानते  हैं,
 क्या  उन  कार्यालयों  By  अन्य  कर्मचारियों  को

 हिन्दी  टाइपिंग  का  प्रशिक्षण  दिये  जाने  पर
 कोई  रोक  लगा  दो  गई  है  ;  प्रो

 (ग)  यदि  उपरोक्त  भाग  (ख)  का
 उत्तर  सकारात्मक  है,  तो  बम्बई  गोदो  कामगर
 बोर्ड,  केन्द्रीय  प्रोविडेंट  फण्ड  कमिश्नर,  रसाई
 दिल्ली  ग्राही  के  कार्यालयों  5!  विंमान  कर्म-
 चोरियों  को  हिन्दी  टाइप राई टिंग  की  ट्रेनिंग
 बे:  लिये  नहीं  भेजें  जाने  के  क्या  कारण  हैं  ?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  C.  RL  Pattabhi
 Raman):  (a)  No.

 (b)  No.

 (c)  As  these  offices  are  not  handling
 correspondence  in  Hindi,  they  did
 not  depute  any  employee  for  training
 in  Hindi  type-writing,  These  offices,
 however,  propose  to  depute  their  em-
 ployees  for  training  in  future.

 श्री  प्रकाश बौर  शास्त्री.  क्‍या  में  जान
 सकता  हूं  कि  जो  व्यक्ति  हिन्दी  टा इव राइटिंग
 की  ट्रेनिंग  लेते  हैं,  क्या  उनको  ट्रेनिंग  को  और
 ग्रागे  बढ़ाते  के  लिये  उन्हें  अ्रम्यास  का  मौका
 दिया  जाता  है  ?

 Shri  com  R.  Pattabhi  Raman:  There
 are  various  departments,  wherein
 there  are  sections  of  Hindi  typists.
 There  is  no  question  of  promotion  for
 them.  There  is  provision  and  they  are
 being  considered  as  and  when  they
 are  eligible  for  appointment.

 श्री  प्रकाशवोर  शास्त्री  :  क्‍या  में  जान

 सकता हूं  कि  जिन  व्यक्तियों  ने  ह. (:  तक  हिन्दी
 टाइप राइटिंग  को  ट्रेनिंग  लो  है,  कुल  मिला  कर
 उनकी  संख्या  क्‍या  है  ?
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 Shri  C.  R.  Pattabhi  Raman:  All  the
 figures  are  with  me.  Main  Secreta-
 riat:  three  in  July,  96l;  five  in  July,
 962  and  two  in  July  962  session.
 Total  is  ten.  Then,  in  the  DG,  P&T,
 the  total  is  six.  I  do  not  want  to  give
 all  these  figures.  There  is  also  the
 figure  for  the  Chief  Labour  Commis-
 sioner.  The  whole  list  is  there,

 Shri  Sinhasan  Singh:  May  I  know
 whether  Hindi  typists  have  to  learn
 English  typewriting  and  whether  the
 English  typists  employed  in  the  Gov-
 ernment  of  India  have  also  to  learn
 Hindi  typewriting—vice  versa—and
 if  so,  what  is  the  difference  between
 the  pay  of  Hindi  typists  and  the  pay
 of  English  typists?

 Mr.  Speaker:  He  is  extending  the
 question  too  far.  The  question  is
 whether  they  will  have  to  learn  both.

 Shri  0.  R.  Pattabhi  Raman:  No,
 Sir.  I  think  it  will  be  impairing  their
 efficiency  if  they  are  to  do  both.

 att  ag:  af  शासन  ने  हिन्दी  टाइप-
 राइटर  का  एक  नया  कुंजी-बोई  निश्चित
 किया  है,  इसलिये  क्‍या  जितने  हिन्दी  टाइपिस्टस
 राज  तक  थे,  उनको  नई  ट्रेनिंग  लेन  को  जरा-
 रत  पड़ेगी  ?

 Shri  C.  R.  Pattabhi  Raman:  It  is  a
 question  of  their  training  being  suffi-
 cient.  If  they  are  efficient  enough,  it
 will  be  taken  into  consideration.

 Mr.  Speaker:  The  question  is  whe-
 ther  they  will  have  to  undergo  train-
 ing  or  not.

 Shri  C.  R.  Pattabhi  Raman:  No,  Sir.
 It  is  not  necessary  in  every  case.

 Shri  Heda:  The  number  of  trainees
 in  Hindi  typewriting  is  so  low.  Is
 there  no  greater  need  than  this  num-
 ber  indicates?

 The  Minister  of  Planning  and
 Labour  ang  Employment  (Shri
 Nanda):  This  is  a  progressive  arrange-
 ment.  Every  year  this  number  is  be-
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 ing  trained.  Therefore,  the  number
 goes  on  increasing.  Whatever  de-
 Partments  have  not  made  this  ar-
 rangement  so  far,  they  have  now  de-
 cided  to  do  so.

 Raw  Film  Project

 +
 (  Shri  Subodh  Hansda:  ?

 *H17,  <  Shri  S.  6.  Samanta:
 {  Shri  Dharmalingam:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  progress  made  in  construc-
 tion  for  the  raw  film  project  by  the
 Hindustan  Photo  Films  Manufactur-
 ing  Company  Ltd.;

 (b)  when  it  is  expected  to  be  com-
 pleted;  and

 (c)  when  it  will  be  first  commis-
 sioned  for  production?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.

 SraTemMeNnt

 (a)  The  final  Project  Report  was
 received  in  July,  96l,  from  the
 French  Firm  of  Bauchet  and  Cie,
 Land  for  the  project  has  been  taken
 over  from  the  State  Government  and
 the  levelling  of  the  site  has  been  com-
 pleted.  Contracts  have  been  award-
 ed  for  the  construction  of  the  produc-
 tion  buildings.  Orders  for  imported
 plant  and  equipment  have  been  plac-
 ed  and  shipments  have  _  started.
 Orders  have  also  been  placed  for  the
 indigenous  equipment  which  is  the  res-
 ponsiblity  of  the  Company  and  Bau-
 chet  and  Cie  are  placing  orders  for
 items  they  should  supply.  Deliveries
 of  indigenous  equipment  have  started.

 (b)&  (c).  It  is  expected  that  the
 plant  will  go  into  production  in  968
 and  reach  full  production  before  the
 end  of  the  Third  Plan  period.
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 Shri  Subodh  Hansda:  From  _  the
 statement,  I  find  that  the  project  will
 go  into  production  by  963  and  it  will
 Zo  into  full  production  by  the  end
 of  the  third  Five  Year  Plan.  [If  so,
 may  I  know  what  percentage  of  the
 country’s  requirements  will  be  met
 by  this  project?

 Shri  Kanungo:  In  the  first  stage
 we  hope  to  produce  5'4  square  metres
 of  cine  film.  That  will  be  quite  ade-
 quate  for  our  demands.

 Shri  Subodh  Hansda:  From  the
 statement,  I  fing  that  for  the  cons-
 truction  of  this  project,  Government
 is  purchasing  plant  and  =  machinery.
 May  I  know  what  is  the  foreign  ex-
 change  requirement  for  this  machin-
 ery?

 Shri  Kanungo:  The  contract  pro-
 vides  that  machinery  will  be  supplied
 by  the  collaborators  and  whatever
 machinery  can  be  manufactured  here
 with  the  help  of  the  collaborators
 will  be  made.  Both  programmes  are
 progressing.

 Shri  S.  C.  Samanta:  What  is  the
 sort  of  collaboration  that  will  be
 made?

 Shri  Kanungo:  The  collaboration
 agreement  has  been  placed  in  the
 library  of  the  House.  They  are  fur-
 nishing  part  of  the  capital  which  will
 be  paid  back  in  the  course  of  ten
 half-yearly  instalments,  It  will  carry
 interest  at  6  per  cent.

 Shri  S.  0.  Samanta:  May  I  know
 what  percentage  of  indigenous  equip-
 ment  will  be  available?

 Shri  Kanungo:  That  is  being  stud-
 ied.

 Rural  Unemployment
 +

 (  Shri  8.  0.  Samanta:
 *1118.  {  Shri  Subodh  Hansda:

 Shri  M.  L,  Dwivedi:
 Will  the  Minister  of  Planning  be

 pleased  to  state:
 (a)  whether  a  regional  conference

 was  convened  in  Calcutta  to  discuss
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 unemployment  and  _  under-employ-
 ment  in  rural  areas;

 (b)  if  so,  the  recommendations  of
 the  Conference;  and

 (c)  how  those  recommendations  are
 going  to  be  implemented?

 The  Deputy  Minister  in  the  Minls-
 try  of  Labour  and  Employment  and
 for  Planning  (Shri  ०.  R.  Pattabhi
 Raman):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.

 STATEMENT

 In  pursuance  of  the  recommenda-
 tions  contained  in  Chapter  X  (Em-
 ployment  and  Manpower),  Section
 IV  of  the  Report  on  the  Third  Five
 Year  Plan,  a  first  series  of  pilot  pro-
 jects  for  utilising  rural  manpower
 comprising  32  projects  were  started
 during  1960-61.  With  a  view  to  re-
 viewing  the  working  of  these  projects,
 pooling  the  experience  gained  in  dif-
 ferent  States  and  considering  ques-
 tions  relating  to  the  implementation
 of  the  rural  works  programme  dur-
 ing  ‘1962-63,  three  Regional  Confer-
 ences  on  Works  Programmes  for  uti-
 lising  Rural  Man-Power  were  held
 at  Delhi,  Calcutta  and  Hyderabad
 between  29th  January  and  7th  Feb-
 ruary,  1962.  A  number  of  useful  sug-
 gestions  and  recommendations  were
 made  at  each  of  these  Conferences.
 These  recommendations  have  been
 communicated  to  State  Governments
 for  implementation,  copy  of  which
 has  been  placed  in  the  Parliament
 Library.  The  recommendations
 have  been,  or  will  be,  implemented
 by  the  State  Governments  in  the
 light  of  the  local  needs  and  conditions.

 Shri  S.  0.  Samanta:  The  ILO  Orga-
 nisation  appointed  an  expert  commit-
 tee,  including  one  expert  from  India
 also  and  they  have  submitted  their
 report.  May  J  know  whether  in  this
 conference,  their  recommendatione
 were  being  considered?
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 Shri  C.  R.  Pattabhi  Raman:  Yes,
 Sir;  all  these  are  part  of  the  employ-
 ment  organisation  in  the  Ministry
 here  and  they  are  being  considered.

 Shri  Subodh  Hansda:  From  _  the
 statement,  I  find  that  32  pilot  pro-
 jects  were  started  to  study  the  man-
 power.  May  I  know  what  type  of
 man-power—technical  man-power  or
 non-technical  man-power—would  be
 utilised  in  these  pilot  projects?

 Shri  C.  R.  Patabhi  Raman:  Actually
 34  pilot  projects  were  ‘nitiated  in
 the  first  series  by  the  end  of  1960.  A
 regular  classification  of  the  man-
 power  is  being  made.  An  entire  study
 is  being  made  of  that.

 Shri  8.  N.  Chaturvedi:  May  I  know
 what  is  the  employment  potential  of
 these  pilot  projects?

 Shri  C.  R.  Pattabhi  Raman:  Three
 regional  conferences  have  been  held
 and  the  figures  have  not  been  arrived
 at  as  yet.  Actually  today  there  are
 227  projects.  600  more  _  projects
 will  be  launched  by  the  end  of  1962,
 By  963  there  will  be  800  pilot  pro-
 jects  which  will  be  in  operation.
 There  are  about  40  selected  areas  and
 Rs.  20  lakhs  are  being  spent  in  the
 four-year  period  ending  1966,

 Mr,  Speaker:  He  wants  to  know
 the  employment  potential.

 The  Minister  of  Planning  and
 Labour  and  Employment  (Shri
 Nanda):  May  I  supplement  the  ans-
 wer?  By  the  end  of  the  first  series  It
 will  be  100,000.  Next  year  it  will  be
 400,000  to  500,000,  then  I  million  and
 finally  2°5  million.

 श्री  विभूति  मिश्र  जो  गांवों  में  लोग

 रहते  हैं  श्लोक  जिन  को  किलो  टेक्निकल  चोट
 का  ज्ञान  नहीं  है  और  साथ  हो  साथ  जिन  की
 रोज़ी  रोटी  का  कोई  इन्तजाम  नहीं  है,  उनके

 लिए  भी  सरकार  क्या  कुछ  करने  जा  रही  है  ?
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 aft  नन्‍दा  :  यह  जो  योजना  है,  यह  उन्हीं
 लोगों  के  लिये  खास  कर  है  ।

 श्री  सरजू  पाण्डेय  :  इस  स्टेटमेंट  को  देखने
 से  मालूम  होता  है  कि  जो  सुझाव  इस  कान्फेंस
 में  दिये  गये  हैं,  उन्हें  लागू  करन  की  जिम्मेदारी
 राज्य  सरकारों  की  हूं  ।  में  जानना  चाहता  हूं
 कि  क्या  मन्त्री  महोदय  ro  पास  इस  तरह  की
 सूचना  है  कि  कितनी  राज्य  सरकारों  ने  इस
 योजना  को  लाग  किया  है  ?

 ओ  नन्‍दा  यह  कान्फ्रेंस  धरो  हो  कर
 चुकी  है  ।  यह  काम  तो  उन्हीं  वे  द्वारा  होता  है  ।
 मगर  हमारा  इन्तज़ाम  भी  इसके  साथ  है  ।  हम
 उसके  ऊपर  निगाह  रखते  हैं,  जा  कर  देखते
 डालते  हैं  ताकि  कामयाबी  से  काम  हो  ।

 श्री  सर  पाण्डेय  क्‍या  राज्य  सरकारों
 से  कोई  सूचना  भाई  है  ?

 प्रध्यक्ष  महोदय  माननीय  मन्त्री  जी  ने
 कहा  है  कि  दमी  कान्फ्रेंस  हुई  है  ।  यह  बात
 किब्ल  धज  वक्‍त  है  ।  इसका  कभी  मौका  नहीं
 कराया  है  ।

 Shri  S.  M.  Banerjee:  It  is  mention-
 ed  in  the  statement:

 “The  recommendations  have
 been,  or  will  be,  implemented  by
 the  State  Governments  in  the
 light  of  the  local  needs  and  condi-
 tions.”

 I  want  to  know  the  conditions  which
 warranted  the  implementation  of  those
 recommendations.

 Shri  Nanda:  For  example,  there  is
 the  community  contribution.  How
 much  can  be  raised  will  depend  upon
 the  conditions.

 Shri  Sham  Lal  Saraf:  Will  this  em-
 ployment  mean  that  men  and  women
 will  have  to  work  on  construction
 projects  chiefly  or  jobs  will  be  found
 for  them  in  different  avocations  of
 life  in  those  areas?
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 Shri  Nanda:  There  are  several  pro-
 jects.  The  idea  is  that  this  work  is
 to  be  productive,  which  will  increase
 the  economic  potential  of  that  area
 so  that  afterwards  employment  can
 be  sustained  without  any  special  pro-
 grammes,

 Transmitter  in  Raipur

 #1119.  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  when  the  medium-wave  trans-
 mitter  in  Raipur  will  begin  function-
 ing;  and

 (b)  when  regular  studio  is  likelv
 to  be  established  there?

 The  Deputy  Minister  in  the  Minis-
 try  of  Information  and  Broadcasting
 (Shri  Sham  Nath):  (a)  A  2  KW
 Medium-wave  Transmitter  at  Raipur
 is  expected  to  be  ready  for  service  in
 1963.

 (b)  There  is  no  proposal  to  estab-
 lish  regular  Studios  at  Raipur.  Faci-
 lities  for  recording  of  outside  pro-
 frammes  such  as  folk  songs  by  parties
 will,  however,  be  provided.

 Shri  Vidya  Charan  Shukla:  Are
 the  Government  aware  that  after  the
 reorganisation  of  States)  Nagpur
 radio  station  has  become  a  Marathi
 station  and  Indore-Bhopal,  which  are
 supposed  to  cater  to  Raipur,  are  too
 tar  to  be  audible  to  Raipur  people?
 If  so,  may  I  know  whether  any  de-
 mand  has  been  made  for  the  establish-
 ment  of  a  station  at  Raipur  and  what
 are  the  reason  for  this  demand  not
 being  accepted?

 Shri  Sham  Nath:  So  far  as  I  am
 aware,  we  have  not  received  any  de-
 mand  in  this  connection.

 Shri  Vidya  Charan  Shukla:  May  I
 submit  that  I  have  been  making  this
 demand  for  the  last  three  years?  I
 have  got  the  copies  of  that  demand
 with  me.
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 Mr.  Speaker:  Both  of  them  are

 sitting  close  by.  They  can  settle  it
 now.

 NEFA

 1122,  Shri  Rishang  Keishing:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  the  total  allocation  of  funds
 made  for  NEFA  for  the  Second  Five
 Year  Plan;

 (b)  the  amount  spent  and  surrend-
 ercd.  if  any:  and

 (c)  how  the  achievement  compares
 with  the  expenditure?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 D.  Ering):  (a)  Rs.  509°56  lakhs.

 (b)  A  sum  of  Rs,  386-644,  lakhs
 was  spent  and  the  balance  was  sur-
 rendered.

 (c)  Very  well.

 Shri  Rishang  Keishing:  What  per-
 centage  of  the  total  allotted  funds  is
 set  apart  for  development  schemes?
 Besides  governmental  machinery,
 what  other  machineries  are  there  to
 ensure  proper  implementation  of  the
 development  schemes?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehru):
 I  am  sorry,  I  do  not  think  it  is  possi-
 ble  for  me  to  give  the  percentage.  In
 the  first  five  years,  as  will  be  notic-
 ed,  a  large  sum  was  not  spent  because
 it  was  a  novel  venture  which  could
 not  be  compared  with  other  areas.  So,
 the  whole  sum  allotted  could  not  be
 spent.  But  that  does  not  mean  that
 things  were  not  done,  In  fact,  much
 more  was  done  than  the  figures  of
 amount  spent  might  imply  As  for  the
 agencies,  apart  from  the  governmental
 agency,  I  do  not  know  of  any  other
 agency.  There  may  be  some  minor
 ageacies  also.
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 Shri  Rishang  Keishing:  I  find  from
 the  reply  that  a  certain  amount  has
 been  surrendered.  May  I  know  the
 reasons  why  this  amount  could  not
 be  fully  utilized  and  had  to  be  sur-
 rendered?  What  action  is  Govern-
 ment  going  to  take  to  stop  the  sur-
 render  or  lapse  of  money?

 Shri  D.  Ering:  The  main  reason  for
 this  was  the  reduction  in  costs  and
 shortage  of  personnel  and  _  supplies.
 The  schemes  for  the  Second  Five
 Year  Plan  were  formulated  during
 ‘1954-55,  at  a  time  when  several  parts
 of  the  Agency  were  yet  to  be  fully
 opened  up  and  only  a  start  had  been
 made  in  the  development  of  commu-
 nications.  No  close  parallel  to  the
 situation  obtaining  in  NEFA  csould
 be  found  in  the  rest  of  the  country.
 The  estimates)  were.  thercfore,  made
 on  a  rough  and  ready  basis.  This  led
 to  the  curious  result  that  while  on  the
 expenditure  side  approximately  30
 per  cent  of  the  sum  allotted  for  the
 Plan  remained  unutilised.  the  phvsi-
 cal  targets  achieved  were  actually
 much  higher  than  70  per  cent.

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  not  a  fact

 Mr.  Speaker:  He  has  replied  that
 this  would  not  occur  again,  the  rea-
 sons  why  it  occurred  earlier  have
 been  given.  .

 Shri  Hem  Barua:  May  I  know  whe-
 ther  it  is  not  a  fact  that  the  tribal
 people  of  NEFA  supplied  voluntary
 labour  also  which  computed  in  terms
 of  money  would  come  to  about
 Rs.  1,70,000,  and  if  so  whether  any
 recognition,  formal  or  official,  is  given
 to  these  people  for  this  voluntary
 labour?

 Shri  Jawaharlal  Nehru:  Recogni-
 tion  is  no  doubt  given  and  apprecia-
 tion  shown.  ;
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 Coconut  Fibre  Processing  Factory  im
 Kerala

 +
 (  Shri  Maniyangadan:

 |  Shri  Warior:
 Shri  Wasudevan  Nair:

 °28.  4  Shri  A.  K.  Gopian:
 |  Shri  Imbichibava:
 i  Shri  Koya:
 [  Shri  Ravindra  Varma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  applications  have  been
 received  for  issue  of  a  license  for
 starting  a  factory  in  Kerala  for  pro-
 cessing  coconut  fibre  and  production
 of  upholstery  ctc.;

 (b)  if  so,  how  many  such  applica-
 tions  were  received;

 (c)  whether  there  was  any  appli-
 cation  for  starting  such  a  factory
 outside  Kerala;

 (d)  whether  license  has  been  issued
 to  any  such  applicant;  and

 (e)  if  not,  the  reasons  therefor?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhal  Shah):
 (a)  Yes,  Sir.

 (b)  Seven.  Four  proposals  have
 been  approved.  Three  are  under
 consideration.

 (c)  Yes,  Sir.

 (d)  Yes,  Sir,  to  one  applicant  other
 than  Kerala  State.

 (e)  Does  not  arise.

 Shri  Maniyangadan:  In  view  of
 the  industrial  backwardness  of  the
 State,  will  Government  see  that  these
 industries  are  started  as  early  as  pos-
 sible?

 Shri  Manubhai  Shah:  As  I  said
 four  licenses  have  already  been  issu-
 ed;  the  other  three  are  under  टाउन
 deration.
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 Shri  Maniyangadan:  Of  the  four
 licenses  issued  how  many  are  from
 Kerala?

 Shri  Manubhai  Shah:  Al'  except-
 ing  one  are  from  Kerala.

 Shri  Warior:  May  I  know  whether
 these  applicants  have  asked  for  any
 foreign  exchange  for  the  import  of
 machinery,  and  if  so,  how  much?

 Shri  Manubhai  Shah:  It  is  about  a
 lakh  and  a  half  to  two  and  a_  half
 lakhs.

 Shri  Vasudevan  Nair:  From  the
 facts  in  the  possession  of  Govern-
 ment,  may  I  know  whether  Govern-
 ment  is  sure  that  these  indusir-es  will
 come  up  within  8  reasonable  period’

 Shri  Manubhai  Shah:  |  hope,  Sir,
 that  within  a  year  it  will  take  place
 in  all  coir-producing  States.

 Shri  Warior:  Is  there  any  proposal
 from  any  of  the  applicants  that  they
 would  meet  the  requirements  cf  fore-
 ign  exchange  without  depending  on
 the  Government  of  India?

 Shri  Manubhaji  Shah:  There  is
 none;  we  woulg  have  been  giad  if
 they  had  said  so.

 Valapattanam  Irrigation  Scheme

 "1124,  Shri  A.  V.  Raghavan:  Will
 the  Minister  of  Planning  be  pleased
 to  state:

 (a)  whether  sanction  has  been  ac-
 corded  to  the  Valapattanam  irrigation
 Scheme  in  Kerala;  and

 (b)  if  not,  whether  in  view  of  the
 urgency  of  the  scheme  Government
 propose  to  expedite  the  mutter?

 The  Deputy  Minister  in  the  Ministry
 of  Labour  and  Fmplevment  and
 Planning  (Shri  C.  R.  Pattabhi
 Raman):  (a)  Yes,  Sir.  The  scheme
 has  recently  been  accepted  for  inclu-
 sion  in  the  Third  Plan,  The  work  on
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 the  actual  execution  of  the  scheme
 would  start  after  it  has  beea  techni-
 cally  examined  in  the  Central  Water
 and  Power  Commission  and  consider-
 ed  by  the  Advisory  Committee  on
 Irrigation,  Floog  Control  and  Power
 Projects  and  approved  for  iunplemen-
 tation  by  the  Planning  Commission.

 (b)  Does  net  arise.

 Shri  A,  V.  Raghavan:  Mzy  I  know
 when  the  actual  work  will  be  started?

 The  Minister  of  Planning  and  Lab_
 our  and  Employment  (Shri  Nanda):
 That  will  depend  upon  certaia  condi-
 tions  being  fulfilled.  The  technical
 merits  of  the  scheme  are  being  exa-
 mined  by  the  Technical  Advisory
 Committee  of  the  CWPC.

 Shri  M.  K.  Kumaran:  May  i  know
 whether  it  is  a  fact  that  the  irrigation
 and  Power  projects  from  Kerala  inten-
 ded  to  be  started  this  year  are  being
 delayed  due  to  want  of  sanction  from
 the  Centre,  and  if  so,  what  is  the
 reason  for  the  delay?

 Shri  C.  R.  Pattabhi  Raman:  No,
 Sir;  it  is  not  so.

 Shri  Warior.  May  I  know  whether
 the  delay  in  the  execution  of  the
 Valapattanam  Scheme  is  causing  large
 scale  sea  erosions  in  the  coast-line  of
 Kerala?

 Shri  ९.  R.  Pattabhi  Raman:  Sea
 erosion  is  one  of  the  matters  for  con-
 sideration  in  the  whole  Plan,  it  is
 under  the  consideration  of  the  Plan-
 ning  Commission.

 Industria]  Potentialities  of  Goa

 (  Shri  Shiree  Narayap  Das:
 )  Shri  Bibhuti  Mishra

 Shri  P.  C.  Borooah
 |  Shri  ERameshwar  Tantia:

 91125,

 Will  the  Prime  Minister  be  pleased
 to  state:
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 (a)  whether  any  steps  heva  been
 taken  to  assess  the  industrial  poten-
 tialities  of  Goa;

 (b)  whether  the  delegation  which
 went  to  study  the  scope  for  establish-
 ing  a  range  of  major  and  minor  in-
 dustries  has  completed  its  task  and
 submitted  its  report;  and

 (c)  if  so,  the  important  recommen-
 dations  made  therein?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  Yes  Sir.

 (b)  and  (c).  Several  teams  have
 been  sent  into  Goa  by  the  Govern-
 ment  for  assessing  the  industrial
 potentialities  of  the  territory.  The
 more  important  recommendations
 made  in  their  reports  are  given
 below:

 (i)  Government’s  long  term  policy
 regarding  the  export  of  the
 ores  should  be  announced.

 (ii)  A  Department  of  Industries
 should  be  established  in  the
 Goa  Administration.

 dii)  A  Branch  of  the  Small  In-
 dustries  Service  Institute
 should  be  established  there.

 (iv)  An  information  Centre  to
 disseminate  information  re-
 garding  industries  and  indus-
 trial  possiblities  should  be
 opened.

 (v)  Steps  should  be  taken  to  de-
 velop  certain  large  and  small
 scale  industries  in  Goa.

 Shri  Shree  Narayan  Das:  What  is
 ‘the  total  amount  set  apart  for  the
 industrial  development  of  Goa  dur-
 ing  the  remaining  period  of  the  Third
 ‘Five  Year  Plan?

 Shri  Dinesh  Singh:  That  can  be
 assessed  only  after  the  reports  have
 been  considered.
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 Shri  Shree  Narayan  Das:  With

 respect  to  the  teams  that  have  been
 sent  there,  may  I  know  whether  any
 time-limit  has  been  fixed  for  submis-
 sion  of  their  reports?

 Shri  Dinesh  Singh:  The  reports
 have  been  sbmitted  by  them.  They
 are  under  examination.

 श्री  विभूति  मिश्र  क्या  यह  सही  है  कि
 गोधा  में  आइरन  झोर  सब  से  अच्छा  पाया
 जाता  है  प्रौढ़  इसलिये  वहां  पर  सरकार  लोहे
 का  कारखाना  खोलने  जा  रही  है  ?

 सौ  विनेश  सिंह  सबसे  अच्छा  कहना
 तो  मुश्किल  हूं  क्योंकि  इतना  फाइन  भ्रामरी
 शोर  नहीं  है जितना  दौर  जगह  मिलता  है  ।
 लेकिन  हम  प्रभो  तक  बाइरन  प्रो  बाहर  भेज
 रहे  हैं  ।

 Shri  P.  C,  Borooah:  May  I  know
 what  are  the  main  industries  that  can
 be  beneficially  started  in  that  region?

 Shri  Dinesh  Singh:  That  can  be
 decided  only  after  the  recommenda-
 tions  have  been  fully  considered.

 Shri  P.  K.  Deo:  May  I  know  if  the
 techno-economic  survey  which  is  being
 conducted  by  the  various  States
 for  developing  their  regions  is  being
 extended  to  Goa  also?

 Shri  Dinesh  Singh:
 such  proposal  so  far.

 Shri  Hari  Vishnu  Kamath:  Is  Govy-
 ernment  thinking  in  terms  of  co-ord-
 nating  or  integrating  the  development
 programme  jn  Goa  with  the  Third
 Plan  programme  of  development  for
 the  rest  of  the  country  and,  if  so,
 what  machinery  is  being  set  up  in
 Goa  for  the  purpose  of  this  integration
 and  co-ordination?

 There  is  no

 Shri  Dinesh  Singh:  It  may  be
 necessary  to  have  a  more  accelerated
 programme  in  Goa.

 Shri  Hari  Vishnu  Kamath:  That
 Was  not  my  question.  It  may  be
 necessary.  My  question  was  definite.
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 Is  there  a  plan  of  co-ordinating  and
 integrating  the  development  pro-
 gramme  for  Goa  with  that  of  the
 rest  of  the  country?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  When  the  Third  Five  Year
 Plan  was  prepared,  the  question  of
 Goa  was  not  considered.

 Shri  Hari  Vishnu  Kamath:  That  is
 true.

 Shri  Jawaharlal  Nehru:  But  now
 gradually  it  will  have  to  be  intengra-
 ted  with  the  res:  of  the  programme.
 It  cannot  stand  in  an  isolated  way,
 but  it  is  considered  separately  and
 then  integrated,  These  are  the  mat-
 ters  to  be  considered,

 Shri  Hari  Vishnu  Kamath:  Has  a
 machinery  been  set  up  in  Goa  for  the
 ‘purpose?

 Shri  Jawaharlal  Nehru:  The
 machinery  has  been  suggested  by  the
 Deputy  Minister.  Various  committees
 have  been  formed;  they  have  sugges-
 ted  boards  and  other  things.  I  don’t
 know  if  the  hon.  Member  thinks  that
 that  is  inadequate  machinery,  but  it
 is  some  step  towards  that  end.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  traditional  export  trade
 of  Goa  consisted  in  the  export  of  iron
 and  manganese  ore  to  Italy,  Germany
 and  Japan,  and  empty  bottles  to  Pak-
 istan,  may  I  know  whether  Govern-
 ment  propose  to  continue  the  tradi-
 tiona]  pattern  of  trade,  especially  the
 trade  in  the  export  of  empty  bottles
 to  Pakistan?

 Shri  Jawaharlal  Nehru:  I  was  not
 aware,  I  am  sorry,  about  empty  bot-
 tles  going  to  Pakistan.

 Shri  Hem  Barua:  It  is  a  fact.

 Shri  Jawaharlal  Nehru:  |  did  not
 know  that.  I  cannot  say  about  empty
 bottles.  But  as  regards  the  rest  of
 the  trade,  the  attempt  has  been  to
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 continue  it  as  it  is  carried  on:  that
 is,  finish  the  contracts  made  and  enter
 into  new  contracts  according  to  the
 rules  we  lay  down.

 Shri  Maheswar  Naik:  In  view  of  the
 existence  of  certain  contracts  regard-
 ing  iron  ores  and  minerals,  may  I
 know  whether  after  integration  Gov-
 ernment  are  going  to  honour  those
 contracts  or  they  want  to  change  them
 and,  if  so,  in  what  way?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhaji  Shah):  The
 mine  owners  were  here,  and  we  have
 assured  them  that  we  shal)  honour
 the  old  contracts.  Not  only  that,  but
 we  have  given  a  clear  indication  of
 the  future  also,  that  all  their  future
 contracts  will  also  be  honoured  on  a
 long-term  basis,  extending  from  ten
 to  fifteen  years,  prices  being  revisable
 every  three  years.

 Shri  S.  N.  Chaturvedi:  May  I  know
 whether  any  specific  recommendations
 have  been  made  about  the  industries
 to  be  started  there?

 Shri  Dinesh  Singh:  I  cannot  answer
 about  specific  industries.  But  regard-
 ing  industries  some  suggestions  have
 been  ‘made.  They  have  to  be  examin-
 ed.

 Shri  H.  N.  Mukerjee:  May  I  know
 whether  the  port  of  Marmugoa  is  now
 being  utilised  in  the  usual  way  or
 what  is  the  position?  Is  the  position
 difficult  even  now?

 Shri  Dinesh  Singh:  It  is  being  uti-
 lised.

 Indian  Immigrants  to  U.K.

 (  Shri  Shree  Narayan  Das:
 #1126.  4  Shri  Indrajit  Gupta:

 [  Shri  Subodh  Hansda:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  there  has  been  an  un-
 usual  rush  of  Indian  citizens  seeking
 to  emigrate  to  the  U.K.  during  the  last
 few  weeks;
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 (b)  whether  this  is  connected  with
 the  deadline  for  unrestricted  immi-
 grant  entry  into  the  U.K.;  and

 (c)  steps  taken  by  Government  in
 granting  passports  in  such  cases?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  No,  Sir.  Taking
 the  figures  for  the  country  as  a  whole,
 there  has  been  no  unusual  rush.  There
 has,  however,  been  some  increase  in
 the  total  number  of  applications  re-
 ceived  in  the  Regional  Passport  Office.
 New  Delhi,  in  the  last  few  months.

 A  statement,  showing  comparative
 figures  of  passport  applications  receiv-
 ed  during  the  period  January  to  April,
 96]  and  1962,  is  laid  on  the  Table  of
 the  House.  [See  Appendix  III,  annex-
 ure  No.  38].

 (b)  The  slight  rush  in  the  Regional
 Passport  Office,  New  Delhi,  for  pass-
 ports  for  the  U.K.  can  be  attributed
 to  the  Commonwealth  Immigrants’  Act,
 1962,  which  will  control  itmmigration
 of  Commonwealth  citizens  into  the
 U.K.  when  it  comes  into  force  on  Ist
 July,  1962.

 (c)  The  situation  did  not  warrant
 any  special  steps  to  be  taken  by  Gov-
 ernment  as  the  existing  arrangements
 were  considered  adequate.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  the  U.K.  Immigration
 Act  and  the  various  implications  of
 that  Act  as  they  apply  to  India  have
 seen  studicd  by  the  Government  and
 if  so  what  are  their  repercussions?

 Shrimati  Lakshmi  Méenon:  It  has
 been  studied  by  the  Government  at
 all  stages;  when  the  suggestion  was
 made,  when  the  Bill  was  introduced
 end  at  the  last  stage,  it  was  studied.
 The  Government’s  reactions  were  ex-
 plained  to  the  House  on  various  occa-
 sions  when  questions  were  asked  on
 this  Bill.

 Shri  Hari  Vishnu  Kamath:  In  con-
 nection  with  this  matter,  is  it  not  a
 fact  that  the  Prime  Minister,  some
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 time  ago,  in  a  ‘mood  of  righteous  in-
 dignation,  expressed  himself  very
 strongly  against  any  emigration  of
 Indian  citizens  to  the  U.K.  and  if  so,
 does  the  Government  propose  to  im-
 pose  any  curbs  on  the  emigration  of
 Indians  to  the  U.K.  except  for  those
 who  have  got  previous  letter  of  em-
 ployment  or  appointment  in  that
 country?

 Mr.  Speaker:  These  are  the  provi-
 sions  of  the  law  itself.

 Shri  Hari  Vishnu  Kamath:  The
 Prime  Minister  said,  I  believe  three
 or  four  months  back  that  he  is  strong-
 ly  against  any  migration  of  Indians
 to  the  U.K.

 Mr.  Speaker:  What  is  the  question?
 The  question  is  whether  they  propose
 to  place  any  curbs  except  in  cases
 where  students  want  to  go..

 Shri  Hari  Vishnu  Kamath:  Not  stu-
 dents.

 Mr.  Speaker:  ....or  where  cmploy-
 ment  is  offered  to  them?

 Shri  Hari  Vishnu)  Kamath:  Firm
 offers  of  employment.  There  are
 many  cases  of  people  going  without
 any  sort  of  employment.  That  is  how
 emigration  takes  place.

 Mr.  Speaker:  I  told  the  hon.  Mem-
 ber  that  these  are  the  very  provisions
 of  the  Act  that  only  those  who  have
 got  firm  employment  can  go.

 Shri  Hari  Vishnu  Kamath:  Even
 today,  thousands  are  going  with  forg-
 ed  passports  and  other  things  to  the
 U.K.,  and  then  are  repatriated  from
 there,  How  does  the  Government
 propose  to  stop  this?

 Mr.  Speaker:  Forged  passports  is  a
 different  affair.

 Shri  Hem  Barua:  May  J  know  whe-
 ther  the  attention  of  the  Government
 is  drawn  to  the  statement  made  by
 our  High  Commissioner,  Shri  Chagla,
 in  London  to  the  effect  that  the  Im-
 migration  Act  is  diametrically  oppos-
 ed  to  the  Commonwealth  ideals  and
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 if  so,  may  know  whether  it  is  going
 to  lead  to  a  further  deterioration  of
 the  Commonwealth  relations?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehru):
 We  have  seen  this  particular  state-
 ment  in  the  Press.  We  have  not  re-
 ceived  it  directly.  It  appears  that  the
 Act  will  certainly  have  some  effect  on
 the  Commonwealth.  To  what  extent,
 it  is  rather  difficult  to  say.

 Shri  Sinhasan  Singh:  May  |  know
 whether,  if  a  declared  Indian  offender
 Shri  Phizo  goes  to  England  and  he  is
 conferred  British  citizenship  and  he
 comes  back  to  India,  he  remains  a
 British  citizen  or  he  remains  an  In-
 dian  offender?

 Mr.  Speaker:  These  abstract  ques-
 tions  cannot  be  asked.

 Shri  Sinhasan  Singh:  Shri  Phizo.
 aun  Indian  citizen,  was  declared  an
 offender.  He  goes  to  England  and
 there  the  British  Government  confers
 on  him  British  —  citizenship.  If  he
 comes  back  to  India,  does  he  remain
 a  British  citizen  or  does  he  remain
 an  Indian  offender?

 Mr.  Speaker:  Thess  are  questions
 which  wil)  have  to  be  studied  in  de-
 tail.  These  are  abstract  questions
 which  cannot  be  answered  in  _  this
 manner.

 Shri  Harish  Chandra  Mathor:  If  you
 look  at  the  statement  submitted,  you
 will  find  that  it  is  only  in  the  New
 Delhi  region  that  there  has  been  a
 constant  rise  in  the  number  of  appli-
 cations  from  month  to  month.  In  all
 the  other  regions,  it  is  just  the  other
 way  round.  May  I  know  what  ex-
 plains  this  situation?

 Shrimati  Lakshmi  Menon:  Because
 more  people  from  the  Punjab  apply
 for  passports  from  New  Delhi,  there  is
 a  large  number.

 Mr.  Speaker:  Next  question.
 Shri  Harish  Chandra  Mathur:  I

 wanted  te  know  the  reasons.
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 Mr.  Speaker:  More  people  from  my

 State,  namely  Punjab,  want  to  go
 there,

 Shri  Harish  Chandra  Mathur:  I
 wanted  to  know  why  they  want  to  go?
 This  is  no  answer  to  my  question,  that
 because  more  people  apply,  therefore,
 the  number  is  more.  That  is  obvious.

 Mr.  Speaker:  Order,  order.  Now,
 next  question.

 Indian  Aid  to  Nepal

 *1128,  Shri  Bibhuti  Mishra:  Will  the
 Prime  Minister  be  pleased  to  stafe:

 (a)  the  aid  given  to  Nepal  so  far
 from  ‘1952;  and

 (b)  to  what  extent  Indian  aid  has
 been  utilised?

 The  Parliamentary  Secretary  to  the
 Minister  of  External]  Affairs  (Shri  D.
 Ering):  (a)  The  total  aid  promised
 to  Nepal  for  the  period  952—66  is  of
 the  order  of  Rs.  28.38  crores.

 (b)  The  aid  actually  utilised
 amounts  to  Rs.  2.67  crores.

 श्री  विभूति  मिश्र  :  में  जानना  चाहता  हूं
 कि  जो  भारत  ने  नेपाल  को  सहायता  दी  है
 उससे  कौन  कौन  काम  हुमा  है,  कौर  श्री  तक
 कितना  काम  हुआ  है  कौर  कितना  होने  को
 बाकी  है  ?

 प्रधान  मन्त्री  तथा  वैदेशिक  कार्य  मन्त्री
 तथा  शरण  शक्ति  मन्त्रों  (श्री  जवाहरलाल
 नेहरू)  :  भ्रम  तक  जो  काम  हो  चका  है  वह
 इस  प्रकार  है

 2.  त्रिभुवन  राज  पथ.  ४  करोड़  vo  लाख

 २.  नैपाल  को  एप्रन
 फोटोग्राफी  एण्ड
 मैपिंग  १  करोड़  Yo  न्ास्व

 3.  इरीगेशन,  पीकिंग
 वाटर  सप्लाई,  पावर

 ड्रैनज  2  करोड  ४०  लाख
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 ४. सडकें...  ८४  लाख
 ५.  गांवों  को  तवक्को  3७  लाख
 ६.  लोकल  डेवेलपमेंट  २०  लाख

 इसो  किस्म  के  शोर  भी  हैं

 थी  विभूति  मिश्र  :  में  जानना  चाहता  हूं
 कि  नेपाल  को  तरक्की  ६:  लिये  इतनी  एड  जो
 दी  गयो  हें  दूसरे  अतिरिक्त  पौर  कितना  एड
 नेपाल  सरकार  ८  भारत  सरकार  से  मांगी  है?
 The  Minister  of  State  in  the  Minis-

 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  The  amount  given
 is  the  aid  till  1966.

 Mr,  Speaker:  Have  any  other
 amounts  been  asked  for?

 aw  moult:  थई  प्लान  के  बाद

 पूछ  रहे  हैं?

 Shri  Shree  Narayan  Das:  May  I
 know  the  various  agencies  through
 which  the  aid  is  being  utilised  there?

 Shrimati  Lakshmi  Menon:  We  have
 got  our  Aid  Mission  in  Nepal.

 Shri  Hem  Barua:  Besides  getting
 aid  from  India,  Nepal  is  also  getting
 aid  from  China.  May  I  know  whether
 we  can  interpret  it  as  Nepal  trying  to
 get  the  best  of  both  the  worlds?

 Shri  Jawaharlal  Nehru:  Nepal  is
 getting  aid  from  a  number  of  coun-
 tries  including  the  USA,  some  from
 the  Soviet  Union,  apart  from  the  aid
 that  she  is  getting  from  China  and
 India.

 Shri  Ss.  N.  Chaturvedi:  Has  the  aid
 been  utilised  specifically  for  the  pur-
 poses  for  which  it  was  given?

 Shri  Jawaharlal  Nehru:  I  believe
 20,

 शौ  विभूति  मिश्र  :  म॑  जानना  चाहता  हूं
 कि  जो  भारत  सरकार  ने  नेपाल  में  काम  किया
 है  वह  ग्रकेले  किया  है  या  किमी  दूसरे  देश  के
 साथ  मिल  कर  पूरा  किया  है  ?
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 श्री  जवाहरलाल  नेहरू  :  वह  वो  अलग  है,
 स्वतन्त्र  है  i  मुझे  ठोक  याद  नहीं  लेकिन  शायद
 सड़क  बनाने  में  कुछ  समझौता  हुआ  है  एक  कौर

 मुल्क  वे!  साथ  |

 News  Regarding  March  of  Chinese
 Troops  into  Ladakh

 जा
 (  Shri  S.  M.  Banerjee:

 #1129,  <  Shri  Mohammad  Elias:
 |  Shri  Indrajit  Gupta:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  news
 item  was  released  by  the  French
 News  Agency  in  India  on  the  day  of
 polling  in  North  Bombay  consti-
 tutency  during  962  General  Elections
 stating  that  the  Chinese  troops  had
 marched  into  Ladakh  with  Soviet
 tanks  etc.;

 (b)  whether  this  news  was  also
 released  by  Press  Trust  of  India;

 (c)  whether  this  was  subsequently
 withdrawn  by  the  Agency;

 (d)  whether  the  Resident  Corres-
 pondent  of  French  News  Agency  in
 India,  New  Delhi  confirmed  this
 news  before  release  from  Govern-
 ment;  and

 (९)  if  not,  action  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.  The
 Agence  France  Presse  in  a_  report
 from  Gangtok  (Sikkim)  dated  24th
 February,  1962,  stated  that  30  Russian
 type  tanks  manufactured  in  People’s
 China  rolled  out  of  Lhasa  for  an
 unknown  destination.  The  report
 further  said  that  it  was  thought  that
 these  tanks  were  despatched  to  the
 Ladakh  region.

 (b)  Yes,  Sir.  The  Press  Trust  of
 India,  being  the  distribution  agents
 of  Agence  France  Presse  within  India,
 released  the  item  to  the  Indian  Press
 on  their  behalf.
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 (c)  The  item  was,  however,  with-
 drawn  by  the  P.T.I.  within  an  hour  of
 its  release  as  they  sensed  the  patently
 unreliable  nature  of  the  report.

 (d)  The  story  was  filed  by  a  corres-
 pondent  in  Gangtok  working  for  the
 Agence  France  Presse  and  was  not
 cleared  with  the  Government  before
 its  release.

 (९)  When  the  attention  of  the
 Ministry  of  External  Affairs  was
 drawn  to  the  report,  the  official
 spokesman,  at  his  ‘press:  briefing,
 pointed  out  the  obviously  ridiculous
 nature  of  the  report  and  said  that
 commonsense  would  suggest  that  no
 tank  could  undertake  a  journey  of
 nearly  2000  miles  through  rugged  and
 difficult  terrain  without,  completely
 wearing  itself  out.  This  statement
 had  the  desired  effect  in  killing  the
 story.  Opportunity  was  also  taken  to
 impress  on  the  Agence  France  Presse
 Representative  in  Delhi  the  need  to
 check  on  all  such  stories  with  official
 sources  before  putting  them  out.

 Shri  S.  M.  Banerjee:  I  want  ६0
 know  whether  Mr.  Philip  Mazar,  the
 Correspondent  in  Delhi  has  once
 previously  been  warned  for  giving
 false  and  fabricated  news  and  if  so,
 whether  he  has  been  warned  |  this
 time?

 Shrimati  Lakshmi  Menon:  He  was
 warned  this  time;  I  do  not  know
 whether  on  a  previous  occasion  he
 was  warned.

 Shri  S,  M.  Banerjee:  I  want  to
 know  whether,  when  the  PTT  got  this
 news  item,  they  checked  it  up  from
 the  Government  sources  and  if  not,
 why?

 Shrimati  Lakshmi  Menon:  I  have
 already  stated  in  the  main  answer
 that  it  was  not  cleared  from  the  Gov-
 ernment.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  foreign  papers  such  as_  the
 New  York  Times,  London  Observer
 and  in  the  present  case  this  news
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 service,  indulge  in  certain  political
 slants,  may  I  know  whether  Govern-
 ment  will  institute  8  procedure  of
 pre-censorship?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  No,  Sir.  Government  does
 not  like  the  idea  of  pre-censorship.

 Shri  Hem  Barua:  Because  of  these
 political  slants  which  do  much  damage
 to  the  cause  of  our  country......

 Mr.  Speaker:  He  had  asked  a
 question  and  it  has  been  answered.

 Shri  3.  M.  Banerjee:  May  I  know
 whether  this  particular  news  was
 released  just  at  the  time  of  elections
 with  a  political  motive  and  Govern-
 ment  could  contradict  it  only  on  25th
 February,  1962?

 Shrimati  Lakshmi  Menon:  We  do
 not  know  the  motives  but  it  was  on
 the  eve  of  the  elections.

 Labour  Situation  in  Raniganj  Coal
 Fields

 +
 (  Shri  Daji:

 |  Shri  8.  M.  Banerjee:
 *1130.  <  Shri  P.  R,  Chakraverti:

 |  Shri  Hem  Barua:
 |  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  Government  are
 aware  of  the  tense  and_  disturbed
 labour  situation  in  the  Raniganj  Coal
 Fields;  and

 (b)  if  so,  what  steps  have  been
 taken  to  meet  the  situation?

 The  Deputy  Minjster  in  the  Minis-
 try  of  Labour  and  Employment  and
 Planning  (Shri  C.  R.  Pattabhi  Raman):
 (a)  A  few  cases  of  violence  have
 taken  place  recently  in  some  collieries
 in  Raniganj  Coal  Fields;  the  situa-
 tion  in  the  area  in  general  does  not
 appear  to  be  tense,
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 (b)  A  tripartite  meeting  was  con-
 vened  on  May,  5,  +1962,  wherein  it
 was  decided  that  if  the  wnions  and
 managements  do  not  set  right  their
 respective  lapses  and  law  and  order
 situation  in  coal  mines  does  not  im-
 prove  within  a  period  of  six  months,
 the  Government  would  appoint  a
 High  Power  Commission  to  look  into
 the  matter.

 Shri  Daji:  Is  the  Government
 aware  that  even  after  this  tripartite
 meeting,  the  mines  and  coal  fields  in
 this  area  have  continued  the  mal-
 practices  for  which  the  meeting  was
 held?  What  steps  are  being  taken  to
 ‘counteract  this?

 The  Minister  of  Planning,  Labour
 and  Employment  (Shri  Nanda):  This
 meeting  was  on  May  5th  and  not  a
 very  long  time  has  elapsed  since  then.
 In  consequence  of  those  decisions  cer-
 tain  steps  had  to  be  taken;  they  are
 being  taken.  Much  has  been  said
 about  the  lapses  and  the  law  and
 order  situation  but  actually  when  we
 asked  the  parties  concerned  including
 the  trade  unions,  they  did  not  submit
 any  information.  Anything  else
 which  has  happened  after  that  cer-
 tainly  could  be  communicated  to  us
 or  to  the  officer  who  has  been  appoint-
 ed  to  look  into  this  matter.

 Shri  Daji:  The  information  which
 the  Minister  sought  for  had  been
 eommunicated  by  me  personally  on
 behalf  of  the  union.  Has  the  Minis-
 ter  looked  into  those  complaints  and
 have  any  steps  been  taken?

 Shri  Nanda:  I  will  check  it  up.
 What  was  the  date  on  which  he  has
 given  that  information?

 Shri  Daji:  A  week  back  I  sent  it
 to  the  Minister.

 Shri  Nanda:  I  wil]  check  it  up.
 Shri  S.  M.  Banerjee:  I  want  to

 know  whether  it  is  a  fact  that  the
 agreement  reached  and  the  assurances
 given  at  the  time  of  the  settlement
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 of  the  dispute  in  the  modern  Satgram
 colliery  have  not  yet  been  implement-
 ed  by  the  employers  and  if  so  what
 steps  are  being  taken  against  these
 cmployers?

 Shri  Nanda:  This  is  part  of  the
 decision  taken  or  recommendation
 adopted  at  that  conference.  It  refers
 specifically  to  the  situation  in  this
 colliery  and  it  deals  with  the  question
 which  the  hon,  Member  has  in  his
 mind.

 Shri  K.  N.  Pande:  May  I  know
 whether  the  employers  and  _  the
 workers  both  are  responsible  for  the
 disturbed  condition  or  the  employers
 only?

 Shri  Nanda:  I  could  not  pre-judge;
 there  is  an  enquiry  going  to  be  made
 about  it.

 Shri  Prabhat  Kar:  The  hon.  Minis-
 ter  has  stated  that  if  the  law  and
 order  situation  does  not  improve
 within  six  months,  Government  is
 going  to  institute  a  high  power
 enquiry  committee,  The  problem  is
 between  the  labour  and  the  em-
 ployer.  Inspite  of  taking  steps  against
 the  employers  why  is  the  Govern-
 ment  trying  to  appoint  a  highpower
 commission,  for  what  purpose?

 Shri  Nanda:  Whatever  steps  are
 needed  to  be  taken,  they  are  being
 taken  and  will  be  taken  in  the  course
 of  the  next  six  months.  A_  special
 Officer,  as  I  said,  is  being  appointed
 to  deal  with  the  situation.  There-
 fore,  it  is  not  that  nothing  is  being
 done  because  of  that  declaration.  The
 hope  is  that  it  will  not  be  necessary
 to  appoint  a  Commission.

 Jute  Mills
 *I3l.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  measures  have
 been  taken  or  are  proposed  to  be
 taken  to  modernise  jute  mills  in  the
 country  an  dincrease  exports  of  jute;
 and
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 (b)  if  so,  what  are  they?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 and  (b).  A  statement  is  laid  on  the
 ‘Table  of  the  House.

 STATEMENT

 Modernisation  of  the  Jute  Industry
 upto  the  spinning  stage  has  virtually
 been  completed.  For  this  purpose,
 the  Government  sanctioned  financial
 assistance  to  the  mills  in  the  form  of
 loans  to  the  cxtent  of  Rs.  TAQ  crores
 through  the  N.I.D.C.  The  loan  assist-
 ance  will  be  continued  during  the
 Third  Plan  period,  for  the  modernisa-
 tion  of  the  post  spinning  stages,  Gov-
 ernment  propose  to  allow  expansion
 in  the  spinning  capacity  in  mills  to
 match  the  weaving  capacity  of  all
 looms  on  one  shift  basis  and  also
 encourage  diversificution  of  produc-
 tion  by  the  installation  of  additional
 broad  looms  to  step  up  export  of
 carpet  backing  cloth.  Foreign  ex-
 change  for  importing  machinery  and
 broad  looms  is  being  released.

 Shri  D.  C.  Sharma:  May  I  know
 when  this  process  of  modernisation
 will  be  completed?

 Shri  Manubhai  Shah:  As  far  as
 ‘the  spinning  section  is  concerned,  the
 process  is  already  completed.  But
 now  we  are  expanding  the  jute  spin-
 ning  sector  and  also  modernising  the
 weaving  and  back  processing,

 Shri  D.  com  Sharma:  I  want  to  know
 when  it  will  be  complete.

 Shri  Manubhai  Shah:  It  is  already
 completed  as  far  as  the  spinning
 section  is  concerned.

 Shri  0.  0.  Sharma  There  are  three
 Stages.  The  first  stage  is  complete.
 The  second  and  third  stages  are  still
 there.  When  will  all  this  be  complet-
 ed?
 782  (Ai)  LSD—2,
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 Shri  Manubhai  Shah:  There  are
 no  three  stages  as  such.  As  I  said,
 the  spinning  part  is  already
 modernised.  The  weaving  part  is
 being  expanded  by  broad  looms  and
 also  replacement  of  the  old  looms;
 and  the  back  process  in  spinning  and
 processing  is  also  being  modernised.
 All  this  will  be  completed  by  the  end
 of  the  third  Plan  or  perhaps  by  the
 fourth  year  of  the  third  Plan.

 Shri  9,  6.  Sharma:  It  is  said  there
 will  be  diversification  of  production.
 May  I  know  the  kind  of  diversifica-
 tion  which  is  aimed  at?

 Shri  Manubhaj  Shah:  The  major
 diversification  programme  is  the  ‘ino-
 Jeum  cloth,  rubberised  types  of  back-
 ing  cloth,  plasticisation  of  the  adhe-
 sion  cloth  and  broad  loom  for  carpet
 weaving,  which  is  used  extensively  in
 the  United  States.

 Shri  Sham  Lal  Saraf:  After  all  this
 modernisation  is  completed,  may  I
 know  what  will  be  the  result  or  the
 income  with  regard  to  the  sales  in
 foreign  countries,  especially  in  the
 light  of  competition  from  Pakistan
 and  other  countries?

 Shri  Manubhai  Shah:  As  for  the
 first  part  of  the  question,  when
 modernisation  and  expansion  are
 completed,  the  industry  may  _  yield
 about  Rs.  25  crores  to  Rs.  30  crores
 extra  by  way  of  foreign  exchange.
 As  far  as  the  competition  from  other
 countries  is  concerned,  all  care  is
 being  taken  to  see  that  in  whatever
 we  are  capable  of  producing  we  main-
 tain  the  leadership,

 Shri  Prabhat  Kar:  May  I  know,  as
 a  result  of  modernisation  and  intro-
 duction  of  this  new  scheme,  how
 many  labourers  in  the  jute  mills  will
 be  declared  surplus?

 Shri  Manubhai  Shah:  None.

 Shri  Heda:  The  hon.  Minister  has
 stated  that  the  present  spinning
 capacity  has  been  modernised  and  he
 has  referred  to  expansion  also.  May
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 I  know  whether  Government  have
 decided  upon  the  expanded  capacity
 and,  if  so,  whether  new  mills  would
 be  located  in  different  States?

 Shri  Manubhai  Shah:  There  will
 be  vertical  expansion.  It  will  not  be
 new  units.  The  existing  units  will
 expand  their  spinning  capacity  by  5
 per  cent.

 श्री  विभूति  मिश्र  :  में  जानना  चाहता  हूं
 कि  जूट  मिल्स  का  मौडर्नाइजेशन  कौर  ऐक्स-
 पेंशन  वो  जाने  के  बाद  जूट  ग्रोवर  पर  क्‍या
 असर  पड़ेगा  और  बफर  स्टाक  हमारी  सर-
 कार  कितना  बढ़ा  देगी  ?

 घ्  मनभाई  शाह  :  यह  तो  जूट  ग्रोश्न्स
 की  ही  तरफ  है  |  उसके  दाम  ज्यादा  से  ज्यादा
 मिलें  ।  मेम्बर  साहब  को  पता  है  ।  उसकी
 कोशिश  कर  रहे  हैं  ।  वफर  स्टाक  एजेंसी  ने
 ५  लाख  मन  जूट  खरीदी  है  द्रोह  सरकार  उसमें
 कौर  भी  मदद  करने  को  तैयार  है  Y

 sit  फण  गो  सेन  :  क्या  यह  बात  सही  है
 कि  सरकार  २  लाख  रुपये  की  जूट  बाहर  भेज

 रही  है  कौर  प्रखर  बाहर  भेज  रही  है  तो  क्‍यों
 भेज  रही  है  ?

 क्यो  मत भाई  शाह  :  ऐसी  मुश्किलात  नहीं
 थीं  लेकिन  चूंकि  हम  फौरन  एक्सचेंज  करने
 करना  चाहते  हैं  मीर  चूंकि  वह  हमारे  काम

 नहीं  आती  थीं  इसलिये  हमने  २  लाख  गांठ
 एक्सपोर्ट  करने  का  निश्चय  किया  है  और
 उसकी  इजाजत  दे  दी  है  ।

 Dr.  Ranen  Sen:  Is  it  a  fact  that
 the  Indian  Jute  Mills’  Association  has
 already  declared  that  after  this
 modernisation,  nearly  60,000  workers
 will  be  declared  surplus?

 Shri  Manubhai  Shah:  ०0  such
 declaration  has  come  to  our  notice.
 But,  as  the  hon.  Member’  knows,
 there  is  a  working-time  agreement
 which  cannot  render  any  workmen
 surplus.
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 +
 (  Shri  Bhagwat  Jha  Azad:

 #1182. {  Shri  E.  Madhusudan  Rao:
 [  Shri  Bhakt  Darshan:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  Government  had
 requested  a  former  deputy  chairman
 of  Planning  Commission  to  study  and
 submit  a  report  on  steps  to  be  taken
 to  gear  up  the  administration;  and

 (b)  if  so,  whether  the  report  has
 been  submitted?

 The  Deputy  Minister  in  the  Minis-
 try  of  Labour  and  Employment  (Shri
 C.  RB  Pattabhi  Raman):  (a)  and  (b).
 At  the  request  of  the  Planning  Com-
 mission,  Shri  V.  T.  Krishnamachari  is
 engaged  in  studying  two  sets  of
 questions,  (a)  question  relating  to
 administrative  personnel  at  different
 levels  in  States,  and  (b)  administra-
 tive  problems  arising  from  the  intro-
 duction  of  democratic  institutions  at
 the  district  and  block  level.  Shri
 Krishnamachari  has  completed  dis-
 cussions  with  State  Governments.  His
 report  is  under  preparation,

 Shri  Bhagwat  Jha  Azad:  Has  he
 given  any  indication  by  what  time  he
 will  be  able  to  submit  his  report?

 Shri  C.  R.  Pattabhi  Raman:  I  can
 only  say  shortly.

 श्री  भक्त  वर्शन  :  श्रीमन्‌,  में  यह  जानना

 चाहता  हूं,  कि  इस  समय  जो  प्रशासन  की
 व्यवस्था  है,  उसमें  कौनसी  खास  पहचान  आई
 थी  जिसकी  वजह  से  यह  अध्ययन  कराया  जा
 रहा  है  ।

 या जता  तथा  श्रम  और  रोजगार  मंत्रो
 (श्री  नन्दा)  :  थर्ड  फ़ाइव  यीअर  प्लान  के

 डाकुमेंट  में  ही  बहुत  सी  नई  बातें  उसमें
 दाखिल  की  गई  थीं,  जिनके  बारे  में  ज्यादा
 जांच  करने  की  ज़रूरत  थी  ।  उसका  एक  हिस्सा
 उन  को  सौंपा  गया  है  v
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 Shri  Vidya  Charan  Shukla:  Is  it  a
 fact  that  the  Planning  Commission
 made  the  specia]  request  for  adminis-
 trative  reform,  so  that  the  third  Five
 Year  Plan  itself  could  be  executed
 after  these  reforms  have  been  intro-
 duced?  May  I  know  if  any  steps  are
 being  taken  so  that  the  third  Plan
 could  be  benefited  by  the  administra-
 tive  reforms?

 Shri  C.  R.  Pattabhi  Ramarm:  The
 question  is  under  consideration  now—
 firstly  the  question  relating  to  ad-
 minitrative  personnel  and  problems
 arising  out  of  the  introduction  of  the
 democratic  panchavati  raj  and  other
 things.  Many  mare  appointments
 have  to  be  made.  Many  more  tehsil-
 dars  and  Deputy  Collectors  have  to
 be  appointed.  Many  of  the  officers
 have  to  go  to  various  development
 blocks  and  get  training.  All  these  are
 part  of  it.

 Mr.  Speaker:  The  question  is
 whether  the  Planning  Commission  it-
 self  desired  that  there  ought  to  be
 some  reforms  in  the  administration,
 so  that  the  execution  of  the  third  Plan
 could  go  forward  more  smoothly?

 Shri  Nanda:  Yes,  Sir,

 Shri  Tyagi:  This  subject  is  more
 relevant  to  the  Home  Ministry.  I
 wonder  if  the  Home  Ministry  had
 been  taken  into  consultation  or  the
 Planning  Commission  has  _  started
 superseding,  the  Home  Ministry?

 Shri  Nanda:  No,  Sir;  it  was  done
 in  consultation  with  the  Home  Minis-
 try  and  the  Prime  Minister.

 Rehabilitation  of  Tibetan  Refugees  in
 Orissa

 °34.  Shri  Maheswar  Naik:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  an  official  of  the  Cen-
 tral  Government  visited  Orissa  to
 explore  the  possibilities  of  rehabili-
 tating  the  Tibetan  refugees  there;
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 (b)  the  outcome  of  his  visit;
 (c)  how  many  such  refugees  are

 expected  to  be  settled  there;  and

 (d)  whether  the  original  plan  for
 settling  the  Tibctan  refugees  at
 Dharamsala  has  undergone  a  change?

 The  Minister  of  State  in  the  Mints-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.

 (b  and  (c).  The  Orissa  Govern-
 ment  are  exploring  possibilities  of
 rehabilitating  some  5000  Tibetan
 refugees  in  Ganjam  district  of  Orissa.

 (d)  There  was  no  plan  to  settle
 Tibetan  refugees  in  Dharamsala.

 Shri  Maheswar  Naik:  May  I  know
 whether  the  Government  have  con-
 sidered  the  desirability  of  rehabili-
 tating  the  Tibetan  refugees  in  hotten
 regions  and  whether  it  will  be  con-
 venient  for  them  to  settle  them  in
 hotter  regions?

 Shrimati  Lakshmi  Menon:  The
 matter  has  been  explained.  Our  De.
 puty  Secretary  visited  the  place  and
 had  consultations  with  the  Orissa
 Government,  who  have  agreed  to  pro-
 vide  enough  land  to  settle  5,000  Tibe-
 tan  refugees.

 Shri  Maheswar  Naik:  May  I  know
 whether  the  attention  of  the  Minister
 has  been  drawn  to  the  news  report
 published  today  in  the  Hindustan
 Times  to  the  effect  that  Tibetan  refu-
 gees  are  sneaking  into  West  Bengal
 in  large  numbers,  whether  it  is  a  fact
 and  what  action  is  being  taken?

 Shrimati  Lakshmi  Menon:  I  have
 seen  the  report,  but  I  do  not  know
 anything  more  about  it.

 Shri  Hari  Vishnu  Kamath:  Has  _  the
 Dalai  Lama,  in  his  capacity  as  the
 former  head  of  the  Tibetan  State
 made  any  substantial  contribution  to-
 wards  the  cost  of  rehabilitation  of
 Tibetan  refugees  in  India  and  if  so,
 how  much  he  has  contributed  appro-
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 ximately  or  at  least  what  proportion
 does  his  contribution  bear  to  the  total
 cost  of  the  rehabilitation  of  the  Tibe.
 tan  refugees  in  India?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  The  Dalai  Lama  has  contri-
 buted  to  some  extent  to  the  rehabili-
 tation  of  the  Tibetan  children  and  in
 Dharamsala  or  wherever  he  is  at
 the  present  moment,  a  large  number
 of  children  are  accumulated.  In  fact,
 they  are  thinking  of  opening  a  child-
 ren’s  village  to  some  extent  after  the
 lines  of  the  famous  children’s  village
 in  Switzerland-Pestalozzi.  But  I
 could  not  possibly  say  what  proportion
 his  contribution  bears  to  the  total
 cost:  I  should  imagine  that  the  pro-
 portion  is  relatively  a  smal]  one.

 श्री  भक्त  दर्शन  :  श्रीमन्‌,  क्या  महामान्य
 दलाई  लामा  अथवा  उनके  प्रतिनिधियों  ने  उस
 स्थान  का  स्वयं  निरीक्षण  किया  है,  ताकि  कहीं
 ऐसा  हो  कि  तिब्बती  शरणार्थी  उसे  पसन्द  न
 करें  ?

 श्री  जवाहरलाल  नह॒रू  :  जब  कोई  स्थान

 चुनने  की  सिफ़ारिश  होती  है,  तो  वहां  दलाई
 लामा  जी  के  कोई  न  कोई  प्रतिनिधि  जाते  हैं
 और  देखते  हैं  कौर  उनकी  सलाह  से  स्थान

 चुना  जाता  है  |

 श्री  सरजू  पाण्डेय  :  इस  समय  तिब्बत  के
 कितने  शरणार्थी  भारत  में  मौजूद  हैं  कौर  उन
 पर  भारत  सरकार  कितना  पैसा  खर्चें  कर  रही
 हे

 श्री  जवाहरलाल  नहर  :  में  इस  समय
 तो  नहीं  बता  सकता,  लेकिन  उनको
 बताने  की  पूरी  जिम्मेदारी  हमारी  है  1  इस
 सिलसिले  में  जो  कुछ  उचित  समझा  जाता  है
 खर्च  किया  गया  है  और  खच  किया  जायगा।
 जसा  कि  भ्र भी  कहा  गया  है,  उसमें  दलाई  लामा
 जी  ने  खुद  ही  कुछ  सहायता  दी  है  1  कुछ  शर
 देशों  से  --प्रा  ट्रेलिया,  न्यूजीलैण्ड  शरर  भ्रम-
 रिकी  स--  भी  हमें  सहायता  मिली  है  1
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 Shri  P.  K.  Deo:  May  I  know  if  the

 cost  of  rehabilitation  of  the  5,000  refu.
 gees  in  my  State  will  be  borne  by  the
 Government  of  India,  or  by  the  State
 Government.

 Shri  Jawaharlal  Nehru:  By  us  com-
 pletely,  Sir.

 Threat  of  President  of  the  so  called
 “Azad  Kashmir”

 +
 ¢  Shri  P.  C.  Borooah:

 #1135.  J  Shri  9.  C,  Sharma:
 )  Shri  Hari  Vishnu  Kamath:

 Shri  Bhagwat  Jha  Azad:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  re-
 ported  statement  of  the  President  of
 Pakistan-occupied  Kashmir  made  in
 an  interview  with  BBC  correspon-
 dent  that  his  Government  had  decid-
 ed  to  conduct  a  fight  on  the  Algerian
 pattern  to  take  over  rest  of  Kashmir;
 and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Mints-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  A  report  to  this
 effect  has  been  noticed  in  the  Press.

 (b)  Any  such  threat,  if  it  materia-
 lises,  will  be  suitably  dealt  with.

 Shri  P.  C.  Borooah:  May  I  know
 whether  it  is  a  fact  that  the  military
 build-up  on  the  Pakistan  side  of  the
 cease-fire  line  has  been  strengthened
 and,  if  so,  to  what  extent?  What
 steps  have  he  Government  taken  to
 tighten  the  security  measures  on  the
 Indian  side  of  the  cease-fire  line?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Government  have
 enough  resources  to  meet  any  emer
 gency  that  may  be  reasonably  antici-
 pated  in  that  area.
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 Shri  Hari  Vishnu  Kamath:  Consi-
 dering  that  such  threats  have  emana-
 ted  from  trme  to  time,  has  _  this
 matter  peen  taken  up  with  the  Pakis-
 tan  Government,  either  at  the  Minis-
 terial  level  or  the  Secretariat  level,  or
 through  normal  diplomatic  channels
 and,  if  so,  has  Pakistan  disclaimed  any
 responsibility  for  the  utterances  and
 action  of  the  President  of  so-called
 “Azad  Kashmir”?

 Shri  Krishna  Menon:  When  there  is
 any  violauvn  of  the  cease-fire  line,
 there  is  a  procedure  in  regard  to
 making  a  protest  to  the  U.N.  authori-
 ties.  If  he  is  making  a  speech  of
 some  kind,  and  if  it  is  of  a  serious
 character,  Government  makes  a  fro-
 test.

 An  Hon.  Member:  The  reply  is  not
 audible.

 Shri  Krishna  Menon:  If  it  is  a  threat
 of  some  kind,  as  was  made  the  other
 day  by  Shri  Zafrulla  Khan  in  the
 Security  Council,  we  give  a  suitable
 answer.  If  there  is  any  attempt  to
 violate  our  territory,  as  the  hon.
 Minister  stated  before,  it  wil]  be
 suitably  met.

 Shri  Hari  Vishnu  Kamath:  My
 question  was  different.  It  was  70
 understood  perhaps.  Has  the  Pakis-
 tan  Government  disclaimed  all  res.
 ponsibility  for  the  utterances  of  the
 President  of  socalled  “Azad  Kashmir”
 in  this  regard?

 Shri  Krishna  Menon:  No,  Sir,  not
 so  far  as  I  know.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  it  is  not  a  fact  that  the
 head  of  the  so-called  “Azad  Kashmir”
 is  instigated  by  Pakistan  and,  if  it  is
 so,  if  such  an  attempted  threat  mate-
 rialises,  will  the  Government  of  India
 take  action  against  against  Pakistan
 also  for  encouraging  “Azad  Kashmir”
 to  take  that  action?
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 Shri  Krishna  Menon:  I  have  said

 that  if  there  is  a  violation  of  our  ter-
 ritory,  from  wherever  it  will  come,
 lt  will  be  met  to  the  best  of  our
 ability.

 Shri  S.  N.  Chaturvedi:  Has  the
 Government  received  information
 that  preparations  are  being  made  on
 the  other  side  of  the  cease-fire  line
 to  give  effect  to  this  threat?

 Shri  Krishna  Menon;  It  goes  with-
 out  saying  that  Government  always
 receives  information  from  one
 source  or  another  and  deals  with  it  in
 the  appropriate  way.  At  the  present
 moment,  we  have  not  received  any
 report  saying  that  they  are  going  to
 make  an  inroad  into  our  territory  to-
 morrow  morning.  But  we  have  to  be
 prepared  always  for  any  eventuality.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  the  Government  is  aware  that
 in  so  called  “Azad  Kashmir”  arca  a
 Muslim  Conference  headed  by
 Choudhari  Abbas  has  been  proclaim-
 ing  that  it  is  going  to  send  its  volun-
 teers  to  this  side  of  the  cease-fire
 line  to  create  trouble?

 Shri  Krishna  Menon:  I  have  said  in
 regard  to  an  armed  attack  that  any
 kind  of  such  intrusion  will  be  suitably
 met  other  intrusion  will  be  dealt  with
 by  the  Jammu  and  Kashmir  State  civil
 administration.  Whatever  assistance
 is  required  by  the  defence  forces
 would  be  given  to  them  according  to
 normal  procedures.

 Shri  D.  C.  Sharma:  Is  it  a  fact  that
 the  so-called  “Azad  Kashmir”  Presi-
 dent  thinks  himself  to  be  indcpendent
 of  Pakistan  and  thinks  he  is  in  a
 position  to  carry  on  negotiations  with
 the  Government  of  China?

 Mr.  Speaker:  Should  what  he  thinks
 about  himself  be  answered  by  the
 hon.  Minister  here?  Shri  Hem  Barua.

 Shri  Hem  Barua:  May  I  know  -whe-
 ther  the  attention  of  Government  is
 drawn  to  a  statement  by  the  President
 of  the  so-called  “Azad  Kashmir”  on
 the  20th  May,  where  it  is  said  that  if
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 the  plebiscite  is  not  held,  the  position
 reverts  to  the  pre-cease-fire  sonditions
 and,  if  so,  whether  Government  nave
 examined  the  validity  of  this  argu-
 ment?

 Shri  Krishna  Menon:  He  has  iaade
 many  statements  of  this  kind.  But  we
 cannot  wage  war  on  statement.  It
 any  action  follows  we  will  meet  them
 with  reason  and  discretion.

 Shri  P.  K.  Deo:  May  I  know  if  the
 landing  of  the  American  forces  in
 Thailand  has  further  complicated  the
 explosive  situation  in  Laos  or  has  it
 been  able  to  stabilise  matters?

 Shri  Dinesh  Singh:  That  is  entirely
 a  different  matter—the  landing  of
 American  forces.

 Mr.  Speaker:  It  is  a  matter  of  opin-
 ion  also.

 Shri  Hari  Vishnu  Kamath:  Is  there
 any  truth  in  press  reports  to  the  effect
 that  the  Chairman  of  the  Control
 Commission,  Mr.  Parthasarathy,  I
 believe,  has  found  evidence  or  proof
 of  aggressive  and  subversive  activi-
 ties  of  North  Vict  Nam  in  the  Sou-
 thern  States  and  if  so  what  is  Gov-
 ernment’s  reaction  thereto?

 Shri  Dinesh  Singh:  It  is  entircly  a
 different  question.

 Shri  Hari  Vishnu  Kamath:  I!  said
 Southern  States.

 Mr.  Speaker:  The  Question  Hour  is
 over.

 SuHort  NotIcE  QUESTION

 12-00  hrs.

 Gorakhpuri  Workers  in  Coal  Mines
 at  Kothagudium

 +
 (  Shri  K.  N.  Pande:

 Shri  Mulchang  Dube:
 S.N.Q.  12.  <  Shri  Visnws  Nath

 |  _  Pandey:
 L  Shri  Sinhasan  Singh:
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 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 services  of  Gorakhpuri  workers  work-
 ing  in  coal  mines  in  Kothagudium
 (Andhra  Pradesh)  are  being  terminat-
 ed  en  mdsse  because  of  their  being
 residents  of  Uttar  Pradesh;  and

 (b)  if  so,  the  action  being  taken  by
 Government  to  protect  the  workers
 from  this  regional  sentiment?

 The  Minister  of  |  Planning  and
 Labour  and  Employment  (Shri
 Nanda):  (a)  No.

 (b)  Does  not  arise.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Taxation  by  States

 “I25,  Shri  Harish  Chandra  Mathur:
 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  which  of  the  State  Governments
 have  raised  in  full  revenues  through
 fresh  taxation  targeted  for  them  in  the
 Second  Five  Year  Plan;  and

 (b)  which  of  them  have  failed  to  do
 so  and  the  shortfall  in  respect  of  each?

 The  Minister  of  Planning  and  Labour
 and  Employment  (Shri  Nanda):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 III,  annexure  No.  39].
 Minimum  Wages  for  Mine  Workers

 #1120.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Labour  and  Em-
 ployment  be  pleased  to  state:

 (a)  why  minimum  wages  for
 workers  working  in  mines  other
 than  coal]  mines  have  not  yet  been
 fixed,  especially  for  iron  ore  mines;

 (b)  whether  it  is  a  fact  that  he  pro-
 mised  to  implement  this  within  six
 months  at  the  industrial  committee
 meetings  (other  than  coal  mines),  held
 *n  १958  and  again  in  ‘1961;
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 (c)  the  reason  for  the  delay;

 (१)  whether  INTUC  and  AITUC
 have  demanded  abolition  of  cuntract
 system  and  improvement  of  working
 conditions  prevailing  in  these  mines;
 and

 (e)  the  progress  in  the  proposal  to
 hold  a  tripartite  enquiry  inty  the
 manganese  industry?

 The  Minister  of  Planning  and  Labour
 and  Employment  (Shri  Nanda):
 (a)  The  Minimum  Wages  Act,  1948,
 is  applicable  to  the  mining  establish-
 ments  to  a  very  limited  extent,  its
 coverage  being  confined  for  the  pre-
 sent  to  mica  mines  and  stone  quarries
 only.  As  such,  the  Act  is  not  appii-
 cable  to  other  mining  establishments.

 (b)  Although  no  such  promise  was
 made,  it  was  agreed  at  the  mecting
 held  in  April  96]  that  work  should
 be  completed  expeditiously.

 (c)  This  question  required  careful
 examination  of  various  data.

 (d)  Yes.

 (९)  The  subject  is  expected  to  be
 discussed  at  the  next  meeting  of  the
 Industrial  Committee  on  Mines  other
 than  Coal.

 Micanite  Factory  in  Andhra  Pradesh

 *1121,  Shrj  Yallamanda  Reddy:  Wi!!
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 establish  a  Micanite  factory  in  the
 Mica  Mining  area  of  Nellore  District,
 Andhra  Pradesh;  and

 (b)  if  so,  when  it  wil]  start  func-
 tioning?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry)
 {Shri  Kanungo):  (a)  There  is  no  such
 Proposal  before  us,  Sir.

 (b)  Does  not  arise.
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 National  Buildings  Construction  Cor-

 poration  Limited
 *1127,  Shri  P.  R.  Chakraverti:  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  volume  of  work  undertaken
 by  the  Nationa)  Buildings  Construction
 Corporation  Limited  since  its  incep-
 tion;  and

 (b)  how  far  it  has  been  able  to  take
 the  responsibilities  of  Government
 work  in  case  where  the  tenders  have
 not  been  forthcoming  or  have  been
 unreasonably  high?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Mehr  Chand  Khanna):
 (a)  Since  its  inception  in  November,
 1960,  the  Corporation  has  undertaken
 works  of  the  vaiue  of  Rs.  820°4!  lakhs.

 (b)  At  Imphal  and  Pondicherry,  the
 Corporation  came  in  when  the  Cen-
 tral  Public  Works  Department  were
 finding  it  difficult  to  get  contracturs  to
 execute  their  works.  At  other  places
 the  Corporation  got  the  contracts
 either  by  virtue  of  their’s  being  the
 lowest  tender  or  by  accepting  a  nego-
 tiated  rate  which  was  acceptable  as
 reasonable  by  the  agencies  awarding
 the  works.

 Southern  Rhodesia

 *1133,  Shri  Raghunath  Singh:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  India  has  pressed  for
 U.N.  debate  on  the  question  of  grant-
 ing  independence  to  Southern
 Rhodesia;  and

 (b)  if  50,  how  many  countries  are
 expected  to  support  or  have  supported
 India?

 The  Minister  of  State  in  the  Ministry
 of  External  Affairs  (Shrimati  Lakshmi
 Menon):  (a)  and  (b).  During  the  dis-
 cussions  on  Southern  Rhodesia  in  the
 Special  Committee  of  17,  the  Indian
 Delegate  proposed  that  the  Committee
 suggest  to  the  Genera]  Assembly  to
 consider  the  question  as  urgently  as
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 possible  and  prefcrably  in  the  resumed
 6th  Session.  The  majority  of  the  De-
 legates  supported  the  Indian  sugges-
 tion  and  said  that  the  question  be
 considered  in  the  resumed  6th  Ses-
 sion  or  in  an  emergency  session  of
 the  General  Assembly.

 Situation  in  Laos

 (  Shri  P.  K.  Deo:
 Shri  D.  C.  Sharma:

 #1136,  Shrj  Y.  N.  Singha:
 4  Shri  Hari  Vishnu  Kamath:

 Shri  Rameshwar  Tantia:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  deteriorating  situation  in
 Laos  following  the  fall  of  Nam  Tha
 to  the  Communist  forces;

 (b)  whether  India  in  her  capacity
 as  the  Chairman  of  the  International
 Control  Commission  for  Laos  has  re-
 ceived  any  suggestion  to  intervene  and
 freeze  the  situation  by  an  on  the  spot
 inquiry  into  the  circumstances  that
 led  to  the  resumption  of  the  civil
 war  from  any  quarters;  and

 (c)  if  so,  the  reaction  thereao?

 The  Deputy  Minister  in  the  Ministry
 of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  The  Government  has  seen
 press  reports  of  the  fall  of  Nam  Tha
 to  the  Xieng  Khouang  Forces.

 (9)  and  (c).  India  as  Chairman  of
 the  International  Control  Commission
 for  Laos  has  been  in  communication
 with  the  Powers  concerned  principally
 the  Co-Chairman  of  the  Geneva  Con-
 ference  with  a  view  to  strengthening
 the  cease-fire  in  Laos.

 Printing  Press  for  Parliament

 #1137,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:
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 (a)  whether  the  provision  of  a  se-

 Parate  printing  press  for  Parliament
 is  under  consideration  of  Govern-
 ment;

 (b)  if  so,  at  what  stage  the  matter
 has  reached;  and

 (c)  if  not  the  reasons  therefor?

 The  Minister  of  Works,  Housing  ind
 Supply  (Shri  Mehr  Chang  Khanna):
 (a)  Yes.

 (b)  Details  of  the  project  xre  being
 worked  out.

 (c)  Does  not  arise.

 Relief  to  Registered  Unemployed

 *I38.  Shrimati  Savitri  Nigam:  Wil:
 the  Minister  of  Labour  and  Empley-
 ment  be  pleased  to  state  whether  a
 scheme  is  under  consideration  to  pro-
 vide  some  interim  relief  to  the  un-
 employed  persons  who  have  not  been
 provided  employment  by  the  employ-
 ment  exchanges  in  spite  of  the  fact
 that  they  have  been  registered  for
 more  than  a  year?

 The  Minister  of  Planning  ani  Labour
 and  Employment  (Shri  Nanda):  No.

 Hostile  Nagas

 «39  Sf  Shri  Ram  Sewak  Yadav:
 “\  Shri  P.  0.  Borooah:

 Will  the  Prime  Minister  be  pleascd
 to  state:

 (a)  whether  it  is  a  fact  that  Shri
 A.  Zz.  Phizo  has  recently  sent  two
 cables  to  the  Chief  Executive  Coun-
 cillor  and  Chairman  of  the  Interim
 Body  of  Nagaland  requesting  the
 Nangaland  authorities  to  grant  pardon
 to  the  underground  Nagas;  and

 (b)  if  so,  what  is  Government’s  res-
 ponse  thereto?

 The  Parliamentary  Secretary  to  the.
 Minister  of  External  Affairs  (Shri  S.
 C.  Jamir):  (a)  A  cable  from  Phizo
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 from  London,  dated  2nd  May,  1962,
 was  received  by  Shri  T.  N.  Angami,
 Chairman,  Interim  Body,  Shri  Shilu
 Ao,  Chief  Executive  Councillor  and
 Shri  Jasokie,  Executive  Councillor.
 The  cable  was  written  in  the  Angami
 dialect  in  Roman  script.  There  was
 nothing  in  the  cable  regarding  grant
 of  pardon  to  the  underground  Nagas.

 (b)  Docs  not  arise.

 Wage  Structure  in  Public  and  Private
 Sectors

 *1140  J  Dr.  L.  M.  Singhvi:
 (Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  how  the  wage  structure  in  the
 public  sector  compares  with  the  ware
 structure  in  the  private  sector;  and

 (b)  whether  it  is  proposed  to  in-
 troduce  any  changes  in  the  structure
 and  the  actuals  of  wages  in  the  public
 sector?

 The  Minister  of  Industry  in  the  Min-
 istry  of  Commerce  and  Industry  (Shri
 Kanungo):  (a)  and  (b).  A  statement
 is  laid  on  the  Table  of  the  House.

 STATEMENT

 (a)  and  (b).  A  general  cornparsion
 of  wage  structures  in  public  and  pri-
 vate  sectors  has  not,  so  far,  been  mide
 nor  is  it  practicable  to  do  so.

 Government  have  no  intention,  at
 present,  to  introduce  any  changes  in
 the  wage  structure  of  Government
 undertakings  except  to  the  extent  in-
 dicated  or  necessitated  by  awards  of
 Industrial  Tribunals  or  Wage  Boards
 appointed  in  any  particular  industry
 common  to  public  and  private  sector
 units,  as  for  example,  coal.
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 Shortage  of  Penicillin  in  Bombay

 #1141  Shri  Kajrolkar:
 Shri  V.  B.  Gandhi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  a  serious  shortage  of  sup-
 ply  of  penicillin  to  the  registered  in-
 surance  practitioners  in  Bombay  at
 present  under  the  Employees  State
 Insurance  Corporation;

 (b)  if  so,  the  causes  of  such  short-
 age;

 (c)  whether  it  is  a  fact  that  there
 had  been  similar  shortage  in  the  past;
 and

 (d)  if  so,  how  often?
 The  Minister  of  Industry  in  the  Min-

 istry  of  Commerce  and  Industry  (Shri
 Kanungo):  (a)  to  (d).  A  statement  is
 Jaid  on  the  Table  of  the  Sabha.

 STATEMENT

 (a)  and  (b).  During  the  five  days
 from  the  Ist  to  5th  May,  i962  there
 was  a  shortage  in  the  supply  of  peni-
 cillin  procaine  in  only  one  particular
 type  of  vials,  viz.,  4  lac  unit  vials,  to
 the  approved  chemists  and  diagnostic
 centres  in  Bombay  under  the  Em-
 ployees’  State  Insurance  Scheme.  It
 was  due  to  some  delay  in  the  receipt
 of  overprinted  labels,  even  though  the
 batches  have  been  passed  by  the
 Quality  Control  Section.

 (c)  No,  Sir.
 (d)  Does  not  arise.

 Death  of  an  Indian  Diplomat  in.
 Vienna

 (  Shri  H.  N.  Mukerjee,
 |  Shri  Prabhat  Kar:
 !  Shri  Indrajit  Gupta: *  M42.  4  Shri  S.  N.  Dwivedy:
 |  Shri  Hem  Barua:
 [  Shri  Hari  Vishnu  Kamath:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  his  attention  has  becn
 drawn  to  the  report  in  the  British
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 news-weekly  “Topic”  (May  12,  962)
 under  the  caption  “The  Great  Golden
 Murder  Mystery”;

 (b)  whether  it  is  a  fact  that  investi-
 gations  into  the  mysterious  death
 abroad  of  Shri  Ajai  Kumar  Mitra,
 India’s  Envoy  to  Austria,  have  re-
 vealed  a  gold-smuggling  racket  which
 the  deceased  diplomat  tracked
 down;

 (c)  whether  the  information  passcd
 on  by  Shrj  Mitra  to  Government  in-
 volves  a  number  of  people,  including
 some  in  high  positions;

 (da)  whether  any  arrests  have  been
 made;  and

 (९)  the  present  stage  of  the  —  pro-
 ceedings?

 The  Minister  of  State  in  the  Ministry
 of  External  Affairs  (Shrimati  Lakshmi
 Menon):  (a)  Yes.

 (b)  No.

 (c)  No.

 (d)  No.

 (e)  Attention  is  invited  to  reply
 given  on  23rd  March,  962  to  unstar-
 red  Question  No.  205.

 The  Vicnna  Police  are  continuing
 their  investigations;  their  final  report
 is  awaited.

 Mahalaxmi  Textile  Mills,  Trichur

 ©443.  Shri  Warior:  Will  the  Minis-
 ter  of  Labour  and  Employment  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 ownership  and  management  of  the
 Mahalaxmi  Textile  Mills,  Trichur
 have  changed  hands;

 (b)  whether  the  provident  fund
 amount  due  to  the  workers  has  been
 paid;  and

 (c)  if  not,  what  steps  Government
 have  taken  in  the  matter?
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 The  Ministe¥  of  Planning  and  Labour

 and  Employment  (Shri  Nanda):  (a)
 Yes.

 (b)  The  accounts  of  the  members
 not  re-employed  in  the  re-started
 factory  have  been  settled.  The  ques-
 tion  of  settlement  of  the  ducs  of  those
 re-employed  does  not  arise.

 (c)  Does  not  arise.

 Protest  Note  from  China  Alleging
 Indian  Intrusion

 (  Shri  Rameshwar  Tantia:
 *i44.  <  Shri  P.  C.  Borooah:

 [  Shri  D.  6.  Sharma:
 Will  the  Prime  Minister  be  pleased

 to  state:

 (a)  whether  it  is  a  fact  that  China
 delivered  on  the  llth  May,  962  a  note
 to  the  Indian  Embassy  in  Peking.
 protesting  against  recent  infrusion
 and  provocation  by  Indian  troops  in
 Western  Sector  of  the  Sino-Indian
 boundary;

 (b)  if  so,  what  were  the  specific
 allegations  made  in  the  protest  note;
 and

 (c)  What  is  Government’s  reply
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  Yes,  Sir.

 (b)  The  Chinese  note  contained  the
 following  totally  unjustified  and  base-
 less  allegations:—

 (i)  that  on  2nd  May  28  Indian
 troops  intruded  into  a  place  at
 33°  28.30’  N,  78°  50.30’  E  about
 4  kms.  from  a  new  Chinese  mili-
 tary  post  set  up  at  Jechitung;

 (ii)  that  intruding  Indian
 troops  have  set  up  9  military
 outpost  in  the  area;  and

 (iii)  that  on  5th  May  2  Indian
 soldiers  advanced  600  metres
 deeper  into  the  area  and  fired
 three  rounds  at  a  Chinese  post.
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 (c)  Copies  of  the  Chinese  note
 and  our  reply  thereto  are  placed  on
 the  Table  of  the  House.  [See  Ap-
 pendix  III,  annexure  No.  40].

 Agrarian  Relations  Act

 (  Shri  A.  K.  Gopalan:
 J  Shri  Umanath: #1145,
 |  Shri  Pottekkatt:
 Shri  A.  V.  Raghavan:

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Kerala
 Government  has  approached  Central
 Government  for  an  amendment  to  the
 Constitution,  in  connection  with  the
 implementation  of  Agrarian  Relations
 Act;

 (b)  if  so,  what  are  the  details  of
 their  proposals;  and

 (c)  whether  any  officer  of  the  Union
 Ministry  of  Food  and  Agriculture  had
 any  discussion  with  the  Minister  for
 Law  and  Revenue  of  Kerala  Govern-
 ment  recently?

 The  Minister  of  Planning  and
 Labour  and  Employment  (Shri
 Nanda):  (a)  Yes.

 (b)  The  Kerala  Government  has
 suggested  an  amendment  of  Article
 3l-A  of  the  Constitution.  The  amend-
 ment  may  be  either  to  sub-clause  (a)
 of  clause  (l)  of  Article  3l-A  by
 giving  protection  to  acquisition  of
 rights  in  any  agricultural  land  or  to
 clause  (2)  of  Article  3l-A  in  order
 to  specifically  include  within  the  @e-
 finition  of  ‘estate’  the  ryotwari  lands
 in  the  State  of  Kerala.

 (c)  Yes.

 दिल्‍ली  में  नये  सिनेमा  घर

 +११४६.  श्री  प्रकाश वीर  शास्त्रो:
 ब्या  सूजता  और  प्रसारण  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  गत  वर्ष  में  दिल्ली  में  नये
 सिनेमाघर  बनाने  की  अनुमति  दी  गई  थी  ;

 (ख)  इन  नये  सिनेमाघरों  के  बनने  पर

 कुल  कितने  सिनेमाघर  दिल्‍ली  में  हो  जायेंगे;
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 (ग)  क्‍या  यह  सच  है  कि  नये  बनने  वाले
 सिनेमाघरों  में  कुछ  को  ऐसे  स्थानों  पर  भूमि
 दी  गई  है  जहां  धर्म-मन्दिर  कौर  स्कूल  पास
 में  हैं;  श्र

 (घ)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  ऐसे  मामलों  में  वैकल्पिक  भूमि
 का  है?

 सूचना  कौर  प्रसारण  मन्त्री  (डा०  Fo
 गोयल  रेडडी)  :  (क)  जी,  हां  ।

 (ख)  ३८  (दिलती,  नई  दिल्‍ली)

 (ग)  जी,  नहीं  ।

 (घ)  प्रदान  नहीं  उठता  ।

 Applications  from  Manipur,  Assam,
 Nagaland  asd  NEFA  for  LF.A.S.
 * 1147,  Shri  Rishang  Keishing:  Will

 the  Prime  Minister  be  plcased  to
 state:

 (a)  the  number  of  applications  re-
 ceived  from  Manipur,  Assam,  Naga-
 land  and  N.E.F.A.  for  LF.A.S.,  for-
 warded  by  the  respective  Govern-
 ments  in  the  years  1959,  960  and
 ‘1961;

 (b)  how  many  candidates  from
 each  State  were  called  for  interviews;
 and

 (c)  how  many  were  selected?
 The  Parliamentary  Secretary  to  the

 Minister  of  External  Affairs  (Shri
 D.  Ering):  (a)  to  (c).  A  statement  is
 placed  on  the  Table  of  the  House.

 STATEMENT

 Number  Number  Number
 of  appli-  of  candi-  of  candi-
 cations  =  dates  dates
 forwar-  called  —  selected
 ded  by  forin-
 the  res-  terview
 Nective
 Govern-
 ments,

 Assam.  25  2  I
 Nagaland  g9  I  2
 NEFA  T00  39  74 Manipur  23  3  NIL
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 Sulphur  Manufacturing  Plant  at
 Amjhore,  Bihar

 #1148  J  Shri  Subodh  Hansda:
 ‘|  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  any  progress  has  been
 made  in  setting  up  of  a_  sulphur
 manufacturing  plant  at  Amijhore,
 Bihar;

 (b)  if  so,  the  nature  of  progress;

 (९)  whether  there  is  any  foreign
 collaboration  in  this  project;  and

 (d)  if  so,  the  terms  of  collabora-
 tion?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  to  (d).  Based
 on  successful  preliminary  laboratory
 tests,  some  test  trials  were  conducted
 at  the  works  of  Messrs.  Orkla  of
 Norway  with  Amjhore  Pyrites  Ores, for  the  production  of  Sulphur  there-
 from.  The  Orklas_  report  on  these
 tests  have  shown  a  position  of  un-
 certainty  regarding  the  suitability  of
 Orkla  process  for  treating  Indian
 Ore.

 Efforts  are,  therefore,  being  made
 to  find  out  another  commercially  suit-
 able  process  for  the  manufacture  of
 sulphur  from  Amjhore  pyrites.

 Closure  of  Power  Textile  Factories

 1g,  JS  Shri  Warior:
 \  Shri  Vasudevan  Nair:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  many Power  textile  factories  in  ©  varlous
 parts  of  the  country  have  ‘Served
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 notices  recently  to  their  respective
 workers  as  a  preliminary  to  closure;

 (b)  if  so,  how  many  factories  and
 how  many  workers  are  affected;  and

 (c)  what  steps  Government  have
 taken  to  avoid  such  a  crisis?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)  and
 (b).  Nineteen  powerloom  factories  are
 reported  to  have  served  notices  of
 closure.  Number  of  workers  likely  to
 be  affected  is  not  known.

 (c)  The  threatened  closures  are
 due  to  revision  of  rates  of  excise
 duty.

 Indians  in  Portuguese  Colonies  in
 Africa

 *1150.  Shri  D.  C.  Sharma:  Will  the:
 Prime  Minister  be  pleased  to  state:

 (a)  whether  U.A.R.  who  look  after
 the  Indian  interests  in  Portugal  is
 conducting  an  investigation  into  the
 living  conditions  of  3,000  Indians  now
 detained  in  the  camps  in  Mozambique;

 (b)  whether  they  have  submitted
 any  report;  and

 (c)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  External  Affairs  (Shri  Dinesh
 Singh):  (a)  to  (c).  The  camps  in
 Mozambique,  where  about  2240  Indian
 nationals  were  detained,  have  been
 inspected  by  representatives  of  the
 U.A.R.,  the  Vatican  and  the  Inter-
 national  Red  Cross.  The  reports  re-
 ceived  by  us  indicate  that  the  condi-
 tions  of  the  Indian  nationals  were
 fairly  satisfactory.  These  detenues
 have  since  been  released  and  the
 U.A.R.  representative,  who  has  gone
 to  Mozambique  to  assist  the  Indians,
 is  still  in  that  territory.  His  final  re-
 port  is  awaited.



 7443  Written  Answers

 Revision  of  U.N.  Charter

 *]I5l.  Shri  Maheswar  Naik:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  the  erstwhile  proposal
 Jor  the  revision  of  the  U.N.  Charter
 has  made  any  headway;

 (b)  whether  his  attention  has  been
 drawn  to  a  statement  made  by  Shri
 U.  Thant,  acting  U.N.  Secretary-Gene-
 ral  to  the  effect  that  revision  of  the
 U.N.  Charter  was  the  first  requisite
 for  strengthening  the  world  organiza-
 tion;

 (c)  what  is  the  reaction  of  Govern-
 ment  thereto;  and

 (d)  whether  India  proposes  to  make
 uny  specific  suggestion  to  further  the
 cause  of  revision?

 The  Minister  of  State  in  the  Minis-
 try  of  External  Affairs  (Shrimati
 Lakshmi  Menon):  (a)  No,  Sir.

 (b)  Government  have  seen  press
 reports  of  the  statement.

 (c)  For  sometime  past,  the  Govern-
 ment  of  India  have  felt  that  the
 structure  of  the  United  Nations  re-
 quires  changes  in  some  respects.  Gov-
 ernment  have.  however,  not  raised
 this  question  because  amendment  of
 the  Charter  required  unanimity
 amongst  the  permanent  members  of
 the  Security  Council  and  it  was  de-
 sirable  to  wait  till  the  atmosphere
 between  the  Big  Powers  improved
 and  there  were  reasonable  prospects
 of  getting  such  unanimity.

 (d)  Not  at  the  present  moment.

 Visit  of  Soviet  Trade  Delegation  te
 Tea  Estates

 "1152,  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Soviet
 Trade  Delegation  visited  India  re-
 rently;
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 (b)  if  so,  whether  some  members  of
 the  delegation  also  visited  tea  estates
 in  Darjeeling  and  Dooars;

 (c)  whether  prospects  of  expanding
 Indian  tea  trade  with  the  Soviet
 Union  were  discussed  with  the  dele-
 gation;  and

 (d)  if  so,  with  what  result?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)  No,
 Sir.

 (b)  ‘to  (d).  Do  not  arise.

 Jute  Buffer  Stock  Association

 #1153,  Shri  Indrajit  Gupta:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  a  statement  by
 the  Chairman,  Indian  Jute  Mills  As-
 sociation  on  llth  May,  962  criticising
 the  floor  price  of  Rs.  30'-  per  maund
 for  raw  jute  as  being  “unrcalistit’;

 (b)  whether  the  Jute  Buffer  Stock
 Association  has  been  buying  jute  for
 some  time  past  at  below-the  floor-
 prices;  and

 (c)  how  Government  propose  to
 maintain  confidence  among  jute
 growers  in  the  buffer  stock  scheme?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)
 Yes,  Sir.  Indian  Jute  Mills  Associa-
 tion  has  been  expressing  these  views
 for  a  long  time.

 (b)  Purchases  were  made  by  the
 Buffer  Stock  Association  mainly  of
 low  grade  jute  at  the  ruling  market
 prices,  which  has  been  satisfactory.

 (c)  Apart  from  measures  designed
 to  accelerate  buffer  stock  purchases  so
 as  to  hold  the  price  line,  Government
 have  decided  to  permit  export  of  two
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 lakh  bales  of  low  quality  jute.  These
 steps  have  resulted  in  the  Assam
 Bottom  price  rising  up  from  Rs.  27  per
 maund  to  Rs.  29  per  maund.

 Inter-State  Commerce

 #1154.  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  volume  of  intcr-State
 commerce  in  India;

 (b)  whether  any  steps  are  being
 taken  to  promote  inter-State  com-
 merce  and  to  eliminate  obstacles;  and

 (c)  whether  Government  propose
 to  set  up  an  Inter-State  Commerce
 Commission  on  a  permanent  statutory
 basis?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):
 (a)  A  statement  is  laid  on  the  Table
 of  the  House.

 STATEMENT

 Total  coasting  trade  during  Rs.  355,91,06,507,
 3960-6I

 Rail  and  River-borre
 Trade  during  ‘1960-61

 Commodities  (in  Quin-
 tals)  66,  36,78, 105 I05

 Animals  (in  numbers)  —  12,98,338,

 Nore  :—
 I.  Figures  for  1961-62  are  not  yeat  avail-

 able.
 2.  Statistics  of  rail  and  river-bore  trade

 cover  important  commodities  only.
 3.  Statistics  of  trade  covered  by  roa,  country

 craft  and  air  are  not  available,

 (b)  Yes,  Sir.

 (c)  No,  Sir.

 Special  Session  of  the  U.N.  General
 Assembly

 °I55.  Shri  Raghunath  Singh:  Will
 the  Prime  Minister  be  pleased  to  state
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 whether  it  is  a  fact  that  some  Mem-
 bers  of  the  British  Parliament  have
 cabled  him  to  press  for  convening  a
 special  session  of  U.N.  General  As-
 sembly?

 The  Minister  of  State  in  the  Ministry
 of  External  Affairs  (Shrimati  Lak-
 shmi  Menon):  Yes,  Sir.  Sixteen  mem-
 bers  of  the  British  House  of  Com-
 mons  sent  a  telegram  to  the  Prime
 Minister  on  April  26,  962  suggesting
 that  a  special  Asscmbly  meeting  be
 held  to  reflect,  as  they  put  it,  the  world
 conscience  for  cessation  of  all  nuclear
 tests.  The  Government  of  India
 have  themselves  repeatedly  appealed
 for  such  cessation,  and  fully  sympa-
 thise  with  the  aims  of  the  distinguish-
 ed  Members  of  the  British  Parliament.
 They  do  not,  however,  consider  that
 a  special  session  of  the  General  As-
 sembly  as  suggested  would  be  a  use-
 ful  or  practical  proposition  in  the  con-
 text  of  current  conditions.

 Production  and  Sale  of  Khadi

 ei356,  {  Shri  P.  R.  Chakravert!:
 7]  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  how  far  the  Panchayats,  Pan-
 chayat  Samities  and  Taluka  Boards
 have  taken  to  the  production  and  sale
 of  Khadi;

 (9)  the  total  amount  of  moncy
 realised  from  the  —  sale  through  the
 agency  of  Panchayats  and  Panchayat
 Samities  in  1961;

 (c)  whether  the  Panchayat  Samities
 have  set  up  cooperative  societies  for
 undertaking  this  work:  and

 (d)  the  number  of  —  such  societies
 formed  and  the  transactions  carried
 out  by  them?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  to  (d).  Pan-
 chayats  have  been  _  specifically  reco-
 gnised  as  one  of  the  several  agencies
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 to  which  funds  may  be  given  by  the
 Khadi  and  Village  Industries  Com
 mission.  So  far  as  its  programme  of
 integrated  development  (Naya  Morh)
 is  concerned,  the  Commission  intends
 to  associate  Panchayats  and  Panchayat.
 Samities  with  it.  In  this  programme,
 Panchayats  will  be  the  recommending
 bodies  for  the  organisation  of  gram
 ekais,  while  Panchayat  Samaties  will
 be  both  sponsoring,  recommending  as
 well  as  planning  bodies.  Panchayats
 and  Panachayat  Samities  will  also  as-
 sist  the  Commission  and  State  Boards
 etc.  in  organising  co-operative  societies
 for  the  production  and/or  sale  in  their
 respective  areas.  As  the  work  of  or-
 fanising  gram  ekais_  is  still  in  the
 primary  stage,  it  is  too  early  to  in-
 dicate,  either  in  quantitative  or  quali-
 tative  terms,  the  extent  of  progress
 achieved  in  this  regard.

 Death  of  D.L.G.  Police  in  Nagaland
 1157,  Shri  Hari  Vishnu  §  Kamath:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No,  58  on  the  24th  April,
 962  and  state:

 (a)  whether  the  judicial  inquiry
 regarding  the  death  of  Shri  I.  J.
 Johar,  D.I.G.,  Police  in  Nagaland  has
 been  concluded;  and

 (b)  if  so,  what  are  its  findings  and
 conclusions?

 The  Parliamentary  Secretary  to
 the  Minister  of  External  Affairs
 (Shri  S.  C.  Jamir):  (a),  No  Sir.

 (b).  Does  not  arise.
 Tibetan  Refugee  at  Kalimpong

 #1158.  Shri  Hem  Barua:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Lhasa
 Radio  broadcast  on  the  I5th  May,
 962  accused  India  of  encouraging
 Tibetan  refugees  in  Kalimpong,  West
 Bengal  to  indulge  in  political  acti-
 vities  against  Tibet  ang  China;  and

 (b)  if  so,  whether  this  allegation  is
 corroborated  by  facts?
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 The  Minister  of  State  in  the  Minis-

 try  of  External  Affairs  (Shrimati
 Laxshmi  Menon):  (a).  Yes,  _  Sir.
 Lhasa  Radio  repeating  a  Peking
 Radio  broadcast  on  the  I5th  May,
 1962,  is  reported  to  have  said  that
 “the  Indian  Government  has  allowed
 a  batch  of  Tibetan  fugitives  to  carry
 out  subversive  activities  against
 China’s  Tibet  in  Kalimpong  =  and
 other  places  in  India.”

 (b)  The  allegation  has  no  relation
 to  facts  and  is  just  part  of  baseless
 Chinese  propoganda  against  India.
 Tibetans  who  fled  from  their  homes
 and  sought  asylum  in  India  have
 unpleasant  memories  of  happenings
 in  Tibet,  but,  wherever  they  are
 settled  in  India,  they  have  been  dis-
 couraged  by  Government  from  in-
 dulging  in  political  activities.  Tibe-
 tan  refugees  in  this  country  have
 been  peaceful  and  law-abiding  and
 have  not  indulged  in  subsersive  acti-
 vities  of  any  kind.

 प्रशासनिक  सुघार

 ११५६  २
 क्रि  प्रकाशवौर  शास्त्रो  :

 थि  रामनाथन्‌  घेंट्टियाए  :

 क्या  प्रधान  मन्त्री  १०  प्रशस्त,  १६६१  के

 तारांकित  प्रदान  संख्या  ३३८  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  प्रशासन  को  ब्रोकर  अ्रधिक
 सक्रिय  बनाने  के  लिये  त्यागें  प्रगति  हुई  है;  कौर

 (ख)  क्या  प्रशासन  में  रपट  उपायों  को

 दूर  करने  के  लिये  कोई  योजना  विचाराधीन
 2?

 विदेश  मन्त्रालय  में  राज्य  मन्त्रों  (कामता
 लक्ष्मो  मेनन)  :  (क)  ब्रोकर  (ख).  एक  व्यौरा
 सदन  की  मेज  पर  रख  दिया  गया  है  [  देखिए
 परिशिष्ट  ३,  भ्रनवन्ध  संस्था  ४१]
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 Prototype  Production  and  Training
 Centre,  Howrah

 *1160.  Shri  Subodh  Hansda:  Will
 the  Minister  of  Commerce  and  In-
 dustry  be  pleased  to  state:

 (a)  whether  the  construction  of  the
 prototype  Production  and  Training
 Centre  at  Howrah  has  been  com-
 pleted;

 (b)  if  not,  when  it  is  likely  to  be
 completed;  and

 (c)  when  it  is  expecteq  to  go  into
 production?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a).  No,  Sir.

 (b).  It  is  expected  to  be  completed
 by  the  end  of  August,  1962.

 (c).  The  Centre  is  meant  to  (i)
 train  artisans;  and  (ii)  develop  proto-
 types  of  machines  for  the  bencfit  of
 small  scale  industry.  The  training
 programme  of  the  Centre  was  inaugu-
 rated  on  7-l-]96l.  The  production
 of  prototvpes  would  start  by  the  end
 of  the  current  year.

 Vocational  Counselling  Programme

 *1161  f  Shri  D.  Cc.  Sharma:
 .  Shri  Maheswar  Naik:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  io  state:

 (a)  whether  it  is  proposed  to  ex-
 pand  vocational  counselling  pro-
 gramme  at  the  employment  exchanges
 in  Delhi  to  enable  all  those  registered
 for  jobs  to  take  advantage  of  these
 facilitics;

 (b)  whether  Government  also  pro-
 pose  to  extend  the  Employment  Ex-
 changes  (Compulsory  Notification  of
 Vacancies)  Act  to  the  private  sector;
 and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Planning  and  La-
 bour  and  Employment  (Shri  Nanda):
 a).  Yes.
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 (b)  and  (c),  Under  Section  4  (2)
 of  the  Employment  Exchanges  (Com-
 pulsory  Notification  of  |  Vacancies)
 Act,  959  the  State  Governments  and
 the  Union  Territories  concerned  have
 already  issued  notifications  in  their
 official  gazettes  that  the  employers  in
 every  cstablishment  in  the  private
 sector  or  every  establishment  per-
 taining  to  any  class  or  category  of
 establishments  in  the  private  sector
 shall  before  filling  any  vacancy  in
 any  employment  in  that  establish-
 ment,  notify  the  vacancy  to  such  em-
 ployment  exchanges  as  may  be  pres-
 cribed.

 Gratuity  for  Working  Journalists

 (  Shri  P.  C.  Borooah:
 |  Shri  P.  R.  Chakraverti:

 1162,  J  Shri  Bhakt  Darshan:
 7  Shri  A.  K.  Gopalan:

 |  Shri  Umanath:
 [  Shri  Bhagwat  Jha  Azad:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  a  meeting  of  the  re-
 presentatives  of  the  working  journa-
 lists,  newspaper  employers  and  Gov-
 ernment  was  held  in  New  _  Delhi  in
 the  second  week  of  May  this  year;

 (b)  if  so,  whether  the  question  of
 gratuity  payable  to  journalists  on  re-
 signation  or  retirement  was  settled
 therein;  and

 (c)  what  decision  was  taken  in  th’
 regard?

 The  Minister  of  Planning  and
 Labour  and  Employment  (Shri
 Nanda):  (a).  Yes.

 (9)  and  (c).  Conclusions  of  the
 mecting  are  being  finalised.

 Bomb  Explosion  in  Goa

 #1163.  Shri  Hem  Barua:  Will  the
 Prime  Minister  be  pleased  to  state:
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 (a)  whether  it  is  qa  fact  that  three
 boys  were  killed  and  three  others
 were  seriously  injured  in  a  village  in
 Concaua,  Goa  on  the  I5th  May,  962
 as  a  result  of  a  bomb  explosion;  and

 (b)  if  so,  the  details  thercof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Exfernal  |  ‘s  (Shri  Dinesh
 Singh):  (a)  and  th).  At  22.35
 p.m,  on  May  +14,  1962,  a  hand  grenade
 exploded  in  a  house’  in  Ardafondi
 village  in  the  limits  of  the  Canacona
 Police  Station,  Two  children  were
 killed  on  the  spot,  one  dieq  in  the
 hospital  and  three  others  were  in-
 jured.  Invostigations  have  indicated
 ‘that  the  explosion  was  accidental,

 Educated  Unemployed  in  Rajasthan

 2116.  Shri  Karni  Singhji:  Will  the
 Minister  of  Labour  anq  Employment
 be  pleased  to  state:

 (a)  the  onamber  of  |  unemployed
 matriculates,  higher  secondary  passed
 and  eraduates  on  the  live  register  of
 various  employment  exchanges  —  in
 Rajasthan  on  3st  =  December,  1961:
 and

 OM)  the  number  of  candidates  ab-
 sorbed,  year-wice,  fram  151.  January,
 959  <u  3lst  December,  19612

 The  Minister  of  Planning  and  La-
 hour  and  Employment  (Shri  Nanda):
 (a)  and  (h).  A  statement  showing  the
 number  of  matriculates,  intermediates
 and  graduates  On  the  live  registrers
 of  various  Employment  Exchanges  in
 Rajasthan  as  on  3lst  December,
 1961  ang  the  number  of  these  candi-
 dates  placed  in  employment  during
 the  years  959  to  96l,  is  placed  on
 the  Table  [See  Appendix  III,  an-
 nexure  No.  42].  However,  separate  in-
 formation  regarding  higher  second-
 ary  passed  candidates  is  not  avail-
 able.
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 Woollen  Industry

 2117,  Shri  Karni  Singhji:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  recommendations  made  by
 the  Delegation  of  the  organized  Mills
 and  Hosiery  Sector  of  the  Woollen
 Industry  sent  abroad  to  study  foreign
 market  potentialities;

 (bh)  the  decision  taken  by  Govern-
 ment  on  those  recommendations  and
 the  jmplementation  thereof;

 (c)  the  decision  taken  by  Govern-
 ment  on  other  recommendations  of
 the  Wool  Development  Council;  and

 (d)  how  far  those  decisions  have
 been  implemented?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)  to
 (d).  A  statement  is  laid  on  the  Table
 [See  Append  x  JH,  annexure  No,  43].

 Workers’  Education  Centres  in
 Mysore  State

 2118,  Shei  Siddiah:  Will  the  Minis-
 ter  of  Labour  ang  Employment  —  be
 plea  ed  to  state:

 (a)  how  many  workers’  education
 centres  have  becn  started  in  Mysore
 State  from  1957-58  to  I96]-62;

 (b)  the  names  of  the  places  where
 they  have  been.  started;

 (c)  the  nature  of  the  education  that
 is  imparted  in  these  centrs;

 (d)  th  total  amount  sanctioned  for
 their  establishment  and  maintenance;
 and

 (e)  the  number  of  workers  bene-
 fited  by  the  scheme?

 The  Minister  of  Labour  in  the
 Ministry  of  Labour  and  Employment
 (Shri  Hathi):  (a)  and  (b).  One  Re-
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 gional  Wokers’  Education  Centre  at
 Bangalore.  Forty-three  unit  level
 classes  are  functioning  under  it,

 (c)  Primary  training  in  trade
 Union  methods  and  _  philosophy  and
 the  rights  and  duties  of  workers.

 (d)  The  total  expenditure  incur_
 red  upto  March  3l,  962  is  2,17,574.

 (९).  2575  upto  end  of  March  1962.

 Licences  for  New  Industries

 2119.  Shri  M.  K.  Kumaran:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  State-wise
 break-up  of  the  number  of  licences
 issueg  over  the  5  year  period  ending
 on  the  3lst  March,  962  under  the  In-
 dustries  (Development  and  Regula-
 tion)  Act  for  (i)  new  industries;  and
 (ii)  expansion  of  existing  units?

 The  Minister  of  Industry  in  th~
 Ministry  of  Commerce  anq  Industry
 (Shri  Kanungo):  A  statement  i;  laid
 on  the  Table  [See  Appendix  III,  an-
 nexure  No,  44].

 Khadi  and  Village  Industries  Board,
 Punjab

 2120,  Shri  Daljit  Singh:  Wil]  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  amount  of  grants
 given  to  the  Khadi  and  Village  In-
 dustrics  Board  in  Punjab  during  the
 Second  Five  Year  Plan  period;  and

 (b)  the  amount  of  grant  to  be  givea
 during  the  Third  Five  Year  Plan
 period?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a).  Rs.  33.6l  lakhs.

 (b).  Funds  are  allocated  to  the
 State  Boards  from  year  10  year  on  the
 basis  of  the  progress  achicved  each
 year  anj  the  proposed  programmes
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 during  the  year.  The  amount  of
 grants  given  to  the  Punjab  State
 Board  for  the  first  year  of  the  Third
 Five  Year  Plan  js  Rs,  2.83  lakhs
 (Rs.  3.36  lakhs  for  traditional  and
 Ambar  Khadi  and  Rs.  9.47  lakhs  for
 village  industries).

 Rural  Industrial  Estates

 22l.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  Rural  Industrial
 Estates  set  up  in  the  backward  hilly
 areas  in  the  country  with  their  loca-
 tion  in  each  State  during  the  Second
 Five  Year  Plan  period;  and

 (b)  the  number  to  be  allotted  dur-
 ing  the  Thirg  Five  Year  Plan  period
 for  the  backward  hilly  arcas  State-
 wise  with  their  location?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  and  =  (b).  A
 statement  is  laid  on  the  Table  [See
 Appendix  III,  annexure  No.  45].

 प्रलेख-वित्रों  का  संग्रहालय

 २१२२.  श्रीमती  मिनीमाता  :  क्‍या

 सूचना  और  प्रसारण  मन्त्री  यह  बताने  की  कपा
 करेंगे  कि  :

 (व)  क्या  उनसे  गन्त्रानय  भें  ऐसा  कोई
 जीवन  से  सम्बन्धित  पार्टस  और  डाकुमेंटरी
 ग्राही  दाग  संग्रह  किया  जाता  हो,  ताकि  भविष्य
 में  आवश्यकता  पड़ने  पर  उनके  आधार  पर
 उन  पर  सम्पूर्ण  फिल्में  बनाती  जा  सकें;  और

 (ख)  यदि  नहों,  तो  क्या  सरकार  कोई
 ऐसा  संग्रहालय  स्थापित  करने  का  विचार
 रखती  है  ?
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 सूचना  और  प्रसारण  मंत्रालय  में  उप-
 सनो  (क्रो  श्याम  नाथ)  :  (क)  जी,  नहीं  ।

 परन्तु  फिल्‍म  विभाग  में,  वितरित  और  अव-
 तरित  सभी  फ़िल्मों  और  उनके  कालेजों

 (coverages)  4  से  अप्रयुक्त  फुटपाथों
 (footage  )  का  स्टाक  है।

 (ख)  जी,  नहीं  ।

 प्रन्तर्राष्ट्रीय  चल-दिन  समारोह

 २१२३.  श्रीमती  मिनी  माता  :  वैसा

 सूचना  शोर  प्रसारण  मन्त्र।  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  चालू  वर्ग  मे  कितनी  भारतीय
 फिल्में  प्रन्तर्राप्ट्रीय  फिल्‍स  समाराहों  में  भेजो

 गयी  हैं  ;  ग्रे

 (ख)  उनके  नया  नाम  हैं  ?

 सूचना  और  प्रसारण  मन्त्रालय  में  उप-
 मन्त्री  श्री  शाम  नाथ)  :  (क)  aie  (ख़).

 १६६२  में  अब  तक  निम्नलिखित  ४४  किस्में
 अन्त  प्रिय  फिल्‍म  समा  हों  में  भेजो  गई
 हैं  os

 फीचर  फिल्में

 (१)  देवों  (बंगला)

 (२)  melt  (जंगला)

 (६)  पोर्ट  मास्टर  (जगता)

 (४)  भागना  निवेदिता  (अगला)

 (4)  जिस  देते  भें  गया  बहत।  है  (  हिन्दी )
 (६)  गंगा  अमना  (हिन्दी)
 (७)  हम  दानों  (हिन्दी)
 (८)  का यूवी बाला  (हिन्दी)
 (&)  प्रबंध  (मरा)

 डाक्यूमेंटरी  फिल्में

 (१)  पिण्ड  कल्चर

 JYAISTHA  8,  884  (SAKA)  Written  Answers  7456

 (२)  बन्द  से  बरकत

 (३)  मौसम  आर  किसान

 (४)  दे  लिव  अगेन

 (५)  लाइट  इन  दी  डार्क नस

 (६)  दृष्टिवान

 (७)  देकर  साइलेंट  वल्

 (८)  देश  के  विद्यार्थी

 (६)  शान्तिनिकेतन

 (१०)  मैजिक  आफ  दी  मा उन् टेंस

 (११)  दक्षिग  भारत  में  अवकाश  का
 उपयोग

 (2)  आपरेशन  चेड्डा
 (१३)  रवीन्द्रनाथ  ठाकुर  (बहत

 संस्करण  )

 (१४)  भारत  के  जलपक्षी

 (१५)  हमारी  यह  धर ते
 (१६)  एक  मीठा  समस्या

 (43)  सलारजंग  संग्रडा नव

 (45)  उदयपुर  जानों  को  सिंगरो

 (48)  ए  गर्व  आफ  शिद्दत  और  -
 क्य  लिजी

 )  कांगड़ा  और  चुन्नू
 ve)  जब  सपन  सच  होंगे

 )  एड  भारतीय  चिताए

 )  टिमालयात्र  आवर  टेस्टीज

 २४)  रानी  एुलिज्ञावत्र  की  भारत-
 यात्रा

 (२५)  रा मास  आफ दी  gPota  कोइन

 (२६)  साइट्स  की  खेती

 (+s)  पक्षियों  का  संसार

 (35)  डनदरर्ट्रयल  बढ़कर

 (२६)  दीवारों  की  घाटी

 (३०)  भारतीय  संगीत  (वाद्य)

 (३१)  भारतीय  संगीत  दि  मेटल)
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 फिल्म

 (१)  ईद  मुबारक
 (२)  तक

 (२)  सावित्री

 (८)  दो  टिकटों  की  कहानी  :

 मंत्रालय  में  पत्रकार

 २१२४.  श्री  प्रकाशवीर  झ्लास्त्री  :  क्या
 सूचना  और  प्रसारण  सन्त  बट  बाय  की  aT
 करेगे  कि  :

 (क)  लीबिया  जाग  होगे  के  मौ  उनके
 मखा लग  के  विभिन्न  विभागों  में  अग्रेज़ी  के
 किये  van  विरक्त  किये  गये  और
 हिन्दी  तथा  भारतीय  भठियारों  के  किसने;

 (गम)  अब  उनके  मन्त्रालय  के  विभिन्न
 (rath  में  wat  a  area  ara  के
 पप्रयतरों  को  जग  pa  pat  Gat  £  और
 दनका  Perea  rap  a  ;  व»

 यि)  देवी  थ्रीजी  में  air  के  किये
 SAT  का  मजा  मे  gear  |  ge
 aed  mere  gt  के  Pye  ्य  दान  की
 चय  |

 सूचना  और  प्रसारण  मन्त्रालय  में  उप-
 मन्त्री  (श्री  ज्ञान  नाथ)  :  (क)  है  (प).
 afi  stant  एकत्रित  की  जा  नद्दी  2
 और  यबानमपा  सभा  की  मेज  Te  रख  दी
 जायेगी  ।

 Tribal  Settlers  in  Dandakaranya

 2i25,  Shri  Ulaka:  Will  the  Minister
 of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  the  number  of  tribal  settlers
 from  Koraput  district  and  the  extent
 of  land  distributed  to  them  in  Danda-
 karanya:
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 (b)  whether  there  is  any  proposal to  open  a  Medical  College  under  the

 Dandakaranya  Development  Autho-
 rity;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Works,  Housing and  =  Supply  (Shri  Mehr  Chand
 Khanna):  (a)  5l3  tribal  families
 have  so  far  been  resettled  on  3.900
 acres  of  land  in  the  Umarkote  Zone
 of  Koraput  district.

 (b)  No.

 (c)  Does  not  arise.

 Uranium  in  M.  P.

 226  JS  Shri  Subodh  Hansda:
 \  Shri  Ss.  0.  Samanta:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  the  survey  to  ascertain
 the  poteatiali'y  of  uranium  deposits
 in  Drug  District  in  Madhya  Pradesh
 has  been  completed;  and

 (b)  if  so,  the  result  thereof?

 The  Prime  Minister,  ang  Minister
 of  External  Affairs  ang  Ministry  0
 Atomie  Energy  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  Exploratory
 surface  surveys  started  hy  the  Atomic
 Minerals  Division  of  the  Department
 of  Atomic  Energy  in  960  near
 Baghnadi  village  in  the  Drug  District
 of  Madhya  Pradesh  for  uranium  de-
 posits  are  still  continuing.  No,  fresh
 occurrences  have  so  far  come  to  light.

 Sub-surface  investigations  by  dril-
 ling  were  undertaken  in  the  area  in
 which  the  surface  surveys  carricd  out
 in  960-6l  brought  to  light  the  oc-
 currence  of  uranium  deposits.  These
 investigations,  however,  had  to  be
 temporarily  suspended  as  the  drills
 had  to  be  diverted  to  meet  the  urgent
 needs  of  more  important  prospects  in
 Bihar,  Rajasthan  and  Andhra  Pra-
 desh.  Work  will  be  resumed  as  soon
 as  the  drills  are  released  from  those
 areas.
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 ३७
 स्तान  से  हिन्दु  का  प्रतिजन

 श्री  विभूति  सिर
 २१२७.

 ५  श्री  रघुनाथ  सिह  :

 क्या  प्रधान  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  गत  ५  वर्षों  मे कितने  हिन्दू  पाकी-

 स्तान  से  स्वेच्छा  से  या  मजबूर  होकर  भारत

 आये  और  इसी  प्रकार  कितने  व्यक्ति  इसी
 अवधि  में  भारत  से  पाकिस्तान  गए  ;

 (ख)  क्‍या  सरकार  ने  पता  लगाने  का

 प्रयत्न  किया  है  कि  हिन् कुम ों  को  पाकिस्तान

 मजबूर  होकर  क्यों  छोड़ना  पड़ा;  और

 (ग)  यदि  हां,  तो  इसका  व्यारा  क्‍या
 ? है

 प्रधान  मन्त्री  तथा  वैदेशिक  कार्य  मन्त्री

 तथा  अंजु  शक्ति  मन्त्री  (श्री  जवाहरलाल

 नेहरू)  :  (क)  पिछले  पांच  वर्षो  के  दौरान  में,

 (१)  ६२,१३१  लोग  प्रवास  प्रमाण-

 पत्रों  (माइग्रेशन  सर्टिफिकेट)  पर  पाकिस्तान

 से  भारत  आए  ;

 (२)  कितने  लोग  पाकिस्तान  चले  गए

 हे,  इसके  सही  आंकड़े  हमारे  पास  नहीं  हें,
 क्योंकि  भारत-स्थित  पाकिस्तानी  मिलान

 केबल  आपाती  (एमरजेंसी)  प्रमाण-पत्र

 जारी  करते  हैं,  जिनसे  यह  पता  नहीं  चलता

 कि  उनमें  से  पाकिस्तान  जाने  वाले  कितने

 लोग  पाकिस्तानी  राष्ट्रिक  अथवा  भारतीय

 राष्ट्रिक  हें  1

 (ख)  और  (ग)  .  सदन  को  मालूम  है
 कि  पाकिस्तान  से  आत्मसंख्यक  जाति  के

 लोगों  को  भारत  में  निरंतर  आते  रहने  का

 कारण  यह  हूं  कि  वहां  व्यापार,  रोजगार,

 यात्रा-सुविधाओं,  धन  भेजने,  निजी  संपति

 मिल्कियत  शादी  के  विषय  में  भेदभाव  होने

 के  कारण  उनमें  आमतौर  से  असुरक्षा  की

 भावना  बची  हुई  हैं
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 Ramakrishna  Cements,  Andhra
 Pradesh

 2i28.  Shri  Yallamanda  Reddy:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  management  of  Rama-
 krishna  Cements,  Macherla,  Andhra
 Pradesh  has  implemented  the  Wage
 Board’s  recommendations;

 (b)  whether  it  is  a  fact  that  the
 “Ramakrishna  Cement  factory  wor-
 kers  Union”  has  sent  a  memorandum
 to  Central  Government  about  the
 wrong  implementation  of  the  Wage
 Board’s  recommendations;  and

 (c)  if  so,  action  taken  in  this  re-
 gard?

 The  Minister  of  Labour  in  the
 Ministry  of  Labour  and  Employment
 (Shri  Hathi):  (a)  Yes.

 (b)  and  (c).  Yes.  The  memo-
 randum  has  been  sent  to  the  State
 Government  for  taking  necessary  ac-
 tion  to  settle  the  disputed  points.

 Soil  Conservation  in  NEFA  and
 Nagaland

 2129,  Shri  Rishang  Keishing:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  the  progress  and  achievement  in
 NEFA  and  Nagaland  in  soil  conserva-
 tion  work  during  the  Second  Five
 Year  Plan  period;  and

 (b)  the  schemes  for  expansion  and
 intensification  in  soil  conservation  in
 these  areas  in  the  Third  Five  Year
 Plan?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru:  (a)  The  pattern  of  agricul-
 culture  in  NEPA  and  Nagaland  is

 “fpased  maimly  on  Jhuming  (shifting
 cultivation).  Demonstrations  are  held
 and  attempts  made  to  persuade  far-
 mers  to  give  up  shifting  cultivation
 and  to  switch  over  to  permanent
 form  of  cultivation.  In  addition,  cul-
 tivators  are  encouraged  to  use  green
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 manure  and  to  undertake  growing  o?
 leguminous  plants  to  prevent  soil  ero-
 sion  in  jhum  fields.  The  progress
 achieved  has  been  fairly  satisfactory.

 (b)  Soil  conservation  schemes,  both
 of  the  conventional  and  non-conven-
 tional  pattern,  have  been  included  in
 the  Third  Five  Year  Plan  for  soil
 conservation  in  NEFA  and  Nagaland.
 Amongst  the  first  category  are  schemes
 for  contour  bunding,  and  _  terracing.
 Amongst  the  second  category,  provi-
 sion  has  been  made  to  provide  green
 manure  and  seeds  of  leguminous
 plants  to  prevent  soil  erosion  of  jhum
 fields.  There  is  also  a  scheme  to
 train  Gram  sevaks  in  work  of  soil
 conservation,

 Slum  Clearance  in  Madras  State
 Shri  Balakrishnan:

 2130.  a  Shri  V.  K.  Ramaswamy:
 Will  the  Minister  of  Works,  Hous-

 ing  and  Supply  be  pleased  to  state:

 (a)  the  number  of  towns  where  the
 slum  clearance  scheme  has  been  ex-
 tended  in  Madras  Statc;

 (b)  number  of  houses  built  so  far
 under  the  scheme;  and

 (c)  the  contribution  made  by  the
 Centre?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Mehr  Chand  Khanna):
 (a)  The  Government  of  Madras  have
 so  far  sanctioned  Slum  _  clearance
 projects  in  the  seven  cities/towns  of
 Madras,  Madurai,  Coimbatore,  Tiru-
 chirapalli,  Salem,  Tirunelveli  and
 Thanjavur.

 (b)  238  houses  and  2,969  developed
 plots.

 (c)  In  accordance  with  the  pattern
 of  financing,  prescribed  under  the
 Slum  Clearance  Scheme,  the  Central
 Government  gives  financial  assistance
 equal  to  three-fourths  of  the  approv-
 ed  expenditure  incurred  under  the
 Schemes  A  sum  of  Rs.  122:68  lakhs
 as  so  far  been  released  as  financial
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 assistance,  based  on  the  expenditre
 {ncurred  against  dwelling  units  sanc-
 tioned  for  construction,  including  those
 which  have  already  been  completed.

 Indians  in  Nepal
 23l.  Shrimati  Vimla  Devi:  Will  the

 Prime  Minister  be  pleased  to  state:

 (a)  whether  any  Indion  residents
 in  Nepal  were  affected  in  the  disturb-
 ances  at  Thori,  District  Chitwan  in
 Nepal  during  last  month;

 (b)  if  so,  their  number  and  circum-
 stances  under  which  they  were
 affected;  and

 (c)  what  action  was  taken  to  pro-
 tect  them?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  No  Indian  residents  in
 Nepal  were  affected  during  the  recent
 disturbances  reported  to  have  occur-
 red  in  Bikna  Thori  in  Nepal.

 (b)  and  (c).  Do  not  arise.

 Provident  Fund  Contributions  due
 from  Employers

 232  js  Shri  K.  N.  Pande:
 Shri  Mulchand  Dube:

 Will  the  Minister  of  Labour  and
 Fmployment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some  of
 the  employers  have  not  surrendered
 their  own  share  as  well  as  workers
 provident  fund  contributions  to  Gov-
 ernment;

 (b)  if  so,  how  much  amount  is  due
 against  them,  State-wise;  and

 (c)  what  action  Government  pro-
 pose  to  take  against  these  employers?

 The  Minister  of  Planning  and
 Labour  and  Employment  (Shri
 Nanda):  (a)  Yes.

 (b)  A  statement  is  placed  on  the
 Table  of  the  House.  [See  Appendix
 IN,  annexure  No,  46).



 7463  Written  Answers

 (c)  Legal  action  in  the  form  of  pro-
 secution  and  /or  recovery  proceedings
 has  been  initiated  in  respect  of  most
 of  these  cases.

 Committee  for  Enforcement  of
 Recommendations  of  Sugar

 Wage  Board

 2133.  Shri  K.  N.  Pande:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  Committees  to  look
 after  the  enforcement  of  recommen-
 dations  of  Wage  Board  (Sugar)  have
 been  constituted  in  each  State;  and

 (b)  if  so,  what  is  the  number  of
 disputes  settled  by  these  Committees
 so  far?

 The  Minister  of  Labour  in  the
 Ministry  of  Labour  and  Employment
 (Shri  Hathi):  (a)  According  to  the
 information  available,  the  Govern-
 ments  of  Bihar,  Mysore,  Punjab  and
 UP.  have  sct  up  Committees  to  deal
 with  matters  arising  out  of  imple-
 mentation  of  the  Sugar  Wage  Board’s
 recommendations.

 (b)  8  disputes  in  Bihar  and  2  in
 Punjab  have  been  settled  by  the  Com-
 mittees.

 Hire  Purchase  of  Machinery

 oss,  5  Shri  Maniyangadan:
 au  Shri  D.  6.  Sharma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  wheher  it  is  a  fact  that  a  large
 number  of  applicants  for  machinery
 under  the  scheme  of  hire  purchase
 have  not  been  suplied  with  machinery;

 (b)  whether  it  is  also  a  fact  that
 most  of  the  applicants  have  deposited
 ten  percent  of  the  cost  of  the  machi-
 nery;  and

 (c)  if  so,  the  State-wise  details  of
 the  applications  under  which  deposit
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 of  the  amount  of  40  per  cent  was
 made  one  year  earlier?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  As  on  the  3lst
 March,  1962,  the  National  Small  In-
 dustries  Corporation  had  accepted
 applications  for  26,036  machines.  Of
 these  orders  have  been  placed  for
 10,851  machines  and  6,04l  machines
 have  been  delivered.

 (b)  According  to  the  rules  of  the
 Corporation,  before  they  apply  for  an
 import  licence  or  place  an  order,  the
 smal]  scale  industrialist  has  to  remit
 earnest  money.  This  amount  of
 earnest  money  depends  on  the  total
 value  of  application.  30  per  cent  of
 the  value  of  the  machines  is  collected
 in  the  case  of  applications  upto
 Rs,  50,000  and  20  per  cent.  where  the
 value  is  over  Rs.  50,000.  Where
 deliveries  are  protracted  beyond  three
 months,  the  rates  of  earnest  money
 are  half  of  what  is  given  above.

 (c)  Information  is  not  available.
 It  is  considered  that  the  labour  ine
 volved  in  the  collection  of  this  data
 will  not  be  commensurate  with  the
 results  achieved,

 Rising  Cost  of  Living
 2135.  Shri  P.  R.  Chakraverty:  Will

 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state  whether
 Government  propose  to  make  a  com-
 prehensive  survey  to  find  out  how  far
 the  real  earnings  of  workers  have
 been  affected  by  the  rising  costs?

 The  Minister  of  Planning  and
 Labour  and  Employment  (Shri
 Nanda):  Indices  of  both  money  earn-
 ings  and  real  earnings  in  respect  of
 persons  employed  in  factories  and
 mines  covered  under  the  Payment  of
 Wages  Act  and  the  Mines  Act  are  al-
 ready  being  compiled.  No  special
 surveys  are  necessary.

 Printing  Industry
 (2136,  Shri  A.  S.  Saigal:  Will  the

 Minister  of  Commerce  and  Industry
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 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 printing  industry  is  facing  great  diffi-
 culty;

 (b)  if  so,  whether  it  is  due  to  the
 decision  not  to  entertain  applications
 for  the  supply  of  machinery  under
 hire  purchase  scheme  by  National
 Small  Industries  Corporation:

 (c)  whether  it  is  a  fact  that  the
 pristers  are  not  getting  the  same  im.
 port  facilities  as  are  given  to  news-
 paper  establishments:  and

 (d)  if  so,  wout  action  Government
 propose  to  take  to  remove  the  diffi-
 culty  of  the  printing  industry?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  and  (b).  Gov-
 ernment  have  received  certain  rep-
 resentations  against  their  decision  not
 to  allow  the  National  Small  Industries
 Corporation  to  accept  applications  for
 supply  of  printing  machinery  on  hire
 purchase.  Government,  however,  do
 not  consider  that  the  printing  indus-
 try  is  facing  any  great  difficulties  be-
 cause  of  this  decision.

 (c)  Quality  printers  and  newspaper
 establishments  are  allowed  the  same
 facilities  for  direct  import  as  ‘Actua)
 Users’.  To  meet  the  requirements  of
 printers  who  arc  no!  considered  to  be
 quality  printers,  the  established  im-
 porters  are  allowed  ४  quota.

 (d)  Does  not  arise.

 Spinning  Mill  at  Raichur

 2137.  Shri  Chandriki:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Mysore  State  has  made
 any  recommendation  for  grant  of  a
 licence  for  starting  a  spinning  mill
 at  Raichur;  and

 (b)  if  so,  whether  the  required
 sanction  has  bcen  given?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
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 dustry  (Shri  Manubhai  Shah):  (a)
 The  Mysore  Government  have  re-
 commended  for  grant  of  a  licence  for
 setting  up  a  co-operative  spinning
 mill  at  Raichur.

 (b)  No,  Sir.  Certain  clarifications
 have  been  sought  for  from  the
 Mysore  Government.

 Forward  Trading

 215,  tir.  Kajo.k:  Wall  the  Mints-
 tor  of  Commerce  ond  Industry  be
 pleared  ta  stuie:

 (a)  Whether  iis  a  fact  that  forward
 trading
 edible  commodities  results  in  specu-
 lative  rise  in  prices:  and

 is  foodgrains,  oils  and  other

 (b)  if  yy  the  action  Government
 propose  to  take  to  stop  such  forward
 trading  in  the  country?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)
 No,  Sir.  There  is  also  a  ban  on  for-
 ward  trading  in  foodgrains  and  many
 other  edible  commodities.

 (b)  Does  not  arise.

 Shortage  of  Water  Supply  in  Delhi

 2139,  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Works.  Housing  and
 Supply  be  pleased  to  state:

 (a)  whetuer  the  pumping  stations
 in  Delhi  installed  in  939  have  broken
 down  or  are  otherwise  inadequate
 with  the  result  that  there  is  acute
 shortage  of  water  supply  for  public
 and  private  gardens  in  Delhi  and  New
 Delhi;  and

 (b)  what  action  Government  pro-
 pose  to  take  to  provide  sufficient
 water  to  these  gardens  so  that  flora
 of  the  city  is  not  destroyed  thus
 damaging  the  beauty  of  the  Capital?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  The  pumping
 stations  in  Delhi  have  not  broken
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 down.  The  shortage  of  unfiltered
 water  supply  in  Delhi  and  New  Delhi
 is  due  to  change  in  the  course  of  the
 river  which  has  moved  away  towards
 the  eastern  bank.  Consequent  upon
 this  change,  there  is  shortage  of  water
 every  year  during  summer  months
 on  the  western  bank  to  feed  the  irri-
 gation  pumps.  Constant  dredging
 whien  js  now  being  done  in  the  intake
 channel  has  improved  the  position  of
 supply  of  unfiltered  water.  This  is
 however,  a  temporary  expedient  and
 the  question  of  find’ng  a  permanent
 solution  to  tins  problem  is  under  the
 consideration  of  Government,

 Attack  by  lkostile  Nagas
 2140.  Shri  P,  C.  Borooah:  Will  the

 Prime  Minister  be  p!cased  to  state:

 (a)  whether  it  is  a  fact  that  an
 armed  gang  of  50  hostile  Nagas
 attacked  the  viilage  of  Nachangjal  in
 N.  C.  Hills  on  or  about  26th  April,
 962  and  kidnapped  two  forest  guards;

 (b)  if  so,  what  casualties,  if  any,
 were  involved  in  the  incident;  and

 (c)  what  action  has  been  taken  to
 secure  the  release  of  the  forest  guards?

 The  Prime  Minister  and  Minister  of
 External  Affairs  anq  Minister  ०
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  On  26th  April,  962  a
 party  of  Naga  _  hostiles  raided
 Nachangjal  village  in  Cachar  District
 of  Assam  and  kidnapped  2  villagers.
 The  kidnapped  persons  were  not
 forest  guards.

 (b)  and  (०).  The  two  kidnapped
 persons  were  released  by  the  hostiles
 on  29th  April,  962  prior  to  the
 party’s  escape  into  Pakistan.  A  hos-
 tile  who  took  part  in  the  raid  has
 been  taken  into  custody.

 Haj  Pilgrims  from  Kerala
 244i.  Shri  Koya:  Will  the  Prime

 Minister  be  pleased  to  state:

 (a)  the  number  of  Haj  pilgrims  pro-
 ceeding  from  Kerala  each  year  during
 the  last  five  years;
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 (b)  the  number  of  Moallims  allow-
 ed  to  them  in  Mecca;

 (c)  whether  Government  are  aware
 of  the  fact  that  Kerala  Hajis  are  put
 {o  much  difficulties  and  hardships  due
 to  the  monopoly  of  Moallims;  and

 (d)  if  so,  the  steps  Government
 propose  to  take  in  the  matter?

 The  Prime  Minisler  and  Minister
 ef  Exiernal  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nebru):  (a)
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 (b)  Two,
 (०)  and  (d).  No  complaint  has

 been  reccived  in  the  recent  past  re-
 garding  difficulties  experienced  by
 Kerala  Hajis  due  to  the  monopoly  of
 Moallims.  The  Government  of  India
 are,  however,  aware  that  there  is  a
 general  feeling  among  Indian  _pil-
 grims  that  they  should  be  left  free  to
 select  their  own  Moallims  in  Saudi
 Arabia.  The  question  of  having  the
 monopoly  system  of  Moallims  changed
 is  being  pursued.

 Indo-British  Collaboration  for  Tea
 Marketing

 2142,  Dr.  Ranen  Sen:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  have
 allowed  the  formation  of  an  Indo-
 British  collaboration  for  tea  market-
 ing  business;

 (b)  if  so,  the  names  of  the  colla-
 borating  Indian  and  British  firms;

 (c)  the  reasons  for  allowing  foreign
 capital  to  operate  for  a  marketing
 business;

 (d)  whether  the  said  firm  has  ap-
 proached  Government  for  financial
 help;
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 (९)  whether  Government  are  con-
 sidering  to  give  financial  help  in  the
 shape  of  loan  etc.  to  the  said  firm;
 and

 (f)  if  so,  the  conditions  which  cover
 the  interests  of  the  British  counter-
 part  of  the  collaboration?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah):  (a)
 Yes,  Sir,  for  setting  up  a  packaging
 company  has  incidentally,  been  allow-
 ed  only  49  per  cent.  of  the  issued
 equity  capital.

 (b)  Messrs.  Tata  Industries  Private
 Limited  Bombay  and  Messrs  James
 Finlay  and  Co.,  Ltd.,  Calcutta,  a  com-
 Pany  incorporated  in  the  U.K,

 (c)  The  collaboration  arrangement
 was  approved  in  order  to  help  arrest
 sale  of  adulterated  teas  for  internal
 consumption  and  also  to  earn  addi-
 tional  foreign  exchange  by  the  cxport
 of  more  packet  teas.  The  foreign
 Company  has  incidentally,  been  allow-
 ed  only  49  per  cent.  of  the  issued
 equity  capital,

 (d)  and  (e).  No,  Sir.

 (f)  Does  not  arise.

 Hostile  Nagas

 2143,  Shri  Hem  Barua:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Naga
 hostiles  of  late  have  established  con-
 tacts  with  the  Chinese  through  the
 help  of  Burmese  Communist  rebels;
 and

 (b)  if  so,  the  nature  of  these  con-
 tacts  and  the  measures  taken  to
 counteract  them?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  The  Government  have  no
 such  information.

 (b)  Does  not  arise,
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 आमला,  मध्य  प्रदेश  में  कागज  का  कारखाना

 २१४४,  श्री  चंडक  :  क्‍या  वाणिज्य
 तथा  उद्योग  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  आमला-
 जिला  बेतूल  (मध्य  प्रदेश)  a  कागज  बनाने
 का  कोई  कारखाना  खोला  जा  रहा  है  ;

 (ख)  यदि  हां,  तो  क्या  यह  कारखाना
 सरकारी  क्षेत्र  मे ंखोला  जा  रहा  है  या  गैर-सर-
 कारी  क्षेत्र  में;  और

 (ग)  यदि  यह  गैर-सरकारी  क्षेत्र  में
 खोला  जा  रहा  है,  तो  इसका  लाइसेंस  किसे
 ओर  कब  दिया  गया  है  ;  और

 (घ)  इस  योजना  की  रूपरेखा  क्‍या  है  ?

 वाणिज्य  तथा  उद्योग  मन्त्रालय  में  उद्योग
 मन्त्री  (हों  कानूनगो)  (क)  से  (घ)
 उद्योग  (विकास  एवं  नियमन)  अधिनियम,
 १६५१  के  अन्तर्गत  आमला  जिला  बेतूल,
 प्राय  प्रदेश  में  कागज  की  मिल  खोलने  के  लिये
 कोई  लाइसेन्स  नहीं  दिया  गया  है  ।  मेसर्स
 ओ्ोरियण्ट  पेपर  मिल्स  नामक  एक  प्राइवेट
 पार्टी  के  लिये  अमलाइ,  जिला  शहडोल,  मध्य
 प्रदेश  में  एक  कागज  मिल  खोलने  का  लाइसेंस
 १२  जून,  १६५६  को  मधुर  किया  गया  है।  इस
 मिल  की  उत्पादन  क्षमता  (5,000  टन  कागज
 तथा  गत्ता  प्रतिवर्ष  तैयार  करने  की  होगी  ।

 Scales  of  Pay  in  Rubber  Board

 2145.  Shri  Maniyangadan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  2623  on  the
 28th  August,  96l  and  state:

 (a)  whether  the  Rubber  Board  has
 since  made  proposals  for  revision  of
 pay  scales  of  the  employees  of  the
 Board  in  accordance  with  the  recom-
 mendations  of  the  Pay  Commission;

 (b)  whether  the  proposals  cover  all
 the  employees  of  the  Board;
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 (c)  whether  all  the  proposals  have
 been  accepted  by  Government;

 (d)  whether  the  revised  pay  scale
 has  been  introduced  for  the  em-
 ployees;

 (e)  whether  Government’s  recent
 decision  to  increase  dearness  allow-
 ance  of  Government  employees  has
 been  made  applicable  to  the  employees
 of  the  Rubber  Board;

 (f)  whether  any  category  of  em-
 ployees  has  been  denied  the  benefit
 of  revision  of  pay  or  of  increased
 dearness  allowance,  and

 (g)  if  so,  the  reasons  therefor?
 The  Minister  of  International  Trade

 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhaj  Shah):  (a)  to
 (g).  The  Rubber  Board  submitted
 proposals  for  revision  of  pay  scales  of
 its  staff  and  orders  have  been  issued
 except  in  repect  of  a  few  cases,  revis-
 ing  the  pay  scales  in  accordance  with
 Government’s  decisions  on  the  recom-
 mendations  of  the  Pay  Commission.
 The  revised  scales  are  effective  from
 1-7-1959.  The  question  of  revision  of
 pay  scales  of  the  remaining  few  posts
 is  under  consideration.  Government’s
 recent  decision  to  increase  the  dear-
 ness  allowance  has  also  been  made
 applicable  to  the  employees  of  the
 Rubber  Board.

 Divisional  Office  of  Coffee  Board  at
 Kottayam

 2146,  Shri  Maniyangadan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  close  down  the  Divisional  Office  of
 the  Marketing  Department  of  the
 Coffee  Board  at  Kottayam;

 (b)  if  so,  the  reasons  therefor:
 (c)  whether  there  is  any  increase

 in  work-load  at  Calicut  Divisional
 Office  due  to  the  closing  down  of  the
 Office  at  Kottayam;  and

 (d)  how  many  of  the  stuff  at  Kotta-
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 yam  will  be  retrenched  consequent  on
 the  closing  down  of  the  Office  there?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 to  (d).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 Foreign  Tours  by  Officials  of  Coffee
 Board

 2147,  Shri  Maniyangadan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  amount  spent  in  the  last
 two  years  on  foreign  tours  by  the
 officials  of  the  Coffee  Board;

 (b)  results  achieved  by  the  foreign
 tours;

 (c)  whether  the  work  done  by  these
 officers  in  forcign  countrics  could  not
 have  been  done  by  the  trade  attaches
 of  the  Indian  Embassics;  and

 (d)  the  countries  toured  by  these
 officers?

 The  Minister  of  Internationa]  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 Rs.  19,798.88.

 (b)  to  (9).  Two.  delegations  of
 officials  of  the  Coffee  Board,  visited
 foreign  countries  in  the  last  two  years.
 In  one,  the  Director  of  Research,
 Coffee  Board  was  deputed  to  attend
 the  First  Technical  Meeting  on  Coffee
 Production  and  Processing,  convened
 by  the  F.A.O.  in  October,  1960,  at
 Abidjan,  Ivory  Coast,  West  Africa,
 which  was  attended  by  technical  ex-
 perts  from  all  over  the  world.  The
 conference  discussed  several  technical
 aspects  of  coffee  production,  like  plant
 breeding,  plant  nutrition,  processing
 etc.  and  afforded  an  excellent  oppor-
 tunity  for  the  Research  Department
 of  the  Coffee  Board  to  gain  first-hand
 knowledge  of  modern  methods  adopt-
 ed  in  more  advanced  coffee  producing
 regions  of  the  world  in  tackling
 various  problems  that  face  the  coffee
 industry  with  a  view  to  adopting  such
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 methods  to  the  extent  possible  in  our
 own.

 The  second  delegation,  consisting  of
 the  Chairman  and  the  Chief  Coffee
 Marketing  Officer  of  the  Coffee  Board,
 toured  England,  Holland,  West  Ger-
 many,  France,  Switzerland,  and  Italy
 in  October,  96l  to  study  the  market
 conditions  in  these  countries,  explore
 ways  and  means  of  stepping  up  our
 coffee  exports  etc.,  explain  the  Board’s
 marketing  policy  to  the  important
 coffee  trade  interests  abroad  and  clear
 certain  misunderstandings.  A  con-
 siderable  measure  of  success  was
 achieved  in  the  realisation  of  these
 objectives.

 The  purposes  for  which  the  two
 delegations  were  sent  abroad  were
 such  that  substantial  results  could  not
 have  been  achieved  except  by  on-the-
 spot  discussions  and  personal  contacts
 in  the  respective  countries  by  the
 officials  of  the  Coffee  Board  concerned
 who  had  full  knowledge  of  the  sub-
 ject  and  could  speak  with  finality  on
 the  issues  arising.

 Radio  Sets  in  Rural  Arears  of  Punjab

 2i48.  Shri  D.  C,  Sharma:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  radio  sets  that
 have  been  supplied  in  the  rural  areas
 of  Punjab  under  the  Community
 Listening  Scheme  of  Central  Govern.
 ment  during  the  year  96i-62;

 (ib)  whether  Government  are  aware
 that  a  large  number  of  radio  sets
 already  supplied  in  the  rural  areas
 under  this  scheme  are  lying  out  of
 order;  and

 (e)  if  so,  whether  there  is  no
 arrangement  for  looking  after  them?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  B.  Gopala  Reddi):
 (a)  Under  the  Community  Listening
 Subsidy  Scheme  of  the  Central  Gov-
 ernment,  arrangements  were  made  for
 the  supply  of  500  community  listen-
 ing  sets  to  Punjab  Government  during
 the  year  1961-62.
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 (b)  Of  the  7885  sets  supplied  by
 the  Central  Government  under  the
 Subsidy  Scheme  till  the  end  of  1960-
 6l,  only  69  sets  were  reported  by  the
 State  Government  to  be  out  of  order
 as  on  3ist  March,  1962.

 (c)  The  State  Government  have  got
 a  Maintenance  Organisation  for  the
 proper  upkeep  and  maintenance  of  the
 sets  supplied  to  them.  The  distribu.
 tion,  installation  and  maintenance  of
 the  community  listening  sets  is  how-
 ever,  the  entire  responsibility  of  the
 State  Government.

 Annual  Allocations  for  Punjab

 2149.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  annual  allocation  for
 Punjab’s  plans  in  960-6l  and  96l-62;

 (9)  the  amount  spent  during  each.
 of  the  above  years;  and

 (c)  the  percentage  of  performance?

 The  Minister  of  Planning  and
 Labour  and  Employment  (Shri  Nanda):
 (a)  to  (c).  In  960-6l  against  an
 approved  outlay  of  Rs,  36.4  crores  an
 expenditure  of  Rs.  348  crores  was
 incurred  and  in  1961-62,  the  budgeted.
 outlay  was  Rs.  38.8  crores;  the  figures
 of  actual  expenditure  are  not  avail-
 able.

 Demand  for  Indian  Bicycles  etc.  from
 Iran

 2150.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  stalte:

 (a)  whether  any  demand  for  Infian
 bicycles  and  sewing  machines  has  been
 received  from  Iran;

 (b)  if  so,  the  details  of  the  same
 and  the  steps  taken  to  supply  them;
 and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  explore  markets  in  Asian
 countries  for  Indian  sewing  machines
 and.  bicycles?
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 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 and  (b).  Demands  are  received  by
 traders  from  time  to  time.  The  follow-
 ing  figures  indicate  the  quantity  and
 value  of  the  bicycles  and  sewing
 machines  exported  to  Iran  during
 1960-61  and  96i-62:

 Bicycles  and  bieycle  ccmpcne

 Qty.  Value
 Rs

 1960-61  550  69,000
 I96I-62  I20  9,000

 (Upto  February)

 Sewing  machines.

 %960-6I  ©  293  22,000
 396I-62(upto  Feb.  62)  650  59,000

 (c)  The  following  steps  have  been
 taken  to  explore  markets  in  the  Asian
 countries  for  our  engineering  goods
 Cinicluding  eycles  and  sewing
 machines):

 l.  Government  have  conducted
 market  surveys  in  the  following  Asian
 Countries.

 Commodities  Countries  surveyed

 he  Engineering  goods  Irag
 2.  Bicycles  Singapore,  Malaya,

 North  Borneo,  Sara-
 wak  and  Brunei.

 3.  Sewing  Machines  Singapore,  Malaya,
 North  Borneo,  Sara-
 wak,

 2,  The  Engineering  Export  Promo-
 tion  Council  have  conducted  market
 surveys  for  engineering  goods  (includ-
 ing  cycles  and  sewing  machines)  in
 respect  of  following  Asian  countries:

 Aden,  Afghanistan,  Iraq,  Syria,
 Lebanon,  Jordan,  Ceylon,
 Burma,  Singapore  and  Malaya,
 Thailand,  Cambodia,  S.  Viet-
 nam,  Philippines,  Hongkong,
 Indonesia  and  Egypt.

 3.  Out  of  a  total  of  9  Trade  Dele.
 gations  so  far  sent  out  by  the  Engi-
 neering  Promotion  Council,  6  covered
 the  Asian  markets.
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 4.  The  Engineering  Council  have
 opened  their  foreign  offices  with
 attached  showroom  in  the  following
 Asian  countries:

 Burma  (Rangoon),  Egypt  (Cairo).

 5.  Facilities  are  provided  by  the
 Council  to  the  manufacturers  of  engi-
 neering  goods  for  participation  in
 international  trade  fairs  and  exhibi-
 tions.

 विदेश  स्थित  भारतीय  दूतावासों  में  झझ्य-नि्षेष

 २१५१.  श्री  प्रकाश वीर  शास्त्री  :  क्‍या

 प्रधान  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  विदेश  स्थित  भारतीय  देता-
 वासों  में  काम  करने  वाले  भारतीय  अधिकारियों

 के  लिये  सरकार  द्वारा  मान्य  मद्य-निषेध  नीति

 का  पालन  करना  आ्रावश्यक  है  ;

 (ख)  यदि  हां,  तो  वे  किस  अंश  तक

 उसका  पालन  करते  हैं;  और

 (ग)  क्‍या  मद्य-निषेध  की  नीति  के

 पालन  के  सम्बन्ध  में  उन्हें  कोई  निदेश  दिए

 गए  हैं  !

 प्रधान  सन्नी  तथा  वैदेशिक  कार्य  भूसी

 तथा  अब  शाक्ति  मन्त्री  (श्री  जवाहरलाल

 नेहरू)  :  (क)  से  (ग).  विदेश  स्थित  भारतीय

 मिशनों  में  काम  करने  वाले  समस्त  भारतीय

 पदाधिकारियों  का  ध्यान  भारत  सरकार

 हारा  स्वीकृत  मच-निषेध  नीति  की  ओर  आक-

 गीत  किया  गया  है  ।  गणराज्य  दिवस  आदि

 औपचारिक  समारोहों  में  निमन्त्रित  अतिथियों

 क्षा  सत्कार  मदिरा  से  नहीं  किया  जाता  ।

 अनौपचारिक  समारोहों  में  जहां  स्थानीय

 रस्म-रिवाज  अथवा  स्थानीय  सामाजिक  प्री-

 लग  के  अनुसार  मदिरा  से  अतिथियों  का  सत्कार

 करना  आवश्यक  हो,  वहां  मिशनों  के  अध्यक्षों

 को  सलाह  दी  गई  है  कि  वे  अपने  विवेक  से

 काम  लें  ।  हमारे  भ्रमणकारी  इन  आदेशों  का

 पालन  करते  हैं  ।
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 Cultivation  of  Cash  Crops  in  NEFA

 2152.  Shri  P.  0.  Borooah:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  there  is  a  scheme  for
 intensification  of  cultivation  of  cash
 crops  in  NEFA;

 (b)  if  so,  what  crops  are  included
 in  the  programme;  and

 (c)  what  progress  has  been  achiev-
 ed  in  the  implementation  of  the
 scheme?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  There  is  no  such  scheme
 put  cash  crops  like  coffee,  cardamom
 and  some  medicinal  plant  are  grown
 wherever  possible.

 (b)  and  (c).  Do  not  arise.

 Ceramics  Factory  in  Jammu  and
 Kashmir

 2153.  Shri  Samnani:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  application  for
 import  of  machinery  to  set  up  Ccra-
 mics  Factory  in  the  State  of  Jammu
 and  Kashmir  has  been  received;  and

 (b)  if  so,  the  action  taken  thereon?
 The  Minister  of  Industry  in  the

 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  No,  Sir.

 (b)  Does  not  arise.

 पुनर्वास  को  प्रगति

 २१५४.  श्री  बाल्मीकी  :  क्या  निर्माण,
 आवास  ब्य  सम् भरण  महत्ता  यह  बताई  की
 कृपा  करेगे  कि  :

 (क)  ्य  तवा पा.  पुनर्वास  के  काम  की
 प्रगति  की  जाच  करे  के  लिये  क्या  सरकार
 कोई  मशीनरी  स्थापित  करना  चाहती  ह;

 (ख)  याद  हां,  तो  उसका  क्सग  क्या
 होगा  ।
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 निर्वाण,  श्रीवास  श्र  सम्भरण  मान्त्रो

 री  मेहर  चन्द  खन्ना)  :  (क)  जी  नहीं।

 (ख)  प्रश्न  नहीं  उठता  ।

 मजदूर  बौर  मालिकों  क॑  बीच  संबंध

 २१५५.  श्री  बाल्मीकी  :  क्‍या  श्रम  श्लोक
 रोजगार  मन्त्री  यह  बता  की  कृपा  करेंगे  कि  :

 (क)  किस-किस  राज्य  ने  मजदूर-
 मालिक  सम्बन्ध  सुधारेन  की  दिया  में  त्रिपक्षी य
 दल  बनाये  हैं;  और

 (ख)  इन  प्रयत्नों  की  सफलता  के  लिये
 क्या  कदम  उठाये  गये  हैं  ?

 योजना  तथा  श्रम  और  रोजगार  मन्त्री
 (श्री  नन्दा)  (कर)  त्रिपक्षीय  संस्थायें  जैसे

 कि  श्रम  सलाहकार  बोई,  ऑद्योगिक  सम्बन्ध
 बोई,  इत्यादि  सब  राज्यों  म॑  स्थापित  की  जा
 चुकी  हैं  ।  जम्मू  और  काश्मीर  बारे  मे

 सूचना  प्रभी  प्राप्त  नहीं  EI

 (ख)  ये  संस्था ये  राज्य  सरकारों  द्वारा
 स्थापित  को  गई  हँ  और  पूर्ण  से  राज्य  क्षेत्र
 शिकार  का  अन्तर्गत  काम  करतीं  हैँ  ।  इसलिये
 उनके  सीधा  कार्य  के  बारे  रे  सूचना  प्राप्त
 नहीं  है  ।

 Radio  Stations

 Shri  ¥.  8,  Chaudhary: 2156. °”
 q  Shri  Daljit  Singh:

 Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  the  number  of  new  Radia
 stations  proposed  to  be  set  up  during
 the  Third  Five  Year  Plan;

 (b)  the  number  of  existing  Radio
 stations  the  capacity  of  which  is  pro-
 posed  to  be  increased;

 (c)  the  criteria  for  selection  of  a
 place  for  setting  up  a  Radio  station;
 and

 (d)  the  other  details  in  this  regard?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Information  and  Broadcasting
 (Shri  Sham  Nath):  (a)  Two  full-
 fledged  Radio  Stations,  one  each  at
 Port  Blair  and  Kurseong  are  proposed
 to  be  set  up  during  the  Third  Five
 Year  Plan.

 (b)  Eight—At  Rajkot,  Kozhikode,
 Poona,  Hyderabad,  and  Dharwar,  the
 primary  service  transmitters  will  be
 replaced  by  higher-powered  units;  and
 at  Ranchi,  Bhopal  and  Trivandrum,
 additional  transmitters  would  be
 installed.

 (c)  The  main  criteria  for  selecting
 the  locations  are  the  technical  require-
 ments  and  the  restrictions  imposed  by
 the  International  Telecommunications
 Union  and  similar  technical  bodies
 within  the  country.

 (d)  The  new  Radio  Station  at  Kur-
 seong  is  ready  for  service  and  will  be
 inaugurated  on  the  2nd  June,  ‘1962.
 The  projects  at  Port  Blair,  Rajkot,
 Kozhikode,  Poona,  Hyderabad,  Ranchi
 and  Bhopal  are  expected  to  be  com-
 pleted  in  1962-63  and  those  at  Tri-
 vandrum  and  Dharwar,  in  1963-64.

 New  Major  Industries

 ‘2157  /  Shri  Elayaperumal:
 7  \  Shri  S.  B.  Patil:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  major  new  industries  likely
 to  be  set  up  in  Madras.  Kerala  and
 Mysore  States  during  the  Third  Five
 Year  Plan  period;  and

 (b)  the  details  thereof?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry (Shri  Kanungo):  (a)  and  (b).  The
 following  Major  new  industrial
 schemes  have  been  included  in  the
 Third  Five  Year  Plan  for  the  States
 of  Mysore,  Madras  and  Kerala:
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 Mayor  new  industries  in  the  Public  Sector
 under  Central  Government

 हु  Appr  x.
 invest-

 Scheme  ment
 (Rs.

 crores)

 Mysore  Watch  Factory  2.5
 Madras  (i)  Raw  Film  Pro-

 ject  (Near  Ooty)  BO
 Gi)  Boiler  Plant,

 Trichi.  :  I2:0
 (iii)  Surgical  Instru-

 ments  Plant,  Guindy  62
 (iv)  Neivelli  —  High

 ‘Temperature  Car-
 bonization  Plant.  25°0

 Kerala  ro}  Second  Shipyard,
 Cochin  (20°0

 Chomical
 almarglom  6  2 Gi)  Phyt

 Major  new  industries  in  the  Putlic  Sector
 unger  the  State  Governments

 provi-
 State  Scheme  sion

 (Rs,
 lakhs)

 Mysore  Sulphuric-acid  Plant,
 at  Ingaldahl  based
 OM  Pyrities  to  pro-
 duce  25  tons  of  acid
 por  day,  25

 Madras  40  Madri-purpese
 Food  Plant  rs

 (it  Paletiren  and  steel
 plant  based  on  Salem
 Magne  tite  and  Nae
 ६०  |॥  Ligu  ite  75

 ii  Steel  Re-rollis  p
 Adal  ४३9  a  capacniy
 Of  2O,COP  bors  per
 year  Ico

 The  location  of  industries,  which
 muy  be  established  in  the  Private
 Sector,  is  primarily  a  matter  for  the
 private  entrepreneurs,  subject  to  the
 approval  of  Government,  and  it  is
 not  possible  to  give  information
 regarding  the  future  plans  of  the  pri-
 vate  cntrepreneurs.
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 टेलीविजन  सेंट

 २१४८.  श्री  रणंजय  सिह  :  क्‍या  सूचना
 शौर  प्रसारण  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  में  टेलीविजन  सेट  कहां
 कहां  पर  लगाये  गये  £  ;

 कार्य

 सेर  कहाँ  से  (कलाई (ग)  थे  टे लो विश

 मूल्य  पर  मंगाये  गये  हैं  ?

 सूचना  और  प्रसारण  मन्त्रालय  ने  उप-
 मन्त्री  (श्री  शाम  साथ)  :  (क)  ६०  टेलीविजन
 सट  दिल्‍ली  मे  उन  स्थानों  पर  लगाये  गए  हैं
 जहां  सामुदायिक  अवलोकन  का  लिये  खेलो-
 क्ले  संपत्ति  की  गई  #  और  २०१  नए  हायर
 eq  ्  स्केल,  ८  लगाएं  HT!  |

 ४  जा  आसन
 Sopp वाणी  Ps  मारता  |

 ऐसी  फर्म  थे  सर,  थे  जा  इनकी  १५५  का
 ग्रौद्यानक  प्रदर्शित  (लाए  orp  AT.
 थी,  पाकी  सर्व  पढ़  दिया  मूल्य  |
 WE  यू  को  +  थमे,  ae  ४५७

 सट  HS  GIVI  मरात 1.  OP  ।

 Riets  in  East  Pakistan

 (  Shri  Raghunath  Singh:
 2159,  4  Shri  D.  C.  Sharma:

 [  Dr.  L.  M.  Singhvi:

 Will  the  Prime  Minister  be  pleased
 to  state  whether  India  has  received
 reply  to  the  protest  note  sent  to
 Pakistan  in  connection  with  recent
 riots  in  East  Pakistan?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  No,  Sir.  Pakistan  Govern-
 ment  has  not  replied  to  us.
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 Assistance  from  East  German  Firm

 2i60.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Commerce  and  Indus.
 try  be  pleascd  to  state  whether  it  is
 «  fact  that  an  East  German  firm  of
 Cable  Works  in  East  Berlin  has
 offered  technical  assistance  to  8  pri-
 vate  sector  firm  of  Calcutta?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo}:  Yes,  Sir.  Messrs.
 Aluminium  Cables  and  Conductors
 fULP.)  Private  Lid.  Calcutta,  have
 entered  into  a  collaboration  ugree-
 ment  with  Messrs.  VEB  Kablework
 Qherspree  of  Berlin  and  Messrs.  A.  G.
 Limex  of  the  German  Demacra  ic  Re-
 public  for  the  manufacture  of  paper
 insulated  power  cables.

 Trade  with  Kenya

 236l.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Commerce  and  Industry
 he  pleased  to  state:

 (a)  whether  it  is  a  facet  that  the
 enya  Minister  of  Feonomic  Planning

 “surged  India  in  particular  to  buy
 more  from  Kenya  to  balance  the  pay-
 monts  position  between  the  two  coun-
 tries:  and

 (h)  if  so.  Government’s  response  to
 this  demand?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 and  (bh).  Government  have  no.  infor.
 mation  bevond  a  report  to  that  effect
 which  appeared  in  the  local  press.
 Enquiries  are,  however,  being  made.

 Spinning  Miils  in  Gujarat
 2162.  Shri  Man  Singh  Patel:  Will

 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  how  many  spindles  for  spinning
 mills  were  allotted  to  Gujarat  State  in
 the  first  year  of  the  Third  Five  Year
 Plan;

 (b)  whether  licences  for  these
 spindles  have  been  issued;
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 (c)  if  so,  who  have  been  given
 these  licences  and  at  what  places;

 (d)  the  criteria  to  grant  such
 licences;  and

 (e)  whether  any  effort  was  made  to
 organise  a  coopirative  society  and
 offer  licence  to  it?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 75,000  spindles.

 (b)  Yes,  Sir.

 (c)  to  (e).  A  statement  is  laid  on
 the  Table  [See  Appendix  III,  an-
 nexure  No.  47].

 Retrenchment  in  the  Former  Ministry
 of  Rehabilitation

 2163.  Shri  P.  R,  Chakraverti:  Will
 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  number  of  persons  retrench-
 ed  in  the  former  Ministry  of  Rehabili-
 tation  till  the  end  of  March,  1962;

 (b)  the  number  of  the  retrenched
 employees  who  have  secured  re.
 employment  through  the  Employment
 Exchange  and  the  cell  that  has  been
 set  up  in  the  Ministry  of  Labour  and
 Employment;  and

 (c)  whether  any  interim  allowance
 has  been  paid  to  them  for  the  period
 when  they  were  out  of  employment?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  Mehr  Chand  Khanna):
 (a)  (5,422,  persons  were  retrenched|
 tran:ferred  from  957  till  the  end  of
 March,  1962.

 (9)  Between  Ist  January,  960  and
 end  of  March,  1962.  2,510  retrenched
 employees  were  re-employed  through
 the  Employment  Exchanges,  the
 Special  Cell  in  the  Directorate  Gene-
 ral  of  Employment  and  Training  and
 the  Special  Selection  Board.  In  addi-
 tion,  433  officials  were  absorbed  by
 782(Ai)  LSD—9.
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 transfer  to  other  offices.  Many  more
 must  have  also  secured  employment
 through  their  own  efforts  and  prior to  Ist  January,  +1960,  for  which  figures are  not  available.

 (c)  No.  Efforts  are  made  to  pro- vide  alternative  jobs  to  the  retrenched
 employees  either  during  the  period  of
 notice  or  terminal  leave  when  they
 get  their  pay.

 “Commonwealth  in  Brief”

 264  J  Shri  H.  N.  Mukerjee:
 “Shri  Prabhat  Kar:

 Will  the  Prime  Minister  be  pleased to  state:

 (a)  whether  the  1961  cdition  of
 “Commonwealth  in  Brief”  published
 by  the  U.K.  Government  has  come
 out;  and  off

 (b)  if  so,  whether  the  wrong  de-
 lineation  of  Kashmir  in  maps  includ-
 ed  in  earlicr  editions  has  been
 rectified?

 The  Prime  Minister  and  Minister
 of  External  Affairs  anq  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  No,  Sir.

 (b)  Does  not  arise.

 ala  सूचना  सेवा

 २१६५.  श्री  प्रकादाबीर  शास्त्र  :  क्‍या
 सूचना  श्र  प्रसारण  मन्त्री  यह  बता  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सत्य  है  कि  हाल  ही  में
 केन्द्रीय  सूचना  सेवा  क  उन  सदस्यों  की  हिन्दी
 विभाग  में  काम  करने  के  लिये  पदवृद्धि  की  गई
 है  जो  अभी  तक  अंग्रेजी  विभाग  में  काम  करते
 रहे  हैं  ;

 स्)  क्या  यह  भी  सच  है  कि  ये  कर्म-
 च्ञारी  कभी  भी  हिन्दी  के  पत्रकार  नहीं  रहे  हैं;
 कौर
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 (a)  यदि  हां,  तो  क्‍या  ऐसे  कर्मचारी

 हिन्दी  का  कार्य  योग्यता  से  कर  सकेंगे  ?

 सूचना  और  प्रसारण  मन्त्रालय  में  उप-
 मान्त्रो  (थ्री  शाम  नाथ)  :  (क)  से  (ग).
 केन्द्रीय  सूचना  सेवा  थेः  दो  उपयुक्त  ग्रेड  के
 अफसर  आकाशवाणी  के  समाचार  सेवा  विभाग
 की  “हिन्दी  की  स्क्रिप्ट  यूनिट”  में  नियुक्त  किए
 गए  हें  ।  इन  दोनों  को  हिन्दी  पत्रकारिता  का

 अनुभव  है  |

 Tour  of  the  Chairman  of  the
 Coir  Board

 2i66.  Shri  A.  V.  Raghavan:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Chairman  of  the  Coir  Board  had
 undertaken  a  tour  of  forcign  coun-
 tries;

 (b)  whether  any  special  benefit  has
 accrued  from  this  trip;

 (c)  if  so,  the  details  thereof;  and

 (d)  the  expenditure  incurred  on
 this  trip?

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and
 Industry  (Shri  Manubhai  Shah):  (a)
 Yes,  Sir.  The  Chairman  headed  a
 delegation  consisting  of  four  members
 in  1959.

 (b)  and  (c).  Various  important
 recommendations  were  madc  by  the
 Delegation  for  promoting  exports  of
 Coir  and  Coir  products.  Action  is
 being  taken  to  implement  some  of
 these  recommendations.

 (d)  Rs.  65,885.90  nP.

 मध्य  प्रदेश  शौर  दूसरी  पंचवर्षीय  योजना

 २१६७.  श्रोतों  जमुना  देवों  :  क्‍या
 योजना  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  द्वितीय  पंचवर्षीय  योजना  के  लिये
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 निर्धारित  धनराशि  में  से  मध्य  प्रदेश  सरकार
 कितना  धन  व्यय  करने  में  सफल  रही  है  और
 कितना  धन  व्यपगत  (लैप्स)  हुआ  ;

 (ख)  धन  राशि  “ब्यपगत”  होते  के
 क्या  कारण  ;  और

 (ग)  तीसरी  योजना  की  अवधि  में  ऐसी
 स्थिति  उत्पन्न  न  हो,  इसके  लिये  क्या  विशेष
 प्रबन्ध  किया  गया  है  ?

 योजना  तथा  श्रम  कौर  रोजगार  मन्त्री
 (श्री  नन्दा  )  :  (क)  योजना  में  व्यय  के  लिये
 १६०,  €  करो$  रुपये  रखे  गये  थे  जिसमें  से

 प्रत्याशित  खर्चा  लगभग  १४३  करोड़  रुपये
 (अस्थायी  )  हुआ  है  ।

 (4)  व्यय  भें  कमी  मुख्यतया  निम्न:
 लिखित  कारणों  से  हुई  है  :--

 9  राज्य  का  पुनर्गठन, (१)

 (>)  राज्य  बा  साधनों  मं  कमी;  तथा

 (३)  इंजीनियरों  की  कर्मी  ।

 (ग)  राज्य  की  तीसरी  पंचवर्षीय
 योजना  तैयार  करते  समय  ऊपर  दर्शायी  गयी
 बातों  को  ध्यान  में  रखा  गया  है  ।

 12.03;  hrs.
 RE.  PROCEDURE

 Shri  U.  M.  Trivedi  (Mandsaur):
 Mr.  Speaker,  Sir,  I  had  asked  your
 leave  for  raising

 Mr.  Speaker:  I  have  so  many  times
 requested  hon,  Members  that  when
 they  have  any  grievance  against  me,
 they  can  come  and  settle  it  with  me
 in  the  chamber.  They  should  discuss
 the  matter  with  me  and  then  raise  it
 in  the  House.  I  hope  that  convention,
 healthy  as  it  is,  would  be  developed
 here.  We  shall  now  take  up  the
 Adjournment  Motion.
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 Adjournment

 12,04,  hrs.  I  need  not  say  much  about  it  at

 MOTION  FOR  ADJOURNMENT

 STATEMENT  MADE  BY  INDIAN  AMBASSA-
 por  To  U.S.A.  Rec.  InpIA’s  DEFENCE

 Forces
 Mr.  Speaker:  I  had  received  notice

 of  an  Adjournment  Motion  by  Shri
 H.  N.  Mukerjee,  Shri  Prabhat  Kar,
 Dr.  Ranen  Sen  and  Shri  Warior
 regarding  the  statement  made  by  Shri
 B.  K.  Nehru,  Indian  Ambassador  to
 the  USA  regarding  India’s  defence
 forces.  That  was  held  over  on  the
 25th  May,  because  Government  had
 not  full  facts  in  their  possession  at
 that  time.  May  I  know  whcther  the
 facts  have  been  received  and  they
 are  now  available?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of  Ato-
 mic  Eenergy  (Shri  Jawaharlal  Nehru):
 Sir.  first  of  all  may  I]  express  my  decp
 regret  that  due  to  my  absence  some
 inconvenience  was  caused  to  you  and
 to  the  House  when  this  matter  was  first
 brought  up.  As  a  matter  of  fact,  even
 if  I  had  been  present  then,  all  I
 could  have  said  was  that  we  should
 get  the  full  transcript  of  the  televi-
 sion  intervicw  that  was  given  by  our
 Ambassador,  because  that  is  the  real
 fact  to  be  considered.

 Immediately  we  did  send  a_tele-
 gram  to  our  Ambassador  asking  for
 the  full  transcript  and  also  what
 exactly  he  said.  He  sent  a_  reply
 which  did  clear  up  some  matters.  He
 said  he  was  sending  the  —  transcript.
 We  thought  we  muy  better  wait  for
 his  transcript  instend  of  taking  up
 bits  of  it.  This  transcript  apparently
 arrived  in  the  evening  of  day  before
 yesterday  or  yestereday  morning.  I
 was  not  here,  I  understand  it  was  here
 yesterday  morning.  And  with  a  little,
 perhaps,  difficulty  it  might  have  been
 placed  before  the  House’  yesterday
 morning—it  takes  some  time  to  make
 copies  of  it  and  all  that.  As  I  am
 informed,  a  copy  of  it  was  sent  to
 you,  Sir,  yesterday  afternoon.  And
 now  I  am  placing  a  copy  of  the  trans-
 cript  of  the  interview  on  the  Table
 of  the  House.  [See  Appendix  III
 annsure  No,  48].

 this  stage  anyway,  because  it  is  for
 you  and  for  the  House  to  judge  from
 the  actua)  transcript.  But  I  should  I
 just  give  a  brief  summary  of  it
 because  hon.  Members  have  not  had
 the  time  to  read  it  yet.

 The  Programme  Moderator,  as  he  is
 called,  who  is  in  charge  of  the  tele-
 vision  interview  referred,  to  begin
 with,  to  the  Senate  Foreign  Relations
 Committce’s  cut  of  90  million  dollars
 from  the  Administration’s  request  for
 8I5  million  dollars  for  aid  to  India.
 In  this  connection  he  wanted  to  know
 what  the  cffect  of  this  was  on  our
 Government;  and  he  pointed  out  that
 the  principal  question  to  be  consider-
 ed  by  this  television  interview,  the
 central]  issue,  was  whether  the  United
 States  should  or  should  not  try  to
 influence  the  foreign  policy  of
 recipient  countries  through  the  money
 they  give  them  And  our  Ambassador
 was  asked  as  to  how  his  Government
 felt  about  this  cut,  Our  Ambassador
 said  that  he  had  not  had  any  reac-
 tions  from  his  Government,  but  he
 supposed  that.  his  Government  would
 feel  badly  about  it  because  it  would
 somewhat  affect  our  development
 programme.

 Then  some  reference  was  made,  in
 this  and  the  questions  to  the  proposed
 purchase  of  M.l.Gs  from  the  Soviet
 Union  and  how  that  would  be  paid
 for,  and  how  it  would  save  foreign
 exchange.  To  this  our  Ambassador
 replied  that  the  Indian  defence  forces
 were  badly  equipped,  they  did  not
 have  the  latest  equipment  and  we
 have  not  been  able  to  equip  them
 because  of  shortage  of  moncy.  He
 referred  to  the  threats  from  Pakistan
 and  also  to  the  more  fundamental
 question  of  our  border  with  China;  we
 had  to  defend  oursclves  against  both,
 and  in  order  to  do  so  we  seek  to  buy
 wherever  we  can.  do  it  to  our
 advantage,  wherever  it  is  the  best  and
 cheapest  method,  and  specially  when
 it  docs  not  affect  our  foreign  exchange
 situation.  And  we  try  always  to  link
 this  with  the  programme  for  the
 manufacture  of  equipment  in  India.
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 Also,  it  has  to  come  in  time—the
 question  of  time  is  important.  Any
 trading  with  the  Soviet  Union,  presu-
 mably,  would  be  in  terms  of  rupees
 and  would  not  involve  foreign  ex-
 change.  The  Indian  goods  sent  to
 them  would  not  be  in  terms  of  forcign
 exchange  abroad.

 The  Correspondent  then,  question-
 ing  our  Ambassador,  said  something about  India  making  the  best  of  both
 worlds,  Our  Ambassador  replied  that
 this  was  not  so;  all  the  aid  that  we
 got  from  the  West  and  the  East  was
 less  per  capita  on  the  combined  basis
 from  both  sides  than  what  the
 American  allies  have  got  from  one
 source  only.

 Reference  was  then  made  by  the
 correspondent  to  the  strong  feeling  on
 the  part  of  Members  of  the  Foreign
 Relations  Cominittce  of  the  Senate
 that  the  attitude  of  our  Defence
 Minister  had  probably  influenced  the
 cut.  Our  Ambassador  replicd  that  it
 was  difficult  for  him  to  answer  this
 question.  He  knew  that  our  Defence
 Minister  was  not  popular  with  the
 Senate  Committee  and  the  Senate
 Committee  was  therefore  displeased
 with  us.  But  this  had  nothing  to  do
 with  our  policies  in  the  United
 Nations.  He  then  referred  to  the
 Indian  forces  in  the  Congo  but  for
 which  the  Congo  situation  would
 have  worsened  much  more.  The  Cor-
 respondent  then  referred  to  the  case
 of  Goa.  The  Ambassador  replied  that
 Goa  was  a  matter  of  national  policy.
 The  Correspondent  then  asked  if  this
 cut  by  the  Committee  would  influence
 any  change  in  Indian  policy.  The
 Ambassador  replicd  that  he  could  not
 think  this  was  the  proper  way  of
 looking  at  it  and  foreign  aid  should
 not  be  used  40  influence  Indian  policy
 and  this  would  mean  expecting  the
 country  to  sell  itself  to  the  highest
 bidder.

 Briefly,  this  is  the  substance  of  the
 interview  which  hon.  Members  and
 you,  Sir,  will  read  or  have  read.  The
 main  question,  as  I  said  right  at  the
 beginning  was,  how  far  the  United
 States  should  try  to  influence  the
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 forcign  policy  of  the  country  to  whom
 it  gives  aid.  To  this,  the  Ambassador
 replied  that  this  would  be  _  highly
 improper  and  in  any  event,  India  did
 not  function  in  this  way.  He  made
 it  perfectly  clear  that  India  would
 make  her  purchases  all  over  the  world
 and  decide  what  was  best  for  her  and
 this  would  not  mean  any  change  in
 her  policy.

 It  should  be  remembered  that  this
 interview  was  in  answer  to  ad  hoc
 questions.  The  American  way  in
 these  tclevision  interviews  is  rather
 odd  from  that  which  we  are  used  to
 here.  The  questioner  often  puts
 words  into  the  mouth  of  the  persons
 interviewed.  But,  in  so  far  as  the
 policy  question  was  concerned,  it  was
 made  clear,  and  I  wish  to  make  it
 perfectly  clear,  it  is  obvious  that  we
 do  not  seek  any  aid  from  anywhere
 with  strings  attached  or  conditions
 attached.  May  be  that  we  may  be
 hard  pressed  for  help.  But,  no
 pressure  because  of  local  conditions
 or  others  will  induce  us  to  change
 our  policy  in  that  respect.

 In  defence.  of  course,  it  is  obvious
 that  we  should  like  to  increase  our
 capacity  to  manufacture  defence
 equipment.  But,  we  have  often  said
 that  this  does  not  mean  that  we  are
 weak  today.  It  is  all  8  relative
 question  of  aircraft  or  other  things,
 equipment.  But,  whatever  our  posi-
 tion  may  be.  we  propose  to  defend
 our  country,  I  think,  adequately  what-
 ever  happens  and  from  whatever
 source  the  danger  might  come.  It  is
 obvious  we  want  to  have  _  better
 equipment  and  that  is  the  reason
 why  we  have  approached  various
 countries  for  this  equipment  and  more
 particularly  to  manufacture  it  here.

 That  is  all  I  wish  to  give  as  brief
 summary.

 Shri  Hari  Vishnu  Kamath
 (Hoshangabad):  On  a_  point  of
 clarification,  Sir

 Several  Hon.  Members  rose—
 Mr.  Speaker:  Order,  order.  The

 only  point  that  is  definite  before  the
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 House  so  far  as  this  adjournment
 motion  is  concerned  is  that  sentence,
 despite  impressions  to  the  contrary;
 our  dcfence  forces  are  not  sufficient
 to  safeguard  our  country.  That  is  the
 only  sentence  so  far  as  this  adjourn-
 ment  motion  is  concerned.  We  are
 not  at  present  concerned  with  the
 other  parts  of  the  statement  because
 this  is  the  definite  matter  that  is
 brought  before  us  in  the  adjournment
 motion.

 Shri  Tyagi  (Dehra  Dun):  It  is  not
 defence  forces;  it  was  about  equip-
 ment.

 Mr.  Speaker:  Order,  order.

 Sbri  Jawaharlal  Nehru:  The  actual
 words  were:

 «|.  defence  forces  inspite  of
 impressions  to  the  contrary  are
 certainly  insufficient  for  protec-
 tion  and  security  of  country
 because  they  are  badly  equip-
 ped.”

 This  is  what  he  said.  I  am  not  very
 happy  about  what  he  said  there.
 Even  what  he  said,  I  am  not  happy.
 But,  it  is  clear  that  he  was  laying
 stress  on  the  equipment  and  our  de-
 sire  to  improve  it.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification,

 Shri  H  N.  Mukerjee  (Calcutta  Cen-
 tral)  The  Prime  Minister  has  not  only
 by  implication  but  very  clearly  admit-
 ted  that  it  was  not  very  happily  put.
 And  actually,  if  we  read  the  whole
 transcript,  which  I  am  sure  we  would
 have  the  opportunity  to  do,  then  we
 shall  find  what  the  tenor  of  the  inter-
 view  was  like.

 I  do  not  wish  to  discuss  the  merits,
 because  you  have  not  permitted  us  to
 do  so  as  yet,  but  I  do  feel  that  since
 this  matter  has  been  bruited  about
 and  circulated  all  over  the  world,  and
 from  what  the  Prime  Minister  says,
 essentially  and  substantially  there  is
 hardly  any  difference  between  what
 the  transcript  says  and  what  the  PTI
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 reports,  I  do  feel  that  your  consent
 should  be  forthcoming,  and  if  the
 House  permits,  we  can  have  a  discu-
 ssion  of  this  matter.

 Mr.  Speaker:  Then,  I  shall  ask  the
 hon.  Member  to  ask  for  the  leave  of
 the  House.

 Shrj  H.  N.  Mukerjee:  If  there  is  no
 objection,  I  suppose....

 Mr.  Speaker:  The  hon.  Member  must
 move  the  motion  first,  and  ask  for
 the  leave  of  the  House  under  rule  60.

 Shri  H.  N.  Mukerjee:  I  beg  leave  of
 the  House  to  move  my  adjornment
 motion.

 Shri  Tyagi:  I  oppose  this.

 Mr.  Speaker:  Has  the  hon.  Member
 leave  of  the  House?  I  shall  ask  thoge
 hon.  Members  who  are  in  favour  of
 leave  being  granted  to  rise  in  their
 seats—

 I  find  that  only  45  Members  have
 risen  in  their  seats.  As  the  requisite
 number  under  rule  60  is  not  there,
 leave  is  not  granted.

 Shri  H.  N.  Mukerjee:  In  view  of  the
 attitude  of  the  ruling  party  and  some
 of  its  allies  and  their  decision  to  with-
 hold  discussion  on  a  matter  of  this
 description,  I  feel  ag  a  protest  against
 this  kind  of  procedure  that  we  should
 walk  out  of  the  House.

 2.54  hrs,
 [Shri  मे,  N.  Mukerjee  and  some  other
 hon.  Members  then  left  the  House.]

 2  6  hrs.

 CALLING  ATTENTION  TO
 MATTERS  OF  URGENT  PUBLIC

 IMPORTANCE
 STATEMENT  MADE  BY  INDIAN  AMBA-
 SSADOR  TO  U.S.A.  aBouT  INDIA’s  DEFENCE

 Forces
 Shri  Hari  Vishnu  Kamath

 (Hoshangeabad):  Under  rule  197,  may
 I  call  the  attention  of  the  Prime
 Minister  to  the  following  matter  of
 urgent  public  importance  and  request
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 that  he  may  ‘make  a_  statement
 thereon:

 “The  statement  reportedly
 made  by  the  Indian  Ambassador
 to  the  United  States  of  America
 in  the  course  of  a  television  inter-
 view  that  ‘Indian  defence  forces
 are,  in  fact,  totally  insufficient.  .”

 —it  was  reported  as  ‘totally’  but  the
 actual  word  used  seems  to  be
 ‘certainly’;  so,  there  is  a  slight
 difference  there—

 ...for  the  protection  ang  security
 of  India.”.

 ,  Mr.  Speaker:  The  actual  words  that
 have  been  used  hive  come  before  the
 House  now.  These  words  had  _  not
 been  correctly  reported  in  the  press.
 Has  the  hon,  Prime  Minister  any-
 thing  to  say?

 The  Prime  Minister  and  Minister
 of  External  Affairs  ang  Atomic
 Energy  (Shri  Jawaharlal  Nehru):  I
 have  read  it  out  earlier.  I  shall  read
 it  out  again.  The  words  were:

 “Indian  defence  forces,  in  spite
 of  impressions  to  contrary,  are
 certainly  insufficient  for  protec-
 tion  and.  security  of  country
 because  they  are  badly  equipped.
 We  have  never  been  able  to
 equip  them  properly  because
 we  have  been  _  short  of
 money.  Now,  India  is  a  large
 country  ae
 These  were  the  words.
 Shri  Hari  Vishnu  Kamath:  On  a

 point  of  clarification.  Apart  from
 whether  what  the  Ambassador  is
 reported  to  have  said  in  New  York
 represents  the  true  state  of  affairs  or
 not  with  regard  to  our  defence  forces,
 is  it  not  a  fact  that  certain  norms  or
 rules  of  propriety  in  utterance  and
 action  have  been  set  for  our  diplo-
 mats  as  for  all  diplomats  the  world
 over,  and  the  Prime  Minister  himself
 has  stated  in  the  House  often  in  the
 past  that  our  Ambassadors  and  diplo-
 mats  should  be  seen  more  and  heard
 Jess?  If  so,  may  I  know  whether  in
 this  particular  case,  the  Ambassador
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 has  not  over-stepped  the  bounds  of
 propriety  so  set  by  Government  for
 our  Ambassadors  and  diplomats?

 Mr.  Speaker:  The  Prime  Minister
 has  already  answered  it.  he  has  said
 that  he  is  not  very  happy  with  that
 statement.

 Shri  Hari  Vishnu  Kamath:  That  is
 hardly  the  answer  to  my  question.  He
 has  to  answer  this  particular  question
 whether  norms  and  rules  have  been
 set,  and  whether  the  Ambassador  has
 overstepped  the  bounds  of  propriety
 or  not?  >

 Shri  Jawaharlal  Nehru:  About  this
 particular  statement,  I  accept  that  I
 am  not  happy  at  it.  Certainly,  I  would
 not  have  said  so;  if  I  could  not  have
 said  so,  I  do  not  like  anyone  else  on
 our  behalf  to  say  so.  But  the  hon.
 Member  is  right  that  in  America  a
 practice  has  grown;  it  is  a  local  prac-
 lice;  and  some  ambassadors  have
 adapted  themselves  to  this  practice.
 They  say  much  more  than  in  any
 other  country  in  the  world.  They  give
 television  interviews.  We  do  _  not
 have  television  interviews  here.
 There,  television  interview  is  a  well
 established  thing.  When  one  goes  in
 for  television  interviews  and  Press
 interviews  all  the  time  the  chances
 are  that  somctimes  one  goes  beyond
 the  limit.  That  has  happened.  There
 are  several  things  in  this  matter
 which  I  would  have  wished  to  express
 differently.  Very  often  leading  ques-
 lions  are  put  to  catch  a_  person
 and  words  are  put  which  are  sup-
 poseqd  to  come  from  the  person
 questioned  (Interruptions.)

 Shri  Hem  Barua  (Gauhati):  Times
 should  avoid  such  interviews.

 Mr.  Speaker:  Order.  order.  Shri
 Hem  Barua  may  put  one  question.

 Shri  Hem  Barua  (Gauhati):  Times
 without  number,  our  Prime  Minister
 has  been  saying,  very  rightly,  that  we
 are  capable  of  defending  our  fron-
 tiers  but  here  comes  an  ambassador
 who  makes  a  statement  that  goes
 counter  to  our  national  policy
 (Interruptions.)  I  do  not  say  that  he
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 is  to  be  removed  in  midstream  but
 I  want  to  know  whether  the  Govern-
 ment  are  ready  to  administer  an
 admonition  to  him,  if  not  to  recall
 him?

 Mr.  Speaker:  That  could  not  be
 replied  at  this  time.  Has  Shri  D.  C.
 Sharma  got  any  question?

 Shri  D.  C.  Sharma  (Gurdaspur)  No,
 Sir.
 REMARKS  MADE  BY  INDIAN  AMBASSADOR
 70  U.S.A.  ABOUT  MINISTER  OF  DEFENCE

 Mr.  Speaker:  There  is  a  calling
 attention  notice  by  Shri  Bhagwat
 Jha  Azad.

 Shri  Bhagwat  Jha  37290  (Bhagal-
 pur):  Sir,  under  rule  197,  I  beg  to  call
 the  attention  of  the  Prime  Minister  to
 the  following  matter  of  urgent  public
 importance  and  I  request  that  he  may
 make  a  statement  thereon:

 “The  following  remarks  made
 by  Shri  B.K.  Nehru,  Indian
 Ambassador  in  USA  about  the
 Minister  of  Defencc”
 I  am  quoting:

 “Mr.  Menon  is  not  popular  in
 this  country  and  that  many  things
 he  does  and  in  fact  the  manner
 in  which  he  often  speaks  at  the
 United  Nations  irritates  the  Ame-
 rican  people.  We  are  aware  of
 that  and  I  suppose  that  is  one  of
 the  reasons  for  the  Senate  Com-
 mittce  being  trifle  displeased  with
 us.”
 Mr.  Speaker:  It  has  been  read  out.

 Does  he  want  to  put  any  particular
 question?

 Shrj  Bhagwat  Jha  Azad:  From
 what  has  been  said,  it  is  clear  that
 he  made  this  statement.  I  would  like
 to  know  whether  there  is  any  rule
 which  prohibits  our  ambassador  or  any
 officer,  however  highplaced  he  may,
 expressing  such  views  and  casting such  aspersions  against  a  member  of
 our  Government,  If  there  is  such  rule, what  action  is  going  to  be  taken
 against  him?

 a  Mr.  Speaker:  Probably  this  mistake
 is  due  to  the  fact  that  the  hon.  Mem-
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 ber  has  not  yet  read  the  statement
 laid  by  the  hon.  Prime  Minister,  The
 hon.  Prime  Minister  may  again  give
 the  context  to  the  hon.  Member.

 Shri  Tyagi  (Dehra  Dun):  It  is  totally
 indiscreet.

 Shri  Jawaharlal  Nehru:  I  shall  read
 out  the  context;  certainly  it  depends
 upon  the  question.  The  question  put
 was:

 “In  announcing  cut  Fulbright
 Said  this  that  there  was  strong
 feeling  among  members  on  Com-
 mittee  that  attitude  of  Krishna
 Menon  who  is  India’s  Defence
 Minister  especially  his  un-co-
 operative  attitude  in  United  Na-
 tions  and  otherwise  perhaps
 influenced  cut.  Now  do  you  think
 that  this  is  true  and  do  you  think
 that  Committee  by  this  action  will
 induce  Krishna  Menon  to  change
 his  ways?”

 Now,  that  was  the  question.  The
 answer  of  the  Ambassador  was:

 “You  know  that  is  very  diffi-
 cult  question  to  answer.  You  ask
 me  as  Indian  Ambassador—I
 know  very  well  that  Krishna
 Menon  is  not  popular  in  this  count-
 try  and  manner  in  which  he  often
 speaks  at  United  Nations  irritates
 American  people.  Yes,  we  are
 aware  of  that.  And  I  suppose  this
 is  one  of  reasons  for  Senate  Com-
 mittee  being  trifle  displeased  with
 us.  But  as  regard  our  policies  in
 United  Nations  I  wish  people
 would  be  little  more  specific  what
 they  complain  about  a
 Shri  Hari  Vishnu  Kamath:  He

 should  have  refused  or  declined  to
 answer  that  question.

 Shri  Jawaharlal  Nehru:  If  this
 question  were  put  to  me,  I  would
 have  dealt  with  it  differently.  I  do
 not  wholly  like  the  way  he  dealt  with
 it.  It  is  not  very  well  to  repeat  what
 the  question  has  said  about  Shri
 Krishna  Menon  being  popular  or  not.
 It  is  difficult  to  judge  one’s  popularity,
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 And  popularity  among  what  group
 and  what  sect?  But  he  was  dealing
 with  that  question  and  said  that
 policies  were  national  policies  which
 were  pursued  and  that  it  was  wrong
 and  improper  for  the  American  Gov-
 ernment  to  think  that  they  could
 affect  our  policies  by  pressures  of  this
 type.

 Shri  Tyagi:  It  is  very  obviously
 indiscreet  of  a  Government  servant
 to  speak  about  a  Minister.

 Mr.  Speaker:  Do  the  signatories  to
 this  notice  want  to  put  any  questions?

 Pandit  D.  N.  Tiwary  (Gopalganj):
 There  is  no  doubt  that  the  statement
 made  by  Shri  8.  K.  Nehru  was  very
 indiscreet.  May  I  know  whether  Gov-
 ernment  is  going  to  take  any  steps  or
 ask  him  for  his  explanation?

 Mr.  Speaker:  That  would  be  for  the
 Government  to  decide;  they  cannot
 disclose  it  just  now.

 Shri  J.  ए,  Jyotishi  (Sagar):  Has  any
 Government  servant  a  right  to  make
 such  a  public  statement?

 Mr.  Speaker:  That  has  been  ans-
 wercd.

 Fire  in  Sapar  Bazar  In  DELHI
 Dr.  L.  M.  Singhvi  (Jodhpur):  Sir,

 under  rule  197,  I  beg  to  call  the
 att.ntion  of  the  Minister  of  Home
 Affairs  to  the  following  matter  of
 urgent  public  importance  and  T
 request  that  he  may  make  a_  state-
 ment  thereon:

 “Fire  in  Sadar  Bazar  area  in
 Delhi  on  28-5-1962  which  des-
 troyed  several  houses,  shops  and
 goats  and  rendered  a  large  num-
 ber  of  persons  homeless.”
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):
 Sir,  there  were  two  fires  and  I  am
 making  a  statement  in  respect  of  each
 af  them.
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 At  about  2:10  am,  on  the  28th
 May  (on  the  night  of  27th  and  28th
 May)  a  fire  broke  out  in  the  huts
 situated  at  Idgah  Road  in  Motia  Khan,
 Police  Station  Saddar  Bazar.  On
 reccipt  of  information  at  the  Police
 Station  all  the  available  force  was
 immediately  rushed  to  the  spot  for
 rescue  work.  Fire  Brigade  which
 reached  the  spot  immediately  took
 about  an  hour  to  bring  the  fire  under
 control,  which  was  completely  extin-
 guished  by  about  5.30  a.m.

 The  exact  cause  of  fire  is  still  under
 investigation.  Since  the  fire  started
 late  in  the  night  no  person  in  the
 vicinity  appears  to  have  noticed  as  to
 how  and  where  it  started.  The  fire
 spread  quickly  in  the  affected  area  as
 the  same  consisted  of  thatched  huts,
 Though  there  was  no  loss  of  human
 life  yet  there  was  considerable  damage
 to  property  which  is  estimated  at
 about  Rs.  72,000,  5  shops  mostly  of
 Kabaris  (dealing  in  second-hand
 motor  parts),  sirkies  and  chick
 makers,  coal  and  bhoosa  dealers  were
 affected  by  fire.  Two  purely  resi-
 dential  and  two.  shop-cum-residential
 huts  were  also  burnt.  Five  families
 residing  in  these  huts  lost  most  of
 their  domestic  belongings.  One  enclo-
 sure  where  cattle  were  being  kept
 also  caught  fire  and  as  a  result  l28
 sheep  kept  there  were  burnt  to  death.

 Relief  work  is  being  undertaken  in
 the  affected  area  by  various  authori-
 ties  including  the  Delhi  Red  Cross  and
 the  Home  Guards.  In  order  to  provide
 immediate  relief  to  the  fire  affected
 families,  the  District  Magistrate  has
 sanctioned  a  grant  of  Rs.  25  to  each
 affected  family.

 Now,  I  come  to  the  next  one.  At
 about  .08  a.m.  on  28th  May,  1962,
 some  huts  in  Nabi  Karim  graveyard
 in  police  station  Paharganj  caught  fire.
 The  fire  spread  rapidly.  30  thatched
 residentia]  huts  were  affected  by  this
 fire  including  23  huts  which  were
 completely  burnt  and  seven  which
 were  demolished  in  order  to  prevent
 the  spreading  of  fire.  The  fimilies
 living  in  these  huts  have  been  ren-
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 dered  homeless.  The  Fire  Brigade
 reached  the  palce  of  occurrence  imme-
 diately  and  it  took  about  one  and  a
 half  hours  to  extinguish  the  fire  com-
 pletely.

 No  person  is  reported  to  have  been
 injured  although  the  loss  of  property
 is  estimated  at  about  Rs.  16,000.

 The  cause  of  fire  could  not  be
 known,  Such  fires  are  usually  caused
 in  summer  months  due  to  slight,  negli-
 gence  on  the  part  of  the  individuals
 residing  in  the  area  and  the  fire
 spreads  fast  due  to  fast  wind  and  heat,
 particularly  when  there  is  some  com-
 bustible  material  nearby.

 In  order  to  provide  immediate  relief
 to  the  affected  families,  the  District
 Magistrate,  Delhi,  has  sanctioned  an
 amount  of  Rs.  500  as  gratutious  relief.
 The  Delhi  Red  Cross  and  other  orga-
 nisations  are  undertaking  relief  work
 in  the  affected  area.

 Dr.  L.  M.  Singhvi:  What  rehabili-
 tation  facilities  are  proposed  to  be
 provided  to  those  who  have  lost
 their  propertics  and  who  have  been
 rendered  homeless?  May  I  also  know
 whether  the  Government  considers
 the  sanction  of  Rs,  500  an  adequate
 sanction  for  the  purposes  of  rehabili-
 taion  of  so  many  pcople?

 Shri  Datar:  Government  have  called
 for  an  immediate  report  in  this  res-
 pect  and  more  relief  will  be  provided
 for,  as  soon  as  the  exact  nature  of  the
 fire  and  the  reasons  are  known.
 Rs.  500  is  only  to  start  with.

 2  32  hrs.

 PAPERS  LAID  ON  THE  TABLE
 THE  CoMPANIES  (APPEAL  TO  THE
 CENTRAL  GOVERNMENT)  (AMEND-

 MENT)  RULES,  AND

 THE  COMPANIES  (CENTRAL  GOVERN-
 MENT’S)  GENERAL  RULES  AND  Forms

 (AMENDMENT)  RuLEs,  962
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 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  under  sub-section  (3)  of
 section  642  of  the  Companies  Act,
 956:—

 (i)  The  Companies
 the  Central  Government)
 (Amendment)  Rules,  1962
 published  in  Notification  No.
 G.S.R,  65l  dated  the  2th  May,
 1962,  [Placed  in  Library.
 See  No,  LT-52/62],

 (ii)  The  Companies  (Central
 Government’s)  General  Rules
 and  Forms  (Amendment)
 Rules,  962  publishhed  in
 Notification  No.  G.S.R.  653
 dated  the  l2th  May,  962
 [Placed  in  Library.  See  No
 LT-53  (82).

 (Appeal  to

 2.32  hrs.
 *DEMANDS  FOR  GRANTS—contd.

 MINISTRY  OF  INFORMATION  AND  BROAD=
 CASTING—contd,

 Mr.  Speaker:  The  House  will  now
 tuke  up  further  discussion  of  the  De-
 mands  for  Grants  under  the  control
 of  the  Ministry  of  Information  and
 Broadcasting.  Four  hours  have  al-
 ready  been  taken,  and  there  is  only
 one  hour  left.  Shri  Prakash  Vir
 Shastri:

 श्री  प्रकाशकों  कास्त्रो  (बिजनौर  )  :  भ्रध्यक्ष
 महोदय,  कल  जहां  से  में  ने  भ्र पने  भाषण  को
 प्रारम्भ  किया  था  उस  में  इस  मंत्रालय  के

 भतीजे  मन्त्री  डा०  केसकर  के  सम्बन्ध  में
 मैने  यह  निवेदन  किया  था  कि  जो  परम्परा
 पिछले  वर्षों  में  उन्होंने  श्राकाध्वाणी  से
 सम्बन्धित  विभागों  के  लिए  डाली  थीं  उन
 परम्पराओं  में  किसी  प्रकार  का  कोई  परि-
 बर्तन  नहीं  कराना  चाहिए  उन  परम्पराश्रों  को
 कौर  अधिक  प्रोत्साहन  मिलना  चाहिए  ॥
 राज  भी  म॑  उसी  से  सम्बन्धित  दा,  तीन  आव-

 *Mover  with  the  recommendation  of  the  President.
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 [श्री  प्रकाशवीर  शास्त्री]
 बयक  बातें  कहना  चाहता  हूं  ।  पहली  बात  तो
 यह  कि  जिस  समय  हमारा  यह  देश  स्वतन्त्र

 हुआ  था  उस  समय  इस  विभाग  को  इतना
 महत्वपूर्ण  विभाग  समझा  गया  था  कि
 तत्कालीन  गृह  मन्त्री  सरदार  वल्लभ  भाई  पटेल
 ने  अपने  हाथों  में  इस  विभाग  को  रखा  था  1,
 सरदार  पटेल  की  आकांक्षा  थी  कि  इस  विभाग
 को  और  भी  अधिक  परिभाषित  रूप  दिया
 जाय  ।  मेरी  तो  अपनी  इस  प्रकार  की  अभि-
 भाषा  है  कि  जहां  सूचना  एवं  प्रसारण  मन्त्री-
 लय  सांस्कृतिक  दुष्ट  से  और  बहुत  से  कार्य
 करता  है,  सुना  यह  जाता  है  किस  अधिवेशन
 के  समाप्त  होने  के  पश्चात्‌  हमारी  कैबिनेट
 में  दौर  विभागों  में  कुछ  परिवर्तन  होने  वाला
 है  मेरा  माननीय  मन्त्री  से  इस  सम्बन्ध  में  यह
 सुझाव  है  कि  सांस्कृतिक  कार्य  मन्त्रालय  का
 वह  भाग  जो  सांस्कृतिक  कार्यों  तक  सीमित

 हैं  उसे  यदि  सूचना  एवं  प्रसारण  मंत्रालय  के
 साथ  जोड़  दिया.  जाय  तो  बहुत  अधिक  उप-

 युक्त  होगा  ।  उससे  इसमें  एक  सुव्यवास्थितपन
 भी  ञ्  जायगा  ।  फिर  प्रश्न  यह  रह  जायगा  कि
 यह  साइंटिफिक  रिसर्च  अथवा  वैज्ञानिक

 अनुसन्धान  विभाग  का  क्‍या  हो  पर  क्योंकि

 विशुद्ध  रूप  से  वह  तो  शिक्षा  मन्त्रालय  का
 एक  विषय  है  इसलिये  उस  को  शिक्षा  मन्त्रालय
 के  साथ  जोड़  दिया  जाय  इससे  दोनों  विभागों
 में  एक  व्यवस्थित  रूप  भी  झा  जायगा  साथ

 ही  उसके  विकास  का  भी  अवसर  मिलेगा  ।

 दूसरी  बात  जो  में  कहना  चाहता  हुं
 वह  भारतीय  भाषाओं  को  प्रोत्साहन  देने  के
 सम्बन्ध  में  है  ।  अभी  माननीय  सूचना  एवं
 प्रसारण  मन्त्री  डा०  गोपाल  रेडी  ने  कुछ
 दिन  पहले  एक  स्थान  पर  भाषण  देते  हुए  यह
 कहा  था  कि  समय  की  मांग  है  कि  भारतीय
 भाषाओं  के  पत्रों  और  भारतीय  भाषाओं  को

 '  सप्त  प्रोत्साहन  मिलना  चाहिए  |  इस  सम्बन्ध
 में  मेरा  भ्र पना  सुझाव  इस  प्रकार  का  है  कि
 भारतीय  भाषाओं  को  प्रोत्साहन  देने  के  सम्बन्ध
 में  पांच  स्तर  हैं  1  पहला  भारतीय  भाषाओं  के
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 पत्र,  दूसरा  भारतीय  भाषा ग्र ों  के  प्रकाशन,
 तीसरा  भारतीय  भाषाओ्रों  की  फिल्में,  चौथा
 भारतीय  भाषाओं  की  समाचार-एजेंसियों
 और  पांचवां  भारतीय  भाषा ग्र ों  में  काम  करने
 वाले  सम्पादक,  उप-सम्पादक  शादी  ।  भार-
 तीय  भाषाओं  और  समाचारों  को  आगे  लाने
 के  यह  पांच  साधन  हैं  1

 जहां  तक  भारतीय  भाषांग्नों  के  पत्रों  का
 सम्बन्ध  है  यह  दुर्भाग्य  क।  विषय  है  कि  अभी
 तक  १४  वर्ष  व्यतीत  हो  जाने  के  पश्चात्‌  भी
 कोई  भी  भारतीय  भाषा  का  पत्र  इस  योग्य
 नहीं  हो  पाया  है  जिसकी  कि  सब  दृष्टि  से
 पूर्ण  समाचार  पत्र  कहा  जा  सके  ।  मैं  नहीं  कह
 सकता  कि  प्रान्तीय  स्तर  के  पत्रों  की  स्थिति
 क्या  है  ?  लेकिन  दिल्‍ली  चूंकि  भारत  की  राज-
 घानी  है  और  भारत  की  राजधानी  दिल्‍ली  से
 हिन्दी  के  दो  इस  प्रकार  के  पत्र  निकलते  हैं--
 एक  हिन्दुस्तान  और  दूसरा  नवभारत  टाइम्स,
 यदि  इन  दोनों  पत्रों  को  सम्बद्ध  विभाग  की
 और  से  पूर्ण  सुविधाएं  प्रदान  हों  तो  मेरा  अपना
 अनुमान  है  कि  यह  दोनों  पत्र  पूर्ण  विकसित
 पत्र  हों  सकेंगे  ।  उसके  लिए  जो  भी  व्यावहारिक
 सुविधाएं  हों,  वह  इस  विभाग  को  देनी  चाहियें
 लेकिन  देखा  यह  गया  है  कि  भारतीय  भाषा ओरों
 में  प्रकाशित  होने  वाले  पत्रों  के  सम्बन्ध  में  इस
 विभाग  की  जो  नीति  है  वह  बहुत  किसी  हद  तक
 उपेक्षापूर्ण  है  ।

 अभी  कुछ  दिन  पहले  मुझे  पता  चला  कि
 बम्बई  से,  जो  कि  महाराष्ट्र  की  राजधानी  है,
 एक  भहारास्ट्र  टाइम्स  नाम  का  पत्र  निकलने
 की  लगभग  पूर्ण  व्यवस्था  हो  गई  थी  उसके
 लिए  १०४  कर्मचारियों  की  नियुक्तियां  हो
 चुकी  थीं  ।  उस  पत्र  का  एक  डमी  रूप  भी
 निकलने  लगा  था  था  लेकिन  विभाग  की  ओर
 से  पूरी  सुविधा  न  मिलने  के  कारण  उसको
 अपना  कार्यक्रम  स्थगित  वरना  पड़ा  और
 १०४  कर्मचारी  जिनकी  कि  नियुक्तियां  हो
 चुकी  थीं  उनको  फिर  से  वापिस  भेजना  पड़ा  ।
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 भारतीय  भाषाओं  के  पत्रों  के  सम्बन्ध  में
 दूसरी  बात  जो  कठिनाई  उत्पन्न  करने  वाली  है
 वह  यह  है  कि  जो  कागज  इन्हें  मिलता  है  उसके
 लिये  पहले  तो  प्रेस  रजिस्ट्रार  के  यहां  से  अनु-
 मति  लेनो  पड़ता  है  ओर  फिर  बाद  में  जो  दूसरा
 कामर्स  एण्ड  इण्डस्ट्री  मिनिस्ट्री  का  सम्बन्धित
 विभाग  है  वहां  जाकर  उसकी  स्वीकृति  लेनी
 पड़ती  है  अब  इस  को  दो  विभागों  से  सम्बन्धित
 न  करके  एक  ही  विभाग  से  यदि  इसको
 सम्बन्धित  रखा  जाय  तो  यह  अधिक  उपयुक्त
 होगी  |

 इसके  अतिरिक्त  भारतीय  भाषा त्रों  के
 पत्रकारों  के  सम्बन्ध  में  भी  देखा  यह  गया  है
 कि  सम्बन्धित  विभाग  जितना  अंग्रेजी  के  पत्र-
 कारों  को  सम्मानित  स्थान  देते  हैं  उतना
 सम्मानित  स्थान  भारतीय  भाषा गों  के  पत्र-
 कारों  को  अभी  तक  प्राप्त  नहीं  हो  सका  है  ।
 में  चाहता  हूं  कि  डा०  गोपाल  रेड्डी  स्वयं  इन
 बातों  के  सम्बन्ध  में  विचार  क।  जहां  वह  भार-
 तीय  भाषाओं  को  प्रोत्साहन  देना  चाहते  हैं  तो
 उनके  पत्रकारों  को  भी  उसी  प्रकार  का  सम्मा-
 नित  स्थान  देने  के  सम्बध  में  सम्बन्धित
 विभागों  को  उन्हें  आदेश  देना  चाहिये  ।  स्वर्गीय
 सरदार  पटेल  के  हाथों  में  जब  यह  विभाग
 था  तो  उन्होंने  उस  समय  इस  के  भारतीयकरण
 के  लिये  कुछ  कार्य  किया  था  ।  रायटर  की  समा-
 चार  एजेंसी  बर्मा  लंका  आदि  देशों  क ेसमाचार
 संग्रह  किया  करती  थी  और  यहां  से  उनको
 लन्दन  भेजा  करती  थी  ।  वह  वहां  सम्पादित
 होते  थे  और  आडिट  होने  के  बाद  तब  वह
 समाचार  प्रसारित  किये  जाते  थे  ।  सरदार
 पटेल  ने  इस  परम्परा  तथा  प्रवृत्ति  का  विरोध
 किया  और  उन्होंने  इसके  स्थान  पर  कहा  कि
 टोकियो,  हांगकांग  श्र  पैकिंग  आदि  के  सब
 समाचार  भारतीय  माध्यम  से  सीधे  हमें  क्‍यों
 न  प्राप्त  हों  ।  सरदार  पटेल  ने  इस  पद्धति  को
 अच्छा  नहीं  समझा  |  उन्होंने  कहा  कि  इस
 प्रकार  की  एजेंसी  का  क्‍या  लाभ  है  ?  क्‍यों  न
 हम  भारतीय  स्तर  पर  एक  एजेंसी  स्थापित
 करें  जो  टोकियो,  हांगकांग,  बर्मा  और  लंका
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 शादी  सभी  स्थानों  से  समाचार  हमारे  पास
 सीधे  आये  कौर  उनको  श्रौडिट  करके  समाचार
 पत्रों  में  दें  ? उस  वे!  लिये  उस  समय  प्रेस  ट्रस्ट
 आफ  इण्डिया  की  स्थापना  हुई  ।  मैं  यह  नहीं
 कह  सकता  कि  यह  समाचार  एजेंसी  उस  कार्य
 को  पूरा  करने  में  कितनी  सूक्ष्म  हो सकी  लेकिन
 में  एक  बात  अवश्य  कह  सकता  हूं  कौर  वह  यह
 कि  हमारे  भारतवर्ष  में  भी  भारतीय  भाषा प्र ों
 में  समाचार  देने  वाली  ८  एजेंसियां  हैं  जिनमें
 कि  हिन्दुस्तान  समाचार  का  विशेष  रूप  से
 अपना  एक  स्थान  है  ।  यह  एजेंसी  समाचार
 प्रसारित  करती  हैं  लेकिन  जितना  प्रोत्साहन
 इस  समाचार  एजेंसी  को  मिलना  चाहिए  वह
 नहीं  मिलता  है।  प्रेस  कमीशन  ने  अपनी  रिपोर्ट
 में  इसको  मेजर  एजेंसी  बताया  है  ।  प्रान्तीय
 समाचारों  को  भी  यह  संग्रह  करके  उन  स्थानों
 पर  पहुंचाती  है  ।  भारतीय  भाषा झर ों  को  प्रोत्सा-
 हन  देने  के  लिये  जो  ऐसी  भारतीय  भाषियों  की
 समाचार  एजेंसियां  हैं  उन  को  विशेष  रूप  से

 प्रोत्साहन  दिया  जाना  चाहिए

 भारतीय  भाषाओं  के  वृत्त  चित्र  के  सम्बन्ध
 में  मुझे  विशेष  बात  यह  कहनी  है  कि  जो  श्रापके
 यह  छोटे  छोटे  चित्र  तैयार  होते  हैं  उनके  बारे
 में  पता  यह  लगा  कि  पहले  इन  को  इंग्लिश  में
 तैयार  किया  जाता  है  फिर  उन  को  अनुवाद  कर
 के  हिन्दी  में  तेयार  किया  जाता  है  ।  जब  यह
 सभी  जानते  हैं  कि  अंग्रेजी  जानने  वालों  की
 संख्या  इस  सारे  भारतवर्ष  के  इन्दर  केवल  दो
 प्रतिशत  है  लेकिन  दुर्भाग्य  इस  बात  का  है  कि

 हमारी  सरकार  के  जो  वृत  चित्र  कौर  प्रकाशन

 होते  हैं  वह  ज्यादातर  अंग्रे जी  में  ही  होते  हैं  7  इस
 रिपोर्ट  में  बताया  गया  है  कि  सन्‌  ६१-६२  में
 जो  प्रकाशन  निकले  हैं  उनमें  अंग्रेजी  के  प्रकट-
 शनों  की  संख्या  ७२  है,  हिन्दी  की  ४३,  बंगला
 की  ७,  भर  गुजराती  की  ५  कौर  प्रक्रिया
 शौर  दूसरी  भाषाओं  के  भी  थोड़े  थोड़े  प्रकाशन
 निकले  हैं  ।  जिस  देश  में  केवल  दो  प्रतिशत:
 अंग्रेजी  जानने  वाले दरों  वहां  प्रंग्रेजी  के  प्रकाशनों
 पर  इस  प्रकार  का  भारी  व्यय  करना  यह
 कहां  तक  इस  देश  की  परम्पराओं  के  श्नुकल
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 1.18  प्रकाशवीर  शास्त्री]
 हो  सकेगा  ?

 यही  बात  वृत  चित्रों  के  सम्बन्ध  में  कही
 जा  सकती  है  ।  जो  व्यय  अंग्रेजी  के!  वक्त  चित्र
 तैयार  करने  में  होता  है और  जो  व्यय  भारतीय
 भाषियों  के  वृत  चित्र  तैयार  करने  में  किया
 जाता  है  उस  में  भी  बहुत  बड़ा  अन्तर  है  ।  मैं
 चाहता  हूं  कि  जब  इस  मन्त्रालय  के  खर्च  की
 मांगों  की  स्वीकृति  के  लिये  सदन  में  विचार
 हो  रहा  है  तो  इसके  ऊपर  विशेष  ध्यान
 देना  चाहिए।

 एक  अन्य  बात  जो  म॑  विशेष  रूप  से  कहना
 चाहता  ३  वह  है  भारतीय  भाषियों  के  उप-
 सम्पादकों  वे  सम्बन्ध  में  7  गत  वर्ष  भी  जब  इस
 मन्त्रालय  की  बजट  मांगों  पर  चर्चा  चल  रही
 थी  तो  मैने  इस  प्रश्न  को  उठाया  था  मैंने
 माननीय  डा०  केसकर  को  कहा  था  कि  आकाश-
 वाणी  में  भारतीय  भाषाओं  के  जो  उप-सम्पादक
 हैं  उनकी  स्थिति  को  आगे  बढ़ाना  चाहिये  ।
 डा०  केसकर  ने  उस  समय  यह  कहा  था,  में
 इसके  लिये  सम्भवतः  उनको  उतना  दोषी  नहीं
 मानूंगा  जितना  उन  ने!  विभाग  को,  जिस
 विभाग  ने  कि  उनको  गलत  जानकारी  दो  ।
 डा०  वर्कर  ने  कहा  था  कि  वह  लोग  तो  एना-
 उससे,  ट्रान्स लेट सं  अर्थात्‌  अनुवादक  के  रूप
 में  नियुक्त  हुए  थे  इसलिये  उनकी  पद  वृद्धि
 के  सम्बन्ध  में  कोई  प्रश्न  ही  उपस्थित

 नहीं  होता।  लेकिन  स्थिति  ऐसी  नहीं
 है  कियू०  पी०  एस०  सी०  के  द्वारा  विधिवत्‌
 उनकी  परीक्षा  हुई,  जिसमें  उत्तीर्ण  होने  के
 बाद  उनकी  नियुक्तियां  हुईं  7  लेकिन  यू  ०  पी

 एस०  सी०  जैसी  सर्वोच्च  और  निष्पक्ष  संस्था
 की  परीक्षा  उत्तीर्ण  करने  और  उसकी  स्वीकृति
 प्राप्त  करने  के!  पश्चात्‌  उन  को  सबसे  निचले
 परेड  में  डाल  दिया  गया  है  कौर  यह  शर्तें  लगा
 दी  गई  है  कि  अब  उनकी  एक  विभागीय  परीक्षा
 और  होगी  ।  क्या  वह  विभागीय  परीक्षा  यू०
 पी०  एस०  सी०  की  परीक्षा  से  बड़ी  हो  सकती
 है?
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 अध्यक्ष  महोदय,  में  श्राप  को  बताना
 चाहता  हूं  कि  भारतीय  उप-सम्पादकों  की
 स्थिति  आकाशवाणी  में  क्‍या  है  1  अतारांकित
 प्रश्न  संख्या  ४०७  के  उत्तर  में  बताया  गया  था
 कि  ७००-१२५०  रुपए  के  पहले  ग्रेड  में  कुल
 मिला  कर  ७६  उप-सम्पादक  हैं,  जिनमें  से
 ६६  अंग्रेजी  के  और  १३  समस्त  भारतीय
 भाषाओं  के  हैं;  दूसरे  ग्रेड  में,  जिसका  वेतन-
 क्रम  ४०  0-8 Yo.  रुपए  है,  कुल  ३१  व्यक्ति  हैं,
 जिनमें  १८  अंग्रेजी  के  हैं  कौर  १३  भारतीय
 भाषाओं  के;  तीसरे  ग्रेड  में,  जिसका  वेतन-
 क्रम  ३५०-८००  रुपए  है,  कुल  मिलाकर  १२८
 व्यक्ति  हैं,  जिनमें  ७६  अंग्रेजी  के  और  ५२
 समस्त  भारतीय  भाषाओ्रों  के  हैं  और  चौथे
 ग्रेड  में,  जो  कि  सब  से  छोटा  ग्रेड  ह ैऔर  जिसका
 वेतन-क्रम  Rwo-Kay  रुपए  है,  १०४  व्यक्ति
 हैं,  जिनमें  ११  अंग्रेजी  के  श्र  दे  समस्त
 भारतीय  भाषाओं  के  हैं  ।

 इन  आंकड़ों  से  यह  प्रतीत  होता  है  कि
 चौथा  ग्रेड  उन  भारतीय  भाषाओं  के  उप-
 सम्पादकों  के  लिये  ही  बनाया  गया  था  ।  मेँ
 'समझता  हुं  कि  भारतीय  याओं  के  उप-
 सम्पादकों  को  दगना  काम  करना  पड़ता  है
 क्योंकि  अंग्रेजी  में  समाचार  जाते  हैं,  जिनका
 उन्हें  अलगाव  फिर  से  अपनी  भाषा
 में  तैयार  करना  पड़ता  है।  पिछली  बार
 डा०  केसकर  ने  इस  स्थिति  को  फिर  से  देखने
 की  चर्चा  की  थी  |  शब  डा०  गोपाल  राइड  के
 हाथों  में  यह  विभाग  आया  है  ।  में  राणा  करता

 हूं  कि  वह  इस  विषय  में  विचार  करके  भारतीय
 भाषाओं  के  उप-सम्पादकों  के  साथ  हो  रहे
 अन्याय  को  समाप्त  करेंगे  |

 आ्राकाशवाणी  क॑  द्वारा  प्रसारित  होने
 वाले  समाचारों  के  संबंध  में  म॑  कुछ  शब्द  कहना
 चाहता  हूं  1  वैसे  तो  भारतीय  समाचार  पत्रों
 की  भी  वह  ही  स्थिति  हो  गई  है--पराधीनता
 का  अभिशाप  प्रो  हमारे  ऊपर  से  नहीं  गया  है
 शोर  कहा  नहीं  जा  सकता  कि  दासता  की  हीन
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 मनोवृत्ति  से  कब  हम  लोगों  को  मुक्ति  मिलेगी
 जो  विदेशों  समाचारों  को  वे  जितना  महत्व
 देते  हैं,  वह  आनुपातिक  ठप्टि  से  बहत  अधिक
 है  ।  दूसरे  देशों  के  समाचार  पत्रों  की
 स्थिति  इससे  बिल्कुल  भिन्न  है  ॥  में  निवेदन
 करना  चाहता  हु  कि  आकाशवाणी  के  न्यूज़
 बाड़ कास्ट  की  स्थिति  भी  लगभग  समाचार
 पत्रों  जसा  है  ।  कभी  कभी  तो  आधा  समाचार
 बुलेटिन  विदेशी  समाचारों  से  भरा  हुआ  रहता
 है,  जबकि  दूसरे  देशों  के  ब्राइकास्ट्स  में  कभी
 नाई  से  रुक  दो  मिनट  का  समय  विदेश।  समा-
 चारों  को  दिया  जाना  है  |  में  चाहता  हूं  कि
 मानवीय  मन्त्री  जी  इस  प्रश्न  पर  भो  विचार
 करे  ।

 इस  सम्बन्ध  में  सौ  गल  वर्ष  भी  कहा
 था  कि  केवल  राजनीतिक  समाचारों  को  ही
 अधिक  महत्व  न  देकर  सामाजिक  शरीर  मां कृ-
 तिक  समाचारों  को  नो  महत्व  दिया  जाना
 चाटिए  और  उन  को  समाचास्जलेटिन

 उचित  स्थान  देना  चाहिये  |  डा०  केसकर
 ने  इस  बात  को  सरोकार  भो  किया  था,  लेकिन
 मेरा  अमान  है  कि  भी  तक  इस  सम्बन्ध  में
 को  विजय  प्रकार  का  परिचित  नहीं  हैं

 पाया  है  V

 विदेश  पया  विभाग  के  सम्बन्ध  में  सन्
 लय  के  Pore  में  ये  यदि  दिये  गये  /  इस
 प्रसारणों  का  मूत  उद्देश्य  बाहरी  दुनिया  के
 सामने  भारत  का  सच्चा  स्वरूप  प्रस्तुत  करना

 हैं
 am  लेकिन  देखा  यह  जाता  है  कि  जब  अम-

 रीका  के  प्रेजिडेंट  ग्राइज़्नहावर  यहां  आए
 तो  विदेश  सदा  विभाग  ने  दूसरे  देगा  के  लिए
 पांच  रोते  ब्रॉडकास्ट  की  गौर  इसकी  तुलना  में
 जब  डा०  राजन द्र प्रमाद  बारह  साल  तक  राष्ट्र-
 पति  रह  कर  पद-मुक्त  हुए,  ते।  उनके  सम्बन्ध
 में  विदेश  सेवा  विभाग  ने  एक  भी  रील  प्रसारित

 नहीं  की  ।  मे  जानना  चाहता  हुं  कि  क्या  इस
 विभाग  का  उद्देश्य  भारतीय  समाचारों  या
 भारतीय  वज़ारतों  को  प्रोत्साहन  देना  है  या
 उनकी  सर्वथा  उपेक्षा  करना  है  |  मेरा  विश्वास
 है  कि  इस  विभाग  की  नीति  में  परिवर्तन  की

 दू
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 आवश्यकता  है

 चिल्ड्रन  फ़िल्म  सोसायटी  के  बारे  में  में
 यह  कहना  चाहता  हुं  कि  मन्त्रालय  को  रिपोर्ट
 में  बताया  गया  है  कि  जनवरी  से  मार्च,  १६६१
 तक  की  अवधि में  २५,०००  रुपया  शोर  पाल,
 १६६१  से  फ़रवरी,  १६६०  तक  की  अवधि  मे
 €,८२,७००  पया  इस  सिखायेगी  को  अनु-
 दान  के  रूप  में  दिया  गया  ।  कल  इस  बात  की
 विशेष  रूप  से  चर्चा  की  गई  थ।  कि  इस  सोसायटी
 के  बारे  में  एस्टीमेट  कमेटी  की  रिपोर्ट  आंखें
 खोल  देने  वाली  है  क्रि  कितना  गोलमाल  इस
 सोसायटी  में  चल  रहा  है  ।  में  चाहता  हूं  कि
 मन्त्रालय  निराश  अधिकारियों  के  द्वारा  इस
 सम्बन्ध  में  इन्क्वायरी  कराये  जो  कि  उच्च-
 स्तरीय  होती  चाहिये  ग्राम  उसके  पश्चात्‌  इस
 बारे  में  उचित  निर्णय  लिया  जाये

 अब  में  फिल्‍म  सेंसर  बोई  के  बारे  में  दो
 दाऊद  कहना  चाहता  हूं  ।  पिता  पिनों  आचायें
 विन  बा  भरे  ने,  जो  कि  राजनीतिक  स्तर  से
 ऊपर  उठ  कर  देश-तनिर्माण  के  लिए  कार्य  कर
 रहे  हैं,  एक  आन्दोलन  चलाया  था  कि  नदें
 चित्रा  को  चाहे  पर  से  वाडा  जाये  ।  पिछली
 बार  सदन  के  मानवीय  सदस्य,  श्री  त्यागी  जी
 ने  भी  इस  विभाग  की  और  EF  थोड़ा  सा
 संकेत  किया  था,  लेकिन  ग्राम  लक  उसकी
 कार्य-प्रणाली  में  कोई  परिवर्तन  नहीं  हो  पाया
 है  aria  बताना  चाहता  5  कि  जो  गाल
 संसर  बोर्ड  पास  करता  है,  उनमें  इस  प्रकार  के
 गीत  भाव  हैं  :

 चांद  तारे  भी  हैं,  तन्हाई  भी  है,
 तुमने  क्या  दिल  कौ  जलाने  की  कसम  खाई  है”

 अध्यक्ष  महोदय  :  मा तरीय  सदस्य  वे  गीत
 यहां  पर  सुना  कर  हमें  उसी  कीचड़  में  न
 ले  जायें।

 क्रि  प्रकाशवीर  शास्त्री  :  में  समाप्त  कर
 रहा  हूं  ।
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 [att  प्रकाशवीर  शास्त्री]
 में  चाहता  हूं  कि  सेंसर  बोर्ड  को  इस

 प्रकार  कड़ा  किया  जाये  कि  देश  का  नैतिक  और
 चारित्रिक  स्तर  न  गिरने  पाए,  अन्यथा  अगर
 यह  प्रवृत्ति  इसी  तरह  चलती  रही,  तो  में  सूचना
 और  प्रसारण  मन्त्री  को  चेतावनी  के  रूप  में
 कहना  चाहता  हुं  कि  अभी  तो  आचार्य  विनोबा
 भावे  की  ओर  से  यह  आन्दोलन  चला,  लेकिन
 अगर  सरकार  ने  जनता  की  भावना ग्र ों  की
 इसी  तरह  से  उपेक्षा  को,  तो  देश  भर  में  एक
 भयंकर  आन्दोलन  चलेगा,  जिसकी  पथिम्मेटारी
 सरकार  पर  होगो  ।  इसलिये  में  चाहता  हूं  कि
 इस  विषय  में  कुछ  गम्भीरता  से  निर्णय  लिया
 जाये  ।

 The  Minister  of  Information  and
 Broadcasting  (Dr.  B.  Gopala  Reddi):
 Mr.  Speaker,  Sir,  I  am  grateful  to
 the  hon.  Members  who  have  partici-
 pated  in  the  debate.  They  have  offer-
 ed  very  useful  suggestions  with  re-
 gard  to  the  working  of  the  mass  com-
 munication  media.  Al]  told,  I  must
 say  that  our  media  received  support
 from  all  sections  of  the  House  and
 hon.  Membcrs  had  a  good  word  to
 say  ubout  them.  They  want  that  they
 must  be  utilised  ‘more  effectively  in
 order  to  bring  out  our  plan  publicity
 on  the  one  side  and  the  integration
 which  we  are  sceking  for  on  the
 other  side,  and  in  the  third  Plan,  all
 the  media  must  work  for  the  advance-
 ment  of  our  prosperity.

 Indeed,  as  I  look  back  on  the  dis-
 cussion  yesterday  and  today,  there  are
 not  many  things  which  were  not  very
 friendly  to  the  department.  Mostly
 they  were  all  complimentary,  I  take
 it,  sanctioning  these  demands  with
 a  little  commentary  and  sometimes  a
 suggestion  for  improvement.  There  is
 no  hard-hitting  criticism  against  the
 department  under  my  change.  Any-
 way,  the  necd  for  improving  our  mass
 media  is  recognised.  They  have  to
 play  a  very  important  part  in  the
 coming  few  years  of  our  advance-
 ment.  We  have  perhaps  to  unfold
 our  ideologies  and  ideas  before  the
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 people  through  all  the  media—the
 press,  the  radio,  the  film,  etc.,  be-
 cause  we  will  have  to  utilise  them
 for  the  benefit  of  our  people.

 There  are  large  sections  of  our
 people  who  are  still  illiterate.  They
 cannot  read  newspapers;  they  can  only
 listen  to  some  talks  over  the  radio
 and  sometimes  see  a  film  and  try  to
 get  some  idea  of  what  is  being  done
 in  our  country.  These  media  also
 can  be  utilised  to  improve  our  tech-
 nology.  Talks  about  improvement  of
 agriculture  or  industry  can  also’  be
 thought  of  and  the  way  in  which  we
 have  to  carry  on  our  _  indus-
 try  and  agriculture.  trade  and
 commerce  can  also  be  good  —  subject
 matters  for  these  media.  Anyway,  with-
 out  losing  our  roots  in  our  holy  heri-
 tage,  we  have  to  advance  into  the  new
 age  of  technology.  We  have  to  remem-
 ber  that  our  socicty  itself  is  changing
 to  a  large  extent.  Our  approaches  and
 attitudes  change  and  the  advent  of  in-
 dustrial  age  is  having  its  impact  on  the
 society.  So,  there  is  no  use  saying,  we
 do  not  want  television  for  the  next  5
 years.  That  is  not  the  way  of  looking
 at  it.  When  we  see  that  the  entire  coun-
 try  is  moving  towards  technology,  we
 cannot  say  we  do  not  want  television
 and  even  the  little  unit  in  Delhi  may
 be  closeqd  down  and  the  provision  for
 the  television  unit  in  Bombay  also  may
 be  cut  out.  After  all,  for  some  time  it
 is  bound  to  be  an  urban  amenity,  but
 it  does  not  mean  that  we  should  cut
 it  away  altogether.  We  should  make  a
 beginning  somewhere  and  try  to  extend
 it  to  our  villages  also.

 We  have  to  be  constantly  unfolding
 our  ideals  to  our  people  and  we  have
 to  take  them  also  with  the  spirit  of  the
 time,  Otherwise,  there  will  be  a  hiatus
 between  the  urban  people  ang  the
 Government  on  one  side  and  it  is  not
 at  all  desirable.  But  our  media  also
 can  prosper  and  progress  only  accor-
 ding  to  our  economic  advancement.  In
 all  the  economically  advanced  coun-
 tries,  these  media  also  are  very  much
 advanced.  Take  the  radio  licences  or
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 newspaper  reading  public  or  cinema
 theatres.  They  are  all  in  large  num-
 bers  in  advanced  countries.  But
 because  we  are  economically  poor,  our
 newspaper  reading  public  also  is  very
 limited.  The  number  of  radio  licences
 is  very  limited.  The  exhibitiong  are
 also  limited.  We  are  unable  to  reach
 a  vast  majority  of  people  through  our
 media.  Therefore,  we  have  to  effec-
 tively  strengthen  our  media  and  uti.
 lize  it  to  the  maximum  extent  possible
 to  reach  the  people,  because  the  ideas
 have  to  be  carried  to  the  people.  Whe-
 ther  it  be  the  spoken  word,  or  the
 written  word  in  the  press  or  films,
 whatever  it  is,  we  have  to  carry  them
 to  the  people.  and  thus  take  them
 also  with  us  in  the  march  towards
 prosperity  and  integration.

 As  |  said,  we  are  still  backward.  We
 have  only  one  newspaper  for  every
 86  persons,  as  against  one  for  every
 ten  persons.  as  visualized  by  UNESCO
 as  the  minimum  standard  for  develop-
 ing  countries.  While  they  want  a
 newspaper  for  every  ten  persons,  in
 our  own  country  we  have  only  one
 for  every  86  persons,  Then,  we  have
 only  one  radio  for  every  2l9  pcople,
 as  against  the  minimum  standard  of
 one  radio  for  every  twenty  persons.
 So,  onc  can  imagine  what  progress  we
 are  yet  to  make  in  strengthening  our
 media,  in  making  our  people  media-
 minded.  We  have  to  take  up  the
 challenge  of  the  future  by  utilising
 them  to  the  maximum  extent.

 The  All  India  Radio  received  a  good
 dea]  of  compliment  in  the  general
 compliments  paid  to  the  Ministry.
 Compliments  were  paid  to  AIR  for
 restoring  the  prestige  of  classical
 music  and  for  extending  patronage  to
 a  number  of  able  noets.  musicians  and
 authors.  Also,  along  with  other  or-
 ganisations,  the  All  India  Radio  is
 working  for  national  integration.  I
 am  sure,  the  All  India  Radio  has
 brought  people  together  either  in  their
 conferences  and  seminars  or  by  their
 music  and  spoken  word  put  on  the  air
 every  day.  Naturally,  therefore,  the
 All  India  Radio  deserve  this  congra-
 tulation  and,  I  am  sure,  it  will  become
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 a  powerful  media  of  bringing  people
 together  ang  in  giving  them  enter-
 tainment,  education,  technology  and
 other  fields  of  industry  and  agricul-
 ture.  I  want  the  Al]  India  Radio  to
 make  rapid  progress.

 The  listening  range  must  also  be
 increased.  We  are  taking  all  steps  in
 the  Third  Plan  to  increase  it  to  74  per
 cent.  I,  is  now  round  about  50  or  55
 per  cent.  With  the  66  transmitters
 that  we  are  trying  to  have’  in  the
 Third  Plan,  it  will  go  up  to  70  per
 cent  by  the  end  of  the  Third  Plan.

 My  hon.  friend,  Shri  Kumaran,
 complained  about  the  Trivandrum
 station.  It  is  true  that  it  is  a  weak
 station.  It  is  only  a  5  kw  medium-
 wave  station.  But  very  soon  we  will
 have  a  20  kw  station  there,  which  will
 be  powerful  enough  to  be  heard  all
 over  Kerala.  Likewise,  even  Hyder-
 abad  has  now  only  a  5  kw  mcdium
 wave  station.  A  big  State  capital  like
 Hyderabad....

 Shri  Warior  (Trichur):  Will  the
 transmitter  at  Trichur  also  be  streng-
 thened?

 Mr,  Speaker:  That  docs  not  neces-
 sarily  follow.

 Dr.  B.  Gopala  Reddi:  Our  whole
 country  is  not  in  the  listening  range
 of  medium  wave  stations.  Short-wave
 stations  canbe  heard  perhaps  in  all
 parts  of  India.  My  hon.  friend,  Shri
 Bhakt  Darshan,  wanted  a_  station  in
 the  Himalayan  hcights.

 Shri  Bhakt  Darshan  (Garhwal):  In
 the  Himalayan  region,  not  in  the
 Himalayan  heights.

 Dr.  B.  Gopala  Reddi:  Al!  right
 There  is  a  short-wave  _  station  at
 Lucknow  which  all  those  parts  can
 hear.  I  do  not  know  whether  a  medi-
 um-wave  transmitter  will  be  an  ideal
 thing  in  a  hilly  region.  Anyhow,  we
 shall  try  to  examine  it.  When  the
 present  programme  is  finished,  we  will
 have  ample  opportunities  to  review
 the  position  and  see  what  could  be
 done.
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 Shri  Bhakt  Darshan:  That  is  to  say,
 after  the  Third  Plan?

 Dr.  B.  Gopala  Reddi:  Yes,  because
 the  programme  for  the  Third  Plan  has
 already  been  decided,

 Mr.  Speaker:  Now  the  hon.  Mem-
 ber  will  realise  that  it  was  not  wise  on
 his  part  to  have  put  that  question.
 Sometimes,  interruptions  are  harmful.

 Dr.  B.  Gopala  Reddi:  The  program-
 me  for  the  Third  Plan  has  already
 been  fixed  ang  thcre  is  no  scope  for
 any  deviation  in  the  programme.  Any-
 way,  the  All  India  Radio  has  brought
 music  to  its  full  stature  and  film
 music,  tribal  music,  saral  sangeet,
 Vivid  Bharati  all  these  aspects  of
 music  are  put  before  the  public.  The
 listening  public  have  generally  ap-
 preciated  the  music  that  is  being  put
 on  the  air  every  day,  and  we  are
 really  huppy  about  it.  So,  it  must
 continue  to  make  good  progress,  try-
 ing  to  bring  all  regions  together,  all
 communities  together,  all  States  toge-
 ther  through  the  medium  of  music.
 The  melody  of  music  must  be  the  uni-
 fying  force  and  not  the  dividing  force.
 Music  has  no  language  ang  it  can  be
 melodius  without  crossing  the  fron-
 tiers  of  language.

 But  when  we  come  to  the  question
 of  language,  perhaps  we  come  to  a
 difficult  terrain.  Because,  we  have
 so  many  languages  in  our  country,
 which  is  very  peculiar  to  All  India
 Radio.  We  are  broadcasting  in  so
 many  languages  in  India  today.  The
 BBC  does  it  only  in  one  language  but,
 so  ja,  as  our  internal  services  are
 concerned,  we  have  to  do  it  in  so
 many  languages,  so  many  tribal  dia-
 lects  and  languages.  Al]  this  means
 huge  organisations.  Sometimes  we
 cannot  pronounce  some  proper  names
 correctly  because  we  have  so  many
 languages  from  Trivandrum  to  Kash-
 mir,  from  Nagaland  or  NEFA  to  Guje-
 rat  and  sometimes  it  is  very  difficult
 or  not  possible  for  one  single  announ-

 -ecer  to  get  all  correct  pronunciation.

 Shri  Hem  Barua  (Gauhati):  The
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 other  day  I  was  taken  aback  to  hear
 the  name  of  Shri  Phyzo,  the  Naga
 rebe]  leader,  pronounced  as  Phyzo.

 Dr.  B,  Gopala  Reddi:  We  are  thank.
 ful  to  the  hon.  Member  for  giving  us
 the  correct  pronunciation,  We  are  try-
 ing  to  have  a  pronumciation  unit  in
 the  All  India  Radio.  I  do  not  like,  for
 instance,  Ghalib  being  pronounced  as
 Galib  or  Visweswarayya  in  some  other
 manncr,  35  these  does  not  add  to  the
 credit  of  the  All  India  Radio.  But  the
 difficulty  is  one  announcer  has  to  pro-
 nounce  some  names  of  Travandrum,
 some  other  proper  nouns  of  NEFA
 and  Kashmir.  So,  he  cannot  be  ex-
 pected  to  pronounce  all  proper  names
 correctly.  Of  course,  we  are  making
 constant  cfforts  to  improve  the  pro-
 nunciation  aspect  also.  Yet,  in  spite
 of  that,  there  are  mistakes.  we  do
 realise  that,  an  our  constant  endeav-
 our  is  to  improve  the  pronunciation  of
 proper  names.

 Then  I  come  to  the  question  of  lan-
 guaces,  which  is  a  difficult  one.  Even
 outside  and  inside  the  House  we  have
 heard  speakers  pleading  that  some  sort
 of  Hindi  which  is  under-
 stood  by  all  Hindi  regions
 should  be  introduced.  There
 are  others  who  say  that  an  ideal  lan-
 guage  has  now  been  attained  and  it
 should  not  be  weakened  and  if  at  all
 any  steps  are  to  be  taken,  they  should
 be  to  improve  upon  it,  and  we  should
 not  deviate  from  the  present  path.
 Three  or  four  speakers  have  demand-
 ed  that  there  should  be  _  intelligible
 Hindi  and,  yet,  there  are  others  who
 say  that  the  Hindi  that  is  now  being
 adopted  is  quite  all  right.  Anyhow,
 that  is  a  big  controversy  that  is  going
 on  both  inside  and  outside  the  House.
 In  this  matter  we  have  to  take  a  very
 broad  view.  It  is  our  endeavour  to
 see  that  our  broadcasts  are  understood
 by  as  many  people  as  possible.  After
 all,  the  very  purpose  of  broadcasting
 is  lost.  if  it  is  not  understood.  So,  the
 language  should  be  such  that  it  should
 be  understood  by  all.  It  is  a  matter
 which  has  to  be  gone  into  very  care-
 fully  with  experts  and  perhaps  a  sur-
 vey  of  the  listening  public  is  neces-
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 sary.  Therefore,  I  do  not  want  to  say
 anything  on  that.

 But  if  there  is  8  genuine  complaint
 from  the  Hindi-speaking  area  of  West-
 ern  or  Eastern  UP  or  Punjab  or  Bihar
 that  they  cannot  follow  the  present
 language  broadcasts,  then]  think  there
 is  a  necessity  for  conducting  a  survey
 to  8९९  what  could  be  done  to  make
 our  broadcasts  understandable,  Other-
 wise,  if  large  chunks  of  people  do  not
 follow  our  broadcasts,  it  is  a  sheer
 waste  of  time  and  money  to  continue
 those  broadcasts.  So,  we  have  to  look
 into  all  these  things.

 When  I  was  8  student,  and  even
 later  when  I  wag  in  the  Congress  cir-
 cles,  it  was  being  said  that  Urdu  and
 Hindi  are  the  same  language  and  the
 only  difference  is  in  the  style  of  ex-
 pression.  I  think  even  the  late  Pantji
 and  Gandhiji  used  to  say  both  are  the
 same  Janguage  with  different  styles  of
 expression.  But  I  am  sorry  to  say
 that  the  policy  that  is  now  adopted  by
 the  All  India  Radio  is  that  we  have
 bifurcated  them  into  two  different
 categories  of  Hindi  and  Urdu.  We
 have  put  them  into  two  different  com-
 partments  We  are  having
 Hindi  broadcasts  and  Urdu
 broadcasts,  so  much  so  _  it  is  no
 longer  the  same  language.  The  aver-
 age  ‘man  wil]  get  the  impression  that
 they  are  pcrhaps  two  different  lan-
 guages  and  they  are  broadcast  sepa-
 rately.  I  do  not  know  whether  it  is
 a  correct  thing  to  do,  or  whcther
 we  should  bring  them  together,  in
 the  interest  of  integration,  in  the  in-
 terest  of  common  understanding,  or
 whether  we  should  allow  them  to
 drift  in  parallel  lines  like  this.
 3  hrs.

 An  Hon.  Member:  Gandhiji  used  to
 call  it  Hindustani.

 Dr.  B.  Gopala  Reddi:  I  was  present
 in  Madras  when  that  discussion  took
 place.

 Mr.  Speaker:  In  the  beginning  it
 might  perhaps  have  been  one  _lan-
 guage.  Then  the  writers  of  Urdu
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 began  to  draw  more  profusely  from
 Persian  and  Arabic  and  the  writers  of
 Hindi  used  to  draw  more  from  Sans-
 krit.  Therefore  that  division  started
 and  a  difference  was  created.

 Dr.  B.  Gopala  Reddi:  I  am  aware
 how  it  started.

 श्री  भक्त  दर्शन  :  संविधान  में  भी  तो  ये
 दो  अलग  अलग  भापायें  मानी  गई  हैं,  जेसे  कि
 अन्य  भाषाओं  उसके  अन्दर  हैं  ।  उस  सूची  में

 “हिन्दुस्तानी  नाम  की  कोई  भाषा  नहीं  है  ।

 Dr.  B.  Gapala_  Reddi:  I  80  not
 know  whether  we  should  make  an  at-
 tempt  again  to  bring  them  together
 or  allow  them  to  continue  in  these
 paralle]  directions.  It  is  a  matter
 which  I  want  to  consider  myself  and
 I  want  the  House  to  tell  me  and  per-
 haps  we  will  have  to  consult  many
 people  outside,  cducationists,  people
 interested  in  communicating  ideas  to
 the  peuple,  ete,  whether  they  should
 be  allowed  to  drift  separately  or  to
 come  together.

 Anyway  I  am  not  quite  happy  that
 they  have  drifted  apart.  There  is  ab-
 solutely  no  controversy  about  the  lan-
 guage  spoken  by  Gandhiji,  by  Sardar
 Patel,  or  even  the  language  of  Indian
 films.  It  is  understood.  And  more
 than  anything  else  it  is  the  language
 used  by  our  Prime  Minister,  which
 Mr.  Bhakt  Darshan  says  is  not  under-
 stood  by  some  people.  Whether  it  is
 understood  or  not  our  Prime  Minister
 would  have  addressed  hundreds  of
 meetings  and  millions  of  people;  he
 has  imparted  a  little  of  his  fire  and
 idealism  to  the  people  and  they  have
 bencfited  by  his  words.  If  that  lan-
 guage  is  not  understood,  according
 to  some  of  our  friends,  but  some-
 thing  else  is  understood,  I  do  not
 know  whether...

 श्री  भक्त  दर्शन  :  मुझे  क्षमा  करें,  में  सम-
 झता  हूं  कि  मेरा  जो  उद्देश्य  था  उसे  मन्त्री  हों-
 द्य  गलत  समझ  रहे  हैं  ।  मेरा  मतलब  यह  था
 कि  जो  हिन्दी  भाषी  लोग  हैं,  जैसे  बंगला
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 [श्री  भक्त  दर्शन]
 वाले  या  तेलगू  वाले,  उनको  उर्दू  मिश्रित  हिन्दी
 समझने  में  कठिनाई  होती  हैं  -  में  इस  को  सिद्ध
 करना  चाहता  था  |

 Dr.  B.  Gopala  Reddi:  This  is  a  kind
 of  argument  which  I  do  not  appre-
 ciate.

 Shri  M.  K.  Kumaran  (Chirayinkil):
 There  are  many  pcople  in  the  Con-
 gress  who  cannot  understand  the  Prime
 Minister’s  language.

 Dr.  B.  Gapala  Reddi:  Hindi  broad-
 casts  are  ‘meant  for  Hindi  regions  and
 not  for  Maharashtra  or  Gujarat.  They
 are  primarily  meant  for  the  area  cove-
 ed  from  Rajasthan  to  Bihar.  The
 criterion  is  whether  the  people  of  this
 arca  understand  these  broadcasts,  and
 not  whether  Bengalis  or  others  un-
 derstand  it.

 I  want  Ilindi  broadcasts  to  be  con-
 fined  to  the  Hindi  regions.  I  must
 take  into  consideration  whether  the
 people  of  Delhi,  or  the  people  of  U  P
 or  Punjab  understand  the  language
 put  out.  It  is  no  use  saying  that
 Bengalis  would  be  able  to  understand
 some  other  type  of  Hindi  better.

 Shri  Khadilkar  (Khed):  When  we
 are  trying  to  evolve  Hindi  as  our  na-
 tional  language,  the  All  India  Radio
 is  not  making  an  attempt  to  make  it
 intclligible  to  the  whole  of  India,  if
 the  broadcasts  are  meant  to  be  confin-
 ed  to  Hindi  speaking  regions.  Then
 you  have  to  adopt  a  different  policy.

 Dr.  B.  Gopala  Reddi:  You  must
 have  some  other  broadcasts  for  all-
 India  purposes.  These  are  broadcasts
 essentially  meant  for  Hindi  regions.
 What  is  the  use  of  saying  that  Bengalis
 would  understand  it  better  and  Kera-
 lites  would  understand  it  better  if
 some  other  type  of  language  were  em-
 ployed.  In  that  case  there  would  be  a
 complaint  from  a_  large  section  of
 Hindi  speaking  people  themselves.

 श्री  भक्त  वर्शन  :  क्‍या  कोई  शिकायत
 आई  है  ?  हमें  तो  कोई  शिकायत  नहीं  है  !
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 Dr.  B,  Gopala  Reddi:  We  would
 have  to  make  a  survey  of  the  matter
 and  look  into  it.  If  you
 want  you  can  _  have  a  lan-
 guage  which  is  understoogd  from
 Trivandrum  to  Kashmir  and
 Assam  to  Saurashtra.  That  is  a  diffe-
 rent  matter.  But  these  broadcasts  are
 mainly  meant  for  the  people  of  the
 Hindi  speaking  regions.

 We  have  made:  Hindi  separate;  we
 have  made  Urdu  separate.  JI  do  not
 know  whether  it  is  a  correct  policy.

 Shri  A.  N.  Vidyalankar  (Hoshiar-
 pur):  Do  we  understand  that  we  are
 making  two  forms  of  Hindi,  one  for
 Hindi  speaking  areas  and  the  other
 for  other  areas?

 Dr,  B.  Gopala  Reddi:  I  take  it  that
 the  Bengali  broadcasts  are  meant  for
 Bengalis  and  not  for  Mudrassis  living
 in  Bengal  who  are  trying  to  pick  up
 Bengali.  S  milarly  Hindi  broadcasts
 are  meant  for  Hindi  regions  and  whe-
 ther  it  is  being  understood  there  or
 not  in  the  main  criterion,  and  not
 whether  it  is  understood  by  a  Mala-
 yalee  or  an  Assamese.

 Shri  Khadilkar:  Do  you  mean  to
 say  that  the  All  India  Radio  is  not
 to  play  any  part  so  far  as  the  ecvolu-
 tion  of  a  national  language  is  con-
 cerned?  Instead  of  integrating,  you
 are  going  to  keep  them  apart.  You
 are  following  a  disintegration  policy.

 Dr.  छ  Gopala  Reddi:  I  want  the
 Hindi  regions  to  understand  my  Hindi
 broadcasts  first,  before  they  are  un-
 derstood  by  Gujerathis  or  others.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  The  hon.  Minister  said  that
 Bengali  broadcasts  are  meant  for
 Bengalis  and  similarly  Hindi  broad-
 casts  are  meant  for  Hindi  speaking
 regions.  If  this  policy  is  followed,
 the  all-India  purpose  of  AIR  is  not
 served.

 Mr.  Speaker:  He  has  made  it  clear.
 Shri  Hem  Barua:  By  his  policy  he

 has  reduced  Hindi  to  a  regional  lan-
 guage,
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 श्री  प्रकाश  बीर  शास्त्री  :  अभी  आपने
 कहा  कि  यह  हिन्दी  भाषी  क्षेत्रों  के  लिये  है  ।
 लेकिन  ज॑सी  मेरी  जानकारी  है  जो  हिन्दी  का

 बुलाया  हे  वह  हैदराबाद,  रजवाड़ा,  मद्रास,
 बीच  र,  बंगलौर  और  पासवान  से  भी  ब्रॉडकास्ट
 होता  है  ।  तो  जिस  हिन्दी  को  आप  हिन्दी  भाषी
 क्षेत्रों  क  लिये  निर्धारित  कर  द  ह्  बह  जब
 उन  क्षेत्रों  से  ब्रॉडकास्ट  होगी  तो  उन  स्थानों
 की  जनता  0  लिये  उस  हिन्दी  को  समझना
 क्या  कठिन  नहीं  होगा  ?

 Dr.  B  Gopala  Reddi:  After  all  the
 pont  is  very  clear:  whether  I  use  a
 language  Which  will  be  understood  by
 the  Hindi  speaking  people  or  not.  I
 do  not  know  how  many  pcople  —  in
 South  India  or  Bengal  listen  to  the
 Hindi  broadcasts.  As  far  as
 I  know,  there  are  not  many
 people  except  perhaps  Hindi  pracha-
 raks  and  people  like  that,  who  would
 be  listening  to  the  Hindi  broadcasts.
 The  average  man  there  is  not  interes-
 ted  in  Hindi  bradcasts.  I  do  not  mean
 to  suggest  that  I  am  going  to  discon-
 tinue  that.  What  is  being  done  will  be
 continued.  But  Iam  more  anxious  that
 my  broadcasts  must  reach  must  be  un-~
 derstood,  by  all  the  Hindi  spcaking
 public  first  before  it  is  understood  by
 Bengal,  Assam  or  South  India.

 It  was  alleged  that  our  Hindi  broad-
 casts  are  not  understood  by  the  people
 in  Western  UP,  Punjab,  Kashmir  and
 Delhi.  I  do  not  know,  So,  this  is  a
 matter  which  has  to  be  considered  dis-
 passionately.  It  is  no  use  arguing  it
 out.  I  am  not  going  to  do  anything
 in  a  hurry  or  huff.  It  is  a  matter
 which  has  to  be  considered  very
 deeply.  But  I  was  rather  pained  to
 hear  that  the  Urdu  broadcasts  are
 different  and  Hindi  broadcasts  are
 different.  If  there  is  a  way  of  bring-
 ing  them  together,  I  should  be  very
 very  happy  and  Gandhiji,  Sardar  Patel
 and  our  Prime  Minister  will  be  cer-
 tainly  happy  if  the  languages  are
 brought  together  in  the  interest  of  in-
 tegration.  understandability  ang  com-
 monness  of  our  purpose,
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 I  am  not  saying  that  I  am  going  to
 discontinue  Hindi  Broadcasts  coming
 from  Hyderabad  or  Trivandrum  or
 I  am  going  to  change  Hindi  and  Urdu
 broadcasts  straightway.  This  is  a
 matter  which  should  be  lookeq  into
 very  carefully,  with  a  view  to  seeing
 whether  we  can  arrive  at  a  solution.  I
 am  only  suggesting  that.

 As  I  said,  in  the  films  I  do  not  see
 any  controversy  at  all.  Whether  it  is
 in  Hyderabad  or  Delhi  they  sec  the
 films,  they  do  not  complain  about  the
 language.  When  the  question  comes
 of  the  radio  this  controversy  comes.
 Therefore,  if  the  films  could  solve  the
 problem,  the  radio  must  also  be  able
 to  solve  it.

 Mr.  Speaker:  In  the  films  there  is
 something  else  also!

 Dr,  B.  Gopala  Reddi:  A  _  large
 number  of  people  in  South  India,
 everywhere,  are  learning  Hindi.
 It  is  good.  It  is  being  made  compul-
 sory.  It  is  also  made  an  examination
 subject.  And  I  know,  except  perhaps
 in  Madras,  everywhere  attempts  are
 being  made  to  teach  Hndi  to  people.
 In  this  connection,  again,  I  want  more
 Hindi  people  also  to  learn  some  non-
 Hindi  language.  And  I  want  people
 in  U.  P.,  Bihar  and  Rajasthan  to
 learn  South  Indian  languages,  Guja-
 rati,  Marathi,  Bengali,  Assamese  and
 all  these  things.  As  far  as  All  India
 Radio  is  concerned  we  are  going  to
 launch  upon  a  programme  of  making
 it  compulsory  somchow  for  the  non-
 Hindi  people  to  learn  Hindi  and  so
 far  as  the  Hindi  people  who  are  work-
 ing  at  Madras,  Bangalore  or  Hyder-
 abad  are  concerned  they  must  be  able
 to  learn  the  Jocal  language.  For  this
 purpose  we  may  give  them  a  reward.
 For  nine  months  or  fifteen  months  the
 man  may  be  kept  there,  and  if  he
 learns  the  local  language,  a  reward  or
 an  incentive  in  the  form  of  an  incre-
 ment  may  be  given  to  him.  You  can
 make  them  understand  as  many  lan-
 guages  as  possible.  It  will  be  useful
 in  the  radio,  because  we  have  to  deal
 with  so  many  languages.  Therefore,
 we  are  thinking  of  giving  such  incen-
 tives  and  rewards,
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 [Dr,  8.  Gopala  Reddi]
 Shri  Hem  Barua  and  other  people

 wanted  that  this  should  be  made  into
 a  Corporation.  This  question  has  been
 before  Parliament  for  a  number  of
 years.  A  mumber  of  speakers  on  pre-
 vious  occasions  have  also  been  plead-
 ing  that  it  must  be  made  into  8  Cor-
 poration.  I  suppose  at  the  back  of
 their  minds  they  have  a  feeling  that
 Government  is  interfering  in  its  day-
 to-day  work.  If  they  are  interfering,
 they  are  doing  it  for  the  good  of  the
 country,  in  the  matter  of  music  or
 literature  or  things  like  that,  But  I
 do  not  think  that  Government  should
 interfere  with  the  day-to-day  admin-
 istration  or  dictate  the  policy.

 Shri  Hem  Barua:  But  you  admit  the
 interference.

 Dr.  B.  Gopala  Reddi:  Suppose  we
 wanted  classical  music,  is  it  an  inter-
 ference  by  Dr.  Keskar  to  re-establish
 classical  music.  I  do  not  say  that  we
 are  using  it  for  any  political  or  party
 purposes.  Sometimes  that  is  alleged.
 I  totally  deny  that.  The  idea  of  a
 Corporation  can  certainly  be  consider-
 ed,  in  good  time.  We  are  expanding;
 80  many  Stations  have  yet  to  be  instal-
 led,  and  a  lot  of  expansion  has  to  be
 undertaken.  When  all  that  is  done,
 perhaps  the  time  will  be  ripe  for  con-
 sidering  the  question  of  making  it  into
 a  Corporation.  But  just  now....

 Shri  Warior:  Has  it  become  a  profit-
 able  concern  already?

 Dr.  B.  Gopala  Reddi:  No,  no.

 Shri  Warior:  Then  it  is  not  yet  time.

 Dr.  B.  Gopala  Reddi:  We  had  a  loss
 of  Rs.  1,32  lakhs  or  so.  The  income
 of  Rs.  22  lakhs  from  the  licence  fee
 is  not  sufficient  to  meet  the  expendi-
 ture  incurred  by  the  All  India  Radio.
 So  it  will  be  some  time  before  we  can
 make  it  a_  self-paying  proposition.
 When  the  time  comes  and  when  there
 is  a  demand  and  a  need,  we  can  make
 it  into  a  Corporation.  We  do  not
 stand  in  the  way  of  its  becoming  a
 Corporation,  though  we  do  not.  see
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 any  obvious  advantages  in  making  it
 into  a  Corporation,  or  any  obvious
 disadvantages  in  not  making  it  a  Cor-
 poration.  We  do  not  see  any  diffe-
 rence  at  all.  Anyhow,  if  the  people want  it,  it  can  be  made  into  a  Cor-
 poration  according  to  the  wishes  of
 the  people,  as  reflected  in  Parliament.

 Shri  Sham  Lal  Saraf:  Sir,  on  a  point of  information.

 Mr.  Speaker:  There  is  no  provision
 in  the  rules  anywhere  to  raise  a  point
 of  information!

 Shri  Sham  Lal  Saraf:  My  point  is
 this.  Radio  Colombo  is  popular  all
 over  India,  and  I  am  told  that  they  are
 making  tons  and  tons  of  money.  Why
 arc  we  not  in  a  position  to  do  that?

 Mr.  Speaker:  That  has  been  answer-
 ed  here  several  time,  that  we  cannot
 make  it  a  commercial  broadcast.  That
 is  a  commercial  radio.

 Shri  Hem  Barua:  That  is  a  com-
 mercial  radio.  That  is  why  they  are
 making  money.

 Dr.  B.  Gopala  Reddi:  Anyhow,  that
 point  was  not  raised  during  the  de-
 bate.  Therefore  I  am  not  repiving  to
 it.

 Mr.  Speaker:  Those  who  did  not  get
 an  opportunity  then  are  now  raising
 those  points!

 Dr.  B.  Gopala  Reddi:  About  staff
 artistes  a  good  deal  was  said,  that  they
 must  be  made  permanent,  that  there
 is  no  security  for  them,  no  security  of
 tenure  and  things  like  that.  I  do
 sympathise  with  that  plea  and  that
 demand  that  people  must  have  a  sense
 of  security.  There  is  no  doubt  about
 that.  Otherwise  they  will  be  just
 hanging  in  the  balance,  and  it  is  not
 good  for  them  or  for  the  institution;
 because  they  do  not  know  whether
 they  will  be  there  in  the  next  month
 or  six  months  hence,  and  they  will
 not  be  able  to  give  their  best  to  the
 institution.  But  what  happens?  These
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 staff  artistes  are  ad  hoc  recruits.  He
 may  be  a_  tabla  man,  musician  or
 sitar  man.  They  are  being  recruited
 irrespective  of  any  qualification  or
 age.  More  than  that,  they  are  also
 free  to  accept  outside  engagements.
 Once  he  becomes  a  government  ser-
 vant  he  cannot  do  all  those  things.
 Take  a  man  like  Ravi  Shanker  who
 is  a  staff  artiste  with  the  All  India
 Radio.  He  would  not  like  to  be  a
 government  servant  and  be  confined
 to  the  All  India  Radio  all  the  while.
 He  gocs  to  Bombay,  Calcutta  and
 accepts  engagements  in  the  _  Diplo-
 matic  Enclave  and  other  places.  He
 works  in  the  All  India  Radio  as  a
 staff  artiste.  Take,  again,  a  man  like
 Bismillah  Khan  who  works  in  the  All
 India  Radio,  or  aman  like  Harin
 Chattopadhyay.  Some  of  them  have
 served  for  five  years  in  that  capacity.
 I  do  not  know  whether  all  of  them
 would  like  to  become  government  ser-
 vants  with  all  the  limitations  attach-
 ing  to  government  servants.

 Shri  Hem  Barua:  Every  staff  artiste
 is  not  a  Bismillah  Khan  or  a  Ravi
 Shanker.  Those  people  would  not  ike
 to  be  called  government  servants;
 otherwise  they  would  automatically
 Jeave.  But  there  are  other  staff
 artistes,  a  number  of  them.

 Dr.  B.  Gopala  Reddi:  “Staff  artistes”
 means  that  all  people  are  included  in
 this  category.  And  they  also  get  gra-
 tuity.  The  only  thing  that  they  do
 not  get  is  pension.  There  is  no  ques-
 tion  of  age  of  retirement  for  them,
 and  no  question  of  qualification.  The
 general  qualification  is  all  right,  but
 there  is  no  particular  educational
 qualification  of  asking  them  “Have
 you  passed  this  examination  or  that?”
 That  kind  of  thing  is  not  being  in-
 sisted  upon.  And  there  is  no  ques-
 tion  of  retirement  also.  There  are
 some  advantages  and  some  disadvant-
 ages.  Anq  the  contract  is  generally
 for  three  years.  Previously  it  used
 to  be  for  one  year,  it  seems.  Now  it
 has  been  made  into  three  years.  If
 you  want  a  greater  sense  of  security
 for  them,  we  can  increase  it  perhaps
 to  five  years.
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 Shri  M.  K.  Kumaran:  Like  Members
 of  Parliament.

 Dr.  B.  Gopala  Reddi:  Is  it  good?
 Will  it  satisfy  the  House?  If  it  is
 going  to  satisfy  the  House,  we  can  cer-
 tainly  consider  making  it  a  contract
 for  five  years  instead  of  three  years,
 terminable  at  three  months’  notice.
 That  is,  he  can  leave  the  service  after
 giving  three  months’  notice  and  the
 Radio  also,  if  it  find  that  his
 voice  has  deteriorated  or  his  throat
 has  gone  bad,  must  be  able  to  termi-
 nate  his  service  by  giving  him  three
 months’  notice.

 Shri  Khadilkar:  It  is  not  a  question
 of  artistes  only  but  also  with  respect
 to  people  recruited  on  the  News  side.
 Some  people  arc  taken  on  three  years’
 contract,  some  on  monthly  contract,
 some  on  three-monthly  contract.
 What  is  the  position?

 Dr.  B.  Gopala  Reddi:  If  it  is  for  a
 special  purpose,  as  for  instance  in  con-
 nection  with  a  drama  festival,  people
 ure  recruited  for  three  months  and
 so  on.  But  the  ordinary  staff  artistes
 are  recruited  for  a  period  of  three
 years.  But  for  specific  purposes  in
 connection  with  a  festival  or  some-
 thing,  some  people  may  be  _  taken  for
 short  periods.  A  tabla  man  may  be
 taken.

 Shri  Khadilkar:  Excuse  me.  I  think
 you  have  not  followed  my  point.  Even
 on  the  News  side,  I  know  definitely
 that  two  or  three  people,  taken  by  the
 U.P.S.C.,  are  made  permanent  and
 all  benefits  are  given  to  them.  But  as
 regards  the  others,  they  are  taken  for
 three  years,  four  years  or  five  years,
 and  their  contracts  are  renewed  after
 three  months.  Formerly  it  was  one
 month.  But  thanks  to  the  good
 offices  of  some  people,  this  is  what
 is  being  done.  It  is  a  question  which
 affects  about  a  thousand  people,  not
 an  artist  like  Bismillah  Khan.

 Dr.  B.  Gopala  Reddi:  We  want  all
 of  them  to  become  Bismillah  Knans.

 Shri  Hem  Barua:  The  hon.  Minister
 was  pleased  to  say  that  where  85
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 {Shri  Hem  Barua]
 artiste  loses  his  voice  he  is  out  of
 service  and  so  on.  You  don’t  destroy
 your  horse  when  it  becomes  un-
 serviceable.  You  don’t  have  to  kick
 out  a  person  because  he  loses  his
 voice.  There  must  be  some  sort  of
 security  for  them.

 Dr.  B.  Gopala  Reddi:  We  do  not
 recruit  these  people  at  the  age  of
 twenty-three,  twenty-four  and  so  on.
 We  recruit  people  even  when  they  are
 fifty-five.

 Shri  Hem  Barua:  That  does  not
 matter.

 Mr.  Speaker:  Order,  order.  The  hon.
 Minister  should  go  on.  The  trouble  is
 that  he  yields  so  easily  that  I  cannot
 help  him!

 Dr.  B.  Gopala  Reddi:  The  matter  of
 staff  artistes  will  have  to  be  consider-
 ed  very  carefully,  and  we  will  cer-
 tainly  see  what  could  be  done  to  give
 them  a  longer  contract.

 With  regard  to  external  services
 also,  it  is  not  true  that  all  of  |  them
 are  manned  by  non-Indians.  Out  of
 3  languages,  seven  are  manned  by
 Indians  and  only  four  are  manned  bv
 foreigners—French,  Suvali,  Bhasha
 Indonesia  and  Tibetan.  Chinese  is
 being  manned  by  our  own  man.  We
 are  trying  to  send  our  people  abroad
 and  {o  see  that  they  acquire  pro-
 ficiency  in  those  languages,  and  we
 shall  see  as  early  as  possible  that  we
 man  these  external  services  with  our
 own  people.
 3.20  hrs.

 IMr.  Deputy-Spraker  in  the  Chair]

 The  other  point  that  was  raised  was
 that  concentration  of  the  pres:  power
 may  lead  to  regimentation  of  ides.
 Many  hon.  Members  have  spoken  on
 this  matter  taking  the  cue  from  the
 Press  Commission  report  of  1954,  They
 based  their  statistics  on  the  952
 figures.  We  have  been  watching  whe-
 ther  any  serious  development  has
 taken  place  between  952  and  1961.
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 We  are  studing  closely  the  figures  of
 96  which  have  been  supplied  to  us
 by  the  Registrar.  We  do  not  find  a
 great  variance  between  952  and  96l.
 They  themselves  said  that  there  is  a
 sort  of  a  tendency  towards  monopoly
 and  concentration  of  power  and  things
 like  that.  We  are  trying  to  watch  it.
 We  are  trying  to  study  the  figures  of
 1961,  If  there  is  a  case  we  -hall  sce
 what  is  to  be  done.  Even  the  Press
 Commission  did  not  tell  us  directly
 what  should  be  done  if  you  find  some
 monopoly,  what  powers  they  -hould
 have  and  things  like  that.  Thercfore,
 we  have  to  study  what  is  being  done
 in  Ceylon,  in  Great  Britain,  etc.  be-
 fore  we  can  come  to  any  conclusion.
 It  is  a  very  ticklish  question,  consti-
 tutiona]  question  whether  we  can  put
 any  impediments  in  their  way  of  ex-
 pansion,

 Shri  Khadilkar:  The  Press  Com-
 mission  suggested  the  price  page  sche-
 dule.

 Dr.  B.  Gopala  Reddi;  I  am  asked
 not  to  yield.  We  do  want  that  owner-
 ship  should  be  diffused  ang  diversity
 of  opinion  should  also  be  promoted.
 We  are  certainly  in  sympathy  with
 the  demand  that  there  must  be  ade-
 quate  choice  of  new  paper  for  the
 reading  public.  They  should  not  be
 fed  by  only  one  paper  alone  in  a
 particular  town.  There  must  be  avail-
 ability  of  a  number  of  newspapers  for
 them  so  that  they  can  make  a  choice.
 We  are  studying  the  changes  that
 have  occurred  since  1952.  My  _  only
 trouble  is  that  they  did  not  indicate
 any  particular  method  of  breaking  a
 monopoly,  Any  way,  if  a  new  Press
 Commission  is  appointed,  they  can  go
 into  the  question  and  suggest  and  ways
 and  means  of  breaking  a  monopoly.

 Shri  Bhakt  Darshan:  Are  you  ap-
 pointing  a  new  Press  Commision?

 Dr.  B.  Gopala  Reddi:  No,  no.  We
 are  studying  the  question.  A  prima
 facie  case  must  be  made  out  whether
 Any  serious  proportions  have  been
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 reached  or  whether  there  is  still  the
 status  quo  of  1952.  We  are  studying
 the  question.  We  have  an  open  mind
 in  the  matter.  We  shall  see  what  is
 to  be  done.

 In  this  connection,  many  people  have
 raiseq  this—Goenkas,  Dalmias  and
 Birlas.  What  happen;  if  a  large  num-
 ber  of  ncwspapers  are  owned  by  a
 political  party”

 Shri  M.  K.  Kumaran:  That  is  not  a
 business  concern.  A  political  party
 and  a  business  concern  are  different.
 (Interruption).

 Dr.  B.  Gopala  Reddi:  If  a  large
 number  of  papers  give  the  same  type
 of  news  with  the  same  slant,  day  in
 and  day  out,  whether  it  also  constitutes
 a  monopoly  or  not  is  a  matter  which
 has  to  be  considered  carefully.  (In-
 terruption)

 Mr.  Deputy-Speaker:  Order,  order.

 Dr.  B.  Gopala  Reddi:  There  are  24
 papers  bclonging  to  one  politicul  party.
 If  al]  of  them  from  Trivandrum  to
 Bengal  or  Delhi  gave  the  same  type  of
 news  with  the  same  slant

 Shri  M.  K.  Kumaran:  Is  it  the
 opinion  of  the  Minister  that  a  business
 concern  and  a  political  party  are  the
 same?  (Interruption).

 Mr.  Deputy-Speaker:  Order,  order.
 Dr.  B.  GoOpala  Reddi:  They  may

 have  a  thousand  shareholders.  They
 have  25  papers.  Wherther  it  is  a
 monopoly  or  not  is  a  matter  to  be
 considered.  Whether  a  politica]  party
 having  a  large  number  of  papers  cons-
 titutes  a  monopoly  or  not—  these  are
 matters  to  be  considered  carefully.

 Shri  Warior:  Let  not  the  bureauc-
 rats  decide  this  issue.  This  is  a  very
 important  issue.  Let  not  the  Press
 Registrar  say  this  in  his  report;  let
 him  not  certify  that  such  and  such
 papers  are  a  monopoly.

 Dr.  B.  Gopala  Reddi:  He  can  sup-
 ply  the  data.
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 Dr.  Khadilkar:  The  question  is  a
 hypothetical  one

 Mr.  Deputy  Speaker:  Order  order.
 Mr.  Khadikar,  you  cannot  go  on  like
 this.  He  is  not  yielding  to  you.  Please
 sit  down.

 Shri  Khadilkar:  This  is  very  strange.
 Dr.  B.  Gopala  Reddi:  Any  way,  we

 want  the  quality  of  the  papers  to  be
 improved  without  much  concentra-
 tion,  We  have  to  reach  a  large  section
 of  the  people,  Still,  the  newspaper
 reading  public  is  less  than  5  million
 people.  Taking  all  the  Hindi,  non-
 Hindi,  English,  all  daily  newspapers,
 the  reading  public  is  less  than  5  mil-
 lion.  It  is  only  45  lakhs  out  of  a  total
 of  so  many  millions.  We  have  to  make
 headway  in  popularising  the  papers.
 Therefore,  we  have  to  keep  this  idea
 and  see  whether  we  ca  nimprove  the
 quality  of  the  papers  and  also  the  cir-
 culation,  also  without  much  concen-
 tration  in  the  hands  of  a  few  people.

 The  question  of  giving  adverti-e-
 ments  to  language  papers  has  been
 raiscd,  We  are  certainly  anxious  to
 support  language  papers  in  every  pos-
 sible  manner  we  can,  because,  ulti-
 mately,  it  is  they  who  have  to  de-
 liver  the  goods  to  the  rural  people.
 English  knowing  pcople  are  very
 limited,  They  have  their  position,  of
 course,  in  the  urban  areas.  In  the
 rural  areas,  it  is  the  language  papers
 that  can  reach  the  people.  Our  policy
 in  the  matter  of  advertisements  is  to
 encourage  them  to  some  extent.  In
 recent  years,  they  have  come  up  very
 well.  We  want  to  further  strengthen
 them  by  giving  them  advertisements.
 But,  advertisement  by  itself  is  not  a
 sort  of  a  gift.  It  is  not  a  question  of
 a  favour,  that  anybody  candemand.
 Therefore,  it  is  no  use  saying,  why
 not  give  that  paper  which  has  got  so
 much  of  circulation.  There  are  so
 many  factors  to  be  considered  before
 you  can  give  an  advertisement  to  a
 particular  paper,  It  is  not  a  question
 of  favour  or  patronage  vested  in  the
 hands  of  the  Government.  Any  way,
 our  policy  is  to  encourage  language
 papers  as  much  as  possible.  We  shall
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 see  whether  in  the  matter  of  giving
 advertisements  we  can  increase  the
 proportion  which  they  are  receiving
 today.

 Lastly,  I  come  to  the  question  of
 films.

 Shri  Bhakt  Darshan:  What  about
 the  Press  Council?

 Dr.  B.  Gopala  Reddi:  I  am_  going
 to  have  a  Press  Consultative  Commit-
 tee  first,  That  Consultative  Commitee
 wil]  think  out  the  details  of  the  Press
 Council.  It  will  come,  because  it  has
 been  recommended  by  the  Press  Com-
 mission  and  important  personalities
 also  want  the  Press  Council.  Therefore,
 we  are  not  standing  in  the  way  of  the
 Press  Council,  First,  as  a  preliminary
 Step,  we  will  have  a  Press  Consul-
 tative  Committee.  It  will  work  out
 the  details  it  will  lead  on  the  for-
 mulation  of  the  Press  Council.  It  is
 a  question  of  time.  First,  the  Consul-
 tative  Committee  will  come.

 Coming  to  films,  this  year,  they  are
 completing  50  years  of  their  useful
 existence  in  our  country,  In  1912,
 they  had  the  first  film.  In  962  they
 are  celebrating  their  Golden  Jubilee.
 The  film  industry,  with  all  its  defects
 perhaps,  has  done  a  good  service  to
 our  country.  Because  a  number  of
 people  get  entcrtainment  and  number
 of  people  are  also  employed  in  the
 industry,  in  the  various  theatres.  It
 has  given  a  fillip  to  our  music,  songs,
 and  drama.  Many  literary  people
 have  joined  the  films—men  who  were
 otherwise  not  getting  a  livelihood.  It
 has  definitely  done  some  good  work.
 It  is  not  an-mixed  evil.  Therefore,
 I  pay  a  compliment  to  the  film  indus-
 try  which  is  cerebrating  its  Golden
 jubilee  this  year,  I  wish  them  well.
 I  also  want  them  to  put  out  good  films
 and  not  any  films  that  are  vulgar.  We
 are  all  aiming  at  better  quality  of
 Pictures,  aesthetic,  purposeful.  I  am
 sure  they  also  will  realise  the  need
 of  the  country,  the  need  of  our  people
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 and  see  that  they  serve  the  cause  by
 putting  up  nice  pictures  and  not  vul-
 garise  our  taste  or  induce  people  to
 crime.

 Censorship  is  a  ticklish  question.
 Some  people  say  that  we  are  very
 strict  in  censorship.  Some  people  say
 that  we  ar:  too  liberal  and  we  are
 allowing  all  sorts  of  songs,  situations
 on  the  screen  which  are  not  having  a
 salutary  effect  on  the  minds  of  our
 younger  people,  These  are  matters
 which  have  been  canvassed  from
 time  to  time  on  the  floor  of  the  House.
 Some  people  say  that  we  must  be  li-
 beral.  Sometimes,  they  say  that  we
 must  be  very  strict  and  we  must  not
 allow  any  vulgar  things  to  go  on  the
 screen.  We  have  to  take  a  very  con-
 sidered  view  in  this  matter.  Our
 Censor  Board  is  also  taking  the  neces-
 sary  precautions  in  this  regard.  We
 do  not  allow  things  that  are  supposed
 to  be  vulgar  or  cheap.  In  spite  of
 that,  there  are  complaint;  occasional-
 ly  about  some  songs,  some  situations
 or  shots.  We  would  like  to  go  into
 the  question  more  carefully  and  see
 how  best  we  can  improve  the  situa-
 tion.  Recently,  Professor  Eric  Bernard
 of  Columbia  University  came  to  India
 —he  is  in  India—and  he  is  writing  a
 book  on  Indian  Universities  in  the  last
 50  years,  He  came  to  see  me.  I  ask-
 ed  him  about  censorship  in  our  coun-
 try  as  compared  with  other  countries.
 He  told  me  that  censorship  in  India
 is  very  strict  compared  with  Japan,
 or  European  countries  or  African  coun-
 tries  or  African  countries  or  any  coun--
 try  in  the  world.  That  is  what  the
 Professor  said,  Of  course,  we  think
 that  it  is  not  so,  Therefore,  we  have
 to  take  an  overall  picture  compared
 with  other  films  also  and  see  what
 could  be  done,  It  is  a  very  ticklish
 question.  The  industry  is  always  ner-
 vous,  They  spend  an  enormous  am-
 ount  of  money  and  suddenly  the  Cen-
 sor  board  cuts  a  large  footage.  There-
 fore,  we  have  to  go  into  this  question
 very  carefully.

 Shri  Hem  Barua  said  about  a  sort
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 of  pre-censorship  of  the  script.  But,  I
 thought  about  it  and  I  feel  that  it
 would  not  serve  any  purpose.  The
 script  may  be  as  innocent  as  a  lamb,
 They  may  provide  some  situation,  they
 may  take  some  shots  which  may  be
 very  vulgar,  cheap.  Mere  script  or
 spoken  word  or  song  will  not  improve
 matters.  An  overal]  picture  of  the
 entire  film  has  to  be  taken  into  con-
 sideration  whether  it  leads  to  crime
 or  it  is  vulgar  or  it  has  a  salutary
 effect,  That  must  be  considered.

 Shri  Hem  Barua:  I  said  that  that
 would  help  the  indu:try.

 Dr.  B.  Gopala  Reddi:  We  are  try-
 ing  that.  There  is  also  a  small  Board
 in  Bombay  which  occasionally  looks
 into  the  script.  But  that  is  no  solution
 to  the  problem,  because  the  word  is
 not  the  most  important  thing,

 With  regard  to  the  Children’s  Film
 Society,  there  was  a  good  deal  of
 criticism  by  some  hon.  Members.  We
 are  certainly  looking  into  the  matter.
 The  executive  council  of  the  Child-
 ren’s  Film  Society  is  seized  of  this
 complaint,  and  they  themselves  have
 azked  for  the  appointment  of  three
 Government  servants  to  look  into  their
 organisational]  set-up  and  all  that,  and
 Il  hope  that  very  soon,  probably  with-
 in  less  than  a  month  or  so,  things  will
 be  set  right,  and  everything  will  go
 on  well  with  the  Children’s  Film  So-
 ciety,  and  we  shal]  look  into  the  ques-
 tion  as  to  how  it  should  be  organised,
 what  its  responsibilty  to  Government
 or  to  the  masses  should  be  and  so
 on;  we  shall  see  that  all  these  things
 are  laid  down  properly,  and  that  it  is
 put  on  a  sound  basis,  so  that  there
 would  not  be  any  room  for  any  com-
 plaints  hereafter.

 Shri  Prakash  Vir  Shastri:
 about  the  financial  enquiry?

 What

 Dr.  B.  Gopala  Reddi:  That  also  is
 being  looked  into;  their  accounts  and
 other  things  are  also  being  looked  into.

 Then,  there  is  the  question  of  field
 publicity.  During  the  Third  Fiveg
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 Year  Plan,  we  are  trying  to  improve
 our  field  publicity  also  with  regard  to
 the  Plan.  We  are  trying  to  reach  a
 large  number  of  districts.  We  have
 only  a  few  units  now.  That  number
 is  not  adequate.  We  are  unable  to
 reach  many  villages,  During  the
 Third  Plan,  we  hope  to  increase  the
 number  of  units  by  another  50  per
 cent,  and  we  shall  see  what  can  be
 done  further  with  regard  to  these
 units.

 I  am  very  thankful  to  the  hon.
 Members  for  the  support  they  have
 gencrally  given  to  the  Demands  of  my
 Ministry.  They  need  not  misunder-
 stand  me  for  having  raised  this  con-
 troversial  issue  of  language,  because
 nothing  will  be  done  in  a  hurry.  The
 thing  has  to  be  looked  into  carefully,
 and  we  want  to  enlist  the  co-opera-
 tion  of  as  many  people  as  possible  in
 regard  to  this  question.

 Shri  K.  R.  Gupta  (Alwar):  What
 about  changing  the  name  ‘Akshvani’
 into  ‘Vanoli’  which  was  raised  by  an
 hon.  Member  belonging  to  the  DMK
 Party  yesterday?

 Dr.  B.  Gopala  Reddi:  We  shall  deal
 with  them  separately.

 Shri  Hari  Vishnu  Kamath:  In
 Maaras  itsclf.

 Dr.  B.  Gopala  Reddi:  Anyway,  I  am
 thankful  to  the  hon.  Members  for  the
 support  they  have  generally  given  to
 the  Demands.

 Shri  Khadilkar:  May  I  seek  a  clarifi-
 cation?  One  point  has  not  been  ans-
 wered.  There  was  a  judgment  of  the
 Supreme  Court  regarding  the  price-
 page  schedule.  I  raised  that  point  in
 the  course  of  my  speech,  After  that,
 nothing  has  been  said.  Is  the  Ministry
 pursuing  the  matter  further?

 Dr.  B.  Gopala  Reddi:  The  hon.
 Member  may  better  raise  it  in  the
 course  of  the  discussion  on  the
 Demands  for  Grants  of  the  Law
 Ministry.  My  hon  colleague  the  Law
 Minister  is  more  competent  to  deal
 with  it.
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 Mr.  Deputy-Speaker:  I  shall  now
 put  all  the  cut  motions  to  the  vote  of
 the  Huose,

 All  the  cut  motions  were  put  and
 negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  sums  not
 exceeding  the  amount;  shown  in
 the  fourth  column  of  the  Order
 Paper,  be  granted  to  the  President,
 to  complete  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  Ist  day  of  March,
 1963,  in  respect  of  the  heads  of
 Demands  entereq  in  the  second
 column  thereof  against  Demands
 Nos.  63  to  65  and  29  relating  to
 the  Ministry  of  Information  and
 Broadcasting.”

 The  motion  was  adopted.

 [The  motions  for  Demands  for  grants
 which  were  adopted  by  the  Lok  Sabha
 are  referred  below—Ed.]

 Dmand  No.  63—MINIsTRY  oF  IN-
 FORMATION  AND  BROADCASTING

 “That  a  sum  not  exceeding  Rs.
 11,43  000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  _neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  38
 day  of  March,  +1963,  in  respect  of
 ‘Ministry  of  Information  and
 Broadcasting’.”

 DEMAND  No,  64—BrRCADCASTING

 “That  a  sum  not  exceeding  Rs.
 4,27,90,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 Sary  to  defray  the  charge  which
 will  come  in  course  of  payment
 during  the  year  ending  the  38
 day  of  March,  963  in  respect  of
 broadcasting.”
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 Demanp  No.  65—Over  Revenue  Ex-
 PENDITURE  OF  THE  MINISTRY  OF  IN-

 FORMATION  AND  BROADCASTING

 “That  a  sum  not  exceeding  Rs.
 3,145  1,000,  be  granted  to  the  Presi-
 dent  to  complete  the  sum  necessary to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1963,  in  respect  of  ‘Other
 Revenue  Expenditure  of  the  Mini-
 stry  of  Information  and  Broad-
 casting’.”

 Demanp  No.  29—CaprtaL  OutLay  or
 THE  MINISTRY  OF  INFORMATION  AND

 BROADCASTING

 “That  a  sum  not  exceeding  Rs.
 2.10,00,000  be  granted  to  the  Pre-
 sidcnt  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  ‘1963,  in  respect  of
 ‘Capital  Outlay  of  the  Ministry
 of  Information  and  Broadcasting.”

 Mr.  Deputy-Speaker:  The  House  will
 now  take  up  the  Demand;  for  Grants
 under  the  control  of  the  Ministry  of
 Law,  Three  hours  have  been  allotted
 for  the  discussion  of  these  Demands.

 Those  hon.  Members  who  are  de-
 sirous  of  moving  cut  motion;  may
 please  send  chits  indicating  the
 numbers  of  the  selected  cut  motions
 at  the  Table  within  fifteen  minutes,
 and  they  will  be  treated  as  having
 been  moved,  subject  to  their  being
 otherwise  in  order.

 Mr.  Deputy  Speaker:  Motion  mo-
 ved:

 Demanp  No.  73—Mrnistry  or  LAw
 “That  a  sum  not  exceeding  Rs.

 33,98,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  1963,  in  respect  of
 ‘Ministry  of  Law’.”
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 Demanpv  No,  74—ELECTIONS

 Mr.  Deputy-Speaker:  Motion  mo-
 ved:

 “That  a  sum  not  exceeding  Rs.
 1,26,23  000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1963,  in  respect  of
 ‘Elections’.”

 DEMAND  No,  75—OTHER  REVENUE  Ex-
 PENDITURE  OF  THE  MINISTRY  OF  LAW

 Mr.  Deputy-Speaker:  Motion  mo-
 ved:

 “That  a  sum  not  exceeding  Rs.
 2,43,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charge  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1963,  in  respect  of
 ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Law’.

 Shri  Warior:  It  is  rather  presump-
 tuous  on  my  part  as  a  layman  to  speak
 on  a  Subject  which  is  very  technical
 and  which  is  not  generally  understood
 by  the  common  people,  but  I  am  at
 the  same  time  glad  that  according  to
 our  Constitution,  the  law-makers  in
 this  House  and  in  the  other  House  are
 not  wholly  lawyers;  there  is  a  majo-
 rity  of  laymen  as  elected  members,
 who  are  the  real  law-givers  in  this
 country.  Therefore,  I  think  that  I  can
 make  out  a  case  for  those  things  for
 which  I  have  a  special  interest.

 The  first  point  that  I  would  like  to
 urge  is  that  it  is  essentia]  that  the  ad-
 ministration  of  law  should  also  be
 taken  over  by  the  Law  Ministry.  The
 reason  for  my  suggesting  it  is  this.  I
 sent  in  a  few  cut  motions  relating  to
 the  Demands  of  this  Ministry,  but  all
 of  them  were  transferred  to  the  Minis-
 try  of  Home  Affairs.  Then  only  I
 looked  into  the  matter  and  found  that
 however  much  the  Law  Ministry
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 makes  liberal  laws,  there  is  this  danda
 of  the  Home  Ministry.

 An  Hon.  Member:  Law  and  order.

 Shri  Warior:  There  is  only  order
 there;  there  is  no  law  at  times.

 Shri  K.  C.  Sharma  (Sardhana):  The
 ‘danda’  is  an  objectionable  word.

 Shri  Warior:  If  the  word  ‘danda’
 is  objectionable,  then  I  shall  use  the
 word  ‘shvola’,  becuase  I  want  to  use
 some  word  to  denote  what  I  feel.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Do  not  use  the  danda  here.

 Shri  Warior:  However  liberally  the
 Law  Ministry  makes  laws  for  the
 country,  the  Home  Ministry  sees  to  it
 that  those  liberal  provisions  are  not
 administered  to  the  best  advantage  of
 our  people.

 In  regard  to  the  administration  of
 law,  the  most  important  point  is  that
 it  must  not  only  deter  people  from
 acting  in  certain  unlawful  ways  but  it
 should  instil  also  a  sense  of  respect  for
 law  and  justice  among  the  general
 public.  We  say,  for  instance,  that  the
 judiciary  must  be  independent.  If
 the  judiciary  is  independent,  then  the
 gencral  public—I  am  not  talking  of  in
 dividuals  or  individual  cases—expect
 ccrtain  justice  from  that  big  sanctum,
 But  when  they  find  that  that  justice  is
 not  given  to  them,  that  there  are  cer-
 tain  hidden  things  behind  the  judiciary,
 that  the  all-powerful  Home  Mni-try
 not  only  in  the  Centre  but  in  the  States
 too,  can  have  a  say  and  rather  they
 employ  certain  subterfuges  to  deny
 the  proper  dispensation  of  justice
 leading  to  miscarriage  of  justice,  then,
 naturally,  the  respect  that  we  expect
 among  the  general  public  for  the
 general  administration  of  justice  and
 for  law  goes  away.

 I  may  cite  to  you  instances  after  in-
 stances  from  the  expericence  I  had  in
 the  national  movement  as  well  as  in
 the  movements  when  the  Congress
 had  taken  over  the  leadership  of  the
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 country,  or  the  administration  of  the
 country.  In  1937,  we,  as  a  body  of
 workers,  under  the  State  Congress,
 were  hauled  up  at  Alleppey,  when  we
 were  fighting  the  regime  of  our
 esteemed  friend  who  is  always  heading
 many  of  the  commissions  and  com-
 mittees,  especially  those  appointed  by
 the  Law  Minister  himself—I  do  not
 want  to  mention  his  name;  but,  if  you
 like,  I  can  mention  his  name;  it  is  Dr.
 C.  P.  Ramaswami  Iyer

 Mr,  Deputy-Speaker:  The  hon.
 Member  need  not  mention  any  names.

 Shri  Warior:  When  we  were  hauled
 up  we  came  very  close  to  the  opera-
 tion  of  law.  Five  or  seven  of  us,  who
 were  the  ring  leaders,  so  to  say,  were
 asked  to  stand  in  a  line,  and  some
 friends  were  brought  from  somewhere;
 we  did  not  know  them,  and  they  did
 not  know  us;  and  they  were  coached
 day  in  and  day  out  to  name  the  per-
 sons  and  identify  the  persons  from
 amongst  us.  But  actually,  in’  the
 sessions  court,  when  the  witnesses
 were  put  in  the  box  and  asked  who  was
 who,  naturally,  they  mistook  the
 identity  of  the  different  persons.  For
 that  not  only  we  were  penalised  but
 the  witnesses  who  condescended  to
 the  pressure  of  the  police  were  also
 beaten.  How  much  respect  can  any
 educated  man  have?  How  much  res-
 pect  will  remain  in  me  when  I  see  that
 law  is  operated  and  administered  in
 this  way.  If  I  tell  this  instance  to
 people,  will  the  people  at  least  the
 people  who  have  belief  in  me,  have
 respect  for  law?  Again  in  948  I  had
 the  same  treatment  but  that  was  under
 our  benevolent  Congress  Government.
 There  also  the  same  thing  was  repeat-
 ed  under  the  same  police  official.  The
 only  difference  was  that  at  Alleppey
 he  was  only  an  ASP  but  in  948  he
 became  the  chief  of  the  police  force  in
 that  State.  I  do  not  mention  the  in-
 human  tortures  we  had  undergone.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  You  mean,  before  1948?
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 Shri  Warior:  In  1948.  In  937  it  was
 imperialistic  treatment  and  now  in
 948  it  was  alimsaic  treatment.  We
 were  torturned;  we  were  beaten  by
 rods.  The  signs  of  beating  were  on
 our  backs;  even  then  the  magistrates
 could  not  take  cognisance  of  that  and
 protect  our  lives.  We  were  marched
 without  a  shirt  for  about  l4  miles,  the
 distance  from  the  lock-up  to  the  magis-
 trate  court;  we  were  having  this  pro-
 cession  daily  and  all  the  onlookers
 were  al]  sceing.  This  beating  signs  on
 the  back  could  not  come  out  of  asthma;
 there  were  reports  like  that  and
 medical  jurisprudence  dealt  with  it
 in  such  a  way.  I  sencerely  believe
 that  if  the  administration  is  also  trans-
 ferred  to  the  department  of  law,  there
 will  be  a  coalition  of  ideas  and
 operation.  Our  Law  Minister  is  of  thc
 Cabinet  rank.  Why  should  the  Mnis-
 try  be  a  simply  drafting  committce  on
 law,

 In  modern  times  the  concept  of
 social  justice  is  not  stagnant.  It  is  a
 dynamic  and  changing  thing.  The
 former  concept  of  justice  was  dictated
 by  foreign  dominated  interests  in
 India.  Justice  is  often  marked  by  a
 symbol  of  a  balance.  If  it  is  like  the
 balance  of  an  ordinary  kabadi,  I  do
 not  Know  whether  it  will  balance  it-
 self  properly.  In  the  kabadi’s  balance
 however  much  you  may  put  on  a
 particular  side,  it  will  not  come  down:
 the  balance  will  not  move.  It  should
 not  be  a  rotten  and  rusty  balance.
 Whenever  the  British  interests  or  the
 interests  of  the  British  subjects  were
 concerned,  the  interests  of  the  ordinary
 Indian  people  will  be  sacrificed.  We
 have  done  away  with  British  domina-
 tion.  I  do  not  say  that  all  their  laws
 and  procedures  should  be  abolished
 or  that  they  are  all  bad.  There  is  need
 for  change;  they  should  be  simplified.
 An  ordinary  man  cannot  today  go  and
 seek  justice  in  the  hands  of  the  highest
 judiciary.  At  the  most  they  can  go
 to  the  sessions  court  of  appeal  if  it
 is  a  magistrate’s  court  on  the  criminal
 side  or  munsif’s  court  on  the  civil  side.
 I  am  not  taking  up  court  fees  now  be-
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 cause  it  comes  under  the  Stamp  Act
 which  is  administered  more  by  the
 States  and  so  we  have  to  address  the
 people  there.  The  intention  and  pur-
 pose  of  justice  should  not  be  that  a
 culprit  or  those  who  are  denied  justice
 go  to  some  place  where  they  may  have
 it;  rather  justice  must  go  to  the  people;
 it  must  be  ca-ily  reachable  and  it  must
 be  less  costly.  People  should  also
 have  the  impression  that  justice  is
 being  done  to  them;  otherwise  there  is
 no  use.  Law  should  be’  framed  to
 simlify  the  procedure  so  that  ordinary
 people  can  seck  it,  can  seek  justice.

 When  I  speak  of  social  justice,  I  re-
 member  somcthing  which  was  written
 by  the  agriculture  panel  of  the  Plan-
 ning  Commission.  I  searched  for  but
 I  could  not  get  it.  Whenever  land
 legislations  are  undertaken,  the  ©  pri-
 mary  consideration  should  be  of  safe-
 guarding  the  interest  of  the  tenantry.
 Whenever  the  question  of  fixity  of  te-
 nure  comes,  subterfuges  are  employed
 and  the  loopholes  in  the  law  are  cm-
 ployed  in  order  to  defeat  the  purpuse
 of  that  legislation.  For  instance,  when
 the  tenants  at  will  did  not  have  fixity
 of  tenure,  there  wa:  agitation  and
 then  legislation  gave  fixity  of  tenure  to
 the  tenants  at  will  but  within  five  or
 ten  years  we  find  that  all  those  tenants
 who  reccive  this  fixity  of  tenure  were
 brought  under  the  category  of  share
 croppers.  Thereby  the  object  of  the
 legisiation  wa:  completely  defeated.
 Perhaps  they  sold  that  right  but  what-
 ever  it  is  they  became  share  croppers.
 Then  the  next  time  the  legislation  was
 amended  and  a  new  and  comprehen-
 sive  legislation  gave  fixity  of  tenure  to
 the  share  croppers,  Now  we  find  that
 all  the  share  croppers  are  considered
 as  wage  labourers  and  not  share  crop-
 per:.  Whenever  social  necessitics  and
 ‘compulsions  make  the  Government  to
 take  legal  action  in  the  form  of  fram-
 ing  of  suitable  laws,  the  loopholes  in
 the  law  are  employed  in  order  to
 defeat  the  very  purpose  of  that  legis-
 lation.  Such  things  must  be  looked
 into  so  that  the  interests  of  the  people
 will  be  safeguarded.  So  also  in  the

 JYAISTHA  8,  884  (SAKA)  for  Grants  7540

 labour  lays  what  justification  is  there
 that  there  should  be  a  deposit  of  a
 huge  amount  on  behalf  of  the  labour
 unions  when  appeals  are  fileq  in  the
 Supreme  Court?  How  can  we  do  that?
 They  know  the  condition,  economic
 condition  of  our  trade  unions.  You
 know  how  they  are  moving  about
 without  the  necesary  equipment  and
 without  the  necessary  funds.  So,  this
 must  be  Jookeg  into.  In  a  new  pattern
 of  society,  in  a  new  evolution  of  our
 Indian  ‘socicty,  the  interests  of  the
 people  must  have  the  maximum  con-
 sideration.  That  must  be  the  para-
 mount  consideration  behind  any  legis-
 lation  and  the  law  must  be  changed
 accordingly.

 I  now  come  to  the  third  point,
 namely,  contempt  of  court.  There  is
 the  Sanyal  Committee  which  has  been
 appointed.  I  hope  that  the  Committee
 will  report  very  soon.  This  subject  has
 hit  up  so  much  dust  at  one  time,  be-
 fore  1960.  That  aspect  also  is  coming
 to  my  mind.  Why  I  give  .o  much  im-
 portance  to  it  is  because,  as  Dr.  B.
 Gopal  Reddi  was  just  now  saying,  we
 are  having  in  our  country  one  news-
 paper  for  86  people.  This  contempt  of
 court  is  the  main  or  at  Icast  one  of  the
 main  things  which  is  hanging  like  the
 sword  of  Damocles  on  the  press  of
 India.  I  myself  have  had  experience
 of  being  hauled  up  several  times  on
 this  score.  It  is  subjective  and  ob-
 jective.  That  is  why  I  have  an  added
 enthusiasm  in  bringing  forward  that
 subject  here.  I  am  speaking  on  the
 criminal  side  only  and  not  on  the  civil
 side.  I  want  to  make  it  very  clear,  be-
 cause,  I  have  no  knowledge’  of  the
 civil  side.  Suppose,  I  publish  a  report
 today  and  after  two  days  the  police
 hauls  up  the  culprit.  I  am  also
 hauled  up  in  the  high  court  or  the
 court  which  has  got  the  jurisdiction,
 for  having  committed  the  crime  of  con-
 tempt  of  court.  But  I  did  not  have
 any  knowledge  or  I  could  not  have
 any  knowledge  of  the  thing.

 Shrj  A.  K.  Sen:  If  that  is  the  fact
 he  will  be  acquitted  in  no  time.  If  the
 facts;  are  as  the  hon.  Member  says,  he
 will  be  acquitted  in  five  minutes.
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 Shri  Warior:  |  was  not  acquitted.
 Not  only  was  I  not  acquitted  but  I
 had  to  give  the  usual  apology  for  it
 and  get  scot-free.  The  point  is,  if
 there  is  any  possibility  of  an
 action  being  taken  by  the  police
 on  an  incident,  you  should  not
 report  it.  That  is  how  the  lawy-
 ers  say  and  the  judge;  also  concur
 with  them.  They  say  that  the  evi-
 dence  is  prejuldiced,  ang  there  is  a
 chance  of  justice  being  miscarried.
 If  the  press  in  India  is  not  given  the
 freedom  to  report  certain  things,  I
 can  say  that  the  entire  executive  will
 sleep  on  a  thousand  and  one  cases  of
 corruption.  Wha;  are  you  going  |  to
 do?  When  the  pressmen  expose  thee
 things,  the  executive  is  compelled  to
 take  certain  action.  Otherwise,  what
 will  be  the  position?  If  there  is  no  free
 press  in  thi:  country,  with  all  its  de-
 fects,  With  all  its  shortcomings,  with
 all  its  inherent  and  historical  short-
 comings,  I  would  just  ask  the  Ministry
 of  Law  as  to  what  will  be  the  position
 in  India.  Nobody  can  report  anything
 especially  any  incident  in  which  the
 police  is  interested,

 I  have  read  how  this  problem  had
 been  tackled  in  Britain.  In  the  United
 Kingdom  this  became  a  very  acute
 problem,  and  this  wa;  raised  by  no
 Jess  a  personality  than  Lord  Shaw-
 cross.  In  justice  to  him,  it  must  be
 said  that  he  first  brought  this  matter
 in  the  House  of  Lords  and  then  he
 suggested  certain  remedies.  I  have
 with  me  the  report  of  Lord  Shawcross.
 Lord  Shawcross  has  given  a  very  com-
 prehensive  report  on  this  <ubject,  al-
 though  it  is  not  a  voluminous  one.
 He  has  given  the  historical  reasons
 which  had  arisen  in  his  time  for  con-
 tempt  of  court  and  how  it  must  be
 dealt  with.  He  says:

 “The  need  to  consider  this  is
 particularly  urgent  because  the
 present  state  of  the  law  tends
 particularly  to  impede  free  dis-
 cussion  in  these  newspapers  and
 other  organs  of  public  opinion
 which  are  most  responsible,  while
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 others  tend  to  treat  the  law.  of
 contempt  less  seriously.”
 I  am  all  for  keeping  the  dignity  of

 the  courts.  I  am  all  for  the  general
 public  to  have  the  utmost  respect  for
 the  judiciary.  I  do  not  say  for  one
 momen,  that  that  must  be  impaired.
 But,  at  the  same  time,  it  is  the  impe-
 rative  necessity  of  our  society  at  pre-
 sent,  as  it  is  constituted  and  as  it  is
 developing.  that  the  freedom  of  the
 press  must  be  defined  in  clear  and
 specific  terms,  For  tha,  matter,  I  hope
 that  the  Committee  now  —  constituted
 will  take  into  consideration  the  major
 party  interested  in  this,  that  is,  the
 press,  especially  the  vernacular  press

 The  press  in  India  has  a  history  of
 its  own  How  many  hurdles  has  it
 Jumped?  How  many  difficulties  has  it
 suffered?  How  much  repression,  sup-
 pression  and  oppression  has  it  under-
 gonc?

 Shri  P.  K.  Deo  (Kalahandi):  The
 communist  press?

 Shri  Warior:  Communist,  non-com-
 munist  and  Rajas’  press  also,  The
 press,  especially,  the  vernacular  press,
 has  suffered  much  from  the  draconian
 laws  passed  by  the  impcrialist  gove-
 rnment.  We  are  now  breathing  —  free
 air,  and  if  that  free  air  is  not  given  to
 us,—even  now  whenever  these  things
 arc  considered,  the  old  ideas  ©  still
 linger  on—we  do  not  know”  whether
 the  law  will  help  us  in  developing  a
 free  press  which  is  an  essential  ad-
 junct  of  our  democratic  sct-up.

 Shri  P.  K.  Deo:  Mr.  Deputy-Spea-
 ker,  Sir,  it  would  not  be  proper  to
 pass  the  Demands  of  this  Ministry
 without  making  certain  observations.
 So,  instead  of  dilating  on  several  as-
 pects  of  this  Ministry,  I  would  like  to
 pinpoint  my  observations  on  certain
 functions  of  the  Ministry.

 In  these  Demands,  I  am  reminded  of
 the  minutes  of  the  conference  of  Law
 Ministers  which  was  held  at  Srinagar
 sometime  in  1960.  The  Law  Ministers
 from  various  States  had  assembled
 together  and  decided  that  it  was  high
 time  that  legal  aid  was  provided  to
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 the  poor  people.  I  am  very  sorry  to
 remark  that  hardly  any  step  has  been
 taken  in  that  regard,  The  Government
 should  seriously  consider  whether  it  is
 not  high  time  that  they  considered
 this  problem  in  al]  its  aspects,  As  has
 been  pointed  out  by  the  previous
 speaker,  litigation  is  very  cxpens:ve
 and  it  is  only  the  rich  people  who  can
 afford  to  have  the  luxury  of  going  to
 the  highest  level,  up  to  the  Supreme
 Court.  So,  with  all  humility,  I  beg
 to  submit  that  Icgal  aid  should  be
 provided  to  the  poor  people  at  the
 cxpense  of  the  State.  If  it  is  not  pos-
 sible  on  the  part  of  the  State  Govern-
 ments  to  provide  the  sum,  a  50  per
 cent  subsidy  should  be  given  by  this
 Ministry  to  the  various  State  Govern-
 ments  as  they  have  been  doing  in  the
 case  of  the  uplift  of  Scheduled  Castes
 and  Scheduled  Tribes,

 About  the  separation  of  the  judi-
 ciary  from  the  executive  even  though
 there  hag  been  a  mandatory  provision
 in  the  directive  principles  of  the  Cons-
 titution,  nothing  has  been  done  in

 hat  regard  so  far  as  m),  State  is  con-
 cerned,  In  some  of  the  States  we
 have  seen  that  there  has  been  complete
 separation  of  the  executive  from  the
 judiciary,  Whatever  little  has  been
 done  in  my  State  was  done  only  dur-
 ing  the  period  of  the  Coalition  Minis-
 try.  For  all  these  days  this  irmportant
 provision  of  the  Constitution  has  been
 kept  in  cold  storage,  ang  only  during
 the  period  of  the  Coalition  Ministry
 this  was  given  a  trial]  in  five  or  six
 districts,  |  am  afraid  up  till  now  nu
 further  step  has  been  taken  to  extend
 this  provision  to  the  other  parts  of
 my  State.  So,  I  think  it  is  now  high
 time  that  direction  should  go  from
 this  Ministry  to  the  Orissa  Govern-
 ment  asking  them  to  go  ahead  with
 the  implementation  of  the  directive
 principles  of  the  Constitution,  that  is,
 separation  of  the  judiciary  from  the
 executive,  in  all  the  remaining  dis
 tricts.
 4  hrs.

 Regarding  the  appointment  of  the
 High  Court  Judges  after  their  retire-
 ment,  I  beg  to  submit  that  that  prac-
 tice  should  come  to  an  end,  Our  High
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 Court  Judges  or  Supreme  Court  Jud-
 ges  after  retirement  should  not
 seck  any  favour  from  the  Gov-
 ernment—from  any  firm,  If  that
 would  be  in  their  mind,  then
 we  cannot  expect  that  judiciary
 would  be  independent  in  this  country.
 In  this  connection,  I  may  point  out  a
 statement  made  by  the  Prime  Minis-
 ter  on  27th  May  in  a  circular  to  the
 various  Ministries  that  retired  Govern-
 ment  servants  should  not  be  appoint-
 ed  in  any  private  employment.  That  is
 the  proper  thing.  The  same  ©  should
 apply  to  our  retired  High  Court  Judges
 or  Supreme  Court  Judges  and  they
 should  not  scek  further  employment.
 If  this  House  considers  that  their  age
 of  retirement  should  be  further  en-
 hanced  or  there  should  be  better  con-
 ditions  regarding  pension,  ete.  we
 shall  be  too  glad  to  provide  those
 amenities  to  our  Judges.  But  they
 should  no:  retise  i)  vse  expectation
 that  they  would  i.  given  further  em-
 ployment  like  ambuassadoria]  appoint-
 ments,  election  tribunals  or  some  such
 jobs,

 Article  43  of  the  Constitution  pro-
 vides  that  the  President  may  _  take
 advice  from  the  Supreme  Court  in
 legal  matters.  But  I  beg  to  submit  that
 this  provision  has  not  been  properly
 utilised.  We  pass  legislations  and  even
 the  State  Legislatures  have  got  the
 powcr  to  legislate.  They  pass  such
 volumes  of  Icgislation  at  breakneck
 specd  that  whenever  it  goes  to  the
 anvil  of  the  court,  it  is  declared  ultra
 vires  and  every  time  we.  the  legisla-
 tors,  are  put  to  blame.  If  we  meet  any
 members  of  the  Bar  or  any  outsider,
 we  are  the  subject  of  criticism  that
 such  a  piece  of  legislation  should  not
 have  been  passeq  by  a  supreme  body
 like  the  Parliament  or  the  State  Leg-
 islature.  So,  before  the  President  gives
 his  assent  to  any  of  these  Bills  he
 should  take  the  advice  of  the  Supremes
 Court  under  article  43  of  the  Consti-
 tution.

 In  this  connection,  I  beg  to  submit
 that  whatever  legislations  are  passed
 in  any  of  the  Houses  are  simply  pas-
 sed  by  the  brute  majority  of  the  party
 in  power.  Take  the  case  of  the  Kandu
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 [Shri  P.  K.  Deo]
 Leaves  Trade  Control]  Bill,  which  was
 passed  by  the  Orissa  Assembly  the
 other  day,  even  though  it  infringcs
 the  fundamental  rights  of  the  tenants
 by  controlling  the  trade.  4  am  sure
 whenever  it  goes  to  the  court,  jt  will
 be  declared  ultra  vires  as  it  infringes
 article  9  of  the  Constitution,  Even
 then  it  was  passed  by  the  majority  of
 the  Assembly.  The  members  of  the
 opposition  brought  it  to  the  notice  of
 the  President  that  assent  should  not
 be  given,  but  still  assent  was  given.
 I  hope  it  will  receive  the  same  “ate
 as  any  of  the  legislations  which  are
 passed  with  ulterior  motive.

 If  you  scrutinise  the  Preambles  of
 the  various  pieces  of  legislation  pass-
 ed  by  this  House,  you  will  find  that
 Rasty  sentence  excluding  Jammu  and
 Kashmir.  Yp  till  now  I  have  not
 understood  why  Jammu  and  Kashmir
 should  be  cxcluded  from  the  opera-
 tion  of  our  various  laws.
 Jammu  and  Kashmir  is  an_  integral
 part  of  our  country  and  the  operation
 of  all  the  laws  passed  by  this  Parlia-
 ment  should  be  extended  to  Jammu
 and  Kashmir  and  to  Goa  and  other
 former  Portugucse  possessions,

 Even  though  the  various  _  Iegisla-
 tures  have  got  the  right  to  legislate

 ‘on  substantive  law,  I  do  not  think
 there  will  be  any  two.  opinions
 regarding  the  operation  of  the  proce-
 dural  law.  The  Cr.  P.  C.  was  amend-
 ed  in  956  and  the  operation  of  that
 Code  has  not  been  extended  to  the
 territory  of  Jammu  and  Kashmir.

 Regarding  the  delay  in  the  disposal
 of  cases,  I  beg  to  submit  with  all
 humility  that  justice  delayed  is
 justice  denied.  There  should  be
 Occasional  inspection  of  our  High
 Courts  and  the  Supreme  Court  by  the
 competent  authority  and  adequate
 number  of  Judges  should  be  provided
 without  waiting  for  formalities.

 ‘One  interesting  aspect  of  the  work-
 ‘ing  of  the  Ministry  of  Law  is  that
 ‘they  have  appointed  a
 Religious  Endowments  Commission.
 So  far  as  the  purpose  and  the  inten-
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 tion  is  concerned,  it  is  ag  good  thing
 that  the  endowments  should  be  pro-
 perly  spent  for  the  purposes  for
 which  they  are  meant  and  _  they
 should  not  be  utilised  as  private  pro-
 perty  of  any  individual.  At  the  same
 time,  I  beg  to  submit  that  such  scru-
 tiny  on  the  part  of  Government
 should  not  be  confined  only  to  the
 Hindu  religious  endowments,  but  it
 should  be  extended  to  Muslim  wakfs
 and  other  endowments  to  various
 churches,  etc.  I  submit  that  this
 aspect  of  the  question  should  be
 examined  by  this  Ministry.

 Regarding  the  working  of  the
 adalati  panchayats,  it  is  nothing  but
 a  farce.  I  know  that  in  our  endea-
 vour  for  the  successful  working  of
 the  panchayati  raj,  we  have  gone  to
 the  extent  of  giving  powers  to  the
 panchayats  of  inflicting  fines  or  small
 sentences  for  minor  offences.  But  we
 have  come  across  several]  —  ittances
 where  they  have  encroached  upon  the
 usual  working  of  the  variou.  courts
 and  they  have  done  various  unlawful
 acts.  Before  an  individual  is  com-
 petent  to  serve  us  a  member  of  the
 adalati  panchayat,  there  should  be
 some  qualification  for  him  for  that
 post.  So,  instead  of  throwing  open
 the  doors  of  adalati  panchayats  to
 any  voter,  there  should  be  some
 qualification  prescribed  for  a  person
 fo  become  a  member  of  the  adalati
 panchayats.

 My  remarks  regarding  this  Ministry
 would  not  be  complete  without  a
 reference  to  the  election  laws.  Every-
 body  in  this  House  will  agree  with
 me  that  it  is  high  time  that  we  had  a
 radical  change  of  the  election  laws.
 As  pointed  out  by  the  Prime  Minister
 and  by  Shri  Tyagi  also  during  the
 debate  on  the  President’s  Address,  we
 have  learnt  so  many  new  values  in
 the  last  elections.  The  vote-purchas-
 ing  power  of  money  has  been’  very
 well  proved  in  the  last  elections.  We
 have  seen  how  money  power  and
 official  power  were  utilised  to  fulfil
 the  electoral  ends  of  the  party  in
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 power.  This  prescription  of  limit  on
 election  expenses  is  just  a  farce.
 Coming  from  the  horse’s  mouth,  7
 quote  a  statement  of  the  Chief  Minis-
 ter  of  our  State,  who  happens  to  be
 the  P.C.C.  Chief  there.  Immediately
 after  the  elections,  he  came  out  with
 a  statement  that  the  Congress  Party
 had  to  spend  Rs.  2  lakhs

 Shri  A.  K.  Sen:  The  hon.  Member
 should  not  say  something  against  a
 person  who  is  not  here  to  answer  it.

 Shri  P.  K.  Deo:  I  am  quoting  a  press
 statement.

 Shri  A.  K.  Sen:  For  that  the  proper
 forum,  in  my  submission,  is  the
 Orissa  State  Assembly.

 Shri  P.  K.  Deo:  I]  am.  oto  quest)
 a  public  statement,  where  he  said  the
 Congress  party  alone  had  to  spend  a
 sum  of  Rs.  2  lakhs  in  the  last  general
 election  when  therg  was  election  only
 for  the  Lok  Sabha.  Since  19  seats
 were  contested,  roughly  it  will  come
 to  Rs.  63,000  per  seat  which  the  party
 alone  had  spent.  Then,  the  individual
 candidates  must  have  spent  some-
 thing  of  their  own  to  further  their
 own  election  prospects.  So,  in  my
 opinion,  this  prescription  of  Rs.  25,000
 is  nothing  but  a  farce.

 Various  malpracticcs  were  resorted
 to  by  the  party  in  power  quring  the
 elections.  Promises  like  cash  or
 donations  are  very  well-known.  We
 know  very  well  that  where  persua-
 sion  and  tei:.piation  failed,  threats
 were  held  out  like  starting  prosccu-
 tion  for  encroachment  of  land,  dis-
 continuance  of  forest  rights,  harass-
 ment  by  commercial  tax  officers  etc.
 People  were  also  told  that  if  they  do
 not  vote  for  the  party  in  power,  no
 development  work  will  be  carried
 out  in  their  area.  So,  all  these  things
 were  most  shamelessly  carried  out  by
 the  party  in  power.
 782  (Ai)  LSD—6.
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 Last  of  all,  the  noting  down  the
 number  of  the  ballot  paper  against
 the  name  of  the  voter  in  the  working
 copy  of  the  electoral  roll  in  the  booth
 by  one  of  the  presiding  officers  is
 highly  objectionable.  That  entry
 makes  secret  voting  a  myth.  It
 ls  an  opportunity  for  the  party  in
 power  to  threaten  the  voter  of  future
 victimisation.  So,  all  these  things
 have  to  be  remedied.

 Then,  the  marking  system  of  voting
 is  an  improvement  on  the  previous
 system.  But,  at  the  same  time,  after
 the  ballot  papers  are  counted,  they
 should  be  properly  —  preserved.  We
 have  seen  that  Shrj  Dhandekar,  who
 won  by  1,500,  votes  in  the  counting,
 had  to  lose  by  500  votes.  in  the
 recount.  This  is  the  state  of  affairs
 which  we  are  witnessing  now.  The
 hon.  Deputy  Minister,  who  comes
 from  my  State,  knows  very  well  that
 tn  the  Ranpur  Assembly  constituency.
 first.  the  Congress  candidate  was
 declared  clected.  On  recount  the
 non-Congress  candidate  was  declared
 elected  by  a  margin  of  five  votes.
 Again,  in  the  tribunal  stage,  when
 the  same  ballot  papers  were  recount-
 ed,  the  defcated  Congress  candidate
 was  declared  elected.  So,  unless  some
 arrangement  is  made  for  the  security
 of  these  ballot  papers,  it  will  create
 havoc.  In  this  connection,  I  beg  to
 submit

 The  Depety  Minister  in  the  Minis-
 try  of  Law  (Shri  Bibudhendra
 Mishra):  May  I  inform  the  —  hon.
 Member  that  the  recount  in  that  case
 was  not  duc  to  any  defect  in  the
 keeping  of  the  ballot.  papers,  because
 the  law  provides  that  the  ballot
 papers  shall  be  sealed  and  kept?  In
 this  case,  it  was  opened  only  on  the
 order  of  the  Election  Tribunal.  It  so
 happened  that  in  this  particular  case
 the  difference  was  so  small,  five  votes
 or  so.  So,  three  vote  this  side  or  that
 side  would  have  made  all  the
 difference.

 Shri  U,  M.  Trivedi  (Mandsaur):
 They  were  kept  open  all  the  time.



 7549  Demands

 Shri  Bibudhendra  Mishra:  No  such
 complaint  was  made.  The  difference  of
 votes  was  small,  the  election  tribunal
 ordered  a  recount.

 Shri  P.  K.  Deo:  I  thank  the  Deputy
 Minister  for  the  amount  of  interest
 that  he  takes  in  these  affairs,  because

 I  had  the  privilege  to*stand  his  cross-
 examination  for  seven  days  when  he
 appeared  on  behalf  of  the  defeated
 Congress  candidate  before  the  Elec-
 tion  Tribunal  without  success.

 My  remarks  about  the  elections  will
 not  be  complete  unless  I  make  a
 reference  to  the  various  posters  and
 pamphlets  that  have  been  used  in  the
 last  clections.  It  is  a  good  thing  that
 the  Home  Minister  has  directed  that
 the  various  posters  and  leaflets  from
 al]  the  various  States  should  be
 collected  and  a  scrutiny  should  be
 made.  I  am  sure  when  that  scrutiny

 is  made  many  startling  revelations
 would  be  made  regarding  the  length
 and  breadth  of  the  meanness  and
 crudeness  to  which  the  party  in
 power  stooped  in  the  last  general
 elections,  The  most  objectionable
 and  vulgar  posters  in  very  bad  taste,
 depicting  falsehood  and  misrepresent-
 ing  facts  to  create  hatred  against
 other  partics  and  individuals  were
 profusely  used  by  the  party  in  power.
 So,  it  is  high  time  that  such  things
 are  stopped.  Unless  these  things  are
 banned  in  time,  democracy  would  be
 a  farce  in  this  country.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Mr,  Deputy-Speaker,
 I  start  with  a  certain  difficultv.  My
 learned  friend,  the  Law  Minister,
 usually  fecls  that  we  bring  into  this
 field  matters  which  do  7०  really
 relate  to  this  Ministry.

 I  want  to  deal  primarily  with  what
 I  would  describe  as  the  erosion  of  the
 rule  of  law,  As  8  distinguished
 lawyer  at  one  time,  the  Law  Minister
 will  perhaps  remember  that  the  classic
 interpretation  of  the  rule  of  Jaw  has
 been  made  by  Dicey.  Dicey  postulat-
 ed  three  aspects  of  the  rule  of  law.
 Firstly,  the  supremacy  of  law:  that  fs.
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 No  individual  can  be  punished  except
 for  a  distinct  breach  of  the  law.
 Secondly,  equal  ,application  of  the
 law;  that  is,  no  one  should  be  above
 the  law.  The  learned  Law  Minister
 will  say:  well,  both  these  aspects
 apply  in  India,  I  would  perhaps  be
 prepared  to  concede  that  these  two
 aspects  do  exist  in  India,  but  I  am
 more  concerned  with  the  third  aspect,
 as  enunciated  by  Dicey,  and  that  is
 the  predominance  of  the  legal  spirit.
 I  say  with  a  great  deal  of  respect,  but
 I  say  it  also  without  qualification,
 that  there  has  been  a  steady  recession
 of  the  legal  spirit  in  the  country.

 You  may  say  that  our  democracy
 is  young,  the  Government  is  young,
 perhaps  inexperienced,  but  there  is  no
 doubt  that  the  Government  or  the
 executive  have  shown  increasing  im-
 patience  of  constitutional  and  judicial
 controls.  I  am  quite  aware  that  you
 have  a  certain  spreading  of  execu-
 tive  tentacles  with  nationalisation  and
 that  form  of  exccutive  creeping  para-
 lysis  is  part  of  the  welfare  State  and
 of  a  planned  economy.  The  most
 dangerous  edge  has  been  given  to
 this  kind  of  creeping  paralysis  by  the
 fact  that  although  in  form  we  subs-
 cribe  to  democracy,  in  fact  we  have  a
 monolithic  political  structure,  we  have
 an  overwhelming  ruling  party  which
 gives  a  tremendous  edge  to  this  dan-
 ger  of  invasion  of  individual  freedom,
 and  there  is  this,  as  I  said,  progres-
 sive  erosion  of  the  rule  of  law  in  our
 country.

 I  want  to  illustrate  it  just  by  a  few
 examples  of  what  has  happened  in  the
 past  few  years,  My  learned  friend
 Was  not  here  when  the  amendment  to
 the  Criminal  ‘Procedure  Code  was
 brought  in  with  a  tremendous  amount
 of  fanfare.  I  am  against,  anyone,  any
 reasonable  person,  must  be  against
 inordinate  legal  delays.  But  let  us
 not  be  caught  up  in  mere  slo-
 gan-mongening.  we  are  tempted  to
 fall  victims  to  slogan-mongering.  IY
 remember.  at  that  time,  when  the
 Code  of  Criminal  Procedure  Amend-
 ment  Bill  was  introduced  in  this
 House,  the  then  Home  Minister  ae-
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 claimed  it  ag  something  which  was  an
 offering  to  cheap  and  speedy  justice.
 I  do  not  know  how  much  criminal  law
 my  hon.  friend  has  done,  but  I  can
 tell  you  this  without  qualification  that
 your  amended  Criminal  Procedure
 Code  has  not  added  one  iota  either
 to  the  speed  or  cheapness  of  criminal
 trial  in  this  country,  On  the  other
 hand,  what  happened?  Government
 took  the  opportunity  of  imparting  a
 hangman’s  pattern  to  the  Criminal
 Procedure  Code  of  this  country,  Vital
 rights,  rights  vital  to  an  accused  per-
 son,  rights  of  cross-examination  were
 taken  out.  The  capacity,  and  it  is  an
 infinite  capacity,  for  the  prosecution
 to  do  mischief,  that  capacity  was  in-
 creased  and  affirmed.

 Then,  what  has  happened  to  our
 much-proclaimed  fundamental  rights.
 Somebody,  some  people,  seem  to  think
 that  any  reference  in  some  kind  of
 disparaging  way  to  our  fundamental
 rights  is  sacrilegious.  In  fact,  what  is
 the  position  of  our  fundamental
 rights?  What  content,  if  any,  is  left
 in  our  fundamental  rights  chapter
 today?  What  has  happened  to  article
 32)  My  hon,  friend  knows  that
 article  3]  was  a  clause  which  prétect-
 ed  property  rights.  It  has  been  not
 only  emasculated  but  it  has  been  de-
 nuded  of  all  content,  as  my  hon.
 friend  knows  very  well,  The  ques-
 tion  of  compensation  has  been  com-
 pletely  taken  outside  the  purview  of
 courts  in  this  country,  What  has  hap-
 pened  to  article  19?  Thank  God,  there
 is  some  little  content  in  Article  9
 which  gives  us  the  seven  freedoms—
 freedom  of  speech  and  freedom  of
 property.  etc.  some  little  content.
 But  my  hon,  friend  was  not.  here,  and
 is  not  aware  how  we  protested.  On
 the  pretext  of  an  alleged  interpreta-
 tion  which  the  Supreme  Court  is  sup-
 posed  to  have  given  in  Romesh
 Thapar’s  case—which  the  Supreme Court  never  gave—a  coach  and  four
 was  driven  through  Article  9  Before
 that  restrictions  could  be  introduced
 in  the  interest  of  the  security  of  the
 State.  The  expression  “security  of
 the  State”  as  my  hon.  friend  knows
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 has  a  settled,  stringent  legal  connota-
 tion.  It  confines  restrictions  within
 prescribed  limits,  But  you  bring  in
 public  order.  The  term  “public  order”
 is  sO  wide  that  nobody  knows  the
 scope  and  content  of  public  order,  As
 I  said,  Government  drove  a  coach  and
 four  through  Article  19.

 Then,  Sir,  my  hon,  friend  knows
 this.  We  are  given  to  the  habit  of
 cliche  and  slogan-mongering  in  pro-
 claiming  our  Fundamental  Rights.
 But  what  happened?  Some  of  us,
 when  the  Constitution  was  being
 framed  fought  for  the  application  of
 the  “due  process  clause”  in  our  Con-
 stitution.  The  majority  of  the  framers
 of  the  Constitution  scouted  the  idea.
 But  what  is  the  result?  What,  in  fact,
 have  we  given  to  our  citizens  or  to
 our  people  in  ows  Constitution?  Pro-
 vided  a  law  is  passed  by  a  compctent
 legislature,  if  it  is  harsh,  if  it  is
 immoral,  even  if  it  is  a  lawless  law,
 the  courts  are  utterly  and  completely
 helpless,  because  unlike  the  American
 constitution  the  courts  cannot  test,
 they  cannot  strike  down  legislation
 against  the  background  of  legal  con-
 science  and  natural  justice,  That  is
 the  stark  position  so  far  as  our  much
 proclaimed  Fundamental  Rights  are
 concerned.

 Add  to  this  we  have  this—what  I
 regard  as  a—serious  danger.  And  I
 have  some  hope  that  my  hon,  friend
 as  an  outstanding  member  of  the  Bar
 will  at  Icast  privately  accept  this
 position.  We  are  in  an  unfortunate
 stage  in  our  country  today,  We  are
 in  a  stage  of  judicial  recession.  Add-
 ed  to  governmental  and  executive  en-
 croachment,  judicial  interpretation
 has  combined  to  bring  about  the
 erosion  of  the  rule  of  law  in  the  coun-
 trv.  My  hon.  friend  will  know  §  it.
 What  has  happened  to  Article  14?  If
 tomorrow  he  is  consulted  by  clients,
 would  he  in  his  wildest  moments  ever
 suggest  invoking  Article  147,  It  mocks
 at  the  framers  of  the  Constitution—
 the  equality  clause.  There  is  not
 one  iota  of  content  left.  We  have
 come  a  long  way  from  Anwar  Ali



 7553  Demands

 [Shri  Frank  Anthony]
 Sarkar,  By  a  series  of  decisions  of
 the  Supreme  Court  all  content  has
 been  taken  out  of  Article  14,  This  is
 a  process  of  judicial  erosion.  Today
 you  can  discriminate  against  an  indi-
 vidual,  provided  there  js  some  kind
 of  intelligible  differentia  and  the
 differenti:  is  easily  seized  upon  by
 the  courts.

 There  is,  as  I  say,  this  process  of
 the  erosion  of  the  rule  of  law.  And
 one  of  the  wurst  and  the  most  dis-
 turbing  manifesiations  is  the  extent
 our  judiciary  has  not  only  becn  emas-
 culated,  but  also  has  been  increasing-
 ly  demoralised.  And  I  say  this  with-
 out  qualification.

 I  do  not  want  my  thon,  friend  to
 say:  Why  do  you  make  the  e  allega-
 tions?  Everybody  makes  them;  the
 Supreme  Court  Bar  makes  them,
 leaders  of  the  Bar  in  the  ec  untry
 make  them.  But  we  make  them  not
 irresponsibly,  We  make  them  from  a
 sense  of  sadness.  Today  that  is  the
 rule,  not  the  exception,

 When  the  States  Reorganisntion  Bill
 was  on  the  anvil,  I  f-ught  alone  but
 unfortunately  I  fought  an  unsuccess-
 ful  battle,  I  said  take  thi  evil  thing,
 the  Governor  out  of  the  consrtium
 that  appoints  judges.  I  know  that  as
 secon  as  you  put  the  Governor  into
 the  consortium  that  is  the  end  of
 judicial  independence.  The  Governor
 will  say  nothing.  He  is  a  figure-head.
 But  behind  the  facade  of  the  Gover-
 nor  the  Chicf  Minister  will  make
 appointments  to  the  judiciary,  That
 is  happening  increasingly  in  many
 High  Courts  in  the  country,  It  js  a
 scandal.  I  know.  I  will  give  my  hon.
 friend  instances;  I  do  not  want  to
 make  it  on  the  floor  of  the  House.  The
 Chief  Justice  of  India  approves  of  the
 appointment  of  an  individual  But
 the  Chief  Minister,  unless  he  feels
 that  that  person  has  the  recessarv
 political  ace-mnplishments—and  what
 is  the  arcomnlishment  to  kowtow  to
 Government  whenever  it  is  necessary
 —he  will  ensure  that  people  recom-
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 mended  by  the  Chief  Justice  will
 never  get  to  the  Bench,  That  is  hap-
 pening.  We  know  it.  The  Law  Com-
 mission  has  pointed  it  out.  Today
 that  is  the  rule.  People  withou!  any
 practice  at  all  are  raised  to  the  Bench.
 This  matter  came  up  in  Basudev
 Prasad’s_  case,  But  the  Supreme
 Court  acquitted  him.  A  leading
 Member  of  the  Patna  High  Court  was
 constrained  to  say  that  Members  are
 being  raised  to  the  Patna  Bench  who
 have  absolutely  n>  visible  means  of
 practice,  The  sensitive  Patna  Judi-
 ciary  culled  him  to  the  bar  and  con-
 victed  him.  But  ‘he  Supreme  Court
 said:  No.  this  is  within  the  privilege
 of  leading  members  of  the  Bar.

 And  what  happened  in  that  strange
 case  of  Alagiriswamji  in  Madras?
 Unf.  rtunately,  the  Bar  Associations
 also  have  sought  to  enter  this  general
 atmosphcre  of  emasculation,  But  even
 they  were  provoked  indignantly  to  go
 to  the  High  C-urt.  A  non-practising
 lawyer  was  made  a  Government
 pleader  with  the  obvious  intention  of
 ultimately  sending  him  to  the  Bench
 through  the  back-door.

 My  hon,  friend  may  say:  But  what
 have  I  g:t  to  do  with  all  this?  Why
 don’t  you  a‘tack  my  hon.  friend  Mr.
 Lal  Bahadur  Shastri?  I  do  not  make
 the  appointments,  I  have  nothing  to
 do  with  it.  I  have  a  feeling,  and  I  am
 appealing  to  him,  that  I  may  be  able
 to  strike  seme  resporcihle  cord  in
 him  personally  because  he  has  been
 an  outstanding  lawyer.  He  knows
 “hese  things  are  happening.  He
 knows  to  wht  extent  the  legal  con-
 science  of  the  Government  has  be-
 ecme  increasingly  deadened,  I  remard
 him  in  effect  as  the  repository  of  the
 legal  conscience  of  the  Cabinet.  And
 when  these  things  are  happening.  he
 mav  not  have  a  final  say  in  the  mat-
 ter,  but  certainlv  he  can  point  out  to
 his  Cabinet  colleagues  that  these
 things  have  beenme  the  general  prac-
 tice  in  the  country  todav,

 M:  hon.  friend  who  spoke  before
 me,  asked:  Why  do  vou  allow  judges
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 to  be  appointed  to  executive  and
 administrative  appointments?  I  have
 asked  that  question  over  and
 over  again,  and  I  have  had  no
 answer.  Any  reasonable  person  will
 accept  the  position  that  you  should
 make  use  of  the  legal  talents  of
 judges  after  they  retire,  but  only  in
 a  judicial  or  quasi-judicial  capacity.
 Nothing  has  been  more  ill  conceived,
 nothing  has  been  more  utterly  perni-
 cious,  and  I  say  it  without  qualifica-
 tion  that  you  have  demoralised  the
 judges.  The  whole  p#litical  atmos-
 phere  has  become  vitiated.  We  know
 this  that  the  sedulous  sycophant,  the
 accomplished  courtier,  is  at  a  premium
 in  political  life,  But  you  have  brought
 about  the  same  state  cf  affairs  in  the
 judiciary,

 When  I  came  back  after  arguing  a
 case  members  of  the  Bar  told  me  that
 in  a  particular  High  Cou.t  judges
 wait  on  Ministers.  When  I  put  this
 to  the  Chief  Justice,  he  cynically  re-
 marked  that  if  ‘hey  only  waited  on
 Ministers  it  would  be  somcthing;  but
 they  usually  wait  on  Deputy  Minis-
 ters!  The  Chief  Justice  of  India  told
 me  this,  I  say  it  is  a  matter  which
 should  sadden  us.  I  do  not  say  this
 in  anger;  I  say  it  with  sadnes:.  What
 has  happened  to  the  high  traditions  of
 the  judiciary  in  this  country?  Judges
 have  joined  the  queue  of  courtiers.
 On  the  occasizn  when  the  conditions
 of  service  of  judges  comes  up  I  shall
 say:  give  them  a  pension  equal  to
 their  salaries;  but  do  not  demoralise
 them,  When  they  are  on  the  eve  of
 retirement  with  the  prospect  of  retir-
 ing  with  a  pension  which  is  one  third
 of  their  emoluments,  they  are  looking
 around  for  jobs.  The  tragedy  is  that
 our  Government  encourages  it,  You
 have  brought  not  only  the  judiciary
 into  a  sort  of  contempt;  you  bring
 the  whole  rule  of  law  into  contempt
 in  the  country.

 Sir,  I  shall  end  on  a  last  note.  It  is
 a  bad  thing.  People  accuse  us  of
 pointing  a  finger  irresponsibly  to
 judges.  But  who  does  it  more  irres-
 Ponsibly  than  the  Government  from
 the  Prime  Minister  downwards?  Not
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 only  is  it  in  not  good  tasic;  but
 deunitely  in  bad  taste.  The  Prime
 Minister  has  pilloried  the  judges  of
 this  country,  This  is  not  good.  The
 executive  pillories  them  and  they
 unfortunately  cannot  reply.  Today  the
 judiciary  is  under  so  much  executive
 pressure  that  they  have  become  de-
 moralised,  They  are  pilluried  for
 delay  and  for  mounting  arrears.  They
 are  not  entirely  to  blame.  But  what
 has  happened?  Today  what  is  the
 supreme  hall-mark  of  justice  in  the
 higher  reaches?  It  is  a  careful  patient
 hearing.  Is  that  hall-mark  of  justice
 existing  in  our  High  Courts,  and  even
 in  cur  Supreme  Court,  I  ask  with  a
 great  deal  of  respect.  No  one  is
 more  zealous  than  I  am  of  the  need
 to  maintain  the  utmost  respect  for  our
 judiciary.  But  what  is  happening?  I
 know  there  are  delays,  My  hon.  friend
 will  say  that  justice  delayed  is  justice
 denied.  But  to  a  greater  extent,  hur-
 ried  justice  is  justice  denied.  And
 that  is  the  kind  of  justice  we  are
 &et.ing  in  the  High  Courts  and  the
 Supreme  Court  today,  I  say  this
 fetish  for  disposals  is  destroying  the
 whole  atmosphcre  of  judiciality.  I
 ask  my  hon,  friend-—I  am  not  making
 any  statement  की  an_  irresponsible
 manncr—Ict  him  call  for  the  disposals
 in  the  Supreme  Court  four  years  ago
 and  the  disp:sals  today,  Let  him  sce
 the  percentage  of  dismissals  in  crimi-
 nal  matters,  particularly  in  death
 matters.  Let  him  sce  the  percentage of  dismissals  in  fundamental  right
 matters,  He  will  be  surprised,  At
 one  time  many  of  us  considered  that
 these  matters  had  been  so  eliminated
 by  hurried  disposals,  criminal  and
 fundamental  right  matters,  that  the
 Supreme  Court  had  converted  itself
 in  fact  into  a  superior  industrial  tri-
 bunal  or  an  Income-tax  tribunal.  I
 say  this,  I  do  not  know  what  my
 hon,  friend  regards,  as  a  distinguish-
 ed  lawyer,  what  he  regards  as  the
 supreme  and  the  over-riding  func-
 tions  of  the  Supreme  Court.  I  should
 have  thought  it  is  the  protection  of
 fundamental  rights.  As  one  of  the
 earlter  Chief  Justices  said,  it  is  the
 sentinel  on  the  qui  vive  to  "enforce
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 {Shri  Frank  Anthony]
 fundamental  rights.  It  has  become  a
 cliche  that  mocks  at  the  people  of
 India  today.

 Fundamental  rights!  To  begin  with,
 there  is  a  preliminary  hearing,  In
 five  or  ten  minutes,  even  the  most
 competent  and  the  most  able  judges
 are  not  able  to  assess  the  worth  of  a
 fundamental  rights  petition?  Most  of
 them  are  eliminated  in  the  prelimi-
 nary  hearings,  Then  what  happens  if
 they  are  admitted?  My  friend  agreed
 with  me  last  year.  I  said,  “Funda-
 mental  rights!  You  mock  at  the
 ciluzen  of  this  country  before  a  person
 can  even  pursue  his  right  he  has  to
 deposit  Rs,  2,500.”  Two  thousand  five
 hundred  rupees!  What  citizen  in  this
 country  can  do  it?  My  friend  may
 say  that  the  Supreme  Court  has
 prescribed  this  procedure.  But,  sure-
 ly,  in  the  final  analysis,  somebody,
 either  the  Government  or  this  House,
 has  to  do  it.  We  are  the  custodians
 of  the  intention  of  the  framers  of  the
 Constitution,  Did  we  not  intend  that
 the  Supreme  Court  should  be  some-
 thing  more  than  an  Industrial  or
 Income-tax  tribunal?  Of  course  we
 did.  We  intended  that  it  should  be
 there  to  vindicate  fundamental  rights.
 Last  year  when  I  asked  my  friend,
 he  said,  “Well,  I  can  only  convey  the
 feeling  in  this  House  that  this  impo-
 sition—and  almost  impossible  imposi-
 tion—of  Rs,  2,500  should  be  brought
 to  the  notice  of  the  Supreme  Court.

 Shei  ©  प्र,  Sen:  T  did.

 Shri  4  Coan  “invhomy:  And  probably
 L..  did  it,  but  nothing  has  happened.
 I  hope  he  will  do  it  again,  because  I
 feel  that  the  time  has  come....

 Shri  A.  K.  Sen:  I  did  it  with  all
 the  sincerity  and  earnestness  that  I
 could  command.

 Shri  Frank  Anthony:  I  am  making
 an  appeal  to  my  hon.  friend,  because
 this  whole  atmosphere  which  encour-
 ages  erosion  of  the  rule  of  law  has  to
 change.  We  have  to  re-assess  what
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 was  our  intention  with  regard  to  the
 function  of  the  Supreme  Court,  and
 I  hope  that  when  he  replies,  the  Law
 Minister  will  give  us  some  hope  in
 this  matter.

 Shri  K.  C.  Sharma:  Today  we  are
 dealing  with  a  very  important  Minis-
 try,  because  civilization  and  law  go
 together.  Law  was  there  which
 settled  human  relations.  Even  when
 there  was  the  divine  law,  in  the  name
 of  law  men  _  lived  together.  So,
 empires  and  kingdoms  passed  away,
 but  the  law  remains  as  it  was.

 So,  with  the  democratic  set-up,  as
 my  friend  has  just  stated,  and  stated
 seriously—and  I  agree  with  every
 word  of  what  he  has  said—,  it  should
 be  the  rule  of  law  that  should  govern
 the  relations  between  man  and  man,
 between  citizen  and  State.  We  have
 gone  so  far  as  to  bring  within  the
 orbit  of  law  even  things  which  were
 sacramental,  marriage  and  _  other
 things.

 Another  aspect  of  it  ig  that  law  is
 not  mainly  the  book  of  law:  it  has
 to  be  administered  by  judges.  Judges,
 in  order  to  administer  law  to  the
 satisfaction  of  the  people,  must  not
 only  be  independent,  they  should  be
 capable.  And  justice  should  not  only
 be  administered  impartially,  but  it
 should  also  appear  to  be  administer-
 ed  impartially.  My  friend  is  right
 when  he  says  that  the  judges  should
 not  look  to  any  favour  whatsoever
 from  the  executive.  There  should  be
 no  such  suspicion  in  the  mind  of  the
 citizens,  even  in  the  remotest  way  pos-
 sible.  We  are  a  new  State  and  it  is
 all  the  more  necessary,  and  we  have
 got  to  create  new  traditions,

 In  this  land  of  ours  there  was  no
 such  thing  as  an  equal  citizen  for
 centuries  together,  not  only  centuries
 but  for  thousands  of  years.  A  Brah-
 man  was  a  different  man  from  the
 Shudra.  The  Shudra  had  not  the
 same  right,  as  a  human  being,  as  a
 Brahman.  It  is  for  the  first  time  in
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 this  land  of  ours,  with  its  great  his-
 tory  and  ancient  glamour—whatever
 you  may  call  it—that  one  man  stands
 up  and  looks  into  the  eye  of  another
 and  claims  equal  right  as  a  citizen  of
 this  country.  Therefore,  it  is  all  the
 more  important  that  today  the  law
 should  be  supreme,  and  it  should  be
 the  rule  of  law  and  not  the  rule  of
 man,

 In  this  respect  I  would  like  to  make
 two  submissions.  One  is  that  the
 judges  should  be  capable.  They  should
 be  mentally  and  intellectually  capable
 to  understand  the  law.  I  beg  to  state
 that  law  is  not  a  static  thing.  Law
 is  not  what  it  was  two  thousand  years
 ago.  It  is  a  dynamic,  growing  know-
 ledge  of  men  and  things  as  they  prog-
 ress  in  the  changing,  dynamic  State.
 No  judge  is  capable  of  understanding
 the  law  and  administering  justice  un-
 less  he  has  some  knowledge  of  the
 social,  economic  and  cultura]  condi-
 tions  of  the  country,  unless  he  has
 some  knowledge  of  criminology,  unless
 has  has  some  knowledge  of  psycho-
 logy.  It  is  a  strange  phenomenon.  A
 man  who  has  decided  hundred-rupee
 cases,  perhaps  about  two  thousand
 such  cases,  as  a  district  munsiff  can
 be  raised  to  the  High  Court  without
 any  further  study,  without  any  inkling
 of  the  social  and  cultural  studies
 about  conditions  of  the  country.  What
 justice  can  that  man  administer  to  the
 people?  Justice  is  not  something
 abstract,  it  is  something  concrete.  It
 cannot  be  administered  unless  the
 man  knows  what  happens  in_  the
 country,  unless  the  judge  knows  what
 dynamic  changes  are  taking  place  in
 the  country  in  the  relations  of  the
 country  with  other  countries,  in  the
 relations  between  man  and  man,  _  in
 the  relations  between  man  and  woman.
 As  I  said,  law  is  not  something  static.
 It  is  dynamic.  It  is  changing.  It  has
 to  do  with  human  bones  and  flesh.

 Judges  are  a  privileged  class.  How
 many  judges  have  libraries  in  their
 houses?  How  many  judges  have  been
 conversant  with  up-to-date  legal  lite-
 rature?  I  have  moved  among  them
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 and  I  say  with  the  limitations  that  a
 lawyer  should  have,  with  al]  the  res-
 pect  for  the  judges,  that  I  have  found
 many  of  them  wanting.  Many  of  them
 are  wanting  in  the  elementray  sense
 of  duty  to  the  people.  It  is  a  sad
 thing.  My  respectful  submission  is,
 whatever  the  procedure,  a  judge  must
 know  the  history  of  law,  he  must
 know  the  origin  of  law,  he  must  be
 a  student  of  the  various  systems  of
 law.  He  must  be  a  student  of  Roman
 law.  He  must  have  comparative  studies
 inlaw.  It  is  impossible  to  administer
 justice  without  the  capacity  to  know
 law.  It  isastrange  phenomenon,  Can  a
 doctor  administer  medicine  without
 knowing  the  science  of  medicine?  .f
 a  doctor  cannot  administer  medicine
 to  a  sick  man,  do  you  think  a  man’s
 life  is  cheaper  than  the  fever  of  a
 man?  You  have  to  train  a  doctor  so
 that  he  can  give  a  doze  of  medicine  for
 fever.  You  have  to  train  a  Judge  so
 that  man’s  life  may  be  safe.  Man’s
 life  does  not  mean  his  bones  and
 blood  only.  Man’s  life  means  his
 dynamic  energy,  his  capacity  for
 work,  his  social  relationship  in
 society.  There  are  so  many  elements
 that  a  Judge  has  to  understand.  My
 point  is  that  there  should  be  learned
 and  well  trainegq  judges.

 The  second  point  is  about  the  ap-
 pointment  of  judges.  I  would  very
 much  like  that  the  Chief  Justice  of
 the  High  Courts  should  recommend
 the  appointment  of  Judges  and  the
 Chief  Justice  of  the  Supreme  Court
 should  look  into  the  recommendation
 and  that  recommendation  should  be
 accepted.  The  President  or  the  Gov-
 ernment  may  lay  down  certain  norms
 because  they  are  finally  responsible
 for  the  government  of  the  country.
 But,  this  is  a  strange  phenomenon.  I
 know  the  Chief  Justice  of  India  had
 to  turn  down  many  recommendations
 from  one  of  the  States.  What  were
 the  recommendations?  In  preference
 over  Judges  whose  ability  was  never
 disputed,  whose  judgments  were  read
 by  the  Chief  Justice  of  India  himself,
 the  recommendation  from  the  State
 was  for  candidates  from  the  dignified
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 office  class,  that  is  the  Secretary  or
 Registrar’s  man  who  had  a  say  with
 the  Chief  Minister  or  the  Governor  or
 the  Government.  This  is  strange.  It
 is  sad.  Do  you  think  we  can  mock  at
 the  administration  of  justice  and
 claim  to  be  a  civiliseq  people?  Any-
 body  to  claim  himself  to  be  a  civilised
 Government  must  be  able  to  stand
 and  say  hefore  the  world,  I  believe  in
 the  rule  of  law,  my  administration  is
 an  administration  which  is  under  the
 law  and  not  under  man.

 One  more  word  and  that  is,  admis
 nistration  of  justice  and  the  appoint-
 ment  of  judges  of  the  Supreme
 Court—all  these  should  come  undcr
 the  Ministry  of  law.  My  simple  point
 is  this.  There  is  such  a  thing  as  social
 stratification.  Do  you  think  that  lew-
 yer  and  judges  are  to  look  to  what
 may  be  called  a  semi-educateqd  man
 whosoever  he  may  be  in  the  Ministry
 of  Home?  No  Judges  should  be
 placed  in  a  position  to  bow  down
 before  anybody  except  a  man  of  law.
 There  are  only  two  studies  which  have
 made  man  cultured  and  civilized  in
 the  world.  One  is  metaphysics  another
 law.  Greck  philosophy  and  Roman
 law  have  civilized  the  people.  These
 have  made  man  civilised;  these  have
 made  man  what  is  called  8  cultured
 animal.  Put  for  these  two  studies
 which  range  over  a  period  of  4000
 years,  man  would  have  been  up  to
 this  day  merely  an  animal,  a_  beast.
 These  two  studies  gave  _  refinement,
 Zave  a  sense  of  decent  relationship
 to  man.  Do  you  expect  that  the  law-
 yer  and  judges  would  bow  down
 before  a  man  who  knows  not  what
 right  relationship  between  man  and
 man  is,  what  culture  is,  how  man  has
 evolved,  what  human  rclationships
 there  are,  what  justice  is.  This  is  not
 justice  to  the  judges;  this  is  not  jus-
 tice  to  the  lawyers.  In  the  name  of
 dignity  of  law,  in  the  name  of  dignity
 of  justice,  I  would  respectfully  submit
 with  all  the  strength  at  my  command
 that  the  Supreme  Court,  the  High
 Courts  and  administration  of  Justice
 in  all  its  aspects  should  be  under  the
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 udministration  of  the  Ministry  of  law
 and  not  the  Ministry  of  Home.

 को  बड़  (खरगोन)  :  उपाध्यक्ष  महोदय
 विधि  मन्त्रालय  के  काम  के  बारे  में  समय  समय
 पर  इस  सदन  में  और  सदन  के  बाहर  भी  कई
 तरह  के  विचार  प्रकट  किये  जात  रहे  हैं,  देश  में
 प्रजातन्त्र  की  एक  स्वस्थ  और  लोकप्रिय  पर-
 छपरा  कायम  करने  के  लिये  और  साधारण
 जनता  को  न्याय  दिलाने  दे।  लिये  ला  मिनिस्ट्री
 पर  विशेष  जिम्मेदारियां  आती  €  ।  में  इस
 मन्त्रालय  के  काम  काज  ा  बारें  भें  तीन  चार
 बातों  की  तरफ  विधि  मन्त्री  जी  का  ध्यान
 आकर्षित  करूंगा  ।

 सबसे  पहले  जिस  बात  को  में  रखना
 चाहता  हूं  वह  चुनाव  आयोग  और  चुनावों  के
 सम्बन्ध  रहे  ।  अपने  देश  में  आजादी  मिलने
 के  बाद  हम  प्रजातन्त्र  को  अपनाया  हैं  V  शब
 तक  दश  में  तीन  चुनाव  हो  चुके  ८  1  चुनावों
 को  ठीक  तरह  से  सम्पन्न  कराने  को  व्यवस्था
 भी  प्रथम  रूप  स  इसी  मन्त्रालय  को  करनी
 होती  ह  यह  कार्य  एक  स्वतन्त्र  चुनाव  आयोग
 के  जिस्म  साप  दिया  गया  है  ।  यह  बात  ठीक  भी
 है,  लकिन  म॑  अनुभव  करता  हूं  कि  देश  भ॑  तीन
 बार  आम  चुनाव  होने  के  बाद  भी  प्रजातन्त्र  में
 आराम  जनता  की  आस्था  जितनी  गहरी  हो
 जानी  चाहिये  थी,  उतनी  नहीं  हुई  है  ।

 Shri  A.  K.  Sen:  May  I  request  the
 hon.  Member  to  read  his  speech  a
 little  more  slowly  because  I  am  afraid
 it  is  rather  difficult  to  follow  him?

 Shri  Bade:  I  am  _  not  reading;  I
 am  only  referring  to  my  notes  where
 I  have  put  down  three  important
 points.

 Shri  A.  K.  Sen:  In  any  event,  may
 I  request  the  hon,  Member  to  proceed.
 a  little  more  slowly?
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 @t  बड़े  :  म॑  चुनाव  भ्रायोग  के  बारे  में
 अपने  कुछ  विचार  रख  रहा  हूं।  तीन  आम

 चुनाव  हो  जाने  वे  बाद  भी  जनता  की  जितनी
 आस्था  प्रजातन्त्र  में  होनी  चाहिये  थी  वह  श्व
 तक  नहीं  हुई  है  ।  इसका  कारण  भी  यह  है  कि

 चुनावों  में  अ्रनियमितता  और  धांधलियों  की
 शिकायतें  बढ़ती  ही  गई  हैं  और  ऐसा  स्पष्ट
 होता  जा  रहा  है  कि  हमारा  जो  चुनाव  आयोग
 है  वह  पूरी  स्वतन्त्रता  और  निष्पक्षता  के  साथ
 अपना  काम  नहीं  करता  ।  वह  हमेशा  शासन
 के  हाथों  में  एक  हथियार  है,  शासन  के  हाथ  में
 खेलता  है,  ऐसा  मालूम  पड़ता  है  7  सन्‌  १६५७
 में  जब  डिलिमिटेशन  कमेटी  बैठी  थी  तब  मत
 देखा  था  कि  विधान  सभा  का  जो  मेरा  क्षेत्र  था
 सेंधवा  का  जो  कि  पहले  जनरल  था,  उसको
 तोड़  मरोड  कर  आदिवासी  क्षेत्र  कर  दिया
 गया,  उसके  बाद  राजपुर  का  क्षेत्र  भी  तोड़
 मरोड़  कर  आदिवासी  क्षेत्र  कर  दिया  गया  ।
 वहू  इस  दृष्टि  स  कि  उस  वक्‍त  कांग्रेस  वा  प्रचार
 चल  रहा  था  कि  यदि  उस  को  आदिवासी  क्षेत्र
 न  बनाया  गया  तो  वहां  पर  जनसंघ  का  हूँ
 उम्मीदवार  चुन  कर  आ  जायेगा  ।  इसलिये
 २१  दिसम्बर,  १६५७  को  वह  क्षेत्र  आदिवासी
 डिक्लेयर  किया  गया  ।  इसलिये  साधारण
 जनता  में  यह  इम्प्रेशन  हो  गया  कि  वह  एक
 स्वतन्त्र  चुनाव  आयोग  नहीं  है  बल्कि  शासक
 दल  के  हाथ  में  रहे  वाला  खिलाना  है  और
 शासन  का  उस  पर  काफी  प्रभाव  है  ।  जो  रूलिंग
 पार्टी  है,  यानी  कांग्रेस  पार्टी,  जब  चुनाव  आयोग
 उसके  लाभ  के  लिये  काम  करता  है  तो  जनता
 में  यह  विश्वास  हो  जाना  साधारण  सी  बात  है
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 दिया  है  ।

 Shri  Sham  Lal  Saraf:  I  question
 this  statement.

 श्री  बड़े  :  ठीक  है  ।
 Do  you  agree  with  me  or  not?

 Shri  Sham  Lal  Saraf:  I  do  nat
 agree,

 बैलट  बक्से  थे  लेकिन  टिकट  लगाये  गये  थे  :

 श्री  बड़े  :  यहां  पर  जो  प्रजा  परिषद्‌  के
 लोग  आये  थे  उन्हों।  दिल्‍ली  में  यह  बतलाया
 था  कि  वाक् सेज  कैसे  खोले  जाए  टे  t  इसके  साथ
 साथ  जो  बैलट  पेपर्स  थे  वह  वहां  की  रूलिंग
 पार्टी  को  कंस  मिले  इस  के  बारे  में  “आर्गेनाइज-
 जर”  में  और  “हिन्दुस्तान  टाइम्स”  में  फोटो
 भी  आये  थे।  लेकिन  वह  बैलट  पेपर्स  वहां
 किस  तरह  से  मिले  इस  हे  बारे  मे  न  तो  चुनाव
 आ्रायोग  ४  ही  कोई  स्पष्टीकरण  दिया  है  और
 न  चुनाव  अधिकारी  ने  ही  कुछ  बतलाया  है।
 जनता  चाहती  है  कि  चुनाव  झ्रायोग  इस  के  बारे
 में  जानकारी  दे  ।  उसको  इस  का  स्पष्टीकरण
 देना  चाहिए  था  कि  यह  जो  बैलट  पेपर  क
 फोटो  “आर्गेनाइजर”  और  “हिन्दुस्तान
 टाइम्स  ay  छापे  गये  हू  वे  बैलट  पेपर  वहां
 की  रूलिग  पार्टी  को  कैसे  मिले  ।  प्रजा  परिषद
 का  आरोप  है  कि  वे  बैलट  पेपर्स  वहां  की
 रूलिग  पार्टी  क  पास  देखे  गये  थे।  इसका
 कोई  स्पष्टीकरण  नहीं  हुआ  है ।  इस
 वास्ते  स्पष्ट  है  कि  चुनाव  आयोग  हमेशा
 शासन  के  साथ  जाता  है  v  ऐसी  धारणा
 साधारण  जनता  में  फैली  हुई  है  1

 कि  जो  कांग्रेस  पार्टी  है  वह  जैसा  कहती  है  Shri  Sham  Lal  Saraf:  On  a  point
 चुनाव  भ्रायोग  वसा  ही  करता  है  ।  of  clarification  about  what  the  hon.

 Member  is  mentioning.
 जम्मू  और  काश्मीर  में  झ्र भी  हाल  में

 चुनाव  हुए  हैं।  वहां  पर  बैलट  वाक् सेज  रखे  गये
 थे  ।  हमारे  यहां  जो  पद्धति  थी  उस  में  यह  था
 कि  चुनाव  के  लिये  छाप  लगाना  होता  था,
 छाप  लगाना  होता  है  ।  वह  पद्धति  जम्मू  श्र
 काश्मीर  में  लागू  नहं  का  गई  ।  सात  लिये
 चुनाव  आयोग  ने  कोई  सबल  कारण  नहीं

 Mr.  Deputy-Speaker:  Order,  order.
 If  the  hon.  Member  wants  to  clarify
 anything  he  may  speak  later.

 थमो  बड़े  :  म॒झ  मालूम  है  कि  जो  में  कह
 रहा  हूं  उसके  बारे  में  मेरे  मित्र  की  दूसरी  राय

 है  ।  लेकिन  श्री  रगे नाइजर  में  दौर  दूसरे  बहुत
 से  पेपर्स  में इग हो  बारे  में  क्रिटीसिज्म  था  V
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 सन्‌  १६५२  और  सन्‌  १६५७  में  चुनाव
 प्रयोग  ने  आल  इंडिया  पार्टीज  की  प्रथा  रखी
 थी  जिसमें  कांग्रस,  जनसंघ,  सोशलिस्ट  पार्टी
 कौर  कम्युनिस्ट  बाते  थे  ।  लेकिन  इस  चुनाव
 में  चुनाव  आयोग  ने  इस  प्रथा  को  बदल  दिया
 कौर  इसके  बारे  में  कोई  स्पष्टीकरण  नहीं
 दिया  ।  मध्य  प्रदेश  की  जनता  में  यही  ख्याल
 है  कि  क्‍योंकि  पुरानी  प्रथा  कांग्रस  के  लिए
 लाभकर  नहीं  थी  इसलिए  उसको  बदल  दिया
 गया  ।  इसलिए  पुरानी  प्रथा  को  तोड़  कर
 प्राविशियल  पार्टी  की  प्रथा  इस  बार  रखी
 गयी  ।  इससे  जनता  में  अच्छा  इम्प्रेशन  नहीं
 बना  है  |

 इसके  ग्र ति रिक्त  मेरा  निवेदन  है  कि
 चुनाव  आयोग  में  ग्राम  ए०  एस०  के  लोग
 न  रख  कर  हाईकोट  के  जज  के  बेडर  के  व्यक्ति
 रखे  जाने  चाहिएं  ताकि  व  निष्पक्षता  से  काम
 कर  सकें  ।

 बैलट  पेपरों  पर  स्टाम्प  लगाने  में  भी
 गड़बड़ी  हुई  है  ।  आदिवासी  क्षेत्र  में  जब  वोटर
 स्टाम्प  लगाने  गए  तो  उनसे  कहा  गया  कि
 बिल  पर  जाकर  स्टाम्प  लगा  आओ  ।
 आदिवासी  बेचारे  टेबिल  पर  स्टाम्प  लगा  कर
 कोरे  बैलट  पेपर  अन्दर  डाल  रहे  थे  और  इस
 प्रकार  १५  हजार  बैलट  पेपर  इन वैलिड
 ठहराए  गए  1  मैंने  लिखा  था  कि  इस  बारे  में  इस
 क्षेत्र  में  गड़बड़ी  हुई  है  लकिन  मुझे  कोई  जवाब
 नहीं  दिया  गया  ।

 इलेक्शन  ला  ते  अनुसार  जो  हिसाब
 देने  की  प्रथा  ह ैउसको  समाप्त  करना  चाहिए  |
 एक  तो  बड़े  गलत  तरीके  से  हिसाब  दिया
 जाता  है  1  सब  जगह  मालूम  होता  है  कि  कांग्रेस
 ने  इतना  खर्चा  किया  है  और  दूसरों  ने  इतना
 खर्चा  किया  है  लेकिन  हिसाब  जब  दिया  जाता
 है  तो  १२  हजार  १३  हजार  या  २५  हजार
 के  प्रन्दर  होता  है  7  शिड्यूल्ड  कास्ट  और

 छिड्यूल्ड  ट्राइबल  के  लोगों  को  हिसाब  देना
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 नहीं  आता  |  वह  हिसाब  बनवाने  के  लिए  इस
 उस  के  पास  जाते  हैं  ।  उनको  बड़ी  कठिनाई
 होती  है  ।  ग्राम  कुछ  समय  पहले  महामहिम
 राष्ट्रपति  ने  अपन  भाषण  में  कहा  था  कि
 चुनाव  का  खर्चा  बढ़ता  जा  रहा  है  |  तो  मेरा
 कहना  है  कि  हिसाब  दाखिल  करने  के  कानून
 से  इस  खर्चे  पर  तो  कोई  कंट्रोल  होता  नहीं,
 केवल  बोगस  हिसाब  दे  दिया  जाता,  तो  इस
 कानून  से  कोई  अच्छा  परिणाम  नहीं  कराता  ।
 मे  समझता  हूँ  कि  इस  कानून  को  निकाल
 देना  चाहिए  ।  इसके  बाद  मेँ  कोर्ट  फीस  के  बारे
 में  कुछ  निवेदन  करना  चाहता  हूं  ।

 Mo  कु०  सेन  :  वह  तो  स्टेट  सबजेक्ट
 है

 at  तुला  राल  (घाटमपुर)  ड्राप
 शिड्यूल्ड  कास्ट  ग्रोवर  शिड्यूल्ड  ट्राइब्स  की
 जगह  अगर  बेपढ़े  लिखे  लोग  कहें  तो  ठीक
 होगा  क्‍योंकि  जो  शिड्यूल्ड  कास्ट  श्र
 शिड्यूल्ड  ट्राइबल  के  लोग  पढ़े  लिखे  हैं  उनको
 हिसाब  दाखिल  करने  में  कठिनाई  नहीं  होती  v

 श्री  बड़े  :  आपके  यहां  के  शिड्यूल्ड  कास्ट
 वाले  ज्यादा  होशियार  होंगे  ।  तो  मैं  कोर्ट
 फीस  के  बारे  में  बोल  रहा  था  ।  यह  सही  है  कि
 कोर्ट  फीस  स्टेट  सबजेक्ट  है  लकिन  इस  मंत्रालय
 को  राज्यों  को  इस  विषय  में  गाइडेंस  तो  देना
 चाहिए  ।  पहले  होलकर  के  समय  में  ७  रुपया
 सैंकड़ा  कोर्ट  फीस  थी,  फिर  मध्य  भारत  में
 उसको  &  रुपया  प्रतिशत  कर  दिया  गया  कौर
 अब  उसको  दस  रुपया  कर  दिया  गया  है  ।  ऐसा
 लगता  है  कि  इस  बारे  में  राज्यों  में  पस  में
 होड़  सी  लग  गयी  है  और  कोट  फीस  बराबर
 बढ़ायी  जा  रही  है  ।  इधर  कर  वृद्धि  होती  है
 उधर  कोर्ट  फीस  बढ़ायी  जाती  है  ।  राज
 अवस्था  यह  है  कि  जो  गरीब  आदमी  कोर्ट  में
 जाता  है  वह  अपने  घर  के  गहने  गिरवी  रख
 कर  जाता  है  कौर  इस  प्रकार  उसको  महंगा
 न्याय  मिलता  है  ।  मेरा  सुझाव  है  कि  कोट
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 फीस  बन्द  होनी  चाहिए  ।  इसके  बारे  में  ला
 कमीशन  ने  कहा  है:

 “Other  States  provide  hospitals
 which  give  free  treatment  to  per-
 sons  who  are  physically  afflicted
 but  if  a  person  is  injured  in  the
 matter  of  fundamental  or  other
 Tights,  we  bar  his  approach  to  the
 courts  except  on  payment  of
 heavy  fee”.

 में  समझता  हूं  कि विधि  आयोग  की  इस  राय  पर
 सरकार  को  ध्यान  देना  चाहिए  और  कोर्ट
 फीस  को  हटा  कर  न्याय  प्रदान  में  लोगों  को
 सुविधा  देनी  चाहिए  |

 ग्राम  हमारे  एक  माननीय  सदस्य  ने  कहा
 कि  सुप्रीम  कोर्ट  में  ढाई  हजार  रुपया  डिपाजिट
 करवाना  पड़ता  है  ।  मुझे  मालूम  है  कि  एक
 व्यक्ति  के  पास  ढाई  हजार  रुपया  नहीं  था  इसलिए
 उसे  सुप्रीम  कोर्ट  से  न्याय  मिलना  कठिन हों  गया।
 सारे  संसार  में  कोर्ट  फीस  का  कानून  कहीं
 भी  नहीं  है  ।  इसके  बारे  में  आप  ला  कमीशन
 की  रिपोर्ट  देखें  ।  उन्होंने  कहा  है  कि  जो  हमारे
 पौरांग  प्रभू  थे  उन्होंने  १८७०  में  यह  कोर्ट
 फीस  के  रूप  में  टैक्स  लगाया  था  न्याय  देने  के
 वास्त  |  और  यह  अब  बराबर  बढ़ता  जा  रहा  है
 और  राज्यों  में  इस  बारे  में  होड़  सी  लगी  है  ।
 इसके  द्वारा  सिविल  कोर्ट  का  खर्चा  निकालने
 का  प्रयत्न  किया  जाता  है  क्या  इसको  न्याय
 दान  कहा  जाए  या  न्याय  की  बिक्री  कहा  जाए  |
 That  is  selling  of  justice.

 इस  प्रकार  न्याय  की  बिक्री  होती  है  न्याय  दान
 नहीं  होता  है  ।  एक  वैलफेयर  स्टेट  के  लिए
 तो  यह  शर्म  की  बात  है  कि  पहले  प्रायः  के  लिए
 पैसे  लिए  जाएं  और  फिर  उसको  न्याय  दिया
 जाए  ।  यह  ठीक  नहीं  है  ।

 तीसरी  बात  म॑  हिन्दी  के  बारे  में  कहना
 चाहता  हुं  ।  भ्रापने  हिन्दी  को  राष्ट्र  भाषा
 स्वीकार  किया  है  लेकिन  भ्र दाल तों  के  जजमेंट
 अभी  भी  प्रेमी  में  लिखे  जाते  हैं।  मध्य  प्रदेश
 में  पहले  लोध्र  कोर्सेस  के  तौर  हाई  कोर्ट  के
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 जजमेंट  हिन्दी  में  होते  थे  लेकिन  जब  अंग्रेजी
 में  होते  हैं।  भ्र दाल तों  के  जजमेंट  हिन्दी  में  होने
 चाहिए  ।  में  तो  कहता  हूं  कि  सुप्रीम  कोर्ट  के
 जजमेंट  भी  हिन्दी  में  होने  चाहिएं।  चीन  की
 हाईकोट  के  जजमेंट  चीनी  भाषा  में  होते  हैं  t
 अमरीका  में  जजमेंट  वहां  की  भाषा  में  होते  हैं।
 जापान  में  जजमेंट  जापानी  भाषा  में  होते  हैं  ।
 फिर  क्‍या  कारण  है  कि  हमारे  देश  में  सुप्रीम
 कोर्ट  के  जजमेंट  हिन्दी  में  न  हों  |  शब  इस  प्रथा
 को  बदलना  चाहिए  और  इस  तरफ  तेजी  से
 कदम  उठाना  चाहिए  और  हिन्दी  में  यह  काम
 करना  चाहिए  ।

 अभी  तक  न्यायपालिका  |  कौर  कार्य-
 पालिका  को  अलग  अलग  नहीं  किया  गया  है  v
 कभी  भी  रेवेन्यू  के  कैसा  और  दफ़ा  १०७  के
 केसेज  कार्यपालिका  के  द्वारा  किए  जाते  हैं  ।
 हमारे  बहुत  से  जनसंघ  के  लोगों  पर  १०७
 के  केस  चलाए  गए  कौर  उनकी  २२-२३
 पेशियां  डाली  गयीं  ध्रौर  उनको  पचास  पचास
 ग्रोवर  साठ  साठ  मील  से  जाना  पड़ता  था  और
 एस०  डी०  को  दौरे  पर  चले  जाते  थे  7  इसलिए
 में  चाहता  हुं  कि जुडिशियरी  और  एग्जीक्यूटिव
 को  अलग  अलग  किया  जाए।  जो  न्याय  दान  की
 सत्ता  एग्जीक्यूटिव  के  हाथ  में  है  वह  नहीं  रहनी
 चाहिए  t  अभी  तक  वही  चीज  चल  रही  है  ।

 मेरा  एक  निवेदन  यह  है  कि  जो  पब्लिक

 प्रासीक्यूटर  हैं  उनको  हाई  कोर्ट  का  जज  बनाया
 जाए  |  मध्य  प्रदेश  में  चार  पब्लिक  प्रासीक्यूटर
 हाई  कोर्ट  के  जज  नियुक्त  किए  गए  हैं,  राजस्थान
 में  दो  और  ्ान्ध्य  प्रदेश  में  एक  पबलिक  प्रासी-

 ट्यूटर  को  हाईकोर्ट  का  जज  नियुक्त  किया  गया
 है  ।  इन  पब्लिक  प्रासीक्यूटर्स  को  केवल
 क्रिमिनल  ला  का  ज्ञान  रहता  है  कौर  सिविल
 ला  का  नालिज  अच्छा  नहीं  होता  ।

 Dr.  L.  M.  Singhvi  (Jodhpur):  In
 Rajasthan,  they  were  Government
 advocates,  not  public  prosecutors.

 Shri  Bade:  They  are  Government
 advocates,  but  not  from  the  Bar
 Association.
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 [st  बड़े]
 बार  एसोसिएशन  में  जो  भ्रच्छे  वकील  हैं  उनको
 लें  ।  लेकिन  उसके  बजाए  पबलिक  प्रासीक्यूटर
 को  लेते  हैं  ‘ आप  चाह  उनको  गवर्नर  मेंट  एडवोकेट
 कहिए  ।  जो  हाईकोर्ट  में  काम  करते  हैं  उनको
 गवर्नमेंट  एडवोकेट  कहते  हैं  लेकिन  उनका
 काडर  तो  एक  ही  है  ।  वे  भी  पबलिक  प्रासी-

 ट्यूटर  के  काडर  के  ही  होते  हैं  ।

 Therefore,  there  is  no  difference  bet-
 ween  the  cadre  of  public  prosecutors
 and  that  of  Government  pleaders;
 there  is  a  difference  of  name  only.

 में  कहता  हुं  कि ला  कमीशन  ने  इतनी  टीका  की
 है  लेकिन  शासन  वैसे  ही  चल  रहा  है  a  में  ने
 गत  लोक  सभा  ग्  प्रोसीडिग  पढ़े  ।  उनमे  भी
 यह  टीका  हुई  थी  और  आज  भी  वही  टीका
 हो  रही  है  लकिन  गवर्नमेंट  इतनी  थिक  स्किम्ड
 हो  गयी  है  कि  उस  पर  प्रभाव  नहीं  पड़ता  कौर
 काम  वैसे  ही  चल  रहा  है  कौर  पब्लिक  प्रासी-
 क्यूपर्स  को  हाईकोर्ट  का  जज  नियुक्त  किया
 जाता  है  7  उनको  खाली  क्रिमिनल  ला  मालूम
 रहता  है  सिविल  ला  का  बारे  |  कोई  जानकारी
 नहीं  रहती  है  मीर  नतीजा  यह  होता  है  कि  जब
 ऐसे  जजेज  के  सामने  वकील  लोग  बहस  करने
 जाते  हैं

 तो उनको  कानून  पढ़ाना  और  सिखाना
 पड़ता  है  ।  उनको  बतलाना  पड़ता  है  कि  योर
 लौडंशिप  द  ला  इज  लाइक  दिस  और  नोट
 लाइक  दिस  ।

 5  hrs,
 उपाध्यक्ष  महोदय  :  शब  माननीय  सदस्य

 का  समय  समाप्त  हो  गया  है  ।

 श्री  बड़े  :  बस  आ्रापकी  इजाजत  से  केवल
 लास्ट  प्वाएंट  मेंशन  कर  देना  चाहता  हूं  ।
 मेरा  कहना  यह  है  कि  भग्रादिवासी  ऐरियाज  में
 जो  पंचायत  कौटंस  होते  हैं  तो  ब  भील
 भिलालों  को  तो  पढ़ना  लिखना  कुछ  जाता
 नहीं  है  इस  वास्ते  उनका  जो  सेक्रेटरी  रहता  है
 पेड  कारकुन  रहता  है,  ५०  रुपये  माहवार
 उसको  मिलते  हैं  वह  सब  जजमेंट  देता  है  ।
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 में  ने  पहले  भी  शासन  को  सुझाव  दिया  था  और
 राज  फिर  देता  हूं  कि  हमें  पंचायत  कोर्स  के
 वास्ते  टूरिंग  मैजिस्ट्रेट्स  रखने  चाहिए  जो  कि
 उनको  डायरेक्शन  दें  और  उनको  मुकदमों
 के  बारे  में  एडवाइस  दें  ।  बस  इतना  ही  कह  कर
 में  अपना  भाषण  समाप्त  करता  हूं  ।

 Mr.  Deputy-Speaker:  Hon.  Members
 may  now  move  their  cut  motions  re-
 lating  to  the  Demands  under  the
 Ministry  of  Law  subject  to  their  being
 otherwise  admissible,
 Appointment  of  pleaders  and  advo-

 cates  to  help  legally  the  poor  class
 of  people  in  the  country
 Shri  Sivamurthi  Swami:  I  beg  to

 move:

 That  the  Demand  under  the
 head  Ministry  of  Law  be  reduced
 by  Rs.  100.  (1).

 Need  for  free  legal  aid  to  the  poor
 Shri  R.  Barua:  I  beg  to  move:

 That  the  Demand  under  the  head
 Ministry  of  Law  be  reduced  by
 Rs,  100.  (11).

 Need  for  free  legal  aid  to  the  poor
 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the  head
 Ministry  of  Law  be  reduced  by
 Rs.  100.  (12),

 Need  to  form  a  Committee  of  Parlia-
 ment  to  inquire  and  report  on  the
 working  of  Acts  relating  to
 contempt  of  court  in  relation  to
 Newspapers
 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the  head
 Ministry  of  Law  be  reduced  by
 Rs.  100.  (14),

 Need  to  expedite  the  work  of  the
 Study  Team  on  Panchayat  Courts
 Shri  Warior:  I  beg  to  move:

 That  the  Demand  unde:  the  head
 Ministry  of  Law  be  reduced  by
 Rs.  100.  (15)
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 Need  to  expedite  the  work  of  the
 Contempt  of  Court  Committee  con-
 stituted  under  the  Chairmanship  of
 Shri  H.  N.  Sanyal
 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the  head
 Ministry  of  Law  be  reduced  by
 Rs.  100.  (16)

 Need  to  expedite  the  work  of  the
 Hindu  Religious  Endowments  En-
 quiry  Committee
 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the  head
 Ministry  of  Law  be  reduced  by
 Rs,  100.  (17)

 Need  to  expedite  the  work  of  the
 Official  Language  (Legislative)
 Commission
 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the  head
 Ministry  of  Law  be  reduced  py
 Rs.  100,  (18)

 Need  for  appointment  of  pleaders  and
 adnocates  to  give  legal  aid  to  the
 poor  people
 Shri  Sarjoo  Pandey:  I  beg  to  move:

 That  the  Demand  under  the  head
 Ministry  of  Law  be  reduced  by
 Rs.  100.  (19)

 Defective  Ballot  paper  used  in  the
 Third  General  Election

 Shri  Sarjoo  Pandey:  I  beg  to  move:

 That  the  Demand  under  the  head
 Ministry  of  Law  be  reduced  by
 Rs.  100.  (20)

 Delay  in  disposal  of  election  petitions

 Shri  Sivamurthi  Swami:  I  beg  to
 move:

 That  the  Demand  under  the
 head  Elections  be  reduced  by
 Rs.  100.  (5)
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 Recognition  of  political  parties  espe-
 cially  in  Mysore  State

 Shri  Sivamurthi  Swami:  I  beg  to
 move:

 That  the  Demand  under  the
 head  Elections  be  reduced  by
 Rs,  100.  (6)

 Need  for  abolition  of  all  sentimental
 symbols  in  the  elections

 Shri  Sivamurthi  Swami:  I  beg  to
 move:

 That  the  Demand  under  the
 head  Elections  be  reduced  by
 Rs.  100.  (7)

 Failure  to  take  action  against  officers
 found  guilty  of  offences  during  the
 general  elections

 Shri  Sivamurthi  Swami:  I  beg  to
 move:

 That  the  Demand  under  the
 head  Elections  be  reduced  by
 Rs.  100.  (8).

 Withdrawal  of  the  recognition  of  Lok
 Seva  Sangh  as  a  political  party  of
 Mijsore  State,  just  before  the  Third
 General  Election
 Shri  Sivamurthi  Swamy:  J  beg  to

 move:

 That  the  Demand  under  the
 head  Elections  be  reduced  by
 Rs.  00.  (9)

 Delay  in  disposal  of  election  petitions

 Shri  Sarjoo  Pandey:  I  beg  to  move:
 That  the  Demand  under  the

 head  Elections  be  reduccq  by
 Rs.  100.  (21).

 Failure  to  take  action  against  person
 found  quilt  of  offences  during  the
 General  Elections.
 Shri  Sarjoo  Pandey:  I  beg  to  move:

 That  the  Demand  under  the
 head  Elections  be  reduced  by
 Rs.  100.  (22).
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 Defective  enrolment  of  the  voters

 Shri  Sarjoo  Pandey:  I  beg  to  move:

 That  the  Demand  under  the
 head  Elections  be  reduced  by
 Rs.  100.  (23)

 Interference  by  the  Hindu  Religious
 Endowments  Commission  in  the  ad-
 ministration  of  Maths  and  Temples

 Shri  Sivamurthi  Swami:  |  beg  to
 move:

 That  the  demand  under  the  head
 Other  Revenue  Expenditure  of
 the  Ministry  of  Law  be  reduced
 by  Rs.  -100.(10).

 Mr.  Deputy-Speaker:  These  cut
 motions  are  before  the  House.

 Shri  D.  C.  Sharma  wants  to  speak?

 Shri  D.  C.  Sharma:  I  want  to  speak
 on  Defence—not  on  this.

 Shri  Sham  Lal  Saraf:  By  way  of
 clarification,  i¢  you  permit  me  I  will
 say  a  few  words  about  what  Shri
 Bade  has  said.

 Mr.  Deputy-Speaker:  I  will  call
 him  later,

 Shri  R.  Barula  (Jorhat):  Mr.  De.
 puty-Speaker,  I  am  _  in_  complete
 agreement  with  what  my  hon.  frieds
 said  about  deterioration  that  is  creep-
 ing  into  the  department  of  law.  I  am
 concerned  with  this  subject  because
 democracy  can.  survive  only  when
 there  is  the  rule  of  law.  I  need  not
 quote  history  or  instances  to  show
 how  democracy  depends  upon  this
 cardinal  principle  of  the  rule  of  law.
 That  is  why  our  Constitution
 makers  made  definite  provision  for
 separation  of  the  executive  from  the
 judiciary.  But  in  spite  of  so  many
 years,  no  real  attempt  has  been  made
 to  separate,  the  judiciary  from  the  exe-
 cutive.  There  seems  to  be  a  subtle
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 attempt  to  influence  judiciary  by  var-
 ious  meang  and  some  amount  of  new
 despotism  seems  to  have  eroded  this
 field.

 In  the  matter  of  appointments  to
 Supreme  Court  or  High  Courts,  there
 is  sufficient  safeguard  to  ensure  inde-
 pendence  of  the  judiciary  and  the
 dignity  of  the  judiciary.  To  that  ex-
 tent  I  have  no  quarrel  but  the  way
 and  the  manner  of  appointment  in
 other  places  is  causing  some  concern
 to  every  sensible  citizen  in  India.  I
 am  completely  in  agreement  with  Shri
 Frank  Anthony  when  he  said  that  the
 method  of  recruitment  is  highly  re-
 prehensible  and  I  need  not  dilate  on
 it.  There  has  been  3  tendency  on
 the  part  of  the  executive  to  criticise
 the  wisdom  of  the  Judges  and  their
 judgment  on  the  floor  of  this  House
 tand  outside.  Sometimes  even  the
 Prime  Minister  seems  to  have  a  ten-
 dency  to  bring  down  the  dignity  of
 the  Judges.  In  the  Sholapur  Mills
 case  if  I  am  right,  I  fecl  some  seathing
 remarks  were  made  against  the  judg-
 ment  of  the  Supreme  Court  by  the
 Prime  Minister  and  that  was  followed
 by  the  hon.  Home  Minister  also,  That
 is  not  a  good  tendency.  The  other  day.
 my  hon,  friend  Shri  Khadilkar  also
 Made  a  very  caustic  reference  about
 the  judgment  of  the  Supreme  Court
 here  and  he  quoted  Mr.  Denning  in
 support  of  his  argument  that  the
 Supreme  Court  Judges  were  no  good
 or  at  least  were  not  competent  to  give
 the  judgment.  If  I  have  read  Denning
 right  he  meant  something  other  than
 what  my  hon.  friend  wanted  to  say.
 Denning  has  said  that  there  is  a  new
 impact  in  our  present  society;  there
 has  been  scientific  researches  and
 technological  improvements.  All  these
 things  have  brought  about  revolution-
 ary  changes  in  our  Social  relations  and
 political  behaviour  and  economic  ad-
 justments.  When  we  frame  our  laws
 we  should  do  it  in  such  8  way  as_  to
 give  weight  to  all  these  aspects.  That
 is  what  that  jurist  of  eminence  want-
 ed  to  impress.  It  is  entirely  a  differ-
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 emt  matter.  The  Judges  are  there  to
 interpret  the  law  as  we  make  it  here.
 So  this  tendency  of  new  despotism  is
 highly  dangerous  and  it  is  high  time
 that  some  checks  were  put  here  and
 now.

 The  executive  has  become  very
 powerful  in  the  nature  of  things.  In
 this  modern  State  we  expect  the  exe-
 cutive  to  exercise  more  of  delegated
 powers.  That  is  also  another  reason
 why  we  want  an  independent  judi-
 ciary;  it  should  be  so  in  the  interest  of
 democracy.  Parliament  or  the  legis-
 latures  cannot  sit  all  the  year  round
 and  even  if  they  sit  they  cannot  afford
 to  go  through  all  the  detailed  laws.
 Therefore,  powers  are  delegated  to  the
 Ministers  and  officers  to  frame  rules.
 While  framing  these  rules  which  have
 got  the  force  of  law  we  find  there  is  a
 tendency  to  eliminate  control  of  the
 courts  of  law.  That  is  a  dangerous
 tendency  creeping  into  the  various
 rules  made  by  different  departments.
 In  order  to  give  a  correct  interpreta-
 tion  to  these  rules  in  the  light  of  what
 the  legislatures  have  actually  meant,
 we  want  an  independent  judiciary  and
 to  that  extent  we  want  the  dignity  of
 the  courts  and  of  Judges  should  be
 maintained.

 There  seems  to  be  a  dangerous  prac-
 tice  of  patronising  the  retired  judges
 by  giving  them  some_  temptations.
 That  is  a  bad  practice.  Article  24  of
 the  Constitution  wanted  that  the
 Supreme  Court  Judge  should  not  prac-
 tise  in  any  High  Court.  Our  Constitu-
 tion  makers  were  no  fools  to  incor-
 porate  a  provision  like  that.  In  the
 same  way  we  expect  that  our  execu-
 tive  should  behave  in  a  way  not  to
 give  such  patronages  to  the  Judges
 and  make  them  occupy  some  govern-
 mental  offices  after  they  retire.  Our
 people  in  the  country  have  got  a  de-
 sire  to  maintain  the  sapling  of  demo-
 cracy  and  they  are  even  prepared  to
 pay  higher  emoluments  and  a  higher
 pension  to  the  Judges  if  only  our
 Ministers  and  our  Government  come
 up  with  such  demands.  They  should
 not,  when  the  Judges  retire  and  are
 in  need  of  some  additional  emoluments,
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 again  offer  them  patronages.  Human
 nautre  being  what  it  is,  it  is  natural
 that  some  of  these  Judges  may  be
 hobnobing  with  Ministers  or  Deputy
 Ministers.  I  am  not  opposed  to  free
 mixing  of  Ministers  and  Judges  but  it
 is  really  very  unfortunate  that  our
 Judges  are  to  hobnob  with  these  per-
 sons  simply  because  after  they  retire
 they  have  to  get  employment,  in  addi-
 tion  to  some  pension.  Therefore,  from
 these  points  of  view,  I  want  that  the
 judiciary  should  be  independent  and
 be  separated  from  the  executive.  In
 some  States  atempts  are  being  made
 to  separate  the  judiciary  from  the
 executive.  But,  in  fact,  it  is  neither
 complete  nor  real.  In  some  cases,  the
 lower  subordinate  judiciary  is  already
 under  the  control  of  the  high  court
 but  there  is  no  machinery  to  imple-
 ment  the  orders  of  the  judiciary  so
 that  they  can  function  freely.  The  re-
 sult  is  that  there  is  very  little  co-
 operation  between  the  exccutive  and
 the  judiciary.

 I  do  not  make  any  fetish  about  law’s
 delays.  I  completely  agree  with  Shri
 Frank  Anthony  that  we  are  making
 much  of  law’s  delays.  If  we  go  to
 the  districts,  and  see  the  functioning
 of  the  district  or  sessions  court,  you
 will  be  surprised  to  find  that  sessions
 judges  sit  for  hours  together,  waiting
 for  the  witnesses  and  for  getting  the
 exhibits  ready.  It  is  the  duty  of  the
 executive  to  produce  the  witnesses
 and  the  necessary  materials  before
 the  judges  for  trying  the  case  before
 him.  There  was  a  time  when  every-
 thing  was  ready  for  the  sessions
 judges  to  try  the  case,  the  Govern-
 ment  did  its  best  or  utmost  to  see  that
 the  case  was  not  adjourned  due  to  any
 delay  on  the  part  of  the  officers.  But
 today  you  find  the  reverse  of  it.
 Therefore,  when  you  talk  of  law’s  de-
 lays,  it  is  not  that  the  Criminal  Pro-
 cedure  Code  is  defective;  it  is  not
 that  the  judges  are  bad;  it  is  not  that
 the  courts  are  not  functioning.  But  it
 is  because  the  executive  is  complete-
 ly  callous  about  the  functioning  of  the
 judiciary.  The  result  is  that  we  find
 the  common  man  suffers  immensely.
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 [Shri  R.  Barula]
 About  the  accumulation  of  cases  in

 the  h.gh  courts  and  the  Supreme
 Court,  my  hon.  friend  Mr.  Anthony
 has  already  made  mention  of  it.  With
 regard  to  the  cases  that  are  pending
 in  the  lower  courts,  namely,  the  dis-
 trict  courts  and  the  magistrates’
 courts,  I  submit  that  most  of  these  de-
 lays  are  due  to  the  lack  of  co-opera-
 tion.  And  the  worst  sufferers  in  these
 matters  are  the  common  men.  They
 come  and  wonder  how  things  are
 happening.  On  the  one  hand,  there
 is  the  executive  whch  always  puts
 pressure  on  the  magistrates  and  judg-
 es  for  quick  disposal  of  case.  On  the
 other  hand,  the  executive  cannot
 switch  their  machinery  or  gear  up  their
 machinery  to  help  the  magistrates  or
 the  courts  or  the  judges  to  try  the
 cases  quickly.  The  result  is  that  these
 judges  who  are  dependent  on  the
 sweet  will  of  the  exccutive  for  promo-
 tion,  for  transfer,  etc.,  must  satisfy
 the  whim  of  the  exccutive;  must
 satisfy  the  Ministers  concerned  and
 the  Governments  concerned  so_  that
 they  could  cut  a  good  figure  in  regard
 to  their  quick  disposals!  Therefore,
 in  many  cases  the  common  mun  suff-
 ers  from  ill-considered  dismissal  of
 eases  and  denial  of  just  ce  thereby.  If
 that  be  the  standard  of  disposal  of
 cases  by  which  we  are  to  eliminate
 the  delay  in  the  disposal  of  cases,  1
 submit  we  are  heading  towards  a
 crisis.

 Then  comes  the  question  of  legal
 aid.  This  question  of  giving  legal  aid
 is  not  a  new  thing.  This  matter  has
 been  agitating  the  people  both  inside
 and  outside  the  Parliament.  Even
 before  Independence,  we  had  a_  pro-
 vision  whereby  the  poor  people  could
 have  the  privilege  of  filing  suits  in-
 forma  pauperis  in  the  courts.  That
 provision  or  principle  was  there.  But
 nothing  has  so  far  been  done  to  ex-
 tend  that  principle  so  that  more  poor
 people  can  be  covered.

 An  Hon,  Member:  Very  complicat-
 ed.
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 Shri  R.  Barua:  What  I  submit  is
 that  the  principle  of  giving  aid  to  the
 poor  is  not  a  new.  one.  It  is
 already  there  in  the  Civil
 Procedure  Code.  But  nothing  so  far
 has  been  done  to  extend  the  system
 to  a  larger  number  of  people.  On  the
 top  of  it,  at  the  present  time,  there
 are  sO  many  pieces  of  legislation  to
 help  the  tenants  and  marginal  land-
 owners  and  there  are  many  pieces  of
 legislation  to  help  the  poor  people  to
 free  themselves  from  the  clutches  of
 Yandlords  and  maneylenders.  These
 people  cannot  fight  against  the  land-
 lords  and  other  monied  people  be-
 cause  they  have  to  vindicate  their
 right  in  the  court  of  jaw.  When  they
 have  to  go  to  the  court  of  law,  they
 must  have  sufficient  moncy;  they
 must  incur  sufficient  expenses.  Those
 people  who  could  not  just  ged  rid  of
 their  Jandlords  or  the  monecylenders
 have  no  money  and  so  they  cannot
 fight  their  cases  in  the  courts  of  law.
 The  result  is  that  in  spite  of  there  be-
 ing  so  many  good  pieces  of  legisla-
 tion  to  help  them,  these  people  can-
 not  get  proper  advantage  out  of  these
 laws.  Therefore,  I  submit  that  some-
 thing  should  be  done  to  help  the  help-
 less  people.

 In  matters  of  succession  certificates,
 I  may  just  point  out  one  thing.  I  have
 come  across  many  people,  mostly
 Government  servants,  and  petty
 officials,  who,  on  their  death,  may  be
 Jeaving  anything  between  Rs,  1,000  and
 Rs.  5,000  or  so  either  in  the  post-
 office  savings  bank  or  in  other  banks.
 But  when  the  people  concerned  have
 to  get  succession  certificates,  they  have
 to  pay  a  lot.  Of  course,  it  is  a  matter
 relating  to  the  states.  but  the
 Law  Ministry  should  do  some-
 thing  to  have  a  co-ordinated
 policy  and  that  will  be  a  good  step
 to  give  aid  to  the  poor.

 श्री  भु ०  ना०  मंडल  (सहरसा)  :
 उपाध्यक्ष  महोदय,  सब  से  पहले  में  आप  का
 ध्यान  इस  ओर  खींचना  चाहता  हूं  कि जिस  तरह
 इस  देश  में  टेक्निकल  रेवोल्यूशन  हो  रहा  है
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 कौर  विकास  का  काम  चल  रहा  है,  उस
 सिलसिले  में  सरकार  का  अधिकार  दिनों-दिन
 सामाजिक  जीवन के  हर  क्षेत्र  में  बढ़  रहा  है
 ऐसी  हालत  में,  जब  कि  सरकार  का  अधिकार
 लोगों  के  जीवन  पर  दिनों-दिन  बढ़ता  जा  रहा
 हो,  और  गड़बड़ी  होने  पर  उस  के  ख़िलाफ़
 लोगों  को  प्रतिकार  का  कोई  उपाय  न  रहना
 मेरे  विचार  में  जनतंत्र  के  लिए  बरच्छा  नहीं  है  |
 इन  दिनों  मैने  देखा  है  कि बिहार  विधान  सभा
 में  जितने  भी  कानुन  पास  हो  रहे  हैं,  उन  सब  में
 इस  तरह  की  व्यवस्था  रहा  करती  है  कि
 सरकार  की  कार्यवाही  से  लोगों  को  जो  नुक्सान
 होगा,  उस  के  सम्बन्ध  में  कोई  सरकार  के
 ख़िलाफ़  दावा  नहीं  किया  जा  सकता  है  और
 कोर्ट  के  जृरिसडिक्शन  को  बार  कर  दिया
 जाता  है  ।  उसी  तरह  से  उन  कानूनों  में  यह  भी
 व्यवस्था  कर  दी  जाती  है  कि  सरकार  के
 कर्मचारियों  के  कारण  अगर  किसी  को  नुक्सान
 होगा,  तो  उस  के  कारण  उन  के  खिलाफ़  कोई
 दावा  नहीं  चलेगा  ।  इस  ढंग  का  प्रोविजन  आज
 बिहार  के  हर  एक  कानून  में  मुझे  देखने  को
 मिला  है  और  में  समझता  हूं  कि  इसी  तरह  की
 बात  आज  समूचे  हिन्दुस्तान  में  हो  रही  है  |

 मेरे  कहने  का  मतलब  यह  है  कि  जब  लोगों
 क  जीवन  पर  सरकार  का  अधिकार  उत्तरोत्तर
 बढ़ता  जाता  हो,  तो  कोर्ट  के  जुरिसडिक्शन
 को  एक्ज़क्यूटिव  के  एक्शन  से  हटा  देना  एक
 तरह  की  डिक्टेटरशिप  कायम  करना  है  ।
 इस  लिए  में  ला  मिनिस्ट्री  का  ध्यान  इस  ओर
 खींचना  चाहता  हूं  मीर  म॑  चाहता  हूं  कि  उस
 की  ओर  से  इस  बात  की  जांच  की  जाये-वाहे
 किसी  कर्मा शन  या  कमेटी  के  ज़रिये  या  जो  ला
 कमीशन  आरजेडी  कायम  है,  उस  के  जरिये-
 कि  अंग्रेज  के  ज़माने  की  तुलना  भें  स्वतंत्रता
 के  चौदह  पंद्रह  बरसों  में  लोगों  के  व्यक्तिगत
 जीवन  में  कहां  तक  स्वतंत्रता  की  विधि  हुई
 है,  या  कहां  तक  स्वतंत्रता  संकुचित  हुई  है  1

 आज  जो  हमारा  समाज  है,  उस  में
 अधिकांश  आदमी  पिछड़े  समाज  के  और
 गरीब  हैं।  राज  स्थिति  यह  है  कि  अगर  किसी
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 ने  किसी  ग्रामीण  को  मारा  कौर  नगर  वह
 आदमी  शिकायत  ले  कर  कोर्ट  में  जाना  चाहे,
 तो  उस  को  कम  से  कम  छ  :  सात  रुपए  चाहिएं,
 तभी  वह  कोट  में  जा  कर  फरियाद  कर  सकता
 है  ।  जरगर  जनतंत्र  के  ज़माने  में,  जहां  सब
 लोगों  को  बराबरी  का  अधिकार  है  और
 बराबरी  के  आधार  पर  उन  की  मान्यता  होनी
 हो  चाहिए,  किसी  आदमी  को  नाजायज़  तरीके
 से  मारा  जाता  है  या  गाली  दो  जातो  है ब्ौर  उस
 के  प्रतिकार  वे!  लिए  वह  न्यायालय  में  जाना
 चाहता  है,  लेकिन  वह  इस  लिए  नहीं  जा  सकता
 है  कि  उस  ॥  पास  पैसा  नहीं  है,  यह  मैं  समझता
 हुं,  जनतंत्र  का  मखौल  करना  होगा  ।  इम
 लिए  सरकार  को  इस  ऑर  ध्यान  देना  चाहिए  |

 इस  सम्बन्ध  में  में  सुझाव  देता  हूं  कि
 जिन  लोगों  को  आमदनी  २५०  रुपए  से  कम  हो,
 उन  को  यह  अधिकार  होना  चाहिए  कि  जब  वे
 ला  कोर्ट  में  जायें,  तो  उन  को  पैसा  न  देना
 पड़े  ।  जिस  शायर  को  वे  एशेज  करना  चाहें
 उसको  एन गेज  कर  सकें  और  सरकार  को
 चाहिये  कि  वह  उस  शायर  को  फोस  वगैरह
 अपने  पास  से  अदा  करें  ।  टिकट  वीगर  भो
 सरकार  की  तरफ  से  उसको  मुफ्त  दो  जानो
 चाहिये  और  इनको  भो  व्यवस्था  को  जानो
 चाहिये  ।

 अव म  गत  आम  चुनाव  न्  बारे  में  कुछ
 कहना  चाहता  हूं  जो  अभी  खत्म  हो  चूका  है  |
 सैन  देखा  है  कि  सिर  मेरो  क॑स्टिट्थू  रूसो  म॑  हो
 करीब  एक  लाख  आदमियों  के  नाम  वोटर
 लिस्ट  में  नहीं  दर्ज  थे  ।  इतने  अ्रधिक  लोगों
 के  नाम  वोटर  लिस्ट  में  न  होना  जनतंत्र  के!  लिये

 बहुत  ही  बुरी  बात  है  ।  संविधान  में  कहा  गया  है
 कि  हर  बालिग  को  वोट  देने  का  अ्रधिकार  है
 लेकिन  उनका  नाम  वोटर  लिस्ट  में  अगर  इस
 वजह  से  नहीं  छापा  जाता  है  कि  श्रावक  पास  जो
 इंतज़ाम  है  वह  नाकाफी  है  तो  जो  फंड  मंटल
 राइट  हर  बालिग  वोटर  का  है  ब्रोकर  जिससे
 शाप  यह  श्राशा  करते  हैं  कि  वह  अपना  मत  दे
 करके  अपनी  मर्जी  की  सरकार  चुने,  वह



 #/०  ८)  Demands

 [श्री  भू०  ना०  मंडल]
 संविधान  का  उद्देश्य  कैसे  पूरा  हो सकता  है  ब्रोकर
 किस  तरह  से  जनतंत्र  चल  सकता  है।  म॑  समझता

 हूं  कि  जो  वोटर  लिबास  बनता  हैं  शरीर  उनें
 कई  कमियां  रह  जाती  हैं  तो  वे  इस  कारण  रह
 जाती  हैं  कि  सरकार  सारा  काम  करने  y
 योग्य  नहीं  है  और  उसकी  श्रापोग्यता  की  वजह
 से  वे  लिस्ट  ठीक  से  तैयार  नहीं  होती  हैं  ।
 में  समझता  हुँ  कि  इस  तरह  की  चीज  होना
 हिन्दुस्तान  /  संविधान  तक  साथ  एक  खिलवाड़
 है  1

 थी  हवा  ना०  तिवारी  (गोपालगंज)  :
 उसमें  असेंसमेंट  भी  हो  सकती  है  ।

 थी  भू०  ना०  मंडल  :  माननीय  सदस्य  थ

 सुझाया  है  कि  उर्जा।  लिए  दरख्वास्त  दो  जा
 सकती  है  और  लिस्ट  को  एशेज  करवाया  जा
 सकता  है  ले  कन  याज  जो  देश  को  स्थिति  है

 जिसमें  लोग  सांस्कृतिक  दृष्टि  से  महन  नीच
 पड़े  हुए  हैं,  बहुत  ही  गरीब  हैं,  जिनको  न  इन
 सत्र  कानूनों  की  जानकारी  है  कौर  न  हो  हो
 सकती  हैं,  उस  में  सरकार  अपनी  जिम्मेदारी  से
 बच  नहीं  सकती  है  |  पहली  बात  तो  यह  है  कि
 सरकार  को  वोट  लिबास  को  हर  पहल  से
 क्रम्पलीट  बनाना  चाहिये  और  देखना  चाहिये
 कि  कोई  नाम  छटने  न  पाये  ।  दूसरी  बात  सह
 है  कि  जिस  व्यवित  का  नाम  ग्राम  पं  आयत  के
 पारिवारिक  पुस्तिका  में  दर्ज  हैं.  उसका  नाम
 तो  जरूर  हो  बोर्ड  लिस्ट  में  दर्ज  होना
 चाहिये  ।  लेकिन  देखा  जाता  है  कि  वह  भो

 नहीं  होता  है  ।  कितने  ही  ऐसे  उदाहरण  मेरे
 नोटिस  में  आगे  हैं  कि  वोटर  का  नाम  तो  दर्ज
 होता  है  लेकिन  उस  बाप  का  नाम  कोई  दूसरा
 ही  दर्ज  कर  दिया  जाता  है  ।  इससे  जब  वह
 बोट  देने  i:  लिए  जाता  है  तो  बड़ी  गार्डो

 होती  है  अर  उसको  बड़ा  परेशानों  का  सामना
 करना  पड़ता  है  ।  प्रेस  भें  जा  कर  भो  बहुत
 गड़बड़ी  होतो  है  7  कहीं  यह  चोट  जान  बूझ  कर
 तो  नहीं  की  जाती  है,  इसको  भो  देखा  जाना
 चाहिये  ।  में  चाहता  हुं  कि  भ्रमर  इस  चीज़  को
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 ला  मंत्रालय  देख  सता  है  तो  उसको  देखना
 चाहिये  ।  जिस  पार्टी  दे!  हाथ  में  सरकार  की
 बागडोर  होती  है,  उसको  कई  प्रकार  के
 एडवटेजिज  प्राप्त  होते  हैं  7  इस  कारण  से
 वह  वोट  लिस्ट  में  तरह  तरह  की  गड़बड़ियां
 करवा  दे  सकती  हैं  ।  देखा  गया  है  कि  अगर
 वोटर  का  नाम  हिन्दू  है  तो  उस.  बाप  का  नाम
 मुस्लिम  कर  दिया  जाता  है  i  इस  तरह  को  चीज
 को  प्राय  प्रिटी  मिस्टेक  नहीं  कह  सकते  हैं  ।
 जान बस  कर  इस  तरह  की  चीजे  को  जाती  हें  ।
 इस  तरह  की  गड़बड़ियां  न  हों  इस  तरफ  आपका
 ध्यान  जाना  चाहिये  |  नगर  जानबूझ  कर  इस
 तरह  की  गड़बडियां  नहीं  की  जाएंगी  तो  इस
 तरह  की  चीजें  नहीं  हो  सकेंगे  ।  में  चाहता  हूं
 कि  ला  डिपार्टमेंट  और  इलैक्शन  कमिशन  का
 ध्यान  गंगा  ओर  जाए  |  सरकार  का  यह  देखना
 कर्तव्य  है  कि  हिन्दुस्तान  का  हर  वाशिंग  जो  कि
 वोट  देश  का  अधिकार  रखता  है.  उसका  नाम

 गटर  लिस्ट  में  दर्ज  हो  1  अगर  सरकार  की
 लापरवाही  से  कोई  गड़बड़ी  की  जाती  हो  तो
 भी  उसको  वोट  दे:  में  कोई  बाधा  उत्पन्न  न
 हो,  इस  ढंग  की  कानून  ea  कोई  व्यवस्था  कौ
 जानी  चाहिये  ।  म॑  चाहता  हुं  कि  ला  कमिशन
 रिप्रिजेंटशन  आफ  पीपल्स  एक्ट  पर  विचार  करे
 ग्राम  अपने  आप  उसने  बिचार  नहीं  चरना  है,
 तो  विशेष  वीर  पर  मेरे  सुझावों  पर  विचार
 करे  और  इसको  एंड  करते  वक्‍त  इन  सब
 बातों  का  गूगल  रखे  ।

 को

 ब  मैं  कंटेंट  आफ  कोर्ट  के  बारे  में  कुछ
 कहना  चाहता  हूं  ।  एक  माननीय  सदस्य  आपका
 इस  ओर  ध्यान  खींच  चुके  हैं  -  मुझ  भी  कुछ
 कैम्प  आफ  कोर्ट  |:  बे:सिस  का  अनुभव  है  और
 मैंने  देवा  है  कि  और  बातों  द:  साथ  साथ  एक
 बात  की  बड़ी  गड़बड़ी  होती  है  ।  वहां  का  जो
 प्रिज़ा्डडंग  आफिसर  होता  है  उसकी  डालने  ट  ड
 पोजीशन  होती  है  और  कभी  कभी  उसका  जो
 कंडक्ट  होता  है  बहुत  ही  फ्लैग्रेंट  होता  है  कौर
 लोगों  के  प्रति  उसका  व्यवहार  अच्छा  नहीं
 होता  है।  एसी  हालत  में  भ्रमर  लोगों  की  ओर  से
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 कुछ  गड़बड़ी  हो  तो  उनको  कंटैम्पट  आफ  कोर्ट
 की  जह  में  वह  ला  सकता  है  |  नगर  उसका
 कंडक्ट  फ्लैग्रेंट  हो  दूसरे  की  बेइज्ज़ती  करने
 वाला  हो  तो  वह  चीज़  कंटैम्पट  आफ दी  कोर्ट  में
 आती  है  या  नहीं  आती  है,  में  समझता  हूं  इस
 बारे  में  कानूनी  पोजीशन  साफ  नहीं  है  ।  ला
 कमिशन  की  ओर  से  जो  इस  बारे  नें  स्पोर्ट

 होने  वाली  है  उस  इस  बात  का  खयाल  किया
 जाना  चाहिये  कि  कोर्ट  की  जो  डिगनिटी
 उस  डिगनिटी  को  मेंटेन  करने  के  लिए  अगर
 प्रिज्ञाईडिंग  आफिसर  का  कंडक्ट  फ्लैग्रेट  हो,
 उसका  एटो शग  कंडक्टर  हो  और  उसकी  वजह
 से  जरगर  बीच  आफ  पीस  की  स्थिति  पैदा  हो  तो
 वह  भी  उतना  ही  दण्डनीय  हो  जितना  कि  कोई

 दूसरा  आदमी  हो  सकता  है  ।

 हाल  के  आम  चुनावों  के  सिलसिले  में  में
 एक  और  बात  कहना  चाहता  हूं  ।  सरकार  का

 कानून  है  कि  एक  लोक  सभा  कैंडिडेट  इंजैकशन
 पर  पच्चीस  हज़ार  से  ज्यादा  रुपया  खर्च  नहीं
 कर  सकता  है।  लेकिन  कितने  ही  क्षेत्रों  म ेपचास
 पचास  हजार  और  एक  एक  लाख  रुपया  या
 इससे  भी  शरीक  खर्च  किया  गया  है  और  यह
 चीज़  सिर्फ  आंख  से  देखने  मात्र  से  ही  पता
 चल  सकती  थी  |  राज  शायद  का तन  में  कोई
 इस  तरह  की  व्यवस्था  नहीं  है  कि  आन  दी  स्पाट
 किसी  को  पकड़ा  जा  सके  और  उससे  पूछा  जा
 सके  कि  क्‍यों  इस  तरह  से  चंदारी  हो  रही  है,
 क्यों  इस  लिमिट  से  बाहर  जा  कर  कोई  खर्च
 कर  रहा  है  और  उसको  वहीं  पर  दंडित  किया
 जा  सके।  में  चाहता  हूं  कि  इस  तरह  से  उसको
 दंडित  करने  की  व्यवस्था  कानून  में  होनी
 चाहिये  ।  मुझे  रिपोर्ट  मिली  है  कि  हिन्दुस्तान  के!
 प्रधान  मंत्री  की  कांस्टिट्यूएंसी  में  तथा  कानून
 मंत्री  की  कांस्टिट्यूएंसी  में  कई  अनियमितता यें
 बरती  गई  हू  ।  मैं  अपनी  कांस्टिट्यूएंसी  की  ही
 बात  अपको  बतलाता  हूं  कि  मेरे  खिलाफ  एक
 उपमंत्री  खड़ा  हुआ  था  और  लाख  रुपय  से  बेशी
 उसने  खर्च  किया  और  उसकी  कितनी  ही  मोटरें
 चल  रही  थी,  चार  चार  चल  रही  थीं  प्राइम है.
 मिनिस्टर  की  कांस्टिट्यूएंसी  में  में  ने
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 सुना  है  कि  हिन्दुस्तान  के  बड़े  बड़े  कांट्रेक्टर
 थैलियां  ले  कर  खड़े  हुए  थे।  यह  भी  मेरे  सुनने
 में  आया  है  कि  ला  मिनिस्टर  की  कंस्टिट्यु-
 एंसी  में  कांट्रेक्टर  थैलियां  ले  कर  खड़े  थे  कौर
 वहां  जो  मोटरें  चलती  थीं  उनका  कोई  ठिकाना
 नहीं  था  ।  सिर्फ  आंखों  से  देखने  से  मालूम  हो
 सकता  था  कि  कितने  बड़े  पैमाने  पर  कैम्पेन
 को  चलाया  जा  रहा  है  |  अगर  इस  तरह  की
 बातें  लोगों  की  नज़र  में  जायें  जो  कि  कानून  वे!
 खिलाफ  हों  और  खास  तौर  पर  उनके  क्षेत्रों  में
 हों  जो  कि  सरकार  को  चलाने  वाले  आदमी  हैं
 तो  कैसे  यह  जनतन्त्र  आगे  चल  सकता  है,  यह
 आपके  सोचने  और  समझने  की  बात  है  t
 इंगलिश  में  चाहता  हूं  कि  कोई  इस  तरह  का
 कानून  बनें,  चाह  गवर्नमेंट  का  जरिए  या
 इलेक्शन  कमिशन  के  जरिये  जिससे  कि  न  दी
 बेरी  स्पाट  ऐसे  कैंडिडेट्स  को  दंडित  किया  जा
 सके  और  उनको  चुनाव  लड़ने  से  डिबार  किया
 जा  सके  |

 एक  बात  यह  भी  में  कहना  चाहता  हूं  कि
 आजकल  जितने  भी  एक्स  या  बिल्ली  बनते  हैं
 वे  पहले  अंग्रेज़ी  में  तैयार  होते  है  ।  मेरा  सुझाव
 यह  है  कि  पहले  उनको  अंग्रेजी  म॑ं  तैयार  न  करते,
 राष्ट्र  भाषा  में  तैयार  किया  जाए  और  फिर
 उनके  ट्रांस्लशन  दूसरी  भाषाओं  में  करवाये
 जाये  ।  में  चाहता  हूं  कि  इसका  कोई  इंतजाम
 ग्राहकी  तरफ  से  किया  जाना  चाहिये  ।

 में  समझता  हुं  कि  जनतंत्र  को  सफल  करने
 के  लिए  राज  जो  कानून  का  ढर्रा  है,  शासन
 का  ढर्रा  है,  इसको  बदलने  की  जरूरत  है  ।
 इसको  बदलने  के  लिए  तीन  नीति  को  कारगर
 करने  की  जरूरत  है  ।  में  जानता  हूं  कि  कानून
 बनाने  के  लिए  स्थान  देने  का  भ्रधिकार  ला
 डिपार्टमेंट  को  भी  है  |  ला  डिपार्टमेंट  की  तरफ
 से  ऐसा  सर्ज  शन  किया  जाए  जो  मेरे  सुझाव  तीन
 नीति  कार्यक्रम  के  अनुरूप  हो  ।  समुचे  प्रशासन
 का  जो  काम  चलता  है,  चाहे  वह  विकास  का  काम

 हो  शर  चाहे  शासन  सम्बन्धी  काम  हो,  वह
 सभी  इस  तीन  नीति  के  आधार  पर  होना
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 चाहिये  ।  इन  तीन  नीतियों  में  एक  नीति  तो
 दाम  के  बारे  में  है,  दूसरी  भाषा  के  बारे  में  है
 और  तीसरी  जात के  बारे  में  है  शासन  यंत्र  का
 सोशल  कम्पोज़िशन  कैसा  होना  चाहिये  इसके
 बारे  में  है  7  इस  सम्बन्ध  में  संक्षेप  में  मुझे  यह
 कहना  है  कि  अगर  हिन्दुस्तान  की  जनता  को
 अपने  पैरों  पर  आपको  खड़ा  करना  है,  और
 देश  का  विकास  उसके  ज़रिये  करवाना  है,  तो
 इन  तीन  नीतियों  को  शासन  का  आधार  बनाना
 बहुत  जरूरी  है।  सब  से  पहले  में  जाति  नीति  पर

 कुछ  कहना  चाहता  हूं  7  राज  जो शासन  चल
 रहा  है  और  जे  स्थिति  है,  वह  यह  है  कि शासन
 ऐसे  लोगों  के  जरिये  चल  रहा  है  जो  लोग  की
 शासन  के  काम  को  बहुत  पुराने  ज़माने  से  चलाते
 ञ्  रहे  हैं  ।  हिन्दू  शासन  के  ज़माने  से  लेकर
 अरब  तक  यही  लोग  शासन  को  चलाते  ञ्  रहे
 हैं  ।  हिन्दू  ज़माने  में  समाज  दो  टुकड़े  में  बंट
 गया  था  ।  एक  बड़े  लोग  थे  और  दूसरे  छोटे
 लोग  ।  शासन  और  शोषण  का  उनका  पुराना
 ग्रनुभव  है  और  वही  अनुभव  आज  भी  उनका
 पीछा  नहीं  छोड़  रहा  है  ।  इसलिए  यह  जरूरी
 है  कि  शासन  में  ऐसे  लोगों  को  आना  चाहिये
 जो  पिछड़ी  समाज  के  आदमी  हैं  ।  इस  पिछली
 समाज  में  में,  स्त्रियों  को  रखता  हूं,  हरिजनों
 को  रखता  हूं,  आदिवासियों  को  रखता  हूं,
 पिछड़े  हुए  क्रिश्चियन ों  को  रखता  हूं,  और

 म्‌सलमानों  में  अनसार,  धुनिया  इत्यादि  को
 रखता  हुं  ।  इन  लोगों  को  बासन  में  ६०
 प्रतिशत  से  कम  नहीं  लेना  चाहिये  ।  ऐसा
 होने  से  आज  जो  शासन  का  तरीका  है  और
 योजना  का  भी  जो  तरीका  है  वह  तरीका
 एकदम  बदल  जायेगा  |  आज  मुझे  ऐसा  देखने
 में  कराता  है  कि  जो  कुछ  भी  सरकारी  कार्रवाई
 हो  रही  है,  उस  कार्रवाई  में  जो  हिन्दुस्तान  का
 गरीब  है,  जो  वास्तविक  हिन्दुस्तान  है,
 हिन्दुस्तान  का  जो  गांव  है,  उस  की  ओर  ध्यान

 नहीं  दिया  जाता  है,  उस  के  स्वार्थ  को  पायोरिटी

 नहीं  दी  जाती  है  1  उस के  स्वार्थ  को  प्रायोरिटी

 देने  के  लिये  यह  इस  नीति  को  सफल  करना
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 जरूरी  है।  इस  लिये  मे  चाहता  हूं  कि इस  तरह
 की  जाति  नीति  यह  सरकार  अपनाये  ।

 इस  के  बाद  म  भाषा  के  बारे  में  भी
 कहना  चाहता  हूं  कि  ग्रेडों  ने  अपने  जमाने  में
 ऐडमिनिस्ट्रेशन  को  सम्भालने  के  लिये  और
 अपनी  सहूलियत  के  लिये  अंग्रेज़ी  को  चलाया
 था  ।  आज  जब  हिन्दुस्तान  के  लोगों  का
 हिन्दुस्तानी  राज्य  है  तो  उस  में  जो  देश  की
 भाषा  है  उस  में  ही  सब  राजकाज  चलना
 चाहिये  ताकि  यहां  के  लोग  उस  को  समझ
 सके  ।

 इसी  तरह  से  जो  दाम  की  पालिसी  है  उस
 में  भी  में  समझता  हूं  कि  बहुत  ध्यान  देने  की
 ग्रा वश्य कता  है  ।  प्राइस  के  लिये  बहुत  सी  बातें
 कही  जाती  हैं,  लेकिन  उस  सिलसिले  में  में  कहना
 चाहता  हुं  कि  तीन  बातों  को  करने  की
 आवश्यकता  है  7  एक  यह  कि  किसान  की  जो
 फसल  है  उस  फसल  का  दाम  इस  ढंग  से  तय
 करना  चाहिये  कि  उस  में  जो  लागत  खर्च
 पड़ता  है  उस  पर  कुछ  मुनाफा  जोड़  कर  दाम
 उस  को  मिले  ।  इसी  तरह  से  जो  आर्गेनाइज्ड
 इंडस्ट्रीज  हैं  उस  का  दाम  भी  तय  करने  में
 यह  ध्यान  रक्खा  जाय  कि  उस  की  जो  लागत
 खर्च  हो  उस  के  डेढ़  गुने  से  ज्यादा  दाम  किसी
 चीज  का  नहीं  होने  पाये,  और  तीसरे  यह  कि
 दोनों  तरह  की  चीज़ों  के  दाम  में  सन्तुलन  कायम
 किया  जाय  .  म॑  चाहता  हूं  कि इस  तरह  का  कोई
 कानून  ला  कमिशन  की  तरफ  से  आये  ।

 श्री  श्यामलाल  सराफ  :  जनाब,  में  अर्जे
 करूं  कि  एक  आनरेबल  मेम्बर  ने  कुछ  बातें

 कहीं  कोइ  "र  राज्य  के  बारे  में  ।  इत्तफाक  से

 वहां  उस  पार्टी  की  गवर्नमेंट  है  जिस  ने  मुझे
 यहां  भेजा  है  |  एलेक्शन  के  बारे  में  हकीकत  यह
 है  कि  जैसे  हिन्दुस्तान  की  और  जगहों  पर
 एलेक्शन  कमीशन  का  जूरिस्डिक्शन  हैँ  उसी

 तरह  से  वहां  पर  भी  है  और  उन्हीं  के  हाथ  में
 एलेक्शन  का  सारा  काम  था  |  उन्होंने  फरमाया
 कि  वहां  सरकार  की  तरफ  से  बक्से  दिये  गये,
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 उन  में  यह  नुक्स  था,  वह  नुक्स  था,  ऐसा  अ्रखबारों
 में  छपा  .  इस  में  हकीकत  यह  है  कि  उस  में  न
 किसी  सरकार  का  हाथ  था  और  न  किसी
 पार्टी  का  हाथ  था  ।  असलियत  यह  है  कि  वह
 बक्से  एलेक्शन  कमिशन  के  जरिये  से  आन्ध्र
 से  भेजे  गये  थे और  उन  की  अपनी  अथारिटी
 से  थे  ।  किसी  और  के  हाथ  में  नहीं  थे  ।  तब  तक
 न  कोई  एलेक्शन  हो  चुका  था  और  न  एलेक्शन
 की  पत्तियां  बांटी  गई  थीं  ।  अगर  किसी  के  हाथ
 में  वोट  था,  तो  वह  कैसे  आ  गया,  इस  के
 बारे  में  यह  तो  नहीं  कहा  जा  सकता  कि  वहां
 की  गवर्नमेंट  ने  उन  को  दे  दिया  ।

 श्री  शिवमणि  स्वामी  (कोप्पल)
 उपाध्यक्ष  महोदय,  कानूनी  शासन  के  बारे  में

 बहुत  कुछ  कहा  जा  सकता  है  |  एक  हिन्दुस्तानी
 को  या  यहां  के  सिटिजन  को  न्याय  हासिल
 करने  &  लिये  जो  जो  तकलीफें  पेश  आती  हैं,
 उन  के  बारे  में  इस  भवन  में  बहुत  से  हमारे
 भाइयों  ने  बतलाया  है  ।  मैं  इस  के  बारे  में
 ८  या  १०  मिनटों  में  अपने  सुझाव  रखना

 चाहता  हूं  ।

 पंचायती  कोर्ट स  स्थापित  करने  के  बारे
 में  जो सोचा  जाता  है  उस  फे  लिये  में  समझता

 हूं  कि  शासन  को  जो  न्याय  देने  फे  हुकूक  हैं,
 जो  उस  के  कानून  हैं  उन  को  सिफ  पंचायतों
 के  हाथ  में  नहीं  देना  चाहिये  ।  इस  के  बजाये
 एक  एक  ताल लुका  में  जो  दो  या  तीन  रेवन्यू
 विलेज  होते  हैं  वहां  पर जो  एक  एक  वकील
 या  कानून  को  चलाने  वाले  होते  हैं,  उन  के  हाथ
 में  देना  चाहिये  ।  इसी  तरह  से  जो  टूरिंग
 कोर्ट  स  होते  हैं  वह  सफर  किया  करें  और  हर
 मवाजियात  में  जा  कर  न्यायालय  की  तरह  से
 जांच  कर  सकते  हैं  ।

 दूसरी  बात  यह  हैँ  कि  आज  भारतवर्ष
 में  हम  सोशलिज्म  की  तरफ  जा  रहे  हैं  7  लेकिन
 आज  जो  गरीब  और  पिछड़ा  हुसना  वर्ग  है  औरतों
 का  उस  को  कानून  से  अपने  हुकक  हासिल
 करने  में  जो  तकलीफ  हुआ  करती  हें,  उस  को

 अनुभव  से  ही  जाना  जा  सकता  है  में  जानता
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 हूं  कि  एक  बहुत  बड़े  घराने  की  भारत,  १००
 एकड़  जमीन  की  मालिक  होते  हुए  भी,  उस  को
 न्याय  हासिल  करने  में  इतनी  तकलीफ  होती  हूं
 जिस  का  ठिकाना  नहीं  है  ।  मुझे  मालूम  है  कि
 उस  औरत  को  न्याय  हासिल  करने  फे  लिये
 परसों  गवर्नमेंट  को  एक  मर्सी  पेटीशन  दाखिल
 करनी  पड़ी  क्योंकि  मंसूर  स्टेट  में  कोर्ट  फीस
 इतनी  बढ़ी  हुई  है  कि  ७  या  ७11  परसेन्ट  तक
 हो  जाती  है  ।  एक  औरत  को  न्याय  हासिल
 करने  फे  लिये  अपनी  हजारों  की  आ्रामदनी
 इस  कोर्ट  फीस  में  लगानी  होती  है  ।  उस  औरत
 को  अपना  दोर  हासिल  करने  फे  लिये,  जो  कि
 Yo  परसेन्ट  हो  सकता  हे,  ४०  परसेन्ट  हो
 सकता  हुं,  ३०  परसेन्ट  हो  सकता  हूं,  अ्रदालत
 तक  जाने  में  तमाम  मुश्किलों  का  सामना
 करना  पड़ता  है  वहां  से  न्याय  हासिल  कर  पाने
 से  कासिर  रहते  हुए  इस  कानून  के  मातहत
 पंचों  फे  पीछे  पड़  कर  अपने  हिस्से  की  मांग
 करने  के  लिये  उसे  बेइज्जती  का  तरीका
 अपनाना  पड़ता  है  ।  इस  से  बचने  के  लिये
 अगर  वह  मर्सी  पंटीशन  देने  जाती  हे  तो  भी
 बड़े  अफसोस  से  कहना  पड़ता  है  कि  उस  का
 काम  नहीं  हो  पाता  है  ।  इस  तरह  से  में  किसी
 एक  इंडिविजुअल  केस  की  ताईद  नहीं  कर
 रहा  हूं  ।  म॑  तो  सिर्फ  यह  कहना  चाहता  हूं  कि
 हिन्दुस्तान  के  कानून  में  यह  दोष  हे  कि  उन  को
 न्याय  हासिल  नहीं  हो  पाता  है  |  राज  १०००,
 २०००,  ४५०००  या  १  ०,०००  रु०  फीस
 दाखिल  करके  जजमेंट  की  कापी  हासिल
 करना  एक  मामूली  आदमी  या  एक  असहाय
 ग्रौरत  की  ताकत  फे  बाहर  की  वात  है  ।

 में  ला  कमिशन के  बारे  में  इतना  बतलाना
 चाहता  हूं  कि

 “That  less  administered  country
 is  the  best  administered  country.”

 जिस  मुल्क  में  जितने  कम  कानून  होगे  वह
 उतना  ही  बहतर  समझा  जाता  है  1  लेकिन  हम
 अपने  भारतवपं  में इत नीं  तेजी  से  कानून  बन।
 रहे  हैं  कि शायद ही  कोई  वकील  उन  सब  को
 याद  रोकता  होगा  |  इस  लिय  जो  जो  बेकार
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 के  कानून  हैं,  या  जो  हमारी  ब्‌नियादी  झ्राजादी
 को  एनक्रोच  करने  वाले  कानून  हैं  उन्हें  खत्म
 कर  फे  जो  बहुत  आवश्यक  कानून  हों  उन  को
 ही  कायम  रखा  जाये  ।

 इस  के  बाद  में  एलेक्शन  के  बारे  में  और
 कलेक्शन  कमिशन  फे  बारे  में  चन्द  सूझाव
 रखता  चाहता  हूं  ।  प  जानते  हैं  कि  इस  मुल्क
 में  पोलिटिकल  पार्टीज  हैं  ।  में  पोलिटिकल
 पार्टीज  करे  खिलाफ  नहीं  हूं  ।  सेक्रीन  सरकार
 या  लोक  सभा  में  पक्ष  को  दुष्टि  से  देखा  जाना
 या  पक्ष  की  दृष्टि  से  बोनस  की  मांग  करना

 है  हुकूमत  करने  के  उड़ानों  फो  खिलाफ  जरूर
 है।  इसे  नये  महात्म  जी  ने  पेलिन  डेमोक्रेसी
 के  मूल  को  रखा  था  हमें  इस  को  जांच  करनी
 चाहिये  और  ला  कमीशन  शव  पाल  कोई  कारण
 नहीं  होना  चाहिये  जिस  से  कि  वह  पालिटिकल
 पार्टीज  को  रिकग्नाइज  करे  गौर  उन  के  लिये
 एक  एक  सिम्बल  फिक्स  करे  ।  ऐसा  करने  थे
 जो  दूसरे  इल्डियेन्डेल्ट  लोग  हैं  या  जो  दूसरे

 सकुन  हैं  उन  को  एलेक्शन  लड़ा  में  बड़ी
 बुस्कलात  का  सामना  करता  होता  है।  सिम्बल
 कोशिका  कर  देन  ले  मुल्क  के  बन्द र  पार्टियों  की

 गुटबन्दी  लगती  है  श्लोक  बह  नै  गन  व  इंटेब्रेशत  के
 खिलाफ  भी  पड़ता  है  1  म  समझता  हूं  कि  मुस्क  में
 इस  तरह  की  चीज  कभी  नहीं  हो  सकेगी  1

 «एक  wet  दूसरी  पार्टी  के  खिलाफ  ग्रा वाज़
 उठा  कर  और  दसों  में  पड़  कर  पाटियों  की
 विभिन्नता  पैदा  करती  है  और  मुल्क  उस  से
 सिर  करता  है  ।  अगर  इस  तरह  से  चलता  रहा
 तो  एक  दिन  आयेगा  कि  पार्टियां  आपस  में
 लड़  कर  इस  मुल्क  ने  जो  आजादी  हासिल  की

 है  उस  को  सम्भाल  नहीं  पायेंगी  ।  इस  लिये
 हम  को  यहा  पर  एक  नेशनल  गवर्नमेंट  का  वाला-
 वरण  ही  कायम  रखना  चाहिये  ।  पार्टियां  इस
 हाउस  के  बाहर  रह  सकती  हैं  |  पार्टियों  के  हुकूक
 को  जिस  तरह  से  हमारे  संविवान  में  नहीं  माना
 गया  है  उसी  तरह  से  हम  को  भी  नहीं  मानना

 चाहिये  ।  इस  पार्टी  सिस्टम  के  वजूद  में  होने  के

 बावजूद  में  एलेक्शन  कमिशन  को  बधाई  देना

 हि
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 चाहता  हूं  कि  उन्होंने  किस  खूबी  से  कलेक्शन
 को  कंडक्ट  किया  है  ।  इस  के  बारे  में  तो  शायद
 ही  कोई  यहां  पर  शिकायत  कर  सके  ।  फिर  भी
 में  चन्द  सुझाव  उस  के  कंसीडरेशन  के  लिये
 रखना  चाहता  हूं  ।  जब  भी  एलेक्शन  कमिशन
 को  कोई  पालिसी  चाक  आउट  करनी  हो  तो
 वह  कम  से  कम  एलेक्शन  के  एक  या  दो  साल
 पहले  करना  चाहिये  ।  यह  नहीं  होना  चाहिये
 कि  जब्र  एलेक्शन  के  एक  या  दो  महीने  रह  जायें
 उस  वक्त  एलेक्शन  कमिशन  उस  को  शुरू  करे  |
 ऐसा  नहीं  होना  चाहिये  कि  कुछ  दिन  पहले
 कुर्सी  पार्टी  को  रिकग्नाइज  ने  कर  के  वह
 फ्री  सिम्त  रखे  लेकिन  एडेक्यन  के  दिन  मालूम
 हो  कि  वह  फ्री  सिम्बल  नहीं  है  और  उस  को
 फना  पार्टी  को  अलाट  कर  दिया  गया  है  ।
 इस  तरह  के  प्रेसकोट  देखने  में  aT  हैं।  में  उन
 के  खिलाफ  हुं  ।  में  एक्शन  किशन  को
 मंत्र  महोदय  क  द्वारा  इल ला  देन  चाटता  हूं  कि
 बढ  इस  बात  का  खयाल  रखे  कि  जो  भी  पालिसी
 उस  को  बनानी  हो  बड़  उस  को  बढ़  एलेक्शन
 से  कम  से  कम  दो  स!  न  पड़े  बला  छे  ।  एलेक्शन
 के  नजदीक  कोई  नई  पालिसी  न  बनाई  जाये  ।

 में  एक  दूसरी  बात  आपके  सामन  रखता
 चाहता  हूं  ।  आप  जानते  हैं  कि  इस  मुल्क  में
 सेंटीमेंट  रखने  वाले  लोग  हें  ।  कांग्रेस  के  लिए
 जो  बैल  की  जोड़ी  का  सीक्वल  फिक्स  कर
 दिया  गया  है  उसके  कारण  बहुत  से  लोग
 बहकावे  मे ऑ्राकर  बैलों  को  जोड़ी  के  कारण
 कांग्रेस  को  बोट  दे  देते  हैं  ।  तकरीबन  २०
 पर  सेंट  वोट  तो  इस  सिम्बल  के  कारण  ही
 दिये  गये  हैं  ।  मेरा  सुझाव  है  कि  या  तो  इस
 बैल  को  जोड़ी  के  सीक्वल  को  रोटेशन  में  फिक्स
 किया  जाये  या  इसको  सिग्नल्स  की  लिस्ट  से
 निकाल  दिया  जाये  ।  मेरा  निवेदन  है  कि  लोग
 समझते  हैं  कि  वैल  हमारी  खेती  करता  है
 इसलिए  उसको  वोट  देना  चाहिए  ।  आपने
 करणप्ट  प्रक्टिसेज़  मे  यह  रखा  है  कि  किसी
 के  रिलीजस  सेंटीमेंट  को  न  उभारा  जाये  और
 अगर  ऐसा  किया  जायेगा  तो  वह  करप्ट  प्रैक्टिस
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 होगी  |  कर नाटक  में  बैलों  की  पूजा  होती  है
 और  में  समझता  हूं  कि  विहार  में  और  दूसरे
 राज्यों  मे  भी  होती  होगी  ।  इसलिए  मेरा
 निवेदन  है  कि  यह  जो  बैलों  का  सिम्बल  कांग्रेस

 के  लिए  रिजर्व  कर  दिया  गया  हैं  इसको  खत्म
 कर  दिया  जाये  ।

 श्री  हवा  ना०  तिवारी  :  पूजा  तो  पेड़
 की  भी  करते  हैं  यकीन  उसके  लिए  कोई  वोट
 तो  नहीं  मांगता  ।

 श्रो  शिवभक्ति  स्वामी  :  लेकिन  बैल  की
 शक्ल  दिखा  कर  तो  वोट  लिये  जाय  है  ।

 पोलिटिकल  पार्टीज  का  इलेक्शन  के
 करीब  pour ater  करने  का  कारण  जो
 गलांतिथां  हाता  2  उनका  उपकरण  देंगे  वे
 लिए  में  एक  ट्राइबुनल  के  जजमंट  at  चन्द
 लाइने  पढ़  कर  सुनाया  चाय  हु  ।  बढ  इस
 प्रकार  हूं

 दवा

 “Then  the  petitioner  received
 a  telegraphic  reply  as  per  Ex,  P.
 105,  dated  7th  February  957  that
 symbol  “Cart”  would  be  allotted
 to  him  and  that  he  might  apply
 immediately.  From  ‘this  corres-
 pondence,  it  is  clear  that  the  sym-
 bol  of  “Cart”  could  have  been
 given  to  the  Petitioner  and  his
 party  members  at  the  ver  outset
 even.  As  none  of  the  officers  con-
 cerned  in  the  matter  has  been  cex-
 amined  it  is  not  possible  to  find
 out  who  was  responsible  for  this
 bungle.  At  any  rate,  I  am  inclin-
 ed  to  believe  that  this  affected  the
 Petitioner’s  clection  prospects  to
 soMe  extent.”

 अन्त  में  में  कहना  चाहता  हूं  कि  सिम्बल
 प्रदान  करने  की  नीति  ऐसी  होनी  चाहिए  कि
 उससे  किसी  पार्टी  को  हानि  न  पहुंचे  ।  में  अपनी
 पार्टी  का  उदाहरण  देना  चाहता  हूं  कि  जब  हम  ने
 दरखास्त  दी  तो  पराजित  दृष्टि  मे  कल्टीवेबल
 विनो इंग  ग्रेन  का  सिम्बल  दिया  गया  ।  इस
 सीक्वल  का  विकास  महात्मा  गांधी  के  सेक्रेटरी
 निर्मल  घोष  ने  किया  था  ।  इसी  सिम्बल  को
 लेकर  चुनाव  लड़  कर  पांच  ग्रामीण  एम०  एल०
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 ए०  हुए  दौर  एक  एम०  पी०  हुआ  |  उसके  बाद
 इलेक्शन  के  २५-३०  दिन  पहले  प्रेस  स्टेटमेंट
 निकाल  दिया  गया  कि  लोक  सेवक  संघ  का
 रिकागनीशन  विदेशी  किया  जाता  है  ।  इसका
 कारण  मुझे  मालूम  नहीं  ।  में  भी  लोक  सेवक
 संघ  से  चुन  कर  आया  था  इसी  पार्टी  से  पांच
 आदमी  एम०  Wie  ए०  चुने  गये  और  एक
 एम०  पी०  चुना  गया  और  करनाटक  में  इसी
 पार्टी  के  नाम  पर  सत्याग्रह  करके  ४०-५०
 अ्रादमी  जेल  गये  ।  इतनी  एक्टिव  यह  पार्टी
 करनाटक  में  थीं  जिसका  रिकागनीशन
 विदा  कर  दिया  ।  यहां  एक  पार्टी  करनाटक
 में  कांग्रेस  के  खिलाफ  थी  ।  इसके  लिए  में
 इलेक्शन  कर्माशन  को  दोष  नहीं  देता  लेकिन
 इसमे  उनका  मशीनरी  का  दाप  हैं  जिसने  गलत
 रिपोर्ट  द।  ।  उनको  दूसरे  चुनाव  तक  ठहरना
 चाहिए  था  आर  अगर  तीन  या  चार  पर  सेंट
 वाट  न  amt  तो  रिकागनीशन  विदा  कर  लेते  ।

 श्री  सिहासन  सिह  (गोरखपुर  )  :  उपाध्यक्ष
 महोदय  माननीय  मंत्री  ने  जो  इलेक्शन  ला  में

 पिछले  सदन  मारा  १४४५  का  निर्माण  किया
 था  उसका  उपाय  दश  ने  एकता  कायम
 रखो  का  था  ताकि  जाति  वाद  और  धर्म  वाद
 के  जो  उस  समय  नारे  लग  रहे  थे  वे  चुनाव  में
 न  आ  जाये  ।  शायद  सरकार  का  यह  विचार
 हा  रहा  था  कि  Coors  आरगेनाइजेंगन्स
 को  रोका  जाये  t  इस  उद्देश्य  से  ही  दफा  १२५
 का  निर्माण  किया  गया  था  at  उसमें  कहा
 गया  है

 “195,  ‘Promoting  enmity  bet-
 ween  classcs  in  connection  with
 election.  Any  person  who  in  con-
 nection  with  an  clection  under
 this  Act  promotes  or  attempts  to
 promote  on  grounds  of  religion,
 race,  caste,  community  0  lan-
 guage,  feelings  of  enmity  or  hat-
 red  between  different  classes  of
 the  citizens  of  India  shal]  be
 punishable  with  imprisonment  for
 a  term  which  may  extend  to  three
 years,  or  with  fine,  or  with  both’.

 wa  बातों  के  लिए  आई०  पी०  सो०  को  दफा
 ३५३  में  दो  च्षं  की  सजा  की  व्यवस्था  है  ।
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 [श्री  सिंहासन  सिंह]
 लेकिन  इस  में  आपने  इन  बातों  4:  लिए  तीन
 साल  की  सजा  रखी  है,  इसी  प्र भि प्राय  से  कि

 इन  चीजों  को  रोका  जाये  ।

 इस  सदन  में  भी  यह  प्रश्न  उठाया  गया  था
 कि  कुछ  पार्टियों  ने  घर्म  के  नाम  पर  और
 जाति  के  नाम  पर  प्रचार  किया  और  पोस्टर
 निकाले  और  नोटिस  निकाले  ।  गवर्नमेंट
 उनका  संकलन  कर  रही  थी  इस  विचार  से
 कि  क्‍या  कदम  उठाया  जाये  |  यह  दफा  बनायी

 ही  इस  विचार  से  गयी  थी  कि  शसी  बातों  की
 रोक  थाम  हो  ।  लेकिन  रोकथाम  न  कर:

 इसका  दुरुपयोग  हुआ  और  शायद  सारे  देश
 में  एक  जगह  भी  ऐसी  पार्टियों  या  व्यक्ति  विशेष
 पर  मुकदमे  नहीं  चलाये  गये  जिन्होंने  इस
 प्रकार  का  प्रचार  करने!  वोट  मांगे  ।  आपने

 इसलिए  कानून  बनाया  कि  देश  में  जाति  वाले
 ब्रोकर  धर्मवाद  की  भावना  न  फैली  पाये  और
 देश  में  राष्ट्रीय  भावना  रहे  ।  लेकिन  आपने
 इस  कानून  में  पुलिस  को  मुकदमा  चलाने  का
 भ्र धि कार  नहीं  दिया  ।  परिणाम  यह  हुआ  कि

 कहीं  भी  मुकदमा  नहीं  चला  ।  अगर  प्रतिद्वन्द्वी

 म्‌  कदम  दायर  करता  है  तो  उस.  खिलाफ

 कहा  जाता  है  कि  यह  प्रचार  नहों  करन
 देता  1

 वास्तव  में  इस  कानून  को  बनाने  से
 गवर्नमेंट  का  विचार  था  कि  देश  में  इस  प्रकार
 का  विष  न  फैले  ।  लेकिन  इस  कानून  की

 अवहेलना  की  गयी  |  हमारा  कानून  का  राज्य

 कहलाता  है  और  कहा  जाता  हूँ  कि  यह  राज्य

 कानून  पर  स्थापित  है  और  कानून  ४  द्वारा
 सारा  कार्य  संचालित  होता  है  ।  लेकिन  जब
 इस  प्रकार  ७  कानून  की  अवहेलना  होती  है
 जनता  की  कानून  पर  से  श्रद्धा  हट  जाती  हैं
 किसी  को  कानून  का  कोई  डर  नहीं  रहता  ।
 इसी  लिए  इस  प्रकार  का  प्रचार  किया  गया
 कि  गाय  की  शक्ल  बनायी  गयी  और  उस  पर
 हरी  चलती  दिखायी  गयी  और  प्रधान  मंत्री
 को  उसके  पास  खड़ा  दिखाया  गया  |  कहीं  नारा

 MAY  29,  962  for  Grants  7९94

 लगाया  गया  fs  हिन्दू  धर्म  खतरे  में  है,  कहीं
 नारा  लगाया  गया  कि  मुसलमान  धर्म  खतरे
 में  है,  कहीं  कहा  गया  कि  जाति  खतरे  में  है  ।
 जब  गवर्नमेंट  ने  इन  चीजों  को  रोकने  के  लिये

 कानून  बनाया  था  और  दफा  १२५  का  निर्माण
 किया  था  तो  गवर्नमेंट  का  कर्तव्य  था  कि  वह
 देखती  कि  इस  कानून  की  अवहेलना  न  हो  और
 उसका  सही  तरीय  से  पालन  किया  जाये
 गवर्नमेंट  खुद  उस  कानून  का  पालन  नहीं  करा
 पाती  है  तो  हमें  तो  यही  कहना  है  कि  अप
 इसको  कानून  की  किताब  छः  बाहर  कर  दें  ।
 श्राप  अगर  उसे  चला  नहीं  सकते  तो  उसको
 इस  चुनाव  %:  कानून  में  रख  कर,  न्याय  की
 किताब  में  रख  कर  उस  की  अवहेलना  न  करें
 और  उसको  निकाल  देवें  ।  बस  मुझे  इतना
 ही  कहना  था  ।  अब  होम  मिनिस्टरी  राय  के
 लिए  आपके  पास  आयेगी  कि  यह  चल  सकता
 है  या  नहीं  चल  सकता  है,  अ्रन्ततोगत्वा  कोई
 भी  मिनिस्ट्री  जो  भो  लेजिस्लशन  करती  है
 वह  ला  मिनिस्टरी  की  राय  लेने  |।  बाद  करती
 है,  वह  राय  लेने  को  व  बौर  अगर  आप
 समझें  कि  वह  कमजोर  है  और  उसके  ग्रन्दर

 मुकदमा  नहीं  चल  सकता  तो  उचित  यह  है  कि
 आप  उसको  कानून  में  से  निकाल  दें  ।  इग  हे
 बारे  में  मुझे  आप  से  इतना  ही  कहना  है  ।

 एलेक्शन  एक्सपेंसेज  ह  बाबत  मेरे  एक
 भाई  4  जिक्र  किया  v  इस  के  बारे  में  मेरा
 विचार  पहले  से  यही  है  कि  इसमें  चुनाव  खर्च
 के  दाखिल  करने  ि  लिये  कोई  व्यवस्था
 वाली  चीज  नहीं  रहनी  चाहिए  और  जहां  सन्‌
 १६५२  ५:  एलेक्शन  कानून  %  मुताबिक  जो
 एलेक्शन  ुक्‍्सपेसिज  ६;  रिटर्न  देव  पड़ते  थे
 उस  भें  २  रुपये  मि  स्टाम्प  पर  हम  को  एक
 हलफनामा  दाखिल  करना  पड़ता  था  कि
 जो  एलेक्शन  एक्सपोज  हमत  दाखिल  किये  हैं
 वह  सहा  हैं  ।  यह  बड़ी  खुशी  की  वात  है  कि
 सन्‌  ५६  में  तर मोमी  कानून  पास  कर+%  हमने
 इस  को  निकाल  दिया  कम  से  कम  झूठ  बोलना
 तो  दूर  हो  गया  ।  अब  तो  वली  इतना  |
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 गया  है  कि  जो  खर्चा  श्राप  करते  हैं
 वह  दे  देवें  और  उसकी  सीमा  रख  दी  गई  हैं
 कि  २५,०००  रुपये  सेअधिक  न  हो,
 पार्लियामेंट  वे!  लिए  २५,०००  से  अधिक  न  हो
 ब्रोकर  भ्रसेम्बली  ये!  लिए  €,०००  रुपये  से
 अधिक  न  हो  ।  हो  सकता  है  कि  कहीं  पर
 इससे  कुछ  कम  हो  लेकिन  उत्तर  प्रदेश  को
 मे  जानता  हूं  कि  वहां  पर  यह  परिधि  b,00e
 रुपये  की  है  अभी  हमारे  एक  भाई  ने  कहा  कि
 पालियामेंटरी  सीट्स  के  लिए  लाखों  रुपये
 लोग  खर्च  करते  हैं  तो इस  एफिडेविट  के  हट
 जाने  से  कम  से  कम  झूठ  बोलने  से  तो  बचे
 क्योंकि  यह  चीज  किसी  से  पोशीदा  नहीं  हे  कि
 २५,०००  और  €,०००  से  बहुत  से  लोग

 कहीं  ज्यादा  खर्च  करते  हैं  |  अब  यह  कहना  कि
 गवर्नमेंट  झूठ  बुलवाती  हैँ  सही  नहीं  होगा  ।
 यहां  रखकर  हम  कानून  बनाते  हैं  सर  भारत  की
 जनता  &  प्रतिनिधि  जो  हम  लोग  यहां  पर

 चुन  कर  आते  हैं  वह  भी  अपना  सही  हिसाब
 न  दे  सके  तो  हम  देश  फे  झ्राध्यात्मिक  स्तर  को
 ऊंचा  उठाने  को  कैसे  कल्पना  कर  सकते  हैं  ?
 देश  का  आध्यात्मिक  स्तर  तो  तभी  ऊंचा
 उठेगा  जब  नेताओं  के  प्रति  लोगों  की  यह
 धारणा  हो  कि  यह  सही  नेता  हैं  और  सही
 हिसाब  देते  हैं  ग्रोवर  गलत  काम  नहीं  करते  हैं  ।

 जब  गलत  हिसाब  देने  और  चुनाव
 सम्बन्धी  अ्रनियमितताएं  बरतने  का  जहां  तक
 सवाल  है  इसमें  कांग्रेसी  और  गैर  कांग्रेसी  का
 कोई  सवाल  नहीं  है  ।  दोनों  ही  फे  आदमी
 इस  चीज  फे  लिए  दोषी  हैं  ।  में  ग्राहको  बतलाऊँ
 कि  मेरे  विरुद्ध  जो  उम्मीदवार  खडे  थे  वह  धर्म
 के  आधार  पर  खड़े  हुए  थे  और  उन्होंने  सीमा  से

 कहीं  ज्यादा  रुपया  खर्च  किया  लेकिन  मेंने

 बहुत  ही  कम  खर्च  किया  और  म॑  समझता  हूं
 कि  वायद  सारे  देश  में  वह  कम  रहा  होगा  t
 करीब  ३००  रुपया  में  ने  खर्च  किया  ।  में  ने
 तो  सोच  लिया  था  कि  जनता  को  अगर  मुझे
 बोट  देना  होगा  तो  वह  देगी  और  अगर  न  देना
 होगा  तो  न  देगी  ।  लेकिन  मैं  इससे  इंकार
 नहीं  करता  कि  श्राप  के  और  हमारे  बीच  में
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 काफी  लोग  ऐसे  मिलेंगे  जिन्होंने  कि  २५,०००
 से  कहीं  अधिक  खर्च  किया  होगा,  लाख  लाख
 रुपये  खर्च  किये  होंगे  ।  इन  राजा,  महाराजाश्रों
 को  ही  ले  लीजिए  ।  यह  चाहे  कांग्रस  पार्टी  से
 खड़े  हों  अथवा  किसी  अन्य  पार्टी  से,  यह  त्न
 काफी  रुपया  खच  करते  हैं  1  राजा,  महाराजा प्र ों
 की  कल्पना  से  ही  यह  बाहर  की  चीज  है  कि
 वह  लाख  रुपये  से  कम  खर्च  करें  ।  लोग  भी
 सोचते  हैं  कि  राजा  अगर  खड़ा  हुआ  है  तो
 वोट  पाने  के  लिए  वह  रुपया  खर्च  करे  ।  एक
 मशीनरी  स्प्रिट  पैदा  हो  जाती  है  ।  शब  अगर
 श्राप  इस  को  रोक  नहीं  सकते  हैं  तो  इसको
 कानून  की  दफा  से  निकाल  दीजिये  ।  कम  से  कम
 लोगों  को  जानबूझ  कर  झूठ  तो  हलफ  नहीं
 उठानी  पड़ेगी,  ईमानदारी  तो  उनकी  रहेगी  ।

 चुनाव  का  हिसाब  रखने  फे  लिए  कहा  जाता  है
 कि  लोग  गलत  हिसाब  रखते  हैं  और  देते  हैं
 तो  यह  चीज  तो  तभी  जायेगी  जबकि  हमारे
 देश  का  स्तर  ऊंचा  होगा  ।

 चूंकि  मेरा  समय  खत्म  हो  रहा  है  इसलिए
 में  फेवल  भ्रन्तिम  बात  कह  कर  समाप्त  करूंगा
 शर  वह  सेप्रेशन  श्राफ  जूडिशीएरी  एंड  एक् जी-
 क्यू टिव  &  ।  जुडिशिएरी  और  एक्जीक्यूटिव
 के  सेप्रेशन  का  मामला  सन्‌  १६४८  या  सन्‌  ५०
 से  चला  आता  हैँ,  हमारे  संविधान  में  भी
 इसकी  चर्चा  हैँ  -  यह  भ्रफसोस  का  विषय  है
 कि  इस  को  १२  या  १४  वर्ष  हो  गये  लेकिन
 उसका  सही  तरीका  राज  तक  नहीं  हु
 और  राज  तक  दोनों  अ्रलहदा  नहीं  किये  गये
 हैं  ।  संविधान  की  वह  धारा  कि  जूडिशीएरी
 को  हम  एक्जीक्यूटिव  से  अलग  करेंगे  कब  तक
 बगर  अमल  फे  पड़ी  रहेगी  ?  कुछ  राज्यों  ने
 इस  बारे  में  कुछ  कदम  उठाये  हैं  ।  उत्तर  प्रदेश
 ने  भी  इस  दिदा  में  पग  उठाया  हैं  ला  कमिशन
 ने  भी  कहा  है  कि  यह  अलग  न  करना  कांउटी-
 ट्यूशन  पर  एक  फ्रॉड  है  ।  आप  हर  एक  स्टेट
 को  फलों  करते  कि  वह  अपने  यहां  इस  जुडी-
 शिएरी  और  एक्जीक्यूटिव  को  अलग  अलग
 कर  दें  क्योंकि  संविधान  में  साफ  ऐसा  करने
 का  डायरेक्शन  है  ।  लेकिन  अगर  आप  स्वयं
 संविधान  को  मान्यता  नहीं  देते  हैं  शरीर



 7597  Demands

 _त्री  सिंहासन  सिंह]

 जूडिशीएरी  द्रोह  एक्जीक्यूटिव  को  अलग
 करने  की  ओर  श्रम ली  कदम  नहों  बढ़ाते  हैं
 तो  कैसे  काम  चलेगा  ?  आखिर  गवर्नमेंट  को
 उसको  करने  में  क्या  बाधा  हूँ  ?  ब्रिटिश  राज
 के  जमाने  में  तो  हम  लगातार  यही  आवाज
 उठाते  थे  कि  जूडिशीएरी  को  एक्जीक्यूटिव
 से  अलग  किया  जाय  शरीर  ग्रंग्रेज  इसको  नहों
 करते  थे  लेकिन  आज  तो  हम  खुद  अपनी
 सरकार  चला  रहे  हैं  ौर  जबकि  हमन  काफी
 व्यै  हुए  अपने  संविधान  मे  साफ  तौर  पर  यह
 कहा  हुया  है  कि  इव  दोनों  को  अलग  किया
 जाय  तब  यह  बड़  आश्चर्य  ओर  दुख  का
 विषय  हे  कि  सन्‌  ६२  के  वर्ष  तक  यह  काम
 ग्रो  तक  पूरा  नहीं  हुआ  है  कौर  यह  दानों
 विंग्स  अलग  नहीं  हुए  हैं  ।  अगर  कढ़ी  कुछ
 इस  दिया  म॑  हुसना  भा  है  तो  बढ़  एक  घास  को

 पट्टों  है  और  उससे  कुछ  काम  बदा  लाला
 नहों  टू  !  बस  म॑  दादा  चीजों  को  प्यार  ओपन
 मंत्रों  महोदय  को  बाल  दिलाया  NCAT
 था

 Shri  A.  K.  Sen:  Mr.  Deputy-Spcuker,
 Sir,  I  have  lstened  with  very  great
 interest  to  the  various  speakers  re-
 presenting  all  the  Groups  and  Parties
 here  taking  part  in  this  discussion,  and
 I  am  glad  to  say  that  I  am  happy
 to  notice  a  large  area  of  agreement.
 As  we  find  every  year,  so  far  as  the
 Demands  of  this  Ministry  are  con-
 cerned,  we  do  not  exactly  expect  a
 polarised  attitude,  and  it  shows  how
 deeply  this  country  and  this  House
 feel  about  a  proper  legal  system  serv-
 ing  the  needs  of  a  growing  society  and
 yet  preserving  the  essential  of  free-
 dom  which  our  Constitution  guaran-
 tees.  And  I  apprehend  that  all  the
 speakers  who  have  spoken  with  dif-
 ferent  strains  have  really  been  moti-
 vated  by  these  larger  considerations.

 While  taking  the  points  that  have
 been  raised,  may  I  take  the  important
 points  leaving  out  the  details  and  try
 to  say  something  which  will  express
 not  only  my  own  personal  point  of
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 view  but,  I  concive  the  point  of  view
 of  the  pcople  regarding  these  mat-
 ters?

 Let  us  take  the  question  of  legal
 aid,  raised  by  Shri  P.  K.  Deo.  I  do
 not  think  there  is  any  controversy
 over  the  subject.  And  we  have  during
 the  last  five  years  also  gone  ahead  in
 formulating  a  scheme  which  might  be
 of  general  application.  It  will  be  re-
 membered  that  so  far  as  the  Scheduled
 Tribes  and  the  Scheduled  Castes  are
 concerned,  the  Central!  Government
 alrcady  bear  fifty  per  cent  of  the  costs
 of  litigation.  It  ha:  been  said  occa-
 sionally,  “Is  it  presumed  that  every
 member  of  the  Scheduled  Castes  is  a
 pauper.  Or  every  members  of  —  the
 Seheduied  Tribes  is  a  pauper?  Ts  it
 presumed  that  every  member  of  the
 non-Sceduled  Castes  or  non-Scheduled
 Tribes  is  not  a  pauper?  I  am  afraid
 that  that  argument  has  certain  sub-
 stance,  because  we  cannot  cut  across
 the  different  groups  and  castes
 and  determine,  on  the  yard-
 stick  of  whether  a  litigant  is  a  mem-
 ber  of  the  Scheduled  Caste  or  not,  the
 question  of  cligibility  of  legal  aid  that
 ig  to  be  made  available  to  him.  Pov-
 erty  docs  not  follow  the  lines  of  divi-
 sion  of  Scheduled  Castes  or  Scheduled
 Tribes.  It  is  not  certainly  beyond  our
 experience  that  there  are  individual
 members  of  Scheduled  Castes  who  are
 much  richer  possibly  than  individuals
 of  other  castes.  But  the  wider  consi-
 deration  of  bringing  the  fruits  of  a
 free  Government  to  the  door  of  cer-
 tain  castes  who  have  been  more  or
 less  deprived  of  the  benefit  of  a  just
 society  for  a  long  time  was  felt  80
 paramount  that  in  such  cases,  not  only
 in  regard  to  legal  aid  but  also  in  re-
 gard  to  educational  facilities  and
 var‘ous  ‘other  matters,  we  have,  by
 and  large,  followed  the  division  of
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  matter  of  making  avail-
 able  to  them  just  assistance.  I  think,
 in  the  larger  interests  of  the  country,
 these  considerations  have  worked
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 properly,  and  brought  justice  to  these
 people  who  were  oppressed  for  a  long
 time  and  who  are  just  coming  to
 realise  their  importance.  The  question
 of  making  legal  aid  available  to  the
 poorer  sections  of  other  communities
 is,  35  Y  said,  not  a  matter  which  is
 controverial  at  all.  We  are  all  agreed
 about  it.  But,  the  question  is,  where
 are  the  funds?  In  the  last  Law  Min-
 isters‘  conference  to  which  reference
 was  rightly  made  by  several  speakers,
 we  diq  approve  of  a  scheme,  but  it
 was  resolved  that  the  Centre  should
 find  50  per  cent  of  the  funds  necessary.

 36  hrs.
 The  demands  on  Central  assistance

 for  many  arcas  and  for  many  _  pur-
 poses  are  so  great  that,  unfortunately,
 |  musi  confess  I  have  not  succeeded
 in  making  the  Central  Government
 agree  to  treat  legal  aid  to  the  poor  on
 {he  same  levai  of  urgency  as  —  other
 matters.  It  is  no  secre!  and  |  admit
 that  possibly  a  power  house  or  an
 irrigation  dam  or  a  80०७)  Tactory
 would  assume  a  much  more  important
 place  in  our  sale  of  priorities  than
 matters  like  legal  aid.  I  hope  that  it
 will  be  possible  before  long  —  to  find
 the  resources  not  only  from  the  Cen-
 tre  but  also  from  the  States  {o  enable
 a  proper  scheme  of  legal  aid  to  be
 worked  out  as  in  other  countries  like
 England  where  the  scheme  now  in
 operation  has  been  remarkably  —  suc-
 cessful,

 The  next  question  raised  by  =  Shri
 P.  K.  Deo  is  a  larger  question,  namely,
 that  of  no  appointment  of  Judges  to
 executive  or  administrative  posts.
 Shri  Frank  Anthony  joined  him  in
 that.  I  think  all  of  us  feel  that  our
 Judges  occupy  a  spccial  position  be-
 cause  in  this  country,  we  have  come
 to  regard  the  institution  of  free  courts
 as  an  essential  element  in  our  free
 Constitution,  without  which  many  of
 features  of  our  Constitution  will  fall
 to  pieces.  We,  therefore,  always  like
 to  keep  our  Judges  away  from  the  field
 of  controversy,  and  al]  administrative
 posts  naturally  bring  the  holders  into
 the  arena  of  controversy.  There  is  no
 doubt  about  that.  By  and  large,  I  do
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 not  think  tthere  will  be  much  disagree.
 ment  amongst  us  on  this  proposition
 that  Judges  should  not  normally  be
 appointed  to  administrative  posts.
 But,  as  will  readily  be  conceded,  there
 are  many  posts  to  which  Judges  should
 rightly  be  appointed.  Take  our  Elec-
 tion  tribunals  which  should  be  entrus‘-
 ed  to  adjudge  disputes  in  which
 important  persons  are  jnvolved—let  us
 say,  Ministers  are  involved.  It  has
 been  our  practice  to  appoint  ex-High
 Court  Judges  to  abjudicate  on  these
 disputes.  Naturally,  this  is  3  field
 where  cx-Judges  would  admirably  fit
 it.  Those  who  have  had  no  judicial
 experience  would  not  at  all  bea  happy
 choice  for  doing  this  particular  work.
 Tet  us  take  the  work  of  the  Iaw
 Commission.  Here  would  be  a  field
 where  our  Judges  would  be  suited  for
 the  purpose  of  not  only  guiding  the
 work,  but  also  for  the  purpose  of
 bringing  lo  bear  their  mature
 expurionce,  tent  and  wisdom,  We
 need  mot  elaborate  all  the  fields  which
 would  be  of  a  Simiiar  nature,  where
 our  Judges,  by  reason  of  their  train-
 ing.  temperament,  education  and
 various  other  qualities,  would  be  ad-
 mirably  suited  for  the  purpose  of  per-
 forming  the  task  assigned  to  these
 bodies,  diverse  tribunals,  enquiry
 commissions  and  so  on.  I  go  not  think
 anybody  dispute  that  our  Judges
 should  be  appointed  there.
 [Smet  Muncoanp  Dore  in  the  Chair]

 But,  as  I  said,  I  am  very  sorry,
 taking  notice  of  a  few  lapses  here  and
 there,  we  tend  fo  jindulre  in  such
 generalisations  that  might  possible
 create  an  impression  that  our  judiciary
 has  rcally  come  to  a  state  of  disgrace
 or  that  they  have  fallen  low  in  their
 standards,  I  am  sure  it  has  not  been
 eiher  the  intention  of  Shri  Frank
 Anthony  or  other  hon.  Members  who
 have  —  given  expression  to  views
 on  these  lines,  to  create  such  an  im-
 pression  in  the  public  mind  that  our
 judiciary  has  deteriorated.  Lapses
 there  would  be  anywhere.  I  think  we
 shall  be  doing  the  gratest  disservice
 not  only  to  ourselves,  but  also  to  the
 country  if  we  allow  our  respect  for
 the  judiciary,  our  confidence  in  the
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 judiciary  to  wane  at  all.  I  am  a  firm
 believer  in  the  majesty  of  the  court.
 I  do  not  acknowledge  the  accusation
 of  Shri  Frank  Anthony  hat  we  have
 been  pillorying  our  Judges,  Judges  are
 also  not  above  criticism  in  matters  in
 which  criticism  would  be  appropriate.
 But,  it  would  be  very  unfair  to  accuse
 either  the  Prime  Minister  or  any  of
 his  colleagues  or  myself.  Shri  Frank
 Anthony  will  agree  with  Me  that,  on
 the  floor  of  the  House,  every  year,  I
 have  defended  the  Judges.  I  have  said
 that  I  have  been  a  proud  member  of
 the  bar  who  hae  always  admired  our
 judiciary.  I  personnally  feel  that  our
 Judges  have  set  a  standard  which  is
 still  to  be  reached  by  many  other
 countries.  Whenever  our  Constitution
 has  come  to  test  any  where  in  India
 whether  in  times  of  crises  or  emer-
 gency  our  Judges  have  risen  to
 the  occasion.  That  shows  that  we
 have  been  drawing  good  cle-
 ments.  But  who  can  guarantee  that
 every  one  woud  be  a  gem?  Even  if
 Shri  Frank  Anthony  were  to  make  a
 selection  he  cannot  guarantee  the
 selection  of  undiluted  gems  always,
 especially  in  a  field  where  the  future
 can  be  only  tested  by  guess  work,  by
 current  performance.  It  is  true  that
 there  have  been  cases  where,  as  he
 says,  people  have  been  appointed  to
 High  Court  in  preference  to  others
 who  have,  possibly,  enjoyed,  in  terms
 of  money  or  busy  work,  a  heavier
 practice.  I  would  like  him
 to  mention  a  single  inst-
 ance  where  such  |  selections  have
 been  made  by  the  Government.  Not  a
 single  instance  can  be  given.  I  have
 been  here  for  the  last  six  years.  The
 case  that  he  referred  to,  the  case  com-
 ing  from  Patna,  referred  to  a  person
 selected  by  the  Chief  Justice  there.
 The  Chief  Justice  took  exception  and
 hauled  up  the  person  making  the  accu
 sation  for  contempt.  The  accusation
 was  not  that  the  Government  had
 appointed  them,  but  that  the  Chief
 Justice  had  appointed  the  pcople  who
 had  no  practice.  I  think  it  is  most
 unfortunate  to  make  any  such  accusa-
 tion  even  if  that  be  a  fact,  because  it
 brings  down  the  High  Court.  From
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 my  own  limited  experience,  I  can
 say—and  there  are  others  who  are
 coming  from  other  High  Courts;  Shri
 Frank  Anthony  himself  is  an  emient
 member  of  the  Bar,  and  he  will  bear
 Me  out  when  I  say—that  it  is  not
 always  the  man  who  had  the  heaviest
 practice  who  proves  the  most  success-
 ful  judge.

 Shri  Frank  Anthony:  But  they
 must  have  some  practice.

 Shri  A.  K.  Sen:  That  is  a  different
 matter.  But  to  say  that  the  man
 having  the  heaviest  practice  would
 always  be  the  most  successful  judge
 is  a  mistake.  I  have  seen  that  it  is
 not  so.  From  my  own  limited  experi-
 ence,  I  can  say—I  do  not  want  to
 mention  names—we  have  had  judges
 who  have  turned  out  into  fine  judges,
 who  when  they  were  in  practice  were
 not  thought  so  much  of,  but  once
 raised  to  the  Bench,  their  talents
 really  blossomed  and  they  made  their
 mark,  It  is  not,  therefore,  always
 Tight  to  make  such  generalised  accu-
 sations  which  create  an  impression
 that  our  judiciary  has  come  to  a  state
 when  the  public  have  lost  confidence
 in  it.

 Many  of  the  things  that  Shri  Frank
 Anthony  has  been  expressing  on  the
 floor  of  this  House  year  in  and  year
 out  have  evoked  complete  accord,  so
 far  as  I  am  concerned,  because  I  per-
 sonally  think  that  ours  should  be  a
 very  solid  society  to  live  in.  If  our
 fundamental  rights  had  come  _  to
 nought,  if  we  found  that  it  was
 impossible  to  enforce  the  great  rights
 which  not  only  our  Constitution  but
 our  laws  provide  for  us  and  _  there
 were  judges  who  were,  only  on  consi-
 derations  of  expediency  or  expedi-
 tion,  loath  to  attend  to  cases  where  a
 challenge  against  individuals’  rights
 was  involved,  then  it  would  be  a  sorry
 state  of  affairs.  And  there  the  great
 role  of  the  courts  comes  in.  They
 have  to  play  their  role  rightly  and
 truly  as  the  guardian  of  our  Consti-
 tution.  I  shall  be  very  sorry  myself
 if  ever  a  citizen  finds  the  door  of  the
 court  barred  against  him  only  on  the
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 ground  that  there  are  too  many  cases
 with  which  the  court  is  bothered  and,
 therefore,  his  would  be  possibly  one
 of  the  too  many.  I  am  sure  that  that
 is  neither  the  intention  of  the  judges
 themselves  nor  of  those  who  adminis-
 ter  our  courts.  But,  nevertheless,
 certain  things  have  happened,  when
 possibly  we  have  started  to  emphasise
 the  role  of  speed  more  than  it  should
 be.  After  all,  when  a  man  comes  to
 ‘tthe  Supreme  Court,  which  is  the  last
 court  of  appeal,  it  is  not  always  the
 speed  which  should  determine  the
 value  of  the  justice  that  he  gets.
 There  is  the  quality  of  the  justice  too
 which  will  impress  upon  the  public
 mind,  and,  it  is,  therefore,  absolutely
 necessary  that  the  man  who  comes  to
 the  last  court  of  appeal  does  not  find
 that  the  procedure  is  such  that  speed
 has  assumed  a  more  paramount  and
 important  role.  and  the  needs  of  the
 individuals  have  been  relegated  to
 the  background.

 On  the  question,  therefore,  of  the
 imposition  of  a  condition  of  furnish-
 ing  security  of  Rs.  2000  by  any  per-
 son  who  comes  up  to  the  Supreme
 Court  to  make  an  application  under
 article  32,  I  expressed  my  own  con-
 cern  last  year,  when  Shri  Frank
 Anthony  raised  it.  I  took  it  up  with
 the  Chief  Justice,  and  told  him  that
 we  were  oursclves  reluctant  to  pass
 a  law  here  telling  the  Supreme  Court
 how  to  try  its  own  cases.  Well,  we
 have  allowed  them  under  the  Consti-
 tution  the  right  to  frame  rules,  sub-
 ject,  of  course,  to  the  paramount
 authority  of  Parliament.  I  00  7०
 know  if  I  have  been  able  to  convince
 the  Chief  Justice,  but  it  appears  that
 that  condition  has  still  not  been
 removed.  It  will  be  for  Parliament
 to  decide  in  the  future  whether  this
 is  a  matter  which  would  justify
 interference  by  Parliament,  and
 whether  Parliament  would  think  it
 wise  to  impose  a  rule  of  procedure  on
 the  Supreme  Court  or  not.  I  hope  that
 such  a  course  would  not  be  _neces-
 sary,  because,  as  I  have  always  said
 here,  and  I  have  found  complete  un-
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 animity  on  this,  we  should  not  inter-
 fere  with  our  courts  in  the  matters  of
 procedure  and  similar  things,  except
 by  employing  the  method  of  persua-
 sion  to  express  our  own  points  of
 view  as  citizens.  Because  Parliament
 has  a  certain  super-riding  authority
 which  would  be  binding  on  our  courts,
 and  because  it  is  endowed  with  these
 great  powers  it  should  exercise  those
 powers  with  restraint,  especially
 when  those  powers  concern  our  courts.
 It  is  in  the  measure  that  we  observe
 this  restraint  that  the  dignity  of
 Parliament  particularly  in  the  field  of
 its  relations  with  our  law  courts
 would  endure.

 I,  therefore,  hope  that  it  will  not
 be  necessary  for  Parliament  to  inter-
 fere  in  this  matter  and  that  whatever
 impediments  there  are  at  the  present
 moment,  which  appear  to  be  genuine,
 would  be  attended  to  by  the  Supreme
 Court  itself,

 The  next  point  raised  by  Shri
 P.  K.  Deo  and  various  others—I  do
 not  want  to  mention  the  names  of
 each  individual  speaker—is  about  our
 election  laws.  I  was  surprised  when
 he  made  this  bold  statement  that  our
 election  law  should  be  changed,  and
 he  has  said  that  everyone  was  agreed.
 I  must  say  that  he  is  very  free  with
 his  inferences  and  assumptions.

 Shri  P.  K.  Deo:  I  am  very  optimis-
 tic.

 Shri  A.  K.  Sen:  To  say  that  every-
 one  was  agreed  that  our  election  law
 should  be  changed  was  a  very  bold
 assertion,  because  if  everyone  was
 agreed  upon  one  point  in  this  House
 and  outside,  it  is  this  that  our
 election  laws  have  set  a  standard  for
 the  rest  of  the  world,  and  if  any
 machinery  has  worked  wel]  and  im-
 partially,  it  has  been  our  election
 machinery.  Three  general  elections
 have  been  held,  from  time  to  time,
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 some  amendments;  have  been  made  in
 our  election  law.  All  the  amendments
 have  been  made  after  consultation  with
 the  representatives  of  the  different
 parties,  ang  then  Parliament  had  am-
 ple  scope  for  expressing  its  point  of
 view,  and  never  have  we  carried  any
 amendment  to  our  election  law  simply
 by  using  our  majority.  Shri  P.  K.
 Deo  may  say  that  we  have  used  our
 brute  majority,  But  what  is  brute
 majority?  What  is  a  majority  which
 is  not  brute,  is  very  difficult  to  define.
 Majority  there  must  be  for  a  decision.
 Bruteness  comes  when  the  other  :.ide
 is  stifleg  from  speaking.  I  do  not  think
 that  Shri  P.  K.  Deo  has  ever  been
 stifled.  On  the  countrary,  I  think  he
 has  enjoyed,  and  I  have  always  been
 glad  to  hear  him—the  largest  measure
 of  freedom,  not  only  in  regard  to  his
 comments  on  our  election  law  but  in
 regard  to  his  comments  on  every  law.

 One  branch  on  which  many  speakers
 have  dwelt  on  is  the  question  of  elec-
 tion  cxpenses,  The  Election  Com-
 missioner  in  his  report  on  the  second
 gencral  elections  had  said  that  this
 formality  of  filing  election  returns
 should  be  dispensed  with  because  he
 felt  that  nobody  possibly,  in  tbe  ulti-
 mate  analysis,  furnished  a  correct  re-
 ‘turn,  and  thefore,  by  imposing  this
 condition,  one  was  possibly  putting  a
 premium  on  filing  incorrect  return.
 Government  felt  that  if  they  had  ac-
 ceded  to  this  demand,  Shri  P.  K.  Deo
 and  other  possibly  supporting  him
 would  have  been  the  very  first  to  say
 ‘Look  at  the  wretched  Congress  Gov-
 ernment;  they  have  removed  this  nece-
 ssity  of  filing  election  returns,  so  that
 they  can  spend  as  much  money  as  they
 want  on  the  elections’,  I  am  not  pre-
 pared  to  believe  that  Shri  P.  K.  Deo’s
 party  has  not  been  spending....

 Shri  P.  K.  Deo:  It  is  much  less  than
 what  the  Congress  Party  has  :  pent.

 An  Hon.  Member:  They  are  insisting
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 because  then  they  will  be  able  to  come
 back  on  the  strength  of  money.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 They  have  exceed  the  limit  in  any
 case.

 Shri  A.  K.  Sen:  I  shall  be  very  glad
 to  be  convinced  that  Shri  P.  K.  7९005
 party  has  kept  to  the  limit  fixed  by
 law,  I  am  open  to  conviction  in  this
 matter,  as  in  al]  others.  Thercore,  if
 the  blame  is  to  be  foisted  I  do  not
 think  that  it  should  be  foisted  only  on
 one  head.  As  I  said,  every  party
 spends,  and  it  is  very  difficult  to  abo-
 lish  party  expenditure  on  individuals.
 Some  partics  show  their  expenditure
 and  openly  proclaim  them;  others  do
 not.  There  is  no  law  which  can  com-
 pel  a  party  to  disclose  its  own  expendi-
 ture  because  that  law  again  will  pos:
 sibly  involve  incorrect  declarations.
 The  Chief  Minister  of  Orissa  was
 quoted.  I  am  glad  that  he  made  such  a
 declaration  which  shows  the  forth-
 rightness  and  the  candour  with  which
 he  discloseq  the  election  expenses  of
 the  Congres  Party  in  Orissa.  Far
 from  criticising  it,  I  should  have  wel-
 comed  it  as  one  to  be  followed  85  a
 matter  of  candour  by  other  parties.

 Shri  P.  K,  Deo:  That  would  invali-
 date  the  entire  election,

 Shri  A.  K.  Sen:  Party  expenditure
 would  not  do  that.  You  remember  the
 great  debate  held  on  the  floor  of  this
 House.  It  i;  only  individual  expen-
 diture  that  matters.  Party  expendi-
 ture  is  a  continuous  factor.  A  party
 in  a  democracy  works  only  or  elec-
 tion.  After  all,  ultimately,  it  i;  only
 an  election  machinery  because  a  party
 in  a  country  like  ours  works  for  cap-
 turning  power  and  without  power  It
 cannot  achieve  anything.  Therefore,
 in  a  parliamentary  democracy,  the
 party  is  nothing  but  an  organised  elec-
 tion  machinery,  Over  all  the  five
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 years  it  works  as  part  of  an_  election
 machinery  -which  is  geared  to  the
 purpose  of  winning  tre’  next  general
 election,  This  is  a  matter  which  has
 defied  other  countries  and  it  will  con-
 tinue  to  defy  this  country,  so  long  as
 you  make  it  compulsory  for  a  cand:-
 date  to  file  election  returns.  Fir.t  of
 all  even  correct  returns  will  be  as-
 sailed.  I  found  some  hon.  Member
 here  discussing  the  amounts  .pent  in
 the  Prime  Minister’s  constituency  and
 other  constituencies,  Living  in  Pala-
 mau,  I  do  not  know  how  he  could  have
 had  .uch  specialised  knowledge  about
 the  expenditure  incurred  in  the  Prime
 Minister’s  constituency  or  other  con-
 stituencics.  One  has  to  marvel  at
 this.  People  have  possibly  specialised
 knowledge  in  these  mafters  which
 others  do  not  have.  I  do  not  grudge
 them  that  knowledge.  But  in  order  to
 arrive  at  a  gencral  conclusion,  to  use
 a  specialised  knowledge  of  a  few
 cases  would  be  rather  precarious.

 What  impresed  me  was  the  high
 level  at  which  Shri  Anthony  spoke.  I
 am  happy  to  say  that  whenever  it  is
 a  Matter  of  law,  he  moves  to  the  high
 level  and  keeps  to  the  great  traditions
 of  the  bar  and  I  am  always  happy  to
 see  a  fellow-member  of  the  bar  kcep-
 ing  to  our  lofty  traditions.  He  says
 there  is  a  dangerous  tendency  which
 is  manifesting  and  he  calls  it  the  cro-
 sion  of  our  devotion  to  the  rule  of
 law.  For  that  the  other  parties  are,
 I  suppose,  equally  responsible.  The
 rule  of  law  i:  to  be  upheld  by  the  party
 in  powcr  as  much  as  by  the  _  party
 which  i;  not  in  power..  (nter-
 ruptions).  Let  us  not  throw  blame  on
 each  other.  I  agree  that  no  democracy
 can  survive  unless  it  stands  on  the
 solid  rock  bed  of  the  rule  of  law  but
 no  rule  of  law  is  sustained  by  law
 alone,  The  ultimate  sanction  for  the
 rule  of  law  in  every  country  where  it
 has  survived  is  the  faith  of  the  people
 in  the  rule  of  law  and  the  faith  that  in
 ob-erving  the  rule  of  law  justice  is
 assured  for  the  common  man  Every
 one  has  his  due  if  everyone  observes
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 the  rule  of  law.  He  has  to  obey  the
 Tule  of  law  and  unless  the  law  is
 changed  he  has  right  to  try  to  defy  it.
 The  executive  has  to  obey  and  if  it
 does  not,  the  court  is  there  to  correct
 it,  and  those  over  whom  the  executive
 assumes  control  have  equally  to  obey.
 They  cardinal  policies  on  which  it
 rests  are  two,  apart  from  this  psycho-
 logical  foundation.  They  are,  firstly,
 everyone  has  to  submit  before  the  law
 as  the  paramount  authority  and
 secondly,  everyone  is  equal  before  the
 law.  These  two  things  govern  our
 every  way  of  life  under  a  democratic
 Constitution,

 Our  courts,  as  Shri  Frank  Anthony
 right  Jaments,  have  no  doubt  to  meet
 the  exigencies  of  a  socialist  economy,
 the  growing  nceds  of  8  progressive
 community,  and  have  dealt  with  this
 rule  of  Jaw  not  from  the  purely  tech-
 nical  point  of  view,  and  have  refused
 to  follow  the  rigid  precedents  of
 Amcrican  cases.  It  is  true  that  delibe-
 rately  we  did  not  introduce  the  re-
 quirements  of  the  due  process  clause
 in  our  Constitution,  because  we  knew
 that  the  Government  would  be  the
 main  instrument  in  ercating  a  welfare
 State  and  the  Government  must  neces-
 sarily  act  according  to  law.  That  law
 must  necessarily,  therefore,  deviate
 from  the  rigid  canon;  of  equally  which
 the  American  courts  had  enforced.

 Let  us,  thefore,  not  be  obsessed.
 If  the  courts  have  made  article  4
 weaker  than  it  would  be  elsewhere,
 let  us  not  lament  over  it,  and  I  think
 let  us  congratulate  our  courts  for  being
 visionaries  in  allowing  our  progressive
 legislation  to  -urvive  the  challenge  on
 the  rigid  notions  of  equality.

 Many  of  our  laws  would  have  been
 struck  down.  I  remeber  I  argued  my-
 self  the  case  where  we  had  challenged
 the  amended  provision  of  section  34A
 of  the  Income-tax  Act  which  was  in-
 troduced  after  the  Income-tax  Investi-
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 gation  Commisison  Act  was  struck
 down.  The  decision  was  critised  on
 the  ground  that  the  courts  had  stretch-
 eq  to  the  maximum  point  the  article
 in  question  which  might  be  contrary
 to  orthodoxy  notions.  But  judging  in
 retrospect,  and  judging  from  the  re-
 sult  I  think  the  decisions  of  our  courts
 have  been  very  good.  While  they  have
 kept  rigidly  to  the  basic  ideal  of  equa-
 lity  before  the  law  they  have  not
 shirked  from  doing  away  with  those
 forms  of  equality  which  fetter  the
 Goverment  in  pushing  forward  with
 progressive  legislation  and  bring  about
 more  rapidly  a  socialist  economy.

 With  regard  to  the  panchayat  court;
 the  committee  which  was  appointe
 after  the  last  Law  Ministers’  Confer-
 ence  has  now  made  the  report.  It
 would  be  printed  very  soon  and  would
 be  laid  on  the  Table  of  the  House  im-
 mediately  after  the  Government  have
 considered  it  or  even  before  that  pos-
 sibly.  I  shall  not  be  anticipating  very
 much  if  say  that  its  work  will  com-
 mend  itself  to  all.  It  hs  done  a  magni-
 ficent  piece  of  work  and  the  report
 would  be  of  valuable  a:sistance  for  us
 in  the  future.

 I  think  Shri  P.  K.  Deo  and  Shri
 Warior  said  that  we  have  no  work  and
 asked  why  we  should  not  have  more
 work.  I  think  Shri  Frank  Anthony
 said  the  same  thing.  I  shall  draft  a
 memorial  for  him  if  he  wants  to,  but
 that  memorial  has  to  be  addressed  to
 the  Prime  Minister  and  not  to  me.  I
 shall  voluntarily  give  him  my  _§as-
 sistance  if  he  want;  to  increase  our
 scope  of  work,  because  I  am  not  afraid
 of  more  work.

 There  has  been  some  minor  criticism
 about  ballot-boxes  being  defective
 here  or  there.  The  rules  are  quite  ade-
 quate  in  order  to  meet  such  situation
 vas  in  Jammu  and  Kashmir  where  the
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 boxes  were  found  mechanically  defe-
 ctive.  They  were  changed  immediate-
 ly  when  they  were  brought  to  the
 notice  of  the  Election  Commission.

 Shri  Bade:  After  the  mischief  was
 done.

 Shri  Sham  Lal  Saraf:  The  faults
 were  detected  long  before  the  actual
 elections  took  place.

 Shri  A.  K.  Sen:  Can  the  hon.  Membe
 guarantee  perfect  mechnical  perfor-
 mance  without  any  failuré?  If  he  does
 certainly  I  shall  recommend  him  to  as-
 sist  the  Chief  Election  Cdmmissioner.
 The  hon.  Member  possibly  has  not
 seen  these  boxe:.  These  boxes  are
 mechanically  quite  complicated  in
 order  to  prevent  any  tampering.  When-
 ever  ther  are  mechnical  complica-
 tions,  failures  also  occur.  I  think
 there  is  no  rule  which  can  guarantee
 against  mechanical  failure.  All  that
 the  rules  can  guarantee  against  i;  that
 when  these  failures  occur,  the  rules
 would  be  adequate  to  provide  for  their
 remedy.  If  the  rules  are  deficient  in
 that  respect,  I  am  prepared  to  consider.
 But  to  say  tht  there  will  be  no  mecha-
 nical  failure  would  be  indulging  in
 something  which  is  not  practical,

 This  is  all  I  have  to  say.  We  have
 come  to  the  end  of  our  time  exactly
 to  the  second.  I  thank  once  again  all
 the  hon.  Members  for  their  valucd  sug=
 gestions.  I  have  done  five  years  of
 my  work  in  thi:  Ministry,  a  few  more’
 months  now,  I_  have  recived  the
 co-operation  of  this  House  till  now
 and  I  hope  so  long  as  I  am  here,  I  will
 continue  to  receive  that  cooperation.

 Mr.  Chairman:  I  thinkthere  is  no.
 objection  to  all  the  cut  motions  being
 put  to  the  House  together,

 All  the  cut  motions  were  put  and
 negatived.
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 Mr.  Chairman:  The  question  is:
 “That  the  respective  sums  not

 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 Paper,  be  granted  to  the  President,
 to  complete,  the  sums  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1963,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof  against  Demands
 Nos.  73  to  75  relating  to  the
 Ministry  of  Law.”

 The  motion  was  adopted.
 MINISTRY  OF  DEFENCE

 Mr.  Chairman:  The  House  will  take
 up  discussion  of  the  Demands  relating
 to  the  Ministry  of  Defence.
 DrmManpd  No.  8—MInNISTRY  OF  DEFENCE

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding  Rs.

 -35,06,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 ‘will  come  in  course  of  payment
 during  the  year  ending  3lst  day
 of  March,  1963,  in  respect  of
 “Ministry  of  Defence’.”
 Demanp  No.  9—DEFENCE  SERVICES,

 EFFECTIVE  ARMY
 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  +1,84,74,75,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 that  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1963,  in
 respect  of  ‘Defence  Services’

 oy Effective—Army’.
 Demanp  No.  0—DEFENCE  SERVICES,

 EFFECTIVE—NAVY
 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs,  15,12,44,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Defence  Services,
 Effective—Navy’.”
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 Demand  No.  l—DEFENCE  SERVICES,
 EFFECTIVE—AIR  FORCE

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  60,05,80,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  35  day  of  March,  1963,  In
 respect  of  Defence  Services,
 Effective—Air  Force’.”

 Demanp  No.  2—DEFeNcEe  SERVICES,
 Non-EFFECTIVE

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  15,75,00,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1963,  in
 respect  of  ‘Defence  Services,
 Non-Effective’.”

 Demand  No.  l4—DEFENCE  CAPITAL
 OuTLAY

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  24,99,75,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1963,  in
 respect  of  ‘Defence  Capital  Out-
 lay’.”
 Dr.  Ranen  Sen  (Calcutta  East):

 Sir,  at  the  outset,  I  pay  my  compli-
 ments  to  the  jawans  and  officers  who
 liberated  Goa  from  the  Portugucse
 imperialists.  This  act  of  the  Govern-
 ment  of  India,  though  much  belated,
 roused,  the  deepest  praise  from  the
 people  who  cherish  freedom  and
 peace.  This  act  of  the  Government
 of  India  was  supported  by  the  social-
 ist  countries,  namely,  USSR,  China
 and  the  new-born  States  of  Asia  and
 Africa.  This  action  in  Goa  was  op-
 posed  by  certain  military  powers.
 Certain  military  powers,  who  are  now
 in  CENTO  and  SEATO  and  who  are
 in  the  Pakistan-U.S.  Pact,  have  shown
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 their  real  faces  and  the  defence  of
 India  is  endangered  from  these  quar-
 ters.  Our  long  and  continued  associa-
 tion  with  the  Commonwealth  coun-
 tries,  with  the  U.  K.,  and  our  depend-
 ence  on  the  western  powers  for  our
 equipment  and  armament  are  en-
 dangering  the  defence  of  our  country.
 Even  now  our  Army  officers  go  for
 the  Commonwealth  military  excrcises.
 On  page  6  of  the  Report  of  the  Minis-
 try  of  Defence  we  find  that  a  high-
 powered  delegation,  on  behalf  of  the
 Defence  Department,  went  to  a  con-
 ference  at  Oxford  in  1961,  presided
 over  by  Earl  Mountbatten.  Is  it  not
 showing  respect  to  our  impcrialist
 master  cven  now?  Again,  from  the
 same  Report  we  find  that  for  a  mili-
 tary  tattoo  in  Edinburgh  in  962  our
 Indian  soldiers  were  sent.  Are  these
 things  not  derogatory  to  the  national
 prestige?  Are  these  things  not  dero-
 gatory  to  the  anti-imperialist  tradi-
 tion  of  India?

 While  discussing  the  defence  bud-
 get,  we  have  to  fing  out  who  are  our
 friends  and  who  are  our  cnemies.  It
 has  been  proved  again  and.  again
 that  the  United  Kingdom,  the  United
 States  of  America  and  other  military
 powers  are  not  our  friends.  We  get
 our  equipments,  outmoded  equipments
 at  higher  prices  from  them.  Let  me
 here  quote  a  news  item  which  ap-
 peared  in  The  Indian  Express:

 “Six  or  seven  years  ago  when
 the  Canberra-bombers  were  due
 to  arrive,  it  was  found  that  they
 were  without  installation  of  latest
 radar  equipments.  Even  when
 they  came,  the  heat  in  the  cock-
 pit  was  unbearable  even  for  the
 Indian  who  at  a  pinch  can  insu-
 Jate  himself  against  5°F.”

 Such  scandalous  affairs  are  going  on
 because  of  our  association  with  Com-
 monwealth  countries  and  the  United
 States.

 We  all  remember  that  some  time
 back  there  were  newspaper  reports
 about  the  desire  of  the  Government
 of  India  to  purchase  from  the  Soviet
 Union  MIG  jet  fighters.  It  was  also
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 reported  in  the  papers  immediately
 that  the  US  Ambassador  and  the  UK
 High  Commissioner  in  New  Delhi
 became  very  busy.  They  _  started
 protesting,  making  enquiries  and  put-
 ting  pressure  on  the  Government  of
 India.  It  is  also  reported—I  am  again
 quoting—:

 “On  May  19,  the  Commonwealth
 Relations  Office  in  London  publi-
 cly  stated  that  the  British  High
 Commissioner  in  Delhi  had  deli-
 vered  a  note  to  the  Secretary-
 General  of  the  Ministry  of  Exter-
 na]  Affairs  and  that  the  High
 Commissioner  was  next  day  re-
 ceived  by  the  Prime  Minister  him-
 self.  In  the  same  statement,  the
 Commonwealth  Relations  spokes-
 man  expressed  the  hope  that  the
 Government  of  India  might  still
 decide  otherwise  about  the  deal’.”

 What  gives  them  the  authority,  the
 audacity  to  decide  as  to  what  equip-
 ments  India  should  buy;  or  what  not
 to  buy,  and  from  where?  We  all
 know  that  conspiracies  are  being
 hatched  round  India.  We  all  know
 the  nature  of  the  Pak-US-  military
 Pact.  What  is  this  hullabaloo  about
 the  MIG  jet  planes?  Under  the  Pak-
 US  military  Pact,  the  United  States
 has  supplied  Pakistan  with  jet  fighters
 F-04,  which  are  much  more  powerful
 in  match  power  than  the  British  and
 French  planes  that  we  have.  With
 the  Pak-US  military  in  force,  we
 cannot  expect  to  get  such  type  of
 bombers  or  fighters  from  America.  So
 in  the  interests  of  the  defence  of  our
 country,  we  will  have  to  get  jet
 fighters  from  somewhere  else.  And
 who  else  would  help  us  in  this  res-
 pect?  It  was  the  Soviet  Union,  un-
 doubtedly  one  of  the  most,  if  not  the
 most,  powerful  countries  in  the  world,
 which  came  to  our  rescue.  And  the
 MIG  jet  planes  are  cheaper  than  the
 British  and  French  planes  and  do  not
 entail  any  foreign  exchange.  If  Dr.
 Seokarno  and  President  Nasser  can
 defy  the  imperialists  and  get  in  touch
 with  Czechoslovakia  and  the  Soviet
 Union,  why  can  we  not?  We  are  a
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 bigger  country,  a  much  more  powerful
 country  than  Indonesia  or  the  United
 Arab  Republic.  It  is  a  ques-
 tion  of  national  prestige  also,  It
 is  a  question  of  national  de-
 fence.  This  morning  we  know  what
 happened  in  this  House.  Our  Ambas-
 sadors  abroad  is  only  to  give  the  in-
 formation  they  get  from  here.  In  this
 House  our  Defence  Minister  has  more
 than  once  declared  that  our  defence
 measures  are  strong.  But  our  Am-
 bassador  in  America  gives  out  before
 mollions  of  Americans  ang  billions  of
 the  people  of  the  world  that  India  is
 very  weak.  If  India  is  weak,  it  is  the
 Parliament  of  India  that  will  discuss
 and  find  out  measures  to  strengthen
 it,  But  what  happened?  Even  the
 Prime  Minister  did  not  say  that  this
 was  a  most  despicable  thing  for  our
 Ambassador  to  have  done.

 Sir,  our  Ambassador  cringes  and
 crawls  before  the  American  imperia-
 lists  knowing  fully  well  the  role  they
 played  in  the  United  Nations  after  Goa.
 We  should  be  ashamed  of  such  talk
 of  India’s  representatives  abroad.
 Therefore,  I  say  that  the  SEATO  and
 CENTO  powers  who  have  armed  Pak-
 istan  are  the  real  danger  to  the  defence
 of  India.  China  is  not  a  real  danger
 to  the  defence  of  India  It  is  no  good
 fencing  in  the  air  against  an  imaginary
 enemy,  while  the  border  differences
 have  to  be  settled  peacefully.  It  is
 the  Government  of  India  that  has  said
 that  a;  between  war  and  peaceful  sct~
 tlement,  peaceful  settlement  is  the
 path  of  the  Government  of  India.
 Therefore,  I  say  that  the  Government
 of  India  must  be  very  careful.  We
 must  all  be  very  vigilant  about  the
 SEATO  and  CENTO  powers,  the
 Governments  of  the  United  Kindgom
 and  the  United  States  of  America.

 The  second  thing  I  wish  to  bring  to
 the  notice  of  Government  is  the  ques-
 tion  of  raising  the  morale  of
 the  army.  This  is  a  very  important
 question,  The  strength  of  our  de-
 fence  depends  on  two  factors.  One  is
 the  growth  of  heavy  and  defence  in-
 dustries;  the  other  is  the  morale  of  the
 army  personnel,  Sir,  it  is  a  welcome
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 sign  that  our  total  defence  produc-
 tivity  is  being  fully  utilised.  What
 surplus  capacity  there  is  must  be  uti-
 lised  for  civilian  needs.  It  is  at  the
 same  time  a  welcome  sign  that  de-
 fence  production  is  making  inroads
 into  the  private  sector  also.  So  are
 making  trucks  and  tractors—and  very
 good  ones  also.  But  I  would  like  to
 know  why  there  is  a  shortfall.  The
 Audit  report  mentions  about  the  short-
 fall,  I  must  say  that  the  Defence
 Ministry  is  still  a  little  complacent
 about  the  defence  industries.  In  all
 matters,  even  for  conventional  wea
 pons  We  go  to  Great  Britain  and  Ame-
 rica  or  France.  Therefore  the  first
 thing  to  be  done  is  to  strengthen  the
 defence  industries.

 Next  comes  the  morale  of  the  army.
 I  must  say  there  is  not  the  least  trace
 of  domocracy  or  fairness  in  the  army.
 I  have  to  say  this  with  regret.  There
 are  discriminations  practised  even  to-
 day.  In  the  Ministry  of  Defence  Re-
 port  page  86  we  find  that  a  subedar
 gets  a  family  gratuity  of  Rs.  1,100,
 while  a  Jemadar  gets  only  Rs.
 525,  Are  lives  graded  in  such  man-
 ner?  Is  this  conducive  to  the  morale
 of  the  army?  Sir,  it  is  high  time  that
 this  discriminatory  treatment  meted
 out  to  the  different  ranks  is  removed.

 Secondly,  our  army  is  completely
 detached  from  the  people,  It  is  known
 to  everybody  that  army  personnel
 cannot  mix  with  the  people  They
 cannot  attend  any  political  meetings
 not  event  election  meetings.  They
 are  used  sometimes,  I  am  sorry  to
 say,  to  break  strikes  as  the  Army  was
 used  in  958  in  Jamshedpur  to  break
 a  strike,  to  break  the  food  movement
 in  Calcutta  an*  Yowrah  as  the  Army
 was  paraded  in  the  streets  of  Howrah.

 As  I  have  said  before,  there  is  no
 democracy  inside  the  Army.  In  fact,
 in  the  name  of  discipline  the  army
 jawans  are  put  down.  (Laughter).
 Well,  some  getlemen  may  laugh.  But
 if  they  had  known  the  plight  of  the
 jawans  they  will  not  do  so.  If  a  sol-
 dier  has  any  grievance  against  his
 officer,  he  has  to  pass  his  petition
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 through  that  officer,  and  he  js  always at  the  mercy  of  that  officer.

 An.  Hon.  Member:  That  is  discipline.
 Dr.  Ranen  Sen:  What  happens  in

 the  Sainik  Sammelans?  Formerly  they were  called  Fauj  Durbars  or  something like  that.  These  sammelans  are  a
 mere  fuss.  If  you  have  any  experience
 of  them  you  will  bear  Me  out  that
 they  are  a  mere  fuss.  No  army  pri-
 vate,  no  jawan  can  open  his  mouth
 there.  It  is  known  to  everybody.  I
 ask  the  Congress  friends  sitting  there
 to  make  enquiries  jn  this  respect,  and
 they  will  then  say  that  all  that  I  am
 saying  in  this  respect  is  correct.

 Shri  Tyagi:  Don’t  try  to  infiltrate
 into  the  army.

 Dr.  Ranen  Sen:  There  is  the  Terri-
 torial  Army,  there  is  the  Lok  Sahayak
 Sena,  there  is  the  N.C.C.—very  good
 organisations.  We  must  _  strengthen
 them.  But  should  they  be  used  against
 the  people?  The  Territorial]  Army  was
 used  two  years  back,  during  the  Cen-
 tral  Government  employees’  strike,  to
 break  the  morale  of  the  strikers.  It
 happened  in  Calcutta,  and  in  so  many
 other  places.  It  is  known  to  every-
 body.  This  thing  was  discussed  in
 this  House  also.

 In  the  course  of  this  debate  I  am
 compelled  to  refer  to  another  topic
 which  is  the  topic  of  the  day.

 Shri  Tyagi:  You  want  to  pave  the
 way  to  infiltrate  into  the  Army  or
 what?

 Dr.  Ranen  Sen:  That  is  for  you  to
 discuss.  You  will  get  your  chance  to
 speak,  If  you  cannot  bear  any  criti-
 cism,  please  keep  quiet.

 In  the  course  of  this  debate  I  must
 raise  the  affair  of  ore  a  fine
 officer.  He  is  the  seniormost  officer,
 most  meritorious  officer.

 Shri  U.  M.  Trivedi:  Can  an  officer’s
 name  be  mentioned  like  this,  Sir?
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 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Shri  M.  R.
 Krishna):  It  is  very  bad.

 The  Miinster  of  Defence  (Shri
 Krishna  Menon):  It  has  been  the  un-
 derstood  practice  that  names  of  indi-
 vidual  officers  who  can  neither  plead
 nor  defend  themselves  here  are  not
 to  be  mentioned.

 Dr.  Ranen  Sen:  All  these  things
 have  appeared  in  the  press.  The  press
 is  discussing  it.

 Mr.  Chairman;  The  press  is  diffe-
 rent  from  the  House.

 Dr.  Ranen  Sen:  I  am  not  putting  the
 name.  But  if  a  seniormost  officer
 and  most  meritorious  officer  is  super-
 seded,  is  it  not  for  the  Defence  Minis-
 ter  to  get  up  and  explain  and  clarify
 the  position?  If  this  officer,  ur  if  an
 officer  had  held  important  positions  in
 the  past,  and  all  of  a  sudden  such  offi-
 cers  are  superseded,  naturally  that
 does  not  go  to  help  the  morale  of  the
 army,  the  morale  of  the  navy  or  the
 morale  of  the  air  force.  Therefore,
 I  say  there  should  be  no  hush-hush  in
 this  respect  and  the  Defence  Minister
 should  clarify  the  issue  as  far  as  possi-
 ble  in  this  House.

 Shri  S.  N,  Chaturvedi  (Firozabad):
 Sir,  on  a  point  of  order.  When  the
 name  of  the  officer  has  been  brought
 in,  I  think  these  remarks  should  be
 expunged  from  the  proceedings  cf  the
 House.

 Dr.  Ranen  Sen:  I  _  have  already
 said  that  I  withdraw  the  name  of  the
 officer.  I  have  done  that.

 The  Deputy  Minister  in  the  Minis-
 try  of  Finance  (Shri  B.  R.  Bhagat):
 He  has  said  all  those  things  already.

 Mr.  Chairman:  The  name  of  the
 officer  may  be  struck  off.

 Shri  B.  R.  Bhagat:  Those  remarks
 may  also  be  expunged.

 Shri  B.  R,  Bhagat:  Those  remarks
 to  the  officer’s  name  should  be  struck
 off.  But,  as  Dr.  Ranen  Sen  indicated

 **Expunged  as  ordered  by  the  Chair.
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 earlier,  in  many  reputable  papers  like
 the  Amrit  Bazar  Patrika,  which  sup-
 ports  the  Congress  Party  whole-
 heartedly,  there  have  been  reports  and
 editorial  comments  in  regard  to  this
 particular  alleged  supersession,  and
 the  name  has  been  mentioned  and  dis-
 cussed  in  the  press  and  all  that.  It  is
 our  duty,  as  Members  of  Parliament,
 on  such  occasions  to  bring  such  ins-
 tances  to  the  notice  of  Government
 and  to  get  satisfaction.  Merely  by  ex-
 punging  the  name  and  preventing  it
 from  being  mentioned  in  the  House,
 we  do  not  solve’  problems.  I  wish
 to  have  your  ruling  in  this  matter.
 We  want  satisfaction  from  the  Govern-
 ment.

 Mr.  Chairman:  Even  so,  I  do  not
 think  it  is  possible  to  bring  in  names
 here.  Even  though  it  may  be  in  the
 press,  it  is  a  different  matter  alto-
 gether.  The  press  is  not  the  same  as
 Parliament.  Anything  can  be  tulked
 outside.  Everything  cannot  be  talked
 here.

 Dr.  Ranen  Sen:
 name.

 I  withdraw  the

 Mr.  Chairman:  He  has  withdrawn
 the  name.  There  the  matter  ends.

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  Raghuramaiah):
 The  hon.  Member  not  only  mentioned
 the  name  of  the  officer  but  also  went
 on  to  make  a  few  remarks  which  are
 comprehensible  only  in  the  light  of
 reference  to  an  officer.  These  are  not
 general  statements.  The  name  as  well
 as  al]  the  consequential  remarks  which
 have  a  bearing  on  that  have  to  be  ex-
 punged.  I  would  submit,  in  any  case,
 since  the  remark  has  been  made,  there
 has  been  no  supersession  here.  The
 higher  posts  are  all  selection  pests  and
 the  Government  selects  the  best  offi-
 cers.

 Mr.  Chairman:  Since  the  name  is
 withdrawn,  I  do  not  think  any  fur-
 ther  objection  is  admissible.

 Shri  Khadilkar:  If  these  remarks
 are  kept  there,  it  would  be  very  diffi-
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 cult  to  maintain  discipline.  He  has
 quoted  one  reputed  journal  from  Cal-
 cutta  which  is  taking  shelter  under
 some  sort  of  chauvinism  while  criticis.
 ing  promotions  and  other  things.
 Therefore,  I  would  certainly  support
 the  plea  made  by  the  Minister  of  State
 just  now  that  these  remarks  may  be
 expunged.

 Mr.  Chairman:  I  agree  with  you
 there.  But,  I  do  not  think  it  is  open
 to  me  to  strike  off  all  these  remarks.

 Shri  Tridib  Kumar  Chaudhuri
 (Berhampore):  Sir,  I  rise  to  a  point
 of  order.  On  a  previous  occasion,  in
 this  very  House,  in  the  previous  Par-
 liament,  this  question  of  ;romotions
 and  supersessions  was  discussed  in  ex-
 tenso.  I  remember,  on  that  occasion
 the  present  Speaker,  who  was  then  the
 Deputy-Speaker  was  in  the  Chair.  He
 merely  advised  that  individual  names
 might  not  be  cited.  But,  it  was  never
 the  ruling  in  this  House  and  it  was
 never  the  parctice  in  the  House  of
 Commons  to  avoid  references  to  indi-
 vidua]  officers  when  certain  questions
 of  principles  are  involved.  Here,  in
 this  case,  which  has  been  referred  to,
 it  has  been  alleged  that  Navy  rules
 which  are  seldom  superseded  have
 been  superseded.  Allegation  has  been
 made  in  public.  Whether  it  is  out-
 Side  the  House  or  inside  the  House,  it
 does  not  matter.  The  Government
 Owes  an  explanation.  I  specially  make
 this  point  because  an  hon.  Member
 here  has  made  a  charge  of  chauvinism.
 In  these  matters,  I  do  not  know  what
 chauvinism  is  there.  We  are  all
 Indians  here.  If  a  particular  officer
 belongs  to  some  particular  State,  there
 are  other  officers  equally  senior  com-
 ing  from  other  States  also.  This  kind
 of  vague  reference  to  chauvinism  and
 regionalism  is  very  objectionable.

 Some  Hon.  Members:  What  is  the
 point  of  order?

 Shri  Tridib  Kumar  Chaudhuri:  The
 point  of  order  is,  I  seek  a  ruling  from
 the  Chair  that  so  far  as  references  to

 .individual  officers  are  concerned,  they
 cannot  be  ruled  out.
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 Mr.  Chairman:  The  ruling  is  not
 before  me.  He  is  only  saying  some-
 thing  orally.  I  cannot  rely  on  oral
 statements  where  a  ruling  is  referred
 to.

 The  hon,  Member  may  go  on.

 Dr.  Ranen  Sen:  My  point  has
 nothing  to  do  with  provincialism  or
 chauvinism.

 I  come  to  the  last  point,  in  respect
 of  labour  relations  in  Defence  indus-
 tries.  The  report  claims  that  the
 labour  relations  are  good.  But,  un-
 fortunately,  I  have  to  say  here  that
 the  workers  in  the  defence  industries
 do  not  enjoy  mostly  the  benefits  of
 the  Industrial  Disputes  Act.  Section
 0  of  the  Industrial  Dispute  Act  is
 never  applied  to  the  defence  indus-
 tries.  There  is  no  permanent  nego-
 tiating  machinery  functioning  in  the
 Defence  Ministry.  These  are  all  facts.
 The  majority  union  representing  the
 majority  of  the  workers  icpresented
 in  the  Defence  Federation  is  not  re-
 cognised  by  the  Ministry,  whereas  the
 minority  union  which  is  affiliated  to
 the  INTUC  is  recognised  by  Govern-
 ment.

 Shri  K.  N.  Pande  (Hata):  How
 does  my  hon,  friend  say  that  they  are
 in  a  majority  The  matter  has  been
 enquired  into.

 Dr.  Ranen  Sen:  Ii  is  known  to
 everybody.  Therefore,  I  say  this.  It
 is  known  to  everybody.  Even  the
 hon.  Minister  himself  knows  that  the
 union  recognised  by  Government  is
 not  a  representative  union,  whereas
 the  representative  union  is  not  recog-
 nised  as  yet.  Thercfore,  all  that  I  say
 is  that  all  is  not  well  with  labour  rela-
 tions,  and,  therefore,  something  has  to
 be  done  in  this  respect.

 Shri  Surendra  Pal  Singh  (Buland-
 shahr):  I  rise  to  support  the  De-
 mands  for  Grants  cf  the  Ministry  of
 Defence.

 Our  Defence  Forces  have  given  a
 magnificent  account  of  themselves  on
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 all  occasions,  and  in  all  sorts  of  try- ing  situations,  and  our  soldier  has
 earned  for  himself  a  unique  reputa-
 tion  in  the  world  that  he  is  not  only
 a  good  valiant  fighter  but  he  is  also
 perhaps  the  best  behaved  soldier  in
 the  world;  he  is  respected  everywhere,
 and  this  is  something  we  can  be  proud
 of.  {

 The  only  thing  that  our  Defence
 Forces  are  in  need  of  is  good  and
 modern  armament,  and  it  should’  be
 our  Government’s  endeavour  to  see
 that  al]  the  requirements  of  our  De-
 fence  Forces  in  regard  to  arms,  ammu-
 nition  and  equipment  are  met  at  the
 earliest.

 I  congratulate  the  Ministry  of  De-
 fence  for  having  achieved  a  great  deal
 in  this  respect,  in  so  far  as  the  defence
 production  has  gone  up  by  leaps  and
 bounds  during  the  past  few  years,  and
 We  are  assured  that  very  soon  we  will
 be  absolutely  self-sufficient  in  regard
 to  all  our  requirements  of  basic  wea-
 pons  and  equipment  etc.  This  is  very
 good  and  very  heartening  news.

 On  this  occasion,  I  would  like  to
 draw  the  attention  of  the  Minister  of
 Defence  to  the  question  of  the  auto-
 matic  rifle.  We  have  been  hearing
 about  the  introduction  of  this  rifle  for
 the  last  six  or  seven  years,  but  this
 weapon  has  not  made  its  debut  yet.
 We  are  naturally  curious  to  know
 what  decision  the  Ministry  of  De-
 fence  has  taken  in  this  regard.  The
 automatic  rifle  is  a  very  useful  and
 basic  weapon,  which  has  been  adopted
 by  practically  all  the  modern  coun-
 tries  of  the  world,  and  I  am  given
 to  understand  that  even  the  Chinese
 have  adopted  it.  So,  I  cannot  under-
 stand  why  we  have  not  gone  in  for
 it  so  far.  We  cannot  afford  to  manu-
 facture  or  purchase  such  sophisticated
 weapons  as  guided  missiles,  rockets,
 and  nuclear  weapons  of  all  sorts  and
 types.  But  there  should  be  no  diffi-
 culty  in  our  way  to  go  in  for  this  use-
 ful  and  basic  weapon,  namely  the
 automatic  rifle,  which  can  easily  be
 manufactured  at  home.
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 37  hrs.
 As  for  the  Navy,  Sir,  we  all  know

 that  we  have  acquired  an  aircraft-car-
 rier,  which  I  am  told,  has  enhanced  our
 prestige  considerably.  We  have  also
 increased  the  number  of  —  surface

 crafts  of  all  types  and  sizes.
 But  I  fail  to  understand  why  we  have
 not  introduced  submarines  in  the
 navy  upto  now.  I  dare  say  there  is
 no  connection  between  the  aircraft-
 carrier  and  submarines  but  the  fact
 remains  that  there  is  no  other  country
 in  the  world  today  which  has  carried
 ‘out  a  naval  expansion  programme
 without  introducing  submarines  at  a
 much  earlier  stage  and  the  question
 naturally  arises  as  to  why  we  have
 not  been  able  to  introduce  submarines
 till  now.

 As  for  the  Air  Force,  I  am  not  an
 expert  in  aeronautics  nor  do  I  pre-
 sume  to  possess  a  very  thorough
 knowledge  of  the  things  concerning
 the  Air  Force.  But  from  a  layman’s
 point  of  vicw  and  from  the  common
 sense  point  of  view,  in  my  humble
 opinion  in  our  expansion  programme
 we  secm  to  be  purchasing  too  many
 makes  of  aeroplanes  of  the  same  type,
 same  performance  and  same  _  class.
 That  in  my  opinion  would  only  create
 difficulties  in  the  work  of  repairs,
 maintenance  and  stocking  of  spare
 parts,  and  it  will  create  a  lot  of
 unnecessary  confusion  at  all  levels.
 It  is  my  suggestion  that  in  future  we
 should  purchase  al]  our  planes  of  any
 one  particular  type  and  class  from
 one  source  only,  and  we  should  not
 buy  them  from  all  the  four  corners
 of  the  earth  and  just  multiply  their
 breed.  ,

 I  would  like  to  say  a  word  about
 the  welfare  of  troops.  In  the  post
 Independence  period  there  used  to
 function  a  women’s  voluntary  orga-
 nisation.  It  was  called  AFWWO—
 Armed  Forces  Women’s  Welfare
 Organisation—which  consisted  of
 service  wives  and  civilian  wives  and
 these  ladies  used  to  get  together
 occasionally  and  arrange  amenities
 and  entertainments  for  our  troops
 serving  in  Jammu  and  Kashmir  and
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 other  far  off  places.  This  organisa-
 tion  did  wonderful  welfare  work  for
 our  troops.  They  sent  gift  parcels  of
 woollen  garments,  sweets  and  books
 and  magazines  to  the  troops  in  far  off
 places  and  they  also  arranged  enter-
 tainment  shows  and  concerts  which
 were  greatly  liked  and  appreciated
 by  our  troops,  The  things  they  sent
 as  gifts  may  not  have  been  of  very
 great  value  materially  and  it  can  be
 said  that  our  soldiers  could  do  with-
 out  them  easily,  but  the  fact  remains
 that  the  very  idea  at  the  back  of  the
 whole  scheme  was  so  good;  it  made
 our  soldiers  feel  that  there  were  some
 people  way  back  home  who  were
 interested  in  their  welfare  and
 happiness,  and  that  kept.  their
 morale  high  and  that  is  a  very  great
 thing.  I  am  sorry  to  learn  that  this
 very  useful  and  beneficial]  organisa-
 tion  does  not  function  any  more.  We
 wonder  why.  I  have  been  told—I
 cannot  vouch  for  the  authenticity  of
 the  information  I  have  received—that
 this  organisation  stopped  functioning
 because  there  were  some  differences
 of  opinion  and  misunderstanding  in
 the  higher  echelons  of  the  organisa-
 tion.  I  cannot  say  whether  it  is
 correct  but  whatever  it  is  I  would
 earnestly  appeal  to  the  hon.  Minister
 of  Defence  to  take  personal  interest
 in  this  matter  and  use  his  good  offices
 to  persuade  these  kind  hearted  and
 good  ladies  to  come  forward,  and
 revive  that  useful  organisation  of
 theirs  once  again  for  the  welfare  of
 our  troops,

 A  word  or  two  about  the  family
 accommodation  for  our  troops.  We  all
 know  that  there  is  a  tremendous
 shortage  of  family  accommodation  for
 our  armed  forces.  Our  Defence
 Minister  was  at  one  time  very  much
 interested  in  this  subject  and  I
 believe  a  few  years  back  he  tackled
 this  problem  very  energetically  and
 he  launched  several  schemes  _  for
 building  quarters  and  houses  for  our
 troops.  But  subsequently,  for  some
 unknown  reason,  his  enthusiasm  cool-
 ed  off,  or  he  lost  interest  in  it,  with
 the  result  that  the  whole  scheme  lost
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 [Shri  Surendra  Pal  Singh]
 its  momentum.  So  much  so  that  to-
 day  it  is  moving  at  asnail’s  speed,  and
 at  this  rate  it  might  take  anything
 from  30  to  40  years  to  finish  the  work.
 This  is  not  a  very  satisfactory  state
 of  affairs.  I  would  request  the  hon.
 Minister  of  Defence  to  revive  his
 interest  in  this  subject  and  get  the
 work  expedited.

 Then  the  question  of  resettlement
 of  our  defence  personnel  is  also  a
 very  important  one  and  I  am  sorry  to
 Say  that  not  enough  is  being  done  in
 this  regard.  Thousands  of  able-
 bodied,  disciplined  and  willing
 workers  leave  the  services  every
 year,  and  they  have  great  difficulties
 in  finding  employment  in  civilian  life.
 I  know  there  are  Soldiers’,  Sailors’
 and  Airmen’s  Boards  in  every  district,
 and  these  Boards  are  supposed  to  look
 after  our  ex-servicemen  in  all  such
 matters.  But  my  expcrience  is  that
 these  Boards  do  not  function  very
 effectively  and  their  achievements  in
 this  regard  upto  now  are  not  very
 laudable.  And  _  generally  the  men,
 are  left  to  fend  for  themselves.

 There  is  a  so-called  Resettlement
 Directorate  in  the  Defence  Head-
 quarters  in  Delhi  which  for  all  prac-
 tical  purposes  does  not  function
 either.  This  is  a  very  important
 question  from  the  point  of  view  of
 our  military  personnel.  While  they
 are  in  service  they  give  of  their  best,
 and  they  are  even  prepared  to  give
 their  lives  for  their  country.  So,
 naturally  they  want  an  _  assurance
 from  the  Government  that  when  their
 normal  tenure  of  service  is  over,
 when  they  retire,  the  Government
 will  give  them  all  possible  help  and
 assistance  to  resettle  them  in  civilian
 occupations.  This  is  a  very  legitimate
 demand  of  theirs,  and  in  my  opinion,
 the  Government  should  come  forward
 and  give  them  this  assurance;  and  not
 only  give  this  assurance  but  they
 should  implement  this  assurance.

 Sir,  with  your  permission,  I  would
 like  to  air  a  grievance  of  the  people
 of  my  State  of  Uttar  Pradesh.

 MAY  29,  962  for  Grants  7626

 Considering  the  size  of  our  State,
 both  in  population  and  in  area,  and
 considering  the  representation  of  our
 people  in  the  armed  forces  of  this
 country,  which  is  considerable,  we  are
 at  a  loss  to  understand  as  to  why  we
 were  completely  overlooked  by  the
 Ministry  of  Defence  when  they  were
 making  out  their  scheme  for  esta-
 blishing  Sainik  Schools  all  over  the
 country.  We  were  hoping  that  we
 would  get  at  least  one  Sainik  School
 in  Uttar  Pradesh,  if  not  two  at  the
 stage,  but  unfortunately  we  did  not
 get  even  one,  and  naturally  we  are
 very  disappointed.  I  would  request
 the  Minister  of  Defence  on  my  behalf
 and  on  behalf  of  the  people  of  my
 State  that  he  may  very  kindly
 reconsider  our  case  and  concede  our
 request  and  give  at  least  one  Sainik
 School  to  Uttar  Pradesh  straightaway.

 The  RIMC,  at  Dehra  Dun,  is  an
 institution  that  is  in  a  class  by  itself,
 It  caters  for  students  from  al]  over
 the  country,  and  it  can  harly  be  said
 to  cater  for  the  demands  of  Uttar
 Pradesh  alone.  It  does  not  fall  in
 the  category  of  the  new  Sainik
 Schools.  We  want  a  Sainik  School  of
 the  type  which  have  been  opened  in
 other  places  recently.

 Now,  a  few  words  about  the  NCC.
 In  my  humble  opinion,  the  scope  of
 the  NCC  should  be  increased  to  such
 an  extent  that  all  our  students  are  able
 to  join  this  very  wonderful  organisa-
 tion.  For  imparting  all-round  train-
 ing,  for  building  up  of  charter  and
 for  inculcating  the  spirit  of  sacrifice
 and  loyalty  in  the  paths  of  our
 country,  in  my  opinion  there  is  no
 other  training  better  than  the  NCC,
 and  no  expense  and  no  effort  should
 be  spared  by  the  Government  of  India
 to  make  this  scheme  more  popular
 and  more  widespread.

 Shri  U.  M.  Trivedi:  Mr.  Chairman,
 Sir,  the  Demands  of  the  Ministry  of
 Defence  are  really  very  big  and  they
 touch  every  Indian  and  every  coun-
 tryman  of  ours.  They  feel  that  the
 expenditure  that  we  incur  may  not
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 be  grudged  but  it  must  be  wisely
 spent.  What  we  find,  by  looking  at
 the  various  reports  about  this  Minis-
 try,  is  that  the  handling  of  expendi-
 ture  is  very  haphazard  and  reckless.
 We  cannot  understand  why  it  costs
 more  to  get  a  thing  done  by  the  mili-
 tary  engineering  service  than  by  the
 Centra]  P.W.D.  The  Central  P.W.D.
 is  already  a  notorious  body  and  the
 expenditure  incurred  by  it  is  not  that
 of  a  wise  and  prudent  man.  The
 expenditure  within  which  it  can  be
 done  by  a  private  person  is  always
 exceeded  by  the  Central  P.W.D,  but
 our  military  engineering  service  beats
 the  record.

 Our  report  shows  that  when  it  costs
 only  Rs.  50,000  to  Rs.  60,000  for  a  mile
 of  road  to  be  constructed  by  the
 Central  P.W.D.,  it  costs  Rs.  4  lakhs  if
 it  is  constructed  by  the  military.  In
 December,  1952,  308  and  odd  miles  of
 road  were  undertaken  to  be  con-
 structed  by  the  military.  By  Decem-
 ber,  958  about  98  miles  of  road  were
 constructed.  The  original  project
 was  going  to  cost  us  about  Rs.  304
 lakhs,  but  already  the  construction  of
 these  98  miles  cost  the  exchequer
 Rs.  392  lakhs.  Why  this  extraordinary
 expenditure  was  incurred  could  not
 be  explained  by  the  Defence  Ministry
 even  before  the  Public  Accounts
 Committee.

 It  is  the  same  Indian  engineers  who
 work;  it  is  the  same  Indian  labour
 which  works;  it  is  on  the  same  soil
 that  the  work  is  carried  out.  And  yet,
 this  difference  exists  between  the
 expenditure.  That  merely  shows  the
 carclessness  and  recklessness  on  the
 part  of  those  who  have  to  administer
 our  funds.  I  will  only  give  &  very
 few  instances  of  this  waste  of  money,
 which  is  not  of  a  fruitful  nature.

 There  is  the  expenditure  on  naval
 dockyards  and  the  expenditure  by  the
 naval  headquarters  for  the  pur-
 chase  of  store  carrier.  Let  me
 give  this  illustration.  The  naval
 headquarters  wanted  to  have  a  store
 carrier.  We  purchased  an  old  and
 decrepit  thing  for  Rs.  38  lakhs,  because
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 we  were  in  a_  hurry.  You  will
 remember,  we  were  in  a  hurry  and
 we  said,  “All  right,  let  us  not  have
 anything  new;  let  us  have  anything
 that  we  can  get”.  We  were  in  great
 hurry  and  we  purchased  an  old  and
 decrepit  thing  for  Rs.  38°30  lakhs.  We
 find  that  it  is  not  very  useful  for  us.
 We  spend  another  Rs.  8:30  lakhs  for
 alterations.  After  we  have  made
 these  alterations  and  taken  one  or
 two  years  over  it,  we  think  that  the
 necessary  machinery  must  be  fitted
 on  it.  We  purchase  the  machinery
 worth  Rs.  20  lakhs  to  be  fitted  on  it.
 We  fit  in  the  machinery  and  take  time
 Over  it.  Our  hurry  is  there.  Then,
 we  find  that  although  the  machinery
 has  been  purchased,  we  must  _  instal
 the  machinery  on  the  store  carrier.  It
 takes  another  2  years  to  instal  it  and
 we  spend  another  Rs.  6  lakhs  over
 it.  What  a  waste!  Where  has.  our
 hurry  disappeared?  What  would
 have  happened  to  us  if  there  was
 some  battle  or  warfare?  In  the  year
 of  grace,  1959,  we  find  that  all  this
 expenditure  has  not  been  very  useful
 and  we  start  quibbling  about  it.  Is
 this  the  method  by  which  such  a  big
 Ministry  should  be  run?  Or  are  we
 merely  running  the  show  in  the  same
 form  in  which  the  whole  thing  had
 been  handed  over  to  us  by  the
 British?

 One  very  great  thing  which  will
 appear  apparent  to  anybody  who
 studies  this  problem  is  that  all  these
 years  the  whole  complement  of
 officers  who  had  to  work  on  _  this
 carrier,  who  were  appointed  in  the
 year  952  and  were  there  till  959
 without  doing  any  work,  were  paid
 full  emoluments,  What  a_  colossal
 waste  of  money?

 We  all  know  that  we  started  a
 defence  production  organisation.  It
 has  manufactured  certain  items.  It  is
 a  sorry  tale  for  anybody  who  looks
 into  it.  Items  after  items  have  been
 manufactured  by  this  organisation,
 and  items  after  items  have  been:
 rejected  by  the  services.  30  per  cent,
 40  per  cent  or  even  50  per  cent  of
 items  are  rejected  and  yet  we  are
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 running  the  show.  And  it  is  a  very
 big  organisation  that  we  have  got
 with  all  the  officers.  It  is  a  very  big
 show  indeed.  Perhaps,  we  have  this
 wasting  of  money  in  an  epidemic
 form  in  India.  Other  Ministries  are
 so  vying  with  each  other,  as  whoso-
 ‘ever  wastes  more  is  the  bigger  one.  I
 had  occasion  to  criticise  this  in  the
 case  of  the  activities  of  the  Transport
 Ministry.  Perhaps,  the  Defence
 Ministry  cannot  lag  behind  in  wast-
 ing  money.  But  there  must  be  some
 limit  to  it.

 The  constitutional  control  which
 ‘this  Parliament  can  exercise  and  is
 trying  to  exercise  must  be  welcomed
 by  the  Ministers  and  not  shunned  by
 the  officers  concerned.  It  is  a  very
 healthy  sign.  Nobody  grudges,  as  I
 said  before,  the  expenditure  that
 has  to  be  incurred  for  the  purpose  of
 defence  of  our  country.  We  are  all

 one  in  this  respect,  whether  we  are  in
 this  side  or  that  side.  Of  course,  I  am
 not  talking  of  friends  on  my  right.
 Excepting  them,  all  agree  that  expen-
 diture  has  to  be  incurred  for  the
 dcfence  of  our  country.

 Shri  Warior:  We  are  thankful  that
 the  is  not  representing  us.

 Shri  U.  M.  Trivedi:  I  do  not  repre-
 sent  them.

 Shri  Raghunath  Singh  (Varanasi):
 He  represents  the  people.

 Shri  U.  M.  Trivedi:  Yes,  I  repre-
 sent  the  people  of  India.

 Apart  from  these  questions,  on
 which  from  a  cursory  glance  certain
 criticism  has  been  offered  by  me,
 there  are  other  problems  of  our
 defence  which  have  to  be  studied.  We
 have  a  big  border,  What  have  we
 done  with  the  borders?  We  have  got
 people  infiltrating  into  our  country,
 whose  loyalty  is  questioned.  What
 have  we  done  to  protect  our  borders
 against  these  persons?  What  law  have
 we  made  that  within  a  particular  area
 of  the  border  people  of  questionable

 MAY  29,  962  for  Grants  763°

 loyalty  should  not  be  allowed  to
 remain?  We  are  in  a  very  dangerous
 position.  Infiltration  is  going  on  in
 Assam  and  Tripura,  Our  whole  bor-
 der  on  the  western  side  of  India  is
 entirely  open.
 7.8  hrs.

 (Mr,  DEPUTY-SPEAKER  in  the  Chair]

 How  many  raids  into  our  territory
 have  taken  place?  What  have  we
 done?  Arce  we  depending  on  the  State
 Police  to  do  it  for  us?  Or  are  we
 going  to  utilize  the  army  for  this
 purpose?  I  do  not  know  whether  it
 will  be  conducive  to  the  good  of  my
 country  if  I  were  to  disclose  the
 strength  of  the  Central  Reserve  Police
 today,  which  is  also  counted  as  a  sort
 of  armed  force  in  our  country,  The
 definition  of  “armed  force”  has  been
 given  to  it  by  the  Election  Commis-
 sion  with  a  desire  for  12,000  or  15,000
 votes  to  be  secured  by  the  Congress
 party.  That  is  why  that  definition
 was  given  to  it.  I  know  that  it  was
 constituted  under  the  Central  Reserve
 Forces  Act  of  1949,  That  Force  is  not
 governed  by  the  Army  Act;  nor  is  it
 governed  by  the  martial  law  regula-
 tions.  It  is  considered  by  the  courts
 of  this  land  as  armed  force  and  yet
 the  municipal  bodies  are  controlling
 it.  It  is  there.  The  point  is  that  even
 if  we  were  to  give  the  protection  of
 our  borders  to  the  Central  Reserve
 Police,  their  strength  must  be  suffi-
 ciently  increased.  Our  borders  must
 be  properly  protected;  the  arms  sup-
 plied  to  our  armed  forces  must  be  of
 such  a  nature  as  could  be  used  against
 those  who  are  so  well-equipped.

 This  morning  we  had  an  admission,
 a  very  sorry  admission,  that  our  army
 is  not  so  well-equipped.  This  is  a
 most  disgusting  state  of  affairs  that
 we  have  been  today  that  our
 army  is  not  so  well-equipped.  We
 have  been  told  in  season  and  out  of
 season,  year  in  and  year  out,  that  our
 army  is  strong  enough  to  repel  any
 attack  on  our  coumtry  and  I  do
 believe  it  is  so.  But  the  assertion
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 coming  from  an  Ambassador,  well
 placed  and  well  posted  is  not  a  very
 happy  assertion.  If  really  the  facts
 are  such,  we  must  do  our  best  and
 do  it  immediately  to  raise  the
 standards  of  our  equipment,  We
 know  that  we  are  surrounded  on  all
 sides.  Unfortunately,  due  to  our  so-
 called  non-alignment  and  _  neutral
 policy,  we  have  not  been  able  to
 engender  many  good  friends,  Our
 friends  are  those  who  want  to  take
 hold  of  our  country.  One  friend  has
 taken  30,000  square  miles;  another
 friend  of  ours  has  taken  18,000  square
 miles.  We  are  patting  the  latter  on
 his  back  and  giving  him  loans  and
 supplying  him  water.

 The  Deputy  Minister  thinks  that
 mine  is  an  under-estimate  and  he
 would  correct  me,  It  is  not  a  very
 happy  sign  that  our  Ministers  do  not
 take  to  this  in  a  very  serious  manner.
 We  know  it,  Sir,  that  even  our  so-
 called  friends  on  whom  we  counted
 and  who  have  given  us  money,  are
 not  our  real  friends.

 Shri  Raghuramaiah:  I  am  sorry  to
 intervene.  The  hon.  Member  said
 that  Ministers  do  not  take  his  remarks
 seriously.  I  was  actually  pointing  out
 to  my  colleague  that  the  remarks  are
 meant  for  him.

 Shri  U.  M.  Trivedi:  Then  I  with-
 draw  my  remark.

 As  I  was  saying,  special  type  of
 border  training  for  our  armed  forces
 is  necessary,  We  do  not  know  when
 ‘we  might  be  involved  in  some  sort  of
 an  imbroglio.

 Ours  is  a  big  country,  with  a  big
 name.  We  are  five  times  the  size  of
 Pakistan.  Yet  today  it  is  they  who
 are  raiding  our  country  every  now
 and  then.  How  many  raids  have  been
 there,  we  do  not  know.  We  have  lost
 count  of  them,  and  we  feel  it  is  enough
 for  us  to  have  sent  strong  protests.
 These  are  of  no  avail.  We  had  in  fact
 to  yield  our  land,  We  had  to  pass  a
 law  and  Berubari  had  to  be  given
 away.  The  trouble  still  remains.

 So  we  are  dealing  with  persons  who
 are  not  satisfied  with  polite  methods.
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 As  regards  these  persons  we  must  be
 prepared  to  meet  all  eventualities.  We
 cannot  sit  with  complacency  and  say
 that  we  have  done  enough,  We  have
 not.  They  will  learn  only  by  our
 action.  We  know  that  the  conse-
 quences  of  war  are  not  very  good.
 But  war  or  no  war,  we  cannot  afford
 to  be  complacent  So  far  as  the  defence
 of  our  country  is  concerned.

 I  also  personally  do  not  like  the
 idea  of  favouritism  shown  by  the  Min-
 istry  in  promotions  of  officers;  because
 it  is  this  force  on  which  we  are  de-
 pendent;  it  is  on  the  blood  of  these
 people  that  we  are  dependent  for
 saving  our  country  from  going  to  dogs,
 At  least  we  must  be  very  very  fair
 in  the  matter  of  the  promotion  of
 these  officers,  We  should  give  no
 cause  whatsoever,  either  to  the  rank
 or  the  file,  to  feel  that  there  is  some
 sort  of  injustice  done  to  them.  A
 proper  machinery  must  be  set  up,
 cither  by  way  of  an  administrative
 tribunal  or  by  scme  other  method,
 so  that  any  injustice  may  be  stopped
 and  nipped  in  the  bud.

 The  report  says  that  in  our  re-
 cruiting  power,  in  these  days  we  re-
 quire  men  with  scientific  knowledge
 in  our  country,  Hundreds  and
 thousands  of  science  graduates  are
 turned  out  by  our  universities.  Yet
 the  Defence  Ministry’s  report  says
 that  we  are  lacking  in  scientific  man-
 power.  Why  is  it  so?  Is  there  any-
 thing  wrong  with  your  method  of
 recruitment,  or  is  there  anything
 wrong  in  the  emoluments  that  are
 being  offered?  Are  they  not  suffi-
 ciently  attractive?  Do  you  want  ६०
 place  them  at  a  par  with  the  ordinary
 jawans,  or  do  you  want  that  every  one
 who  has  to  sacrifice  his  life  for
 the  sake  of  the  country,  and  give  his
 knowledge  also,  should  be  paid  suffi-
 ciently  well  to  keep  his  belly  and
 soul  together?  There  is  something
 wrong.  Why  is  the  attraction  not
 there?  I  was  just  wondering  whe-
 ther  the  caste  system  of  recruitment
 in  the  army  prevails,  I  know  that
 times  without  number  it  has  been  sald
 that  after  the  enactment  of  our  Con-
 stitution  it  would  be  entirely  illegal
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 {Shri  U.  M.  Trivedi]
 to  have  recruitment  on  a  caste  basis.
 But  we  cannot  keep  our  eyes  shut.
 The  strength  in  the  army,  the  per-
 sonnel  in  the  army  indicates  that  re~
 cruitment  is  not  spread  over  the
 whole  of  the  country.  In  February
 1961,  I  went  to  Ujjain  and  I  found  a
 notice  in  the  notice  board  hanging  in
 the  Tahsildar’s  office,  It  asked  for
 recruits,  In  asking  for  recruits,  I  was
 surprised  to  read  that  in  the  recruits
 wanted  as  military  transport  drivers,
 the  reservation  was  for  Mohamme-
 dans.  I  can  never  conceive  of  the
 idea  that  still  in  our  country  Hindus
 are  taboo  for  the  purpose  of  recruit-
 ment  of  motor  transport  drivers,  I
 was  wondering  that  it  must  have  been
 a  notice  before  1947.  So,  I  walked
 over  to  the  Tahsildar  and  asked  him
 when  this  notice  was  posted  on  his
 Notice  board.  He  said,  I  received  it
 from  the  military  recruitment  depart- ment  only  a  week  back.  This  is  going
 on.  I  would  urge  on  the  hon,  Minis-
 ter  to  look  into  this  affair  and  put  a
 stop  to  it.  We  cannot  afford  to  have
 this  method  of  recruitment.

 Shri  K.  R.  Gupta:  You  have  not
 given  an  example  of  caste;  this  is  an
 example  of  religion.

 Shri  U.  M.  Trivedi:  It  means  the
 same  thing,  whether  it  is  a  question of  caste  or  religion,  as  I  have  already said.  You  were  not  there.

 When  I  was  talking  of  Pakistan.  the note  that  was  lying  by  the  side  of Mr.  Kamath  reminded  me  of  the  note
 by  the  Chinese  Embassy.  Attack  by the  Chinese  on  our  Soil  is  growing. Infiltration  of  Chinese  in  Nepal  is  a source  of  menace  for  us,  We  do  not know  how  to  stop  it,  Unfortunately, as  I  said,  although  Nepal  is  another Sovereign  State,  it  is  our  own  flesh and  skin  and  with  that  Nepal  we  are not  carrying  on  very  well.  We  must exert  ourselves  in  this  direction  and our  relations  with  Nepal  must  be
 smoothened,  Because,  Nepal  has  for all  time  provided  to  the  Indian  Army even  fn  the  British  days,  the  largest
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 number  of  fighting  forces  in  the
 infantry,  We  cannot  afford  to  lose
 sight  of  that  fact.  I  have  not  offered
 my  criticism  on  the  wasteful  expendi-
 ture  in  this  Ministry  for  the  sake  of
 just  criticising  them.  I  have  offered
 it  in  the  view  that  the  Government
 must  look  into  it  and  with  the  stop-
 ping  of  the  waste,  we  could  have
 better  men,  more  materials  and  more
 equipment  and  a  large  Army  =  and
 more  money  to  meet  the  requirements
 of  our  State.

 Mr,  Deputy-Speaker:  Hon.  Mem-
 bers  may  now  move  their  cut  motions
 relating  to  the  Demands  under  the
 Ministry  of  Defence  subject  to  their
 being  otherwise  admissible.

 Encroachment  by  China  on  Indian
 border

 Shri  Sivamurthi  Swamy:  I  beg  to
 move:

 That  the  Demand  under  _  the
 head  Ministry  of  Defence  be  re-
 duced  by  Rs.  100.  (7)

 Failure  of  the  Ministry  to  re-occupy
 the  Pakistan  occupied  area  in
 Kashmir.
 Shri  Sivamurthj  Swamy:  I  beg  to

 move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be  re-
 duced  by  Rs.  100,  (8)

 Need  for  participation  of  army,  navy
 and  air  force  in  development  pro-
 gramme  included  in  the  Plan
 Shri  Sivamurthj  Swamy:  I  beg  to

 move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be  re-
 duced  by  Rs.  100.  (9)

 Need  to  dispense  with  the  compulsory
 passing  of  Basic  Hindi  examination
 for  promotion  to  higher  ranks
 Shri  Ramabadaran:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be  re-
 duced  by  Rs.  100,  (10),
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 Need  to  sanction  yearly  increase  in
 the  salary  instead  of  sanctioning  in-
 crease  every  five  years.

 Shri  Ramabadran:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (11),

 Need  to  ensure  civil  employment  after
 release

 Shri  Ramabadran:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (12)

 Need  for  production  of  civilian  goods
 in  the  Ordnance  factories

 Shri  Ramabadran:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (13)

 Failure  to  provide  adequate  facilities
 for  re-employment  of  personnel  after
 discharge

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs,  100.  (14)

 Failure  to  provide  free  educational
 facilities  to  the  children  of  service
 personnel

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (15),

 Need  to  appoint  service  personnel  in
 the  Defence  Productions  Organisa-
 tions  after  release

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (16)
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 Need  to  introduce  the  system  of  verifi-
 cation  through  the  District  Soldiers,
 Sailors  and  Airmen’s  Boards  instead
 of  the  Police

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs,  100.  an

 Need  to  provide  more  facilities  and
 amenities  to  armed  forces

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs,  100.  (18)

 Need  to  increase  the  salary  of  Jawans

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (19)

 Need  to  remove  regional  imbalances
 in  the  matter  of  recruitment  in  the
 army

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (20)

 Need  to  make  the  army  a_  formidable
 force  of  National  integration

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (21)

 Need  to  expedite  the  revision  of  regu-
 lations  for  the  Indian  Navy

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demanq  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs,  100.  (22)
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 Utilisation  of  imported  equipment  for
 testing  over  hauled  fuel  pumps  of
 aero-engines
 Shri  A.  V.  Raghavan:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (23)

 Delay  in  disposal  of  surplus  land  and
 building  at  Landour  Cantonment
 Shri  A.  V.  Raghavan:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (24)

 Need  to  abolish  the  condition  of  com-
 pulsory  passing  the  Hindi  test  for
 purposes  of  promotion.
 Shri  A.  V.  Raghavan:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100,  (25)

 increment  in  the
 salary

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (26)

 Need  for  yearly

 Need  to  review  the  cases  of  Jawans
 discharged  on  political  grounds

 Shri  A.  V.  Raghavan:  Ibeg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (27)

 Need  to  utilise  surplus  manufacturing
 capacity  of  Ordnance  Factories  for
 manufacture  of  civilian  goods,
 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs,  100.  (56)

 Need  to  have  coordination  between
 Ordnance  Factories  Technical  Deve-
 lopment  Establishments  and  E.  M.E.
 Workshops.
 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (६
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 Need  to  produce  People’s  Car  in  Ord-
 nance  Factories

 Shri  Warior:  J  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (58)

 Need  to  have  a_  special  alloy  steet
 plant  under  Defence  Ministry

 Shri  Warior:  IJ  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (59)

 Need  to  manufacture  heavy  veblvicles
 in  Ordnance  Factories  and  allied  de-
 fence  establishments.

 Shri  Warior:  |  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (60)

 Need  to  expand  HAL  at  Bangalore  to
 step  up  production  of  more  aircraft.

 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (6l)

 Need  to  remove  the  discrimination
 between  the  non-industrial  and  in-
 dustrial  employees  in  defence  estab-
 lishments  in  the  matter  of  service
 conditions,

 Shri  Warior:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs,  100.  (62)

 Need  for  construction  of  more  quar-
 ters  for  civilian  employees  in  de-
 fence  establishments.

 Shri  Warior:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (63)
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 Immediate  need  to  implement  the  Pay
 Commission  recommendations  re-
 garding  leave  to  industrial  workers
 in  defence  establishments,

 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (64)

 Need  for  abolition  of  contract  system
 in  M.E.S.

 Shri  Warior:  |  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100,  (65)

 Need  for  implementation  of  orders  re-
 garding  80%  permanency  of  indus-
 trial  and  non-industrial  employees.
 Shri  Warior:  I  beg  to  move:

 That  the  Demand  under  the
 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (66)

 Need  to  revise  the  pay  scales  of
 D.  S.  C.  personnel

 Shri  Warior:  I  beg  to  move:
 That  the  Demang  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (67)

 Need  to  institute  negotiating  machin-
 ery  at  three  levels  to  discuss  griev-
 ances  of  civilian  Defence  employees

 Shri  Warior:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (75)

 Effect  of  recommendations  of  the
 Reghuramaiah  Committee  on  the
 J,  C.  Os.  and  other  ranks.

 Shri  Warior:  I  beg  to  move:
 That  the  Demang  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (76)
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 Need  to  have  more  quarters  for  the
 army  personnel.

 Shri  Warior:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (77)

 Need  to  have  better  educational  faci-
 lities  for  children  of  other  ranks

 Shri  Warior:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs,  l00.  (78)

 Need  to  produce  AVRO-748  by  I.  A.  F..
 at  Chakeri,  Kanpur

 Shri  Warior:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (79)

 Purchase  of  Supersonic  jets  from
 U.S.S.R.

 Shri  Warior:  I  beg  to  move:
 That  the  Demand  under  the

 head  Ministry  of  Defence  be
 reduced  by  Rs.  100.  (80)

 Need  to  abolish  the  system  of  police
 verification  at  the  time  of  enrolment

 Shri  Ramabadran:  I  beg  to  move:

 That  the  Demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  by  Rs.  100.
 (32)

 Need  to  enhance  the  pay  scales  of
 Jawans

 Shri  Ramabadran:  I  beg  to  move:
 That  the  Demand  under  the

 head  Defence  Services,  Effective-
 Army  be  reduced  by  Rs.  100.
 (33).
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 Failure  to  safeguard  Indian’s  frontiers
 from  foreign  aggression

 Shri  Rishang  Keishing:  I  beg  to
 move:

 That  the  Demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  by  Rs.  100.
 (34),

 Failure  to  evict  foreign  invaders  from
 the  Indian  territories

 Shri  Rishang  Keishing:  I  beg  to
 move:

 That  the  Demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  by  Rs.  100.
 (35).

 Need  to  bring  about  proper  wunder-
 standing  and  cordial  relations  bet-
 ween  the  security  forces  and  the
 civil  population  in  the  frontier
 areas

 Shri  Rishang  Keishing:  I  beg  to
 move:

 That  the  Demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  by  Rs.  100.
 (36).

 Need  to  strengthen  the  defence
 measures  in  the  frontier  areas

 Shri  Rishang  Keishing:  I  beg  to
 ‘move:

 That  the  Demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  by  Rs.  100.
 (37)

 ‘Need  to  build  network  of  all-weather
 motorable  roads  to  connect  the
 strategic  borders  of  the  East  and  the
 North  of  the  country

 Shri  Rishang  Keishing:  I  beg  to
 ‘move:

 That  the  Demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  by  Rs.  100.
 438)
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 Criteria  for  promotion  in  the  Armed
 Forces

 Shri  Rishang  Keishing:  I  beg  to
 move:

 That  the  Demand  under  the
 head  Defence  Services,  Effective-
 Army  be  reduced  by  Rs.  100.
 (39)  +

 Need  to  build  q  number  of  air  strips
 in  the  Eastern  and  Northern  fron-
 tiers  of  the  country.
 Shri  Rishang  Keishing:  I  beg  to

 move:
 That  the  Demand  under  the

 head  Defence  Services,  Effective-
 Air  Force  be  reduced  by  Rs.  100.
 (40).

 Need  for  reservation  of  seats  for
 children  of  ex-servicemen  in  the
 Sainik  schools

 Shri  Ramabadran:  I  beg  to  move:

 That  the  Demand  under  the
 head  Defence  Services,  Non-Effece
 tive  be  reduced  by  Rs.  100.  (41)

 Need  to  enhance  the  maximum  rate  of
 family  pension

 Shri  Ramabadran:  I  beg  to  move:
 That  the  Demand  under  the

 head  Defence  Services,  Non-Effee-
 tive  be  reduced  by  Rs,  100.  (42)

 Need  to  construct  more  family  quar-
 ters  for  Jawans

 Shri  Ramabadran:  I  beg  to  move:
 That  the  Demand  under  the

 head  Defence  Scrvices,  Non-Effec-
 tive  be  reduced  by  Rs.  100.  (43)

 Need  to  change  the  District  Soldiers,
 Sailors  and  Airmen’s  Board  into  a
 permanent  body

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Defence  Services,  Non-Effec-
 tive  be  reduced  by  Rs.  100,  (47)



 7643  Demands

 Need  to  open  Sainik  Schools  in  Koz-
 hizode,  Badagara,  Cannanore  and
 Tellicherry
 Shri  A.  V.  Raghavan:  I  beg  to  move:

 That  the  Demand  under  the
 head  Defence  Services,  Non-Effec-
 tive  be  reduced  by  Rs.  100.  (48)

 Need  to  provide  copies  of  ‘Sainik
 Samachar’  to  the  ex-service-men
 free  of  cost

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  Demand  under  the

 head  Defence  Services,  Non-Effec-
 tive  be  reduced  by  Rs.  100.  (49).

 Need  to  give  more  ‘B’  vehicles  to  ex-
 servicemen  on  hire  purchase
 through  the  District  Sailors,
 Soldiers  and  Airmen’s  Board  and
 the  Post  War  Reconstruction  Fund.

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  demand  under  the

 head  Defence  Services,  Non-
 Effective  be  reduced  by  Rs.  100.
 (50)

 Need  to  provide  grants  to  ex-service-
 men’s  Co-operative  Societies

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  demand  under  the

 head  Defence  Services,  Non-
 Effective  be  reduced  by  Rs.  100.
 (51)

 Failure  of  the  Defence  industries  to
 produce  all  the  necessary  articles
 for  the  army  and  civil  supplies  too

 Shri  Sivamurthi  Swamy:  I  beg  to
 move:

 That  the  demand  under  the
 head  Defence  Capital  Outlay  be
 reduced  by  Rs,  100.  (53)

 Need  for  production  of  civilian  goods
 in  Ordnance  factories

 Shri  A.  V.  Raghavan:  I  beg  to  move:
 That  the  demand  under  the

 head  Defence  Capital  Outlay  be
 reduced  by  Rs,  100,  (54)
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 Need  to  establish  an  Ordnance  factory
 in  the  Malabar  region  of  Kerala

 Shri  A.  V.  Raghavan:  I  beg  to  move:

 That  the  demand  under  the
 head  Defence  Capital  Outlay  be
 reduced  by  Rs.  100.  (55)

 Mr.  Deputy-Speaker:  These  cut
 motions  are  now  before  the  House,

 Shri  D.  C.  Sharma  (Gurdaspur):
 Mr.  Deputy-Speaker,  if  there  is  one
 service  in  free  India  about  which  one
 can  feel  proud  in  an  un-qualified
 way,  it  is  our  defence  forces.  I  believe
 our  defence  forces  have  given  an
 excellent  account  of  themselves
 wherever  they  have  been  called  upon
 to  help  our  country:  in  Kashmir,  in
 Goa,  Daman  and  Diu,  in  other  places,
 in  our  international  commitments,  in
 the  time  of  famine,  in  the  time  of
 breakdown  of  law  and  order,  in  the
 time  of  the  breakdown  of  some  of  our
 dams.  In  all  these  emergencies  our
 defence  forces  have  come  to  the
 rescue  of  Indian  citizens.  And  I
 believe  that  anyone  who  has  the  good
 of  this  country  at  heart  will  pay  his
 humble  tribute  to  our  Defence  Ser-
 vices.  I  think  of  Karam  Singh  (and
 his  companions)  who  braved  the  ruth-
 less  cruelty  of  the  Chinese,  and  who
 came  here  with  his  feet  frost-bitten.
 J  think  of  the  four  airmen  who  were
 the  prisoner,  or  the  captives  of  the
 Naga  hostiles,  and  who  are  luckily
 with  ug  today.  I  think  of  the  people
 who  are  doing  a  magnificent  job  on
 behalf  of  the  country  in  the  Congo,  I
 think  of  the  International  Supervisory
 Commission  in  Indo-China,

 I  believe  that  if  there  is  any  thing
 about  which  any  Indian  can  be  proud,
 it  is  our  defence  services,  and  I
 believe  that  not  a  word  should  be
 said  about  our  Defence  Forces  which
 may  destroy  their  morale,  The  morale
 is  not  built  up  only  by  means  of
 material  resources,  by  means  of  pen-
 sions  and  gratuities  and  salaries,  the
 morale  is  not  only  built  up  by  means
 of  houses;  all  these  things  are  neces-
 sary,  no  doubt,  but  every  word  that
 is  spoken  here  is  out  either  to  build
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 up  the  morale  of  the  Defence  Forces
 or  to  destroy  that  morale.  Far  be  it
 from  any  Member  of  this  House,  to
 whatever  party  he  may  belong,  to  do
 or  say  anything  which  will  destroy
 the  morale  of  the  Armeg  Forces.

 Having  said  that,  I  ask  myself  one
 question.  I  want  to  know  whether  our
 defence  policy,  as  it  has  stood  up  to
 this  time,  needs  revision  or  not.  I
 believe  that  the  time  has  come  when
 our  defence  policy  should  be  reorient-
 ed.  I  have  got  here  before  me  the
 report  of  the  British  Defence  Ministry,
 and  this  is  what  they  say:

 “The  responsibilities  of  Defence
 are  heavy.  But  we  must  not,  and
 most  of  us  do  not  with  to,  shed
 the  burden.  We  have  peace  and
 we  believe  that  we  can  continue
 to  ‘lave  it.  if  we  are  prepared  to
 play  our  full  part  in  deterring
 war.  This  is  the  inspiration  and
 reward  of  those  who  served  the
 defence  of  their  country  in  many
 fields.””,

 This  is  what  the  British  Government
 are  thinking.  They  are  living  in  the
 midst  of  peace.  Are  we  living  in  the
 midst  of  peace?  Look  at  our  cease-
 fire  line  in  Kashmir.  It  is  so  sensitive
 these  days.  There  is  a  military  build-
 up  on  the  Pakistan  side  of  the  cease-
 fire  line.  Look  at  our  border  with
 China.  I  was  amazed  to  hear  an  hon.
 Member  saying  that  we  have  nothing
 to  fear  from  China.  I  think  that  such
 soothing  words  can  do  more  harm  to
 our  country  than  anything  else.  We
 have  to  fear  every  harm  from  China.
 China  is  out  to  do  as  much  harm  to
 ug  as  possible.  It  has  grabbed  illegally
 and  unconstitutionally  such  a_  big
 chunk  of  our  territory.  Unless  China
 vacates  that  aggression,  and  unless
 China  clears  out  of  that  area,  I  do  not
 think  that  we  can  look  upon  China  as
 our  friend,  even  though  some  of  my
 hon,  friends  sitting  over  there  may
 try  to  sing  a  song  of  praise.

 What  I  was  saying  was  that  we  are
 not  living  in  a  state  of  peace.  Every
 day,  there  are  questions  put  on  the
 floor  of  the  House  about  what  is  hap-
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 pening  on  the  border  between  India
 and  China,  about  what  is  happening
 on  the  cease-fire  line  between  India
 and  Pakistan  and  so  on.  All  _  these
 things  are  there  to  show  to  us  that
 we  are  not  living  in  a  state  of  peace,
 that  our  borders  are  live  and  sensitive
 and  that  we  face  danger  not  only
 from  one  quarter  but  from  two
 quarters.  A  country  that  i,  situated
 like  that  has  not  to  think  that  it  is
 living  in  peace  with  its  neighbours  or
 with  anybody  else.

 So,  I  believe  that  our  defence  policy
 which  was  a  policy  based  upon  non-
 alignment,  which  was  a  policy  based
 upon  peace,  and  which  was  policy
 based  upon  the  security  of  our  country,
 should  be  revised  now.  We  stand  for
 peace;  we  stand  for  non-alignment,
 and  We  Stand  for  the  security  of  our
 country,  but  we  have  got  to  build  up
 strength  so  that  Pakistan  which  is
 vetting  military  and  economic  aid
 from  the  USA,  the  UK  and  _  other
 countries,  and  China  which  ig  brand-
 ishing  the  big  stick  before  us,  may
 feel  that  India  is  not  to  be  trifled  with.
 Therefore,  the  time  has  come  when
 we  should  try  to  think  of  building  up
 deterring  strength.  How  can  we  do
 that?  I  think  we  can  do  that  by  taking
 into  account  all  those  factors  which
 are  necessary  in  order  to  make  India
 not  only  strong  in  the  field  of  indus-
 trial  production  but  also  strong  so  far
 as  military  power  is  concerned.  Far
 be  it  me  to  suggest  that  we  should  use
 military  power  against  anybody.  But
 ]  will  be  failing  in  my  duty  if  I  do
 not  say  that  we  should  have  military
 power  so  that  no  nation  dare  look  with
 covetous  eyes  and  avaricious  eyes
 upon  our  territory,  I  think  this  is
 what  we  should  do.

 Now,  how  are  we  going  to  do  that?
 I  look  at  the  Budget  that  has  been
 given  to  us.  Of  course  the  Army  gets
 Rs.  224.66  crores.  That  is  good;  I
 welcome  it,  But  look  at  the  Navy,

 Shri  Raghunath  Singh:  Yes.
 Shri  D.  C.  Sharma:  What  kind  of

 a  Navy  have  we  got?  I  am  afraid,  Str,
 that  I  am  standing  next  to  a  man  who
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 ig  a  sailor  on  land,  not  a  sailor  on
 sea.  Therefore,  I  am  very  much
 afraid  of  him.  We  gave  our  Navy
 Rs.  9.34  crores  last  year  and  we  give
 Rs.  9.53  crores  this  year.  It  is  like
 giving  a  school-boy  a  prize  which  is
 worth  one  or  two  annas  more  than  the
 prize  he  got  last  year.  I,  this  Navy
 worth  our  country?  We  must  have  a
 very  puissant,  a  very  might  Navy.

 Now,  on  the  Air  Force  we  are  going
 to  spend  Rs,  78.37  crores  and  odd,  It
 is  not  sufficient  but  I  think  it  is  eccep-
 table.  But  India  which  has  such  a  big
 coastline  should  not  be  so  neglectful
 of  its  Navy,

 The  day  of  conventional  weapons  is
 gone.  The  conventional  force  is  now
 only  a  kind  of  a  police  force.  In  this
 report  I  have  been  wanting  to  read
 something  about  the  word  ‘nuclear’  or
 something  like  that.  Of  course  words
 like  ‘radiation’,  etc.  are  there  in  the
 report  but  the  word  ‘nuclear’  has  not
 been  mentioned.  Other  countries  arc
 thinking  in  terms  of  nuclear  weapons,
 atomic  powereq  submarines  and  all
 those  things  but  in  our  country  we  are
 still  in  the  stage  of  conventional
 weapons.  Even  if  we  want  to  have
 conventional  weapons,  what  kind  of
 weapons  can  there  be  when  the  coun-
 try  is  spending  a  paltry,  miserable  and
 pitiful  sum  of  Rs.  9.53  crores  on  the
 Navy?

 The  foot  soldier  or  the  infantry  will
 be  important  as  long  as  this  world
 lasts  but  it  is  the  age  of  aeroplanes
 and  airman  and  I  believe,  therefore,
 that  something  has  got  to  be  done  so
 that  our  resources  in  Navy,  in  Army
 and  Air  Force  go  up.  I  will  be  told
 by  the  Defence  Minister—he  is  a  very
 resourceful  man  and  ingenious  debater
 and  it  ig  very  difficult  to  argue  with
 him—and  I  may  be  told  by  the  Defence
 Minister:  ‘What  can  I  do:  I  have  to
 cut  my  coat  according  to  my  cloth;
 I  have  got  to  frame  this  Budget  within
 the  resources  that  are  made  available
 to  me.”  Quite  right.  I  think  he  can
 ask  for  more  resources  because  ag  I
 have  said  we  are  now  living  in  n  era
 of  competitive  strength  with  the  two
 nations  that  are  there;  we  have  passed
 from  the  era  of  peaceful  living.
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 The  other  point  that  I  want  to  make
 is  this.  I  have  no  doubt  that  our  de-
 fence  production  has  gone  up.  For  that,
 I  think  the  credit  is  due  to  the  new
 look  that  our  Defence  Minister  has
 given  to  the  industry.  We  have  done
 very  good  work  during  the  last  two  or
 three  years.  I  feel  happy  about  :t.  I
 feel  happy  when  I  find  that  we  are
 going  to  build  trucks  and  tractors  and
 so  many  other  things.  But  I  would
 say  that  even  in  the  matter  of  these
 conventional  weapons  we  are  not  self-
 sufficient.  I  would  like  to  say  that  the
 Defence  Minister  should  have  a  prog-
 ramme  of  production  by  means  of
 which  we  can  become  self-sufficient
 so  far  as  even  these  conventional
 weapons  are  concerned.  Of  _  course,
 there  are  projects  to  produce  super-
 sonic  aircraft  and  all  that  kind  of
 thing.  There  is  a  project  to  produce  a
 kind  of  aircraft  at  Kanpur.  All]  these
 things  are  welcome,  but  I  want  to  see
 the  Indian  army  equipped  with  Indian
 weapons.  Unless  that  happens  I  think
 our  Indian  army  will  not  be  true  to
 itself.  As  has  been  pointed  out  by  my
 hon.  friend  here,  it  is  no  use  getting
 this  kind  of  equipment  from  _  this
 country  and  that  king  of  equipment
 from  that  country.  I  think  it  is  no  use
 having  this  king  of  hotchpotch  in  this
 country,  I  believe  that  in  this  matter
 we  should  have  our  own  resources
 and  I  believe  it  is  not  difficult  to  build
 up  those  resources.

 Now,  I  will  say  a  few  words  abou
 the  NCC,  I  believe  the  NCC  is  a  good
 thing.  Our  young  men  and  women
 have  taken  enthusiastically  to  it.  I  feel
 that  there  is  more  eagerness  for  the
 NCC  than  for  anything  else.  But  I
 would  ask  the  hon,  Minister,  what
 about  the  ACC,  Why  are  they  keeping
 this  ACC  going?  What  good  is  the
 ACC  doing?  I  want  to  ask,  what  is  our
 Territorial  Army  doing.  I  respect
 those  members  and  I  salute  the  men
 of  the  Territorial  Army,  But  then,
 I  would  say  that  he  ACC  is  nothing
 but  a  kind  of  elementary  drill-giving
 machinery.  That  is  also  not  very  pro-
 perly  done.  It  does  not  provide  any
 kind  of  training  either  physically,  men-
 tally  or  militarily.  Therefore,  I  think
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 this  ACC  should  be  scrapped  and_  in
 its  place  we  should  have  the  NCC  all
 along  the  line,

 At  the  same  time  I  say  that  the  De-
 fence  Minister  should  appoint  a  com-
 mittee  in  order  to  go  into  the  question
 of  the  Territorial  Army.  I  believe  our
 Territorial  Army  has  been  a  half-dead
 and  half-alive  affair.  I  want  that  the
 Territorial  Army  should  be  worthy  of

 ts  name  and  for  that  we  must  try  to
 give  it  a  new  look,  and  we  should  go
 into  this  question  very  patiently  and
 very  sedulously.  Unless  we  do  that,
 I  believe  our  defence  potential  will
 remain  as  it  is,

 Then  there  is  the  question  of  can-
 tonments.  Unfortunately,  when  India
 was  divided,  we  left  most  of  the  can-
 tonments  in  what  is  now  called  Pakis-
 an.  We  inherited  very  few  canton-
 ments  from  the  British  Government.
 I  feel  that  in  spite  of  all  this
 Amar  Jyoti  business—that  is  a  kind  of
 eye-wash—and  all  that  king  of  thing.
 our  cantonments  have  not  been  cons-
 tructed  at  that  rate  which  was  neces-
 sary  for  this  country.

 We  must  have  cantonments.  With-
 out  cantonments,  you  cannot  have  a
 contented  army  and  without  a  con-
 tented  army,  you  cannot  have  a  proper
 of  defence  for  our  country,  How  many
 cantonments  have  we  got?  Very  few.
 So,  I  submit  very  respectfully  that  we
 must  build  more  cantonments  and
 family  stations.  Unless  you  have
 family  stations  for  these  army  men,
 the  morale  of  the  army  men  is  bound
 to  go  down.

 I  would  like  to  say  a  few  words
 about  the  ex-servicemen,  In  our  coun-
 try,  ex-servicemen  arc  the  neglected
 children  of  the  defence  forces,  I  have
 something  to  do  with  them;  I  know
 some  of  their  grievances,  some  of  their
 needs,  trouble  and  complaints  and  I
 feel  that  the  Ministry  of  Defence  is
 not  taking  as  much  care  of  these  ex-
 servicemen  as  they  deserve.  The  ex-
 servicemen  are  sore.  It  is  a  continu-
 ous  process.  If  the  ex-servicemen  are
 not  contented,  people  will  think  that
 the  army  business  is  not  good  on  the
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 whole,  Therefore,  I  would  submit
 respectfplly  that  the  ex-servicemen
 should  be  looked  after  more  carefully
 and  more  properly  and  that  a  new  set-
 up  should  be  organised  in  order  to
 make  these  ex-servicemen  happy  and
 contented.

 My  last  point  is,  we  should  try  to
 build  up  some  kind  of  voluntary  force.
 as  Was  suggested  by  the  hon,  Member
 who  preceded  me.  Unfortunately,  in
 this  country,  we  are  not  defence-mind-
 ed.  We  read  the  dailies,  but  it  is  very
 seldom  that  they  write  any  article  on
 defence.  It  is  very  seldom  that  we
 ready  any  article  which  has  anything
 to  do  with  the  army.

 Shri  Khadilkar:  Do  they  not  write
 about  the  Defence  Minister?

 Shri  D.  C.  Sharma:  I  am  told  that
 they  have  enough  Information  Officers
 in  the  army  and  they  write  something.
 I  do  not  know  where  it  is  published.
 Our  defence  is  a  neglected  subject,  87
 far  as  this  thing  is  concerned,  Th‘
 subject  of  defence  should  become  po
 pular  with  al]  sections  of  our  people
 from  the  schoo]  boy  up  to  retired  pco-
 ple,  men  and  women,  scheduled  castes,
 Harijans.  It  should  cover  all  types  of
 society,  without  any  distinction  of
 caste  or  creed.

 Shri  M.  R.  Krishna:  Brahmins  also.
 Shri  D.  C.  Sharma:  Therefore,  we

 should  build  up  a  kind  of  social  ser-
 vice  organisation,  covering  not  only
 women,  but  also  men,  so  that  they  can
 be  a  source  of  strength  to  the  army
 ang  they  can  do  some  welfare  work
 for  the  army.

 I  have  no  doubt  that  these  sugges-
 tions  of  mine  will  be  taken  for  what
 they  are  worth.  I  have  no  doubt  that
 our  defence  forces  are  doing  8  very
 good  job  and  our  defence  forces  are
 the  pride  of  this  country.

 Shri  Bhagwat  Jha  Azad  (Bhagalpur):
 Mr,  Deputy-Speaker,  many  hon.
 Members  have  spoken  on  the  defence
 budget  in  different  strains  but,  all  the
 same,  they  have  complimented  what  is
 stated  mn  the  annual  report,  namely.
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 that  the  morale  and  the  efficiency  of
 the  armed  forces  have  remained  high
 throughout  the  period  under  discus-
 sion.  There  is  no  doubt  that  in  what-
 ever  field  our  armed  forces  have  been
 called  upon  to  work,  be  it  in  the  case
 of  national  calamities,  relief  work  or
 maintaining  law  and  order,  they  have
 acquitted  themselves  very  well.  Apart
 from  what  they  have  shown  within  the
 country,  outside  also  we  have  scen
 that  in  the  case  of  Congo  and  Gaza
 they  have  acquitted  themselves  re-
 markably  well,  When  we  find  in  other
 countries  armies  are  being  sent  or
 air-lifted  to  fight  and  kill  and  compli-
 eate  the  issues,  our  army  is  carrying
 on  a  very  humane  mission  of  main-
 taining  peace  in  the  world,  So.  in  that
 sense,  We  can  say  that  our  army,  both
 within  the  country  and  outside,  are
 doing  a  good  job.

 In  this  context,  when  we  see  some
 of  our  friends  making  statements  that
 our  army  is  not  sufficiently  strong  or
 efficient  or  equipped  to  maintain  or
 defend  our  frontiers,  we  feel  sorry
 that  such  unfortunate  statements  are
 being  made.  Only  this  morning  we
 heard  the  Prime  Minister  saying  that
 our  army  is  sufficicntly  strong,  we  are
 sufficiently  efficient  and  we  are  suffi-
 ciently  cquipped  to  defend  our  coun-
 try.  That  is  a  good  thing.  I  hope  the
 Defence  Minister  or  the  Government
 will  take  care  that  in  future  at  least
 such  unfortunate  statements  are  not
 made  regarding  our  defence  forces

 Though  we  have  been  shocked  by
 such  statements,  we  were  amazed
 much  more  at  the  statements  of  the
 leader  of  the  so-called  free  world  dic-
 tating  terms  to  us,  We  heard  only  this
 week  that  the  leader  of  the  free  world,
 viz.,  the  United  States  of  America,
 protested  to  us  regarding  our  intended
 purchase  of  fighter  planes  from  the
 Soviet  Union,  Here  I  would  like  to
 ask  one  question.  Have  we  ever  inter-
 fered  or  said  anything  to  any  country
 about  any  matter  of  its  defence?  No.
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 We  are  not  interested  in  re-arma-
 ment,  Rather,  we  are  interested  in  in
 disarmament.  We  used  our  full
 energy  and  full  efforts  at  the  Geneva
 Conference  for  disarmament  and  we
 have  shown  that  we  are  not  interested
 in  building  armaments,  We  are  not
 interested  in  building  up  arms  _  for
 aggression,  as  in  the  case  of  USA  or
 USSR,  We  are  not  interested  in  build-
 ing  nuclear  weapons  which  are  doubly
 cursive  in  the  sense  that  they  kill  or
 destroy  not  only  the  target  but  also
 the  nation  which  produces  them.  That
 is  why  those  countries  which  are  pro-
 ducing  nuclear  arms  are  _  concerned
 and  are  not  happy  that  they  are  in  an
 advantageous  position  to  hit  their
 enemies,  because  they  are  afraid  tha‘
 it  will  recoi]  roung  their  own  neck.
 We  We  are  not  interested  in  such
 things.
 8  hrs.

 We  know  our  economic  limitations.
 We  feel  that  a  country  in  order  to
 become  strong  enough  to  defend  itself
 has  to  become  economically  strong
 first,  Therefore,  we  are  giving  more
 importance  to  our  economic  position;
 though  we  give  cqual  importance  to
 our  defence,  none  the  less,  we  are  not
 in  the  arms  race  in  which  the  free
 world  and  their  allies  are  entering.
 creating  tension  and  anxiety  in  the
 world,  And  yet,  those  very  countries
 are  coming  ang  telling  us:  look,  you
 should  not  do  this.

 Sir,  I  think  our  Government  will  take
 note  of  the  resentment  in  the  country,
 in  the  Parliament,  that  we  are  at  li-
 berty  to  purchase  our  requirements
 from  anywhere  we  like  and  we  will
 not  allow  any  nation  to  dictate  to  us
 in  this  matter,

 Mr.  Deputy-Speaker:  The  hon
 Member  may  continue  his  speech  to«
 morrow.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednesday
 May  30,  962/Jyaistha  9,  884  (Saka).
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 ORAL  _ANSWERS  TO

 QUESTIONS  7387—7430
 S.Q.  Subiect  CoLUuMNS

 No.
 t4i4  Phizo  in  Pakistan  738791
 it:6  Hindi  Type-writing  Train-

 ing  Scheme  739I—94
 7  Raw  Film  Project  7394-95
 118,  Rural  unemployment  7395—99
 trt9  Transmitter  in  Raipur  7399-7400
 ‘1122,  NEFA  :  e  7400-01
 TI23  Coconut  fibre  processing

 factory  in  Kerala  7402-03
 24  Valapattanam  Irrigation Scheme  दर  7403-04,
 i42§  Industrial  potentialities  of

 Goa.  7404—08
 926  Indian  Immigrants  to

 U.K.  +  74O8—2
 28  Indian  aid  to  Nepal.  TAIZ—14
 i729  News  Tegarding  March

 of  Chinese  troops  into
 Ladakh  TAL4—16

 3i30  Labour  situation  in
 Raniganj  Coal  Fields  7.4:6—8

 733  Jute  mills  74I8—2)
 1132  Administration  हि  742I—23
 434  Rehabilitaion  of  Tibetan

 refugecs  in  Orissa  7423—26
 1135  Threat  of  President  of  the

 so  called  ‘Azad  Kashmir’,  7426—29
 S.N.Q.

 No.
 12,  Gorakhpuri  workers  in

 coal  mines  at  Kotha-
 gudium.  हा  «7429-30

 WRITTEN  ANSWERS  TO
 QUESTIONS  7430—S86

 5.0.
 No.
 4  “Taxation  by  States  7430
 1120  Minimum  Wages  for

 mine  workers  7430-31
 iI2r  Méicanite  factory  in

 Andhra  Pradesh.  >  7437
 27  National  Buildings  Cons-

 truction  Corporation  Limi-
 ted  7  7432

 433  Southern  Rhodesia  7432-33
 36  Situation  in  Loas  7433
 37  Printing  Press  for  Parlia-

 ment.  7433  34
 2438  Relicf  to  registered  un-

 employed  :  7434
 :I39  Hostile  Nagas  7434-35

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 S.Q.  Subject
 No.

 1140.  Wage  structure  in  public and  private  sectors
 t:4.  Shortage  of  penicillin  in

 Bombay
 t!42  Death  of  an  Indian  dip-

 lomat  in  Vienna
 tt43  Mahalaxmi  Textile  Mills

 Trichur
 itg  Protest  note  from  China

 alleging  Indian  intrusion
 tt45  Agrarian  Relations  Act
 1146  New  Cinema  houses  in

 Delhi
 tt47  Applications  from  Mani-

 pur,  Assam,  Nagaland
 and  NEFA  for  I.F.A.S.

 tig8)  Sulphur  =  Manufacturing
 Plant  at  Amjhore,  Bihar

 li49  Closure  of  power  textile
 factories

 4659  Indians  in  Portuguese
 colonies  in  Africa

 ist  Revision  of  U.N.  Charter
 34§2  Visit  of  Soviet  Trade

 Delagation  to  tea  estates
 4:§3  Jute  Buffer  Stock  Associa-

 tion
 44§4  Inter-State  Commerce
 I:§5  Special  Session  of  the

 U.N.  General  Assembly.
 156  Production  and  sale  of

 Khadi
 57  Death  of  D.I.G.  Police

 in  Nagaland
 ris$  Tibetan  refugees  at

 Kalimpong
 7:§9  Administration
 60  Prototype  production  and

 Training  Centre,  Howrah
 it6t  Vocational  Counselling

 Programme
 62  Gratuity  for  working

 journalists
 763  Bomb  exploson  in  Goa
 U.S.Q.

 No.
 2116  Educated  unemployed  in

 Rajasthan
 (2117  Woollen  industry
 2k  Workers’  Education  Cen-

 tres  in  Mysore  State
 2I:9  Licences  for  new  indus-

 tries

 7654

 CoLuMNS

 7435

 7436

 7436-37

 7437-38

 7438-39
 7439

 7439-40

 7440

 7441

 744  42

 7442
 7443

 7443  44

 7444-45
 7445

 7445-46

 7446-47,

 7447

 TSAT 4D.
 7448

 7449

 7449  So

 7450
 7450-51

 7457
 7452

 7452-53

 7453
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No,

 220  Khadi  and  Village  In-
 dustries  Board,  Punjab

 2:2t  Rural  Industrial  Estates
 2122,  Museum  for  documen-

 taries
 (2123  Internationa]  Film  Fes-

 tivals
 2124  Journalists  in  the  Minis-

 try
 2125,  Tribal  settlers  in  Dan-

 dakaranya.  .
 2126  Uranium  in  M.P.
 (2127  Migration  of  —  Hindus

 from  Pakistan
 2:28  Ramakrishna  Cements,

 Andhra  Pradesh
 (2129  Soil  —  conservation  in

 NEFA  and  Nagaland
 (2130  Slum  Clearance  in  Madras

 State
 (2131,  Indians  in  Nepal
 (2132  Provident  Fund  Con-

 tributions  due  =  from
 employees

 (2133  Committee  for  Enforce-
 ment  of  Recommenda-
 tions  of  Sugar  Wage
 Board  am.

 2'34  Hire  Purchase  of  machinery
 (2135)  Rising  cost  of  living
 2736)  =Printing  industry
 (2137  Spinning  mill  at  Raichur
 (2138  Forward  trading
 2139,  Shortage  of  water  supply

 in  Delhi
 (2140,  Attack  by  hostile  Nagas
 2'4i  Haj  Pilgrims  from  Kerala
 2742  Indo-British  collaboration

 for  tea  marketing
 2143,  Hostile  Nagas
 2144,  Paper  factory  at  Amla,

 Madhya  Pradesh
 2745  Scales  of  pay  in  Rubber

 Board
 246  Divisional  office  of  Coffce

 Board  at  Kottayam
 247  Foreign  tours  by  officials

 of  Coffee  Board
 2148  Radio  sets  in  rural  arcas

 of  Punjab
 (2149  Annual  allocations  for

 Punjab  हे
 250  Demand  for  Indian

 bicycle  etc.  from  Iran

 [Darty  Dicest]

 CoLuMNS

 7453-54
 7454

 7454-55

 7455-57

 74587

 7457-58
 7488

 7459

 7460

 7460-  63

 7461-62
 7462

 7462-63

 7463
 7463-64

 7464
 7464-65
 7465-66

 7466

 7466-67,
 7467

 7467-68

 7468-69
 7469

 7470

 747०-77

 T4N1-72

 7472-73,

 7473-74

 7474

 7474—76  of  the  Prime  Minister  to

 7656

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject  CoLUMNS
 No.

 2's:  Prohibition  in  Indian
 Missions  abroad  7476

 2§2  Cultivation  of  cash  crops in  NEFA.  7477
 253  Ceramics  factory  in  Jammu and  Kashmir  7477
 2:54  Progress  of  rehabilitation  7477-2
 2'§§  Relations  between  labour

 and  management  7478
 256  Radio  stations  7478-79
 2357  New  major  industrics  7479-80
 2358  Television  sets  7487
 2759  Riots  in  East  Pakistan  7481
 2160  Assistance  =  from  East

 German  firm  7482
 (2161  Trade  with  Kenya  7482
 262)  Spinning  mills  in  Gujarat  7482-83
 2463  Retrenchment  in  the

 former  Miristry  of  Re-
 habilitation  7483-84

 2364  ‘Commonwelth  in  Brief’  7484
 2165  Central  Information  Ser-

 vice  7484-85
 2366  Tour  of  the  Chairman  of

 the  Coir  Board  7485
 267  Madhya  Pradesh  and  Se-

 cond  Five  Year  Plan  7485-86

 MOTION  FOR  ADJOURN- MENT  हि  7487—92
 The  Speaker  gave  his  consent

 to  the  movirg  of  a  Motion
 for  Adjournment  re-
 gardirg  statement  —  made
 by  —  Indian  Ambassador
 to  U.S.A.  about  —  India’s
 Defence  Forces.  However, leave  for  moving  the  motion
 was,  on  being  asked  for  by Shri  H.  N.  Mukeriee,  refused
 by  the  House..

 CALLING  ATTENTION  TO
 MATTERS  OF  URGENT
 PUBLIC  IMPORTANCE  7492—99

 @  Shri  Hari  Vishnu)  Kamath
 called  the  attention  of  the
 Prime  Minister  to  the
 statement  made  by  Shri
 B.  K.  Nehru,  |  Ambassador
 to  U.S.A.,  about  India’s
 Defence  Forces,

 (it)  Shri  Bhagwat  Jha  Azad
 also  called  =the  attention
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 CALLING  ATTENTION  TO
 MATTERS  OF  URGENT
 RUBE

 IMPORTANCE—
 contd.

 certain  remarks  made  by
 Shri  B.  K.  Nehru,  Ambassa-
 dor  in  U.S.A.,  about  the
 Minister  of  Defence.

 The  Prime  Minister  and  Minis-
 ter  of  External  Affairs  and
 Minister  of  Atomic  Energy
 (Shri  Jawaharlal  Nehru)
 made  a  statement  in  regard
 to  (i)  &  (ii)  above.

 (ii)  Dr.  I..  M.  Singhvi  called
 the  attention  of  the  Miris-
 ter  of  Home  Affiirs  to  the
 fire  in  Sadar  Bazar  area  in
 Delhi  on  the  200  May,
 1962.

 The  Mivister  of  State  in  the
 Ministry  of  Home  Affairs
 (Shri  Datar)  made  a  state-
 ment  in  regard  thereto.

 PAPERS
 ‘TABLE

 LAID  ON  THE

 A  copy  cach  of  the  following
 Notifications  under  sub-sec-
 tion  (3)  of  section  642  of  the
 Companies  Act,  1956,  was
 laid  on  the  Table  :--
 ं)  The  Companies  (Appeal

 to.  the  Central  Govern-
 ment)  (Amendment)
 Rules,  1962,  published  in
 Notification  No.  G.S.R.
 651  dated  the  r2th
 May,  1962.

 [Darty  Dicest]

 CoLtuMns

 7499-7500

 PAPERS  LAID  ON  THE
 TABLE—contd.

 (ii)  The  Companics  (Central
 Goverrment’s)  —  General
 Rules  and  Forms
 (Amendment)  Rules,  7962
 published  in  Notification
 No.  G.S.R.  653  dated  the
 t2th  May,  1962.

 DEMANDS  FOR  GRANTS

 Discussion  on  Demands  for
 Grarts  in  respect  of  —  the
 Ministry  of  Information  and
 Broadcasting  contirued.  All
 the  Demands  were  voted
 in  full,

 Discussion  on  Demands  for
 Grants  in  respect  of  the
 ministry  of  Law  commenced
 and  concluded.  All  the
 Demands  were  voted  in
 ful!.

 Discussion  on  Demands  for
 Grants  in  raspect  of  the
 Ministry  of  Defence  comm-
 enced,  The  discussion  was
 not  concluded.

 AGENDA  FOR  WEDNES-
 DAY,  MAY  30,  _—:962;
 JYAISTHA  9,  884  (SAKA)—

 Further  disctission  on  Demands
 for  Grants  in  respect  of  Minis-
 try  of  Defence.

 7500—7652


